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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 12, 1972)
Agrahayana 21, 1894 (Saka)

The Lok Sabha met a* Eleven of the
Clock

[Mr SPEAKFR wn the Cha'r}
ORAL ANSWERS TO QUESTIONS

Sea erosion Schemes of West Bengal
pending for Central Approval

*401 DR RANEN SEN Will the
Mmister of IRRIGATION AND
POWER be pleased to state

(a) whether a large number of
schemes 1nvolving about 70 crore of
rupees, proposed by the West Bengal
Government for fighting sea or river
erosion 1n that State, are pending
with the Centre for their approval
and assistance,

(b) if 85, the mam features there-
of, and

(c) the reasons for delay by the
C-ontre in taking decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND®
POWER (SHRI B 'W KUREEL) (a)
to (¢) A statement is laid on the
Table of the House

STATEMENT

Sea Erosion Schemes of West Bengul
Pending for Central approval

No scheme proposed by the State
Governmant of West Bengal for fight-
ing s»1 o~ river erosion 1s pending
with the Centre for approval A
letter has been received recently from

2889 LS—1

2

the Government of West Bengal giv-
ing the list of the proposed schemes
for tackling sea and river erosion
problems 1n the State, which are esti-
mated to cost Rs 68 crores, and seek-
ing Ceantral assistance to the extent
of Rs 6 to 7 crores a year from 1973-
74

Majority of the schemes proposed
by the State Government are yet to
be formulated and a phased pro-
gramme of implementation of these
schemes 1s still to be worked out by
the State Govarnment

Schemes for tackling sea and river
erosion form part of the flood control
sector of the State Plan for which,
according to the present procedure,
Central assistance 15 provided in the
form of block loans and grants with-
out tying them to any particular
scheme or head of development As
such, the provision for the sea and
river erosion schemes has to be made
by the State Government 1in thair
Plan

DR RANEN SEN I the question,
I wanted to know whether the West
Bengal Government has sent any
scheme Now, the statement says

“A letter has been received recent-
ly from the Government of West
Bengal giving the hst of the proposed
schemes »

And then later on, the statement says

“Majority of the schemes propos-
ed by the Stat: Government are yet
to be formulated "

In view of the fact that there have
been various erosions by sea which
has affected even the Government
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Guest House at Digha and also n
view of the fact that there have been
serious erosions in Rupnarayan river
near Geonkhali, n=ar Haldia, affecting
the Haldia port, and also in Dhulian
on the banks of the river Bhagirathi
near Farakha, which have affected a
large number of villages in both the
districts, may 1 know-—

(a) whether the Central Govern-
mont has taken into consideration
these factors which have been refer-
red to by the State Government in
its letter;

(b) the points raised by the State
Governmant m itz letter; angd

(c) what 1s 1t that the Central
Government 1s doing in the matter?

SHRI B N KUREEL: The letter
has been received only at the end of
November of this ycar. In that Jetter
they have made a mention of schemes
and they have indicated the scrious-
ness of the sea and river ercsion prob.
lem, They have given names of cer-
tria sthemeg but these schemes have
yet to be formulated and prepared by
the State Government. They have
intimated that the schemes will re-
quire about Rs 68 cieres They ™amo
also intimated a phased programme
of spending about Rs 6 to Rs. 7 cro-
res yearly. They have asked the Cen-
tral Government to keep in view the
magnitude of the problem while
granting allocations. But 1 may say
that these erosion works are part of
the flood control sector of the State
Plans, and the assistance ifrom the
Centre 15 given in the form of block
joans and grants for the State Plans,
without tying them to any particu'ar
scheme or head of development?

DR. RANEN SEN: May 1 know
whether it is a fact or not, hecause
we have got it from newspaper re.
ports, that West Bengal Government
have specifically requested the Cen-
tral Governmeni to send an expert
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Team who along with the experts of
the West Bengal Government could
sit together and see the area for them~
selves and find out the means to for-
mulate schemes, and yet the Govern~
ment of India have not responded to
the request of the state Governments,
and If so, the reasons for the reluct-
ance of the Central Government tc
send a team of experts to go into the
detalls of this erosion and find out the
remedies?

SHRI B. N. KUREEL: As far as we
are aware, the crosion problem 1s
very sertous down Farakka for a
length of 50 k.m. It has been suggest-
cd to the State Government that they
should formulate a comprehznsive
scheme for tackling these erosion
wurks, keeping in view the recommen-
dotions of the team of the expert
engincers who visited the spot and
the recommendations of the CWPC
and the CWP research station, Xha-
dakvas'a, Poona and the River Re-
search Institutc of West Bengal,
which are going to be shortly finalised.
So, 1t 1= not a fact that the Central
Government have mot responded to
their request. In fact, they are just
going to finalise the recommendations,

DR RANEN SEN: My question wag
whether the State Government had
requested the Central Government to
send thewr team of cxperts He he~
not replizd to that

SHRI B N. KUREEL: I have just
said that the experts from the CWPC,
Sthe CWP research station etc. have
visited the area. Their recommenda-
tions are pending and they are going
to be finalised very shortly,

SHR] SUBODH HANSDA: As the
hon. Mmister has stated, river ero-
sion may be the responsibility of the
State Government. But in the case
of sea erosion, when the West Bengal
Government have asked for certain
help to protect the boundaries from
sea erosion, is it not the responsibility
of the Central Government to look
after these things and send experts
to examine these things?



SHRI B. N KUREEL: As I have
stated already, the Central Govern-
ment have responded to their request
and a board which has been consti-
tuted, 1s to visit the spot by the end
of this month, and they will sit there
and formulate the schemes.

SHRI SAMAR GUHA: 1 have a
similar  question, namely Q. 408
which relates to exactly the same
subject

AN HON. MEMBER: The hon.
Member 35 1co late

SHRI H. N. MUKHERJEE: May I
kncw whether Government are aware
that to solve the sea and river ero-
sion problem 1in West Bengal and
tontiguous areqs, 1t 1s  essential to
have serinus hydrological nvestiga-
tions 1n the continental shelt of the
Bay of Bengal? May ] know whe-
ther any steps have been iaken by
Govoinment in this regard up to date
wnd 1f net, why not?

SHRI B N, KUREEL: The survey
has Leen made already The hydio-
logical enginecring experts and the
IIT people have surveyed ihe area.

SHRI JAGANNATH RAOQ. Erosion
as a result of floods and tidal waves
s a recurring phenomenon in our
country. Has the GQGovernment of
Indra constituted any fund to come
to the rescue of the affected States
to take measures tor prevention of
erosiun?

SHRI B. N. KUREEL: I have al®
tcady stated that these works are In-
cluded in the flood control sector
which are the responsibility of the
State Government. The Ceniral Gov-
ernment also consider giving assis-
tance to them when the State Gov-
ernments submit specific reports and
say that they are in a tight position
regarding funds and that they want
some assistance from us; that is being
considered,

SHRI DINEN BHATTACEARYVYA:
May 1 know whether it is a fact that
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because of erosion and silting and
due to bad planning the lower Damo-
dar portion, especially two districts
of Howrah and Hooghly, are devas~
tated every year or every alternate
year and there 1s havoc of the flood?
Flood control is part of the DVC
schame. Due to bad scheming and
bad implementation of the scheme
every year people have to suffer.
Have the Government any concrete
plan for the development of this area,
tor checking of erosion and siltmg m
the lower Damodar river so that
there wall not be flood every year in
that area”

SHRI B N. KUREEL: Some of the
schemes had been taken and the Cen-
tra] Government have allotted Rs 11
crores for these prionity works to
minimise floods. That has to be
spent 1n the remaming years of the
Fourth Plan

Nation-Wide Drive to Check Theft
ang Pilferage

*402 SHRI RAJDEO SINGH: Wili
the Mimister of RAILWAYS be pleas-
ed to state:

(a) whether with the co-operation
of the State Government and recog-
nised trade unions a nation-wide
drive was launched in January this
year to check thefts and pilfcrages
on Indian Railways,

(b) if so, the results achieved; and

(c) whether with the introduction
cf RPF the thefts and pilferages
have increased or decreased?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) (a) and (b). Yes
Sir. Two types of Joint Committee
viz. State leve] Committee and Basic
Unit Level Committee were set up
during January 72 on each Railway to
climinate the thefts and Pilferages.
As the Committees have been func-
tioning only for a few months it 1s
too early to assess the results. How-
ever greater consciousness hag been
created amongst Railwaymen to-
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wards reduction of compensation
claims and more co-operation 1s forth
coming from the State Goveinment
Authorities

(c) With the considerable increase
1n traffic, there 15 an increase in thefts
and pulferages on Railways The
Railway Protection Force has been
trying 1its best to protect and safe-
guard the railway pioperty and ful-
fil the other duties assigned to 1t The
presence of the foice has a gieat pre-
ventive effect Steps are also afoot
to reorganise this force to make 1t a
better instrument to reduce thefts
and pilferages on the Indian Railways

SHRI RAJDEO SINGH The ans-
wer to part (c) of the question 1s not
very clear The RPF 1s some years
old now and the Government must
have made some assessment of 1ts
performance In this context, I want
to know clearly whether with the
introduction of the RPF, and 1its cost
to the Government thefts and pilfe-
rages had proportionately decreased
or not?

SHRI T A PAI The RPF was first
of all appointed as watch and ward
staff of the railways, looking after
the properties and only when the
proportion of goods that were trans-
ported by the railway system increas-
ed, they were given certain police sta-
tus 1n order to protect this property
Even now you cannot say that they
have all the powers to deal with the
situation as effectively as we wish
Nevertheless considering that we are
transporting about Rs 8500 crores
worth of goods every year apart
from our own assets of Rs 8000
crores which are bemng looked after
by the RPF the losses due to thefts
which amount to about Rs 9 crores
cannot be considered to be very much,
though one would like to avoid them

Mt wuw fog ¥ oAl waew
Y ArepA & i g9 a0 ugd 9w A
FAT T &1 I A Har o9 /Y
O TW q17E FA F AR} A
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we ?oaf g a & A SRR
g & wro #17 & o wT R  afw
¥ wifar &5 a5 ?

SHRI T A PAI The theft 1s 1n
proportion to the value of the goods
transported In 1968-69 the claims
were Rs 756 crores which was an
mcrease of Rs 168 crores over the
previous years But in  1971-72 1t
was Rs 9 54 crores which was an in-
crease of only Rs 40 lakhs over the
previous years, while the prices of
the commodities have gone up I do
not want to say that thefts are con-
fined only to the rallways nor do I
want to condemn people unneces-
sanily Any cnime anywhere, whe-
ther 1n raillways or outside should be
prevented and 1t 1s our duty to pro-
tect the property we are trying to
see that these losses are reduced

«ft ganE amEt o 97 0w
& fay T et fy fewroa s
2 | w|mr oA o fred faefr 2
N agraw & 7 2 e ¥ W
fograd #ar A § &5 o @ 0w A
g F& A AT G F G v q0
T tar  gafeg W fear @ &
1T 0 OF § FT°UA & A1 WF 0FT-
o & 737 N fored aga sar
fasft 7T S garr o0 & fr e ot W
Y exfew faar s g Y o o
F 9 ™ RO AFAEATH 7
«TGT AMM, §F G ALK T FT 77
2 7 gedioF F g § o foswd
fadt § 9% AR ¥ T [T Y
ar T, ag R A = g
SHRI T A PAl None of the State
Governments have asked to disband
the RPF and entrust the entire res-
pousbility to them On the other
hand, we arz also paying Rs 3 crores
to the State Governments for carry-
ing on policing activities on  behalf

of Governmant Railway Police I am
sure one is not the substitute for the
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other. If you say %hat because of
this diarchy there is some confusion,
T agree with it and therefore, as I
told the House, I would like to build
up a task force out of these men so
that we may take up this question
with the State Governments to make
this force really effective and we may
entrust more 1esponsibilities to them
than depending on the Government
Railway Police,

ot Tiatag wf wat : SR FAW
F gue @ ova o1 fad s § Qe

SHRI T. A. PAI: I am happy this
question has been asked, In 1871
(Jan. to Oct.) outsiders were 14,411
out of 15,862, Railway employees
were 1272 and RPF staff 179. In 1972,
during the same period out of 17,811
people, 16,098 were outsiders; 1522
were railway employees and RPP
staff were 191.

MR, SPEAKER: Next question.

SHRI JYOTIRMOY BOSU: May 1
ask one dizect supplementary just
lasting 20 seconds?

MR. SPEAKER: No. Don't try lo
argue like this as if you are selling
some goods.

Closure of Nangal Fertiliver Factory
Demanded by Punjab Government

*404. SHR1 RAMKANWAR: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Punjab Government
have recently demanded immediate
closure of the Nangal Fertilizer Fac-
tory in order to ease the present
power crisis in the State; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE):

(a) The Punjab Government have
approached Central Government with
a request for further reduction in
power supply to the Nangal factory
which at present 1s receiving supply
at 98 MW,

(b) The matter is under considera-
tion.

=t Towdee & Wl mEem
WA AEAT g 6 o wowre &
TR § AN TETH FCEA 1 T2
T F WA AT § AT oy = Prad
fem & a1 @t § AR fvael Wi farrsfy
W [ T AN AR GO g i Wik ag
g & § R fwel 91 g6k
s ?

SHRI H. R. GOKHALE: The shor-
lage has unfortunately been there for
a considerable time, because the sup-
ply of electricity is not available
1o the extent to which the Nangal
project was entitled under the con-
tractual arrangements, which was 164
MW. But this is a matter of priority.
There is demand for power for irri-
gation also. There are other reasoms
like the going down of the lake level
for shortage of ‘power. While we cer-
tainly do not like that any shortage
should be there, unfortunately we
have to put up with this position
that we carry on with 98 MW only ag
against 164 MW, which is the contrac-
tual supply we are entitled to. We
are helpless in this matter.

st arfest e : ww g
¥ IO 1 Wy Tferaw g Mivwew
fafrec v daw aft &, @ =t
wae e T v frfiret g
R g dumE wqw gur W Wy
T & At § 5w A § wdif S fr et
AR T fin W ¥ o
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g o ow &Y Kifed FAw 40 gfrmy
qF ¥ ar @ &, arw wfewd & 497
a7 wfamar 99 W EN & ag [
et g B ar IR g 17
qrg & gfhtew AT qav & afaar
¥ o ¥z & AT AT arET wE
¥ oy Y P A o A
¥ 9 wReE gf ot o Afaar 41
w1 IR ag fafra fear & fis ey
& ¥ gew o A4y w1 QT IFAT
®T & AT AW {7 I EW Y ST
B FWEAT AW, T W THR FT L
T goere ¥ faar & & ot @B
g § faw w¢ ?

weaw wgigny g A AAfAaw
W ffaees A WY oA &
EC LA A S

siret mifast sam
fasger a5 2

g wRew g & feAge A
§, fafre wwa 31 fafet @

feearrd w <@ # g Thfeaw ot -
Fe0 ¥ ¢, wleargad &1 2

s arfet T faw ™
mE ¥ | Ffww wel afaT w1 5o
aFETy wEwm v wifgy wg fF
IR KA FTIA LI W
(wererwrar ) @ N 5 AEFY
§ ar aft T= T R fx A9fed
s wraT & 7

OO
» = aww & qfeq

sitaelt  afolt s qEe
wgveg, wraeTd A fam wadt & wfade
{wmhalt g, saraed &y

wwae wftex faq far & agy
&5t FI, W 9@ FAT |

gAY

IEAFH A
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SHRI RAGHUNANDAN LAL
BHATIA Since 1t is not posaible to
close the Nangal factory, may I
know 1if 1t 1s possible to reduce 1t
further so that the 40 per cent cut
placed on the 1ndustry in  Punjab
may be relaxed to some extent”

SHRI H R GOKHALE It i1s not
Possible at all to go down below 98
They have been mmsisting that we
should go down to 60 or 61MW but
i 1s not only a question of reduction
in fertiliser production which 1s
vital but 1t 1s also a question ot se
rious damage to the plant if it goe.
down below 98 MW

Recognition of Union of Workers mn
Chittaranjan Locomotive Workshop

*407 SHRI S M BANERJEE Will
the Minister of RAILWAYS be plea-
sed to state

(a) whether thc Union 1epresent-
ing majority of the workers mm Cint
taranjan Locomotive Workshop has
now been recognised and

(b) If so what are the spetific 1ea-
sons for not recognising the Union’

THE MINISTER OF RAILWAYS
(SHRI T A PAl) (a) and (b) Re-
cognition has not been granted to
any Union representing the workers
w Chittaranjan Locomotive Works
Government have in exercise of thair
discretion considered 1t unnecesdary
to grant recogmition to any Union 1n
ny of the Production Units includ-
ing Chittaranjan Locomotive Works
Negotiating facilities have however
been provided to the staff through the
Staft Councils consisting of directly
elected representatives of staff

SHRI S M BANERJEE I would
like to know from the hon Mimster,
when a particular union represents a
majority of workers and i1t 15 regis-
tered and 1t fulfils all conditions of
recognition, why a decision has been
taken not to recognise any union m
Chittaranjan Locomotive Workshop
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when there are two federations which
are already recognised.

SHRI T. A. PAL In any of the
manufacturing units, even the major
unions of the Railways have not been
retognised. The practice has conti-
nued that the interests of employees
have been looked after by Staff
Councils elected by the employees
themselves. Unless the employees
now demand scrapping of the Staff
Councils and want me to introduce
regular trade unions, I cannot nyself
be thinking of this problem as to how
to go about it

SHRI € M. BANERJEE: I would
like 1o know from the hon. Minister
whether he 1s aware that m spite of
the fact that Joint Consultative
Machinery exists at various levels, at
the national level, at the departmen-
tal level and at the lowest level, con-
sisting of all the Central Government
employees, including rallwaymen,
why there is a deviation in this
particular case Is it a policy of the
Home Ministry not to grant recogni-
tion cr 1s it a policy of the Railway
Board

SHRI T. A. PAI: In 1966, when the
Joint Consultative Machinery scheme
was introduced, the Ministry of Home
Affairs had abolished the Councils in
other organisations, But I find that
in the Railways alone these have
continued up-to-date. The question
of scrapping them has not arisen so
far.

SHRI S, M. BANERJEE: There ame
special rules for recognition. Even
in Defence establishments, there are
unions which are recognised. It
cannot be more strategic than a
Defence establishment. Since many
labour unions which represent the
majority of workers have been cla-
mouring for recognition, I want to
know the reason why they have not
been recognised. Is there any Home
Ministry's instruction that exists in
this case?

SHRI T. A. PAI: So fai ag the
Railways are concerned, we are inte-
rested in getting the production
ensured. We are not interested whe-
ther the employees should be repre-
sented through the.r unions or through
their Staff Councils, whatever it is.
The form is not very important from
our point of view. But so far these
Ccuncils have continued here and we
are now wanting to know why we
should not permit unions to enter
Workshops also and, instead of
Councils, unionsg take steps to repre-
sent their grievances with the man-
agement. I have no objection to
consider that

SHRI H. N. MUKHERJEE: In view
of the fact that except in extra-
ordinary emergency conditions, the
right of the citizens to organise them-
selves in the form of trade wunion
cannot be impinged upon, may I know
how is it that these workers in
Chittaranjan Lomotive Workshop are
singled cut for a treatment as second-
class citizens, so to speak, without
access to their fundamental rights?
They have been agitating for nearly
20 years now for recognition of their
union. How can a law of the land be
subverted when there is no Emer-
gency? Let them declare Emergency
in Chittaranjan Locomotive Workshop
and in similar other organisations.
Why should the Railways take away
the rights of the citizens?

SHRI T. A. PAI- We have not taken
away the rights of citizens. In all the
Councils, the members are elected by
the workers themselves. Now, when
I talk of major unions, I.have been
told that they do not represent the
labour because they are not elected
properly and the Labour Ministry’s
verification is not accepted. But
wherever they are elected regularly,
I am told that this is not proper. I
think, we cannot adjust the situation
to suit the convenience of anyone, If
the workers in a particular unit want
me to have a different set of union
or a different set of organisation, I do
not mind. What I want is that their

.
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‘interest should be completely protec-
ted more than anything else.

SHRI RAJA KULKARNI: Is it the
view of ‘the Railway Ministry that
Staff Councils are a substitute for trade
union and the functions of trade
union stand transferred to Staff
* Councils? : i

SHRI T. A. PAI: I do not hold any
views on this. I only say that the
Staff Councils have been doing what
the TUnions want to do for their
employees. )

PROF. MADHU DANDAVATE:
Some time back, the hon. Minister
said that they were concerned with
the production aspect only. I would
like to know whether it ig the think-
ing of the Government that they are
concerned only with the production
aspect and not with the social justice
aspect.  If the social justice aspect is
to be respected, is it not necessary
that a proper trade union, fighting for
social justice, should be recognised?

SHRI T, A. PAI: This country is as
much concerned with production as
socia] justice, and social justice is no
substitute for production. I would
like to have both.

st TR Tag wid aaf @ @ w5y
AEIET T qqATY FT F H 5 F4T
faadem 78 fowes geafrmie?
ST g a1 98 "reEar #1 wa & QA
FET & AT TE A WM FET g A
SH A AFEAT R A A Srer ?

SHRI T. A. PAI: There are four
trade unions registered in Chittarajan;
the CLW Labour Union with 4,000
members; its political affiliation is with
CPM; CLW Railway-men’s TUnion,
2200 members affiliated to AIRF; the
Chittaranjan. Railway-men Congress,
1200, affiliated to NFIR; Chittaranjan
Rail Karmachari Sangh, 300, affiliated
to Jan Sangh. According to the rules
of recognition, the first two TUnions
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are qualifying for recognition if they
are to be given recognition.

SHRI DINEN BHATTACHARYYA:
May I draw . your attznticn to. the
reply ci the hon. Min:ster which ‘s
absolutely not true...

MR. SPEAKER: Please
question; no argument.

ask yocur

SHRI DINEN BHATTACHARYYA:
He has made a statement. He has
given the figure of the membership
of the Union; 4 €30 is the membership
of this particular Unicn which has
been asking the Government for long,
for 14 years, for recognition. They
have fulfilled all the conditions...

MR. SPEAKER: Ask your question.

SHRI DINEN BHATTACHARYYA:
I seek your protection, Sir. ‘He has
made a statement that this Union
does not hold elections for office-

' bearers which is absolutely not true.

The Minister does not know. They
have fulfilled all the conditions, but
they have not been recognised. (Inter-
ruption). I want a categorical answer
to this, why they ans not recognising
a particular Union which has a mem-
bership of more than 4,000 and which
has fulfilled all the conditions.

SHRI T. A. PAI: I am sorry, the
hon." Member is making an accusation
that I have made 3 false statement.
The whole difficulty about the Unions”
recognition to political parties is.
(Interruption).

¢ SHRI DINEN BHATTACHARYYA:
No union is affiliated to any political
party... :

MR. SPEAKER: If you 'go on inter-
rupting like this; nothing will be
recorded. The Minister is on his legs.

SHRI DINEN BHATTACHARYYA:
The Minister is new; he does not
know. No union is affiliated to any
pelitical party.
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MR. SPEAKER: If his statement is
not correct, there is a proc:dure _for
that D. you think that, by shcuting,
you can cow Gown anybody?

€HR1 T. A. PAL: The hon. Member
seems 10 kncw moi ~ about the Union
thun the Paillway Mumstry atself

€zl LINEN DHATTIACHARYYA:
Yer

SHRI T. A. PAI: He shculd have
givéen me the correct information if
niy information was not correct. What
1s 1t that I have said? I have said
that this Union is supposed to repre-
sent the largest number of employees.
Whether 1t represents 4,000 people or
4001 weuld not make eny difference.
I have also said that in spite of the
fact that +his represonts the largest
unmber of members, we have not
recognised it. That is the question
Mr Banerjee has put to me.
I could not understand the reason
why the hon. Member should get so

much excited about . . (Interrup-
tions)

MR SPEAKER: I am not going to
allow any arguments.

SHR1 DINEN BHATTACHARYYA:
Let it go on record that the Minister
says that the conditions have not been
fulfilled. The statement that cne of
the conditions, that they should hold
clections has not been met with—that
is a wrong statement.

SHRI SAMAR MUKHERJEE: It is
very important. Please allow ‘me to
put one supplementary because

made a representation for Chittaran-
jan workers.

PROF. MADHU DANDAVATE: No
union is affiliated to any political
Party. He is new to politics.. ..
(Interruptions)

MR. SPFAKER: You wanted the
information and he has given the
information, right or wrong. . ..(In-
terruptions)
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PROF. MADHU DANDAVATE;
Actually, it is a wroeng statcment,

SHRI SAMAR MUKHERJEE:

Please allow me one supplementary.
(Interruptions)

MR. SPEAKER: Why should we
have disorder in the House? There
15 a procedure for it. If the Minister
has made a wrong stalement, ycu can
come under Rule 115, but that cannot
be substituted hke this, . .(Interrup-
tw0. 8) There 1s a procedure for it.

£HRI & M BANERJEE: We are not
mikmg an accusation.

MR SPEAKER: Two or three
Profess:rs on one side and only one

Speaksr on this side—it 15 really
difficult.

SHRI SAMAR MUKHERJEE: I ask
thrcugh you from the Minister because
1 made the first representation regard-
g Chittaranjan Union to the Minister
when he took charge. The same
question which was raised here to-day
I raised before him on the very first
day and it is he who asked the Rail-
way Board Chairman as to why this
Unjon was not getting recognition and
he said that recognition depends not
upon the authorities but upon the
workers. It is not a fact that I asked
the Minister whether it is because of
the opposition of the bureaucracy and
the Railway Board that this Union is
not given recognition and are you
prepared to change the old policy
which you yourself expressed that it
is not demccratic and fair?

SHRI T. A PAI: So many things
are being put into my mouth. The
hon. Member came to me to represent
that some people working in Chitta-
ranjan had been transferred wrongly
and that I must look into their case
and of course, he was urging on their
behalf. I said that I would certainly
lock into it and see what I can do.
The question of recognition of a parti-
cular unit did not arise because we
have three industrial units where this
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system of no recognition is continu-
ing. I said I will look into it and if
there is a better alternative, I am
prepared to consider it.

MR. SPEAKER: Can 1 give you one
advice?

SHRI SAMAR MUKHERJEE: Can
ycu ask Mr. Baliga why this Union
was not recognised? I except an
answer from him. I asked the same
point which he raiseq here from the
Chairman of the Railway Board as to
why this Union was not getting
recognition., The Chairman has
explained, ‘We do not give recogni-
tion’. Please be truthful.

MR. SPEAKER: My advice is: the
shorter and the briefer the question
and the more precise the reply is, it
will be much easier for the Minister.
And also try to be tactful sometimes.

SHRI SAMAR GUHA: May I know
from the hon. Minister whether it is
within his knowledge that no trade
union either in the public sector or
in the private sector is affiliated in
the name of any political party? If
so, I want to know whether any
exception has been made in Chitta-
ranjan? Can he tell me whether any
trade union had been registered in
the name of any political party in
Chittaranjan?

SHRI A. K. M. ISHAQUE. He is not
clear in his mind what his question
is

SHRI T. A. PAI: It was the CLW
Labour Union. Its problems were
brought to my notice by the CPI (M)
Members.

SHRI SAMAR GUHA: I concede
that the hon. Minister is a new person
and he wil]l take time tp prepare the

Teply.
MR. SPEAKER: I had called you

for the next question. You have
availed of this opportunity to ask @
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supplementary question. I have

calleq you for the next guestion,

SHRI S. M. BANERJEE. We have
been championing for various recogni~
tions, hike for example, the admission
of China in the United Nations, Here
they don't even recognise this union.

MR. SPEAKER: Next question,

Sea erosion threat to Digha Tourist
Centre, West Bengal

*408 SHRI SAMAR GUHA- Will the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether the Health and Tourist
Centre of Digha in West Bengal is
under serious threat of erosion by the
sea;

(b) whether the bathing that, a
part of the market and some restau-
rants have already been washed away
and whether the Government Tourist
Lodge named ‘Saikatabas’ is now only
10/12 ft. from the sea;

(e) if so, whether Govermment pro-
pose to send immediately a team of
experts to devise ways and means to
save Digha sea resort; and

(d) the other steps taken or propos-
ed to be taken to save the place?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATICN AND
POWER (SHRI B N. KUREEL): (a)
to (d). A statement is laid on the
*Table of the House.

STATEMENT
SEA EROSION THREAT TO DIGHA
TOURIST CENTRE, WEST BENGAL

(a) and (b). The West Bengal Gov-
ernment have reported that the sea
beach at Digha has been subjected
to sea erosion during the last few
years, It has been observed that the
level of tne beach has been lowering
steadily and consequently the sea is
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gradually advancing towards the land
and the width of the beach is getting
reduced, Very little of the beach |is
left near Digha market and the high
tide level touches the market. Tourist
resort ‘Saikatabas’ at Dighaa is still at
some distance away from the shore
and there is no immediate threat to
it.

(¢) and (d). The West Bengal Gov-
ernment have stated that they have
prepared an estimate for checking ero-
sion over a length of 750 Metres of
the beach and are also preparing a
scieme for the protection of the area
1n front of the tourist resort. The
Members of the Beach Erosion Board,
cistituted by the Government of In-
diy, have proposed to visit the area to
examune and suggest suitable measur-
es to combat the problem at Dight,
during the next meeting of the Beach
Erosion Board scaeduled to be held
in West Bengal in the last week of
December, 1972,

SHRI SAMAR GUHA: Why cannot
he read it?

MR. SPEAKER: It is laid on the
Table. It 1s for you to read that.

SHRI SAMAR GUHA: 1 asked for
the bensfit of the House, Sir, Warren
Hastings called Digha ag the Brighton
of Bengal. The Digha sea resort is
always visited by tourists throughout
the year. There 15 an article published
in Statesman with a heading ‘Can
Digha be saved?’ ‘Twin threat of ero-
sion and indifference’. Now, Sir, there
is continuous erosion and there is
indifferent attitude on the part of the
Government What measures are the
Goverrment going to take for the
investigation of the causes of the sea
erosion in regard to Digha? About
Saikatabas, what steps are the Gov-
ernment going to take to save Saika-
tabas which is only 10 to 12 feet from
sea now? What are the immediate
steps that they are going to take and
what are the permanent measures that
they are going to take for saving
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Digha from erosion of the sea? These
are my questions.

SHR!I B. N. KUREEL: The West
Bengal Government took up the sche-
me for the developmenti of Digha 1n
19861. Since then the problem
ot Digha has been receiving their
attention, Investigations and tech-
nological surveys have been carried
out by the Irrigation Department.
Studies have been conducted by the
IIT., and the Chief Hydrological En-
gineer of the Calcutta Port Commis-~
sion, and protection measures have al-
ready been taken up, to check erosion.
Tiese include the raising up of the
slopes of sca beach by sand-trapping
and salbulla piling but these have been
mostly of an experimental nature and
have not proved effective. Casurina
irecs were also planted to prevent the
sand from the beach from rolling away
but que to erosion the trees have been
washed away. But some measures have
been suggested by the State Govern-
ment and one board has been set up
and they have their programme to
visit thig place towards the end of
December, 1972. They will study and
make some schemes for the protec-
tion of this area.

SHRI SAMAR GUHA: There is 2
Central Beach Erosion Board, At the
moment, there are two causes attri-
buted for the erosion of the Digha
beach...,

MR. SPEAKER: The hon Minister
may get the information from the hon.
Member.

SHRI SAMAR GUHA: The first is
the subsidence of the beach itself. I
want to know whether the Central
Beach Erizion Board have visited any
other parts of the country, and if so,
the outcome of their study which they
can apply here?

SHRI B. N KUREEL: They wisited
the Kerala State some time back and
they have suggested some programme
for anti-erosion work.

SHRI SAMAR GUHA: What is the
programme suggested?
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SHRI B. N. KUREEL: The ate
going to visit Digha beach also.

SHRI SAMAR GUHA: It is a pro-
blem for not only West Bengal bul
the whecle of eastern India. The low
income people 1ush there So, 1
would hke to know categerically the
measures suggested by them.

He did not :1eply 10 any question. 1
want to know from hm...

MR. SPEAKER: Let the hon Mem-
ber first address me. What 15 his cate~
gorical question. I have not been
able to follow his question,

SHRI SAMAR GUHA: They have
constituted a Centra] Beach Erosion
Board. 1 would like to know whether
they have tackled such problems in
other parts of the country, and if so,
what their findings are and how they
have approached the problem of the
Digha beach.

MR. SPEAKER: That 1s what he
has replied to

SHRI SAMAR GUHA: H. has not
replied to that. ‘He only said that
there were some suggestions,

MR. SPEAKER: Will the hon.
Minister please repeat his replies- It
is always a headache for me.

SHRI B. N. KUREAL: 1 have
already stated that studies have been
made by the IIT and a hydrological
engineer of the Calcutta Port Com-
missioners. But this board ;s to wvisit
the Digha beach to formulate a scheme
for protection work.

SHRI SAMAR GUBA: But the
Central Beach Erosion Board.

MR. SPEAKER: Let him kindly
git down now.

May 1 bring it to the potice of the
House that the speed is so slow that
T have just to grapple with the Mem-
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beis to go ahead? We have been able
to do mure than five questions. Every
day, the other Members keep on wait-
ing, and they write to me and ask
why their questions are not coming
up. I would reguest the hon. Mem-
bers and also the hon. Ministers to
be brief in thar questions and ans-
wCrs.

SHRI SAMAR GUBA: The hon.
Minister has not replied in regard to
the Central Beach Erosion Board.. He
was only referring to the IIT. What
does he mean ty this? Would you
not protect my right while the Minis-
ters go astray? He has not replied to
my question. Is it not my right to
seek your protection?

MR. SPEAKER: The hon. Minis-
ter had referred to visits to other
ports of the countrv. Let him come
out with a very bricf reply.

SHRI B N. KUREAL: They have
simply wisiteq Kerela and they have
formulated some scheme for that
place But that 15 something else, and
this 1s something else So, they have
first {0 go and sec this place and then

they will suggest the measures to be
taken.

Meeling of Chief Ministers of States
in New Delhi to reveiw power and
Irrigation Crisis

*409. SHRI P GANGADEB:
SHRI P. M. MEHTA:

« Will the M'mster of IRRIGATION
AND POWER be pleased to state:

(a) whether Chief Ministers of
States met in New Delhj on the 18th
Octoher, 1972 to review the power
and irrigation crisis in the country;

(b) if s0, what decisions were
taken at themeeting; and
(¢) the broad outlines on the sugges-

tions put fodward by different Chief
Ministers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (¢). A statement is laid on the
Table of the House.

STATEMENT

Meeting of Chief Ministers of States
in New Delhi to review power and
irrigation crisis.

(a) Yes, Sir. A meeting of the
Chief Ministers of Northern Region
was held at New Delhi on the 18th
Oclober, 1972 to review the power
supply in the Northern Region. The
Chief Minister of Uttar Pradesh,
Haryana and Rajasthan were present
Punjab, Jammy and Kashmir and
Himachal Pradesh were represented
by their Power Ministers

(b) and (c¢) The suggestions made
and recommendations thereon are
summarised below:—

(i) Surplus power from  Satpura
and Bassi should go to Punjab
and surplus from Delhi should

go to Haryana.

(ii) Every assistance should be
given to the early commissioning
of thermal stations at Badarpur,
Obra and Bhaatinda. The con-
struction work on thes» should be
expedited by working three-shifts.

(iii) Work on the hydro stations
under constructi~-n at Yamuna
Stage II, Rambanga (1st Unit),
Jawaharsagar (2nd and 3rd Unit),
Upper Sindh and Chenani should
be expedited to commission an
aggregarte capacity of 860 MW by
June 1974,

(iv) Rajasthan’s deficit arising out
of reduced generation at Chambal
from January 1873 should be
made up from Rajasthan Atomic
Foywer Project. Tae surplus
should be fed into the Grid.

(v) The thermal and hydro gtations
at Faribad (Extension), Beag Unit
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I, Ramganga, Harduagan); Exten-
sion, Panki Extension, Giribata,
Rajasthan Atomic Power Project
and Bira Siul spilling over to
Fifth Plan should pe expedited
so that the benefits may come
the first year of the Fifta Plan.

(iv) Purchase of captive u'utg by
private industries either from in-
digenous suppliers or from import
shoulq be considered.

(vii) Gas turbine units at Xota
should be repaired urgently.

(viii) Important inter-State hnes
should be expedited

(ix) New Thermal and Hydro pro-
jects aggregating to 3810 MW
should be commissioned in the
Fifth Plan.

SHRI P. GANGADEB: 1 would
like to know from the hon. Minister
whether the States have agreeq 1o
implement the programmes that are
necesary for earlier establishment of
the inter-State grid systems, and if
so, what assistance poth financial and
otherwise, will be given to these States
to implerent the rural electrification
programme?

SHRTU B N, KUREEL: Rural elec-
trification work ig going on very ra-
pidly, 1a addition to the mnormal
work, the rural Electrification Corpo-
ration have also sanctioned some
amount to the States. They have so
far sanctioneq 829 schemes and ac-
celerated work in therural areas elec-
trifying villages and giving electricity
to pumps for irrigation, purposes...
(Interruptions).

SHRI P. GANGADEB: May I
further ask whether States which
have surplus hydel power are finding
it difficult to make it available to the
deficit states ang if so, what is the
action going to be taken by the Gov-
ernment?
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SHR] B N KUREEL: The Central
Government is taking action in order
to supply electricity from surplus
States 1o defiit States and for that
we are having programmes to acce-
lerate transmission works. We have
220 KV lines; we are tninking of
having stronger lines also, 400 KV.
This 1s our programme to connect the
States to supply electricity from
surplug States to deficit States.

st wew fagrQ mwddt weaw
o, 77 ag w= § f I oRw A A
faaelt wwe dar gwr 8, IEHT FITW
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o9 § T F AT e WY @2
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gt ? wn ag A« ¢ fF awan & wfaw
wamre ¥ faw o g foed fog oarfag-
frdy ave favdams ¢ °

ot qaAe TS A wERT,
zay us A § {5 9w 2w ¥ fawah
w1 avz ¥ formsr o v e T
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SHRI P K DEB: The guestion 1e-
lates to the meeting of the Chiet
Mmisters regarding the power crisis
in the country. We all know that the
country is passing through a power
crisis. It is because of the inter-State
disputes that many of the lucrative
hydel projects are being kept in abey-
ance, and we do net know how long
it will take to settle these disputes.
Some ot the examples are the Krishan-
Godavari and Narmada dmsputes. In
view of this fact, may I know whe-~
ther the Government of India are
using their good offices with the Chief
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Ministers of Madhya Pradesh, Maha-
rashtra, Andhra Pradesh, Mysore and
Orissa to settle inter-State dispute:
so that the Central Water and Power
Commuission can give clearance to the
various projacts which are under-
study”

SHRI B. N, KUREEL: Efforts are
bemg made already to settle these
intor State niver disputes Some of
the disputes have already been settled
and some are expected to be settled
shortly Some, of course, will take
time So, we ar: making efforts to
nunimise delay 1n setiling these dis-
putes

SHRI P K DFO No 1eply has been
given about the  Krshna-Godavari
basin  dispute,

SHRI B N KUREEL: When 1t 1s
the term of reference of a commssica,
how wan 1 say how much time it will
tahe?

Demands of Casual Labourers Engag-
ed on Kathua-Jammu Raijl Link

*410 PROF NARAIN CHAND
PARASHAR: Wi'l the Mmister ot
RAILWAYS be pleased to state:

(a) whether five thousand casual
labourers working on the~ Kathua
Jammu Rail link have presented a
charter of demands to the authorities
of the Northern Railway; s

(b) 1f so, the gist of the demands,

(¢} whether they have been accept-
ed by the Raillway Authorities; and

(d) if not, the date by which a deci-
fion would be taken on these de-
mands?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAD): (a) and (b). On
behalf of the Casual Labourers work-
Mg on Kathua-Jammu Rail Link pro-

j2ct, a charter of demands was pre-
sented to General Manager, Northern
Railway recently. The demands re-
late to payment of wages at higher
rates, absorption against regular posts
payment of wages on regular scales
to Store issuers, recovery of rent ot
Rallway quarters at uniform rates as
for regular staff and absorption of
one jnjured casual labourer against a
regular post,

(¢) and (d) The last two demands
have alrcady bean fully met Their
fiist demand 1s under corsideration
and steps hove been taker to come to
an early decision. Casual labourers
are engaged on woirks of seasonal in-
termittent oy sporadic nature for <hort
durations and their retrenchment 1s
a continuous process However all
casual labourers as have completed
6 months cervice on project or non-
project works are considered for ap-
pointment agamst rogular posts, sub-
Ject to thewr suitabiity being adjudg-
ed by screcnmg committees. It s
however, not possible tc meet the rest
of thewr demands.

PROF NARAIN CHAND PARA-
SHAR: May I know the rates of wages
paid at present and the rates demand-
ed by the workers” How do they
compare with the rates paid to local
labour?

SHRI T. A, PAlL The casual labo-
urers are normally entitled to the
rates of wages flxed for correspond-
ing categories of labourers by the
local authorities The Kathua-Jammu
Ink  passes through Gurdaspur
Kathua and Jammu civil district.
The rates of wages payable to these
workers should be on par with what
are locally applicable.

PROF. NARAIN CHAND PARA-
SHAR: The exact figures have not
been given by the hon. Minister. Now.
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may I know whether the local per-
sons are . employed or people are
brought from outside?

MR, SPEAKER: He is so nz2ar the
Minister. He can ask him, because
the question hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Disruption of 1.0.C. Installations at
Budge Budge and Paharpur, West
Bengal

#403. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state-

(a) whether h2 15 aware that work
at the I.O.C. installations at Budge
Budge and Paharpur, West Bengal is
being seriously disrupted during the
last two months due to rowdy activi-
ties of some outsxaers,

(b) whether the loca“l iOC mana-
gem:nt and employees have repeai~d-
ly sought, but failed to obtain, naces-
sary p:otection rom the ‘authorities
concerned; and

(¢) Government’s reaction to a con-
tinuing situation in which vital il
suppliess may get totally disrupted?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) On some days work
at the LO.C. installations at Budge
Budge 'and Paharpur, was disruptec
during September, October and Nov-
ember 1972, due to interferencs of
some outsiders.

(b) whenever necessary the mana-
gement of the I.LO.C. was able to ob-
tain protection from the West Bengal
authorities.

(c) Both the State and the Central

Governmants are sware of the situa-
..

DECEMBER 12, 1972

Oral Answers 32

tion and are taking necessary steps
or improving it.

Reduction in Freight Rates on ifigh
Graded Consumer Goods

*405, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleasad to state:

(a) whether therz is any p"f)"’.)“l.
under the consideration of Govnarn-
ment to reduce the freight rates of
high-graded consumer goods; and

(b) if so, the gist thereot?

- THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No projsosal
for a general reduction in the tariff
rates for high graded consumer gnods
is under consideration.

(b) Does not arise.

Tax ApPeals in Supreme Court

*406. SHRI . Y KRISHNAN: Wiil
the Minister of LAW 'AND JUSTICRE
be pleased to state:

e

(a) the -number of Tax Appcais
filed in the Supreme Court during
J970-71, State-wise; and

(b) the number thereof which have
since been decided by the Suprame
Court?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOXH-
ALE). (a) and (b) A statement giv-
ing the information High Court-wise
is laid on the Table of the House.
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Seatament

NUMBER OF TAX APPEALS FILED IN THE SUPREME COURT IN 1970 AND
1971 AND THE NUMBER THEREOF DISPOSED OF BY THE SUPREME
COURT DURING THOSE YEARS, HIGH-COURT-WISE

1970 1971
Nam fth- Filed Disposed  Filed Disposed
H gh Churt of of

1 Allahabad 49 12 28 8
2 Andhra Pradesh 48 10 25 13
3 Assam & Nagaland (Now Gauhati) I  { 3 2
4 Bombay 10 I s 3
s Calcutta 66 17 46 18
6 Delh 13 2 36 2
7 Gujarat 4 I 22 9
8 Himachsl Pradesh

9 Jammu & Kashmur

10 Kerala 34 7 16 8
t1 Madhya Pradesh 6 28 8
12 Madras 73 5 29 9
13 Mysore 10 1 6

14 Onssa X I 7
15 Patna 10 3 11 6
16 Punjab & Haryana 9 2 13

17 Rajasthan 7 3 2

Slow Progress of Kural Electrification
Schemes in Stateg

*“411 SHRI JAGANNATH MISHRA
Wil the Minister of IRRIGA1ION
AND POWER be rleased to statc

(a) whether the piogress of rural
electrification programmes in differ-
ent States has been reported tu be at
snaill'’s pace, and

¢b) 1f so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

2889 LS—2

POWER (SHRI B N KUREEL) (a)
No Sir

(b) Does not arise
dne 3w oY ot @ A ot Grafe

* 412,50 qAmg 9w T Q-
forma ot ot wedt a7 gary @ TaT
Far fr

%) ®T W FT U 2|
w fazdt &% ¥ w7 fagfe feor oy
Y, W
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frata frar &1 fagta geg w1 Faen
ardE qa i & ergarfus fga ®
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New Rail Lines in Kerala during Fifth
Plan pericd

*413. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleasad to state:

(a) whether the State of Kerala is
not served by the Railways adequate-
ly and most of the villages in the State
are without Rail Connections;

(b) whether his Ministry is contem-
plating to have mew rail lines in the
State of Kerala during the Fifth Five
Year Plan; and

(c) if so, the broad outlines of the
schemes?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI); (a) to (c). As
against the all India average of 18.86
Kms. per 1000. Sq. Kms. area, Kerala
has 22.90 Kms. In any case Railway
development is not envisaged on any

Written Answers 36

state-wise or region-wise  concepts,
but on overall considerations in the
national interests. Nevertheless, pro-
posals -received for new lines from
the State Government are given cue
consideration, and are taken up
wherever justified on traffic, financial
and economic considerations. Propo-
sals for new lines in the 5th Plan
have not been finalised,

Anti-flood Plan for Shahdara

*414, SHRI RAM BHAGAT
PASWAN:
SHRI MADHUKAR:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any anti-flood plan for
Shahdara has been drawn; and:

{

(b) if so, the main features thereot
and then it is likely to be imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
and (b). The Delhi Administration
have formulated Shahdara Drainage
scheme at an estimated cost of Rs. 219
lakhs. The Scheme provides for
drainage arrangements for benefitting
the entire area in the Union territory
of Delhi and some areas in Uttar
Pradesh on the left bank of the
Yamuna. It will benefit 7690 hectares.
of area In Union territory of Delhi
and, 6960 hectares of area in Uttar
Rradesh. The scheme has been ap-
proved by the Planning Commission,
The Delhi Administration have taken
up workg on this scheme.

Inclusion of Waltair ang Guntakal
Divisions in South Central Railway

*415. SHRI K. KODANDA RAMI
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Government of
Andhra Pradesh had requested the
Centre to include Waltair and Gunta-
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kal Divisions in the South Centra:
Railway, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(SHR1 T. A PAI): (a) Yes, Sir

(k) The proposal was not agreed to
on admunistrative  and  operational
grounds.

kesignations of Technical new attach-
ed t6 FACT. and Chief of FACT.
Engineering Division

*416 SH1Il S C BESRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether some competent tech-
ucal men attached to FACT including
the Chief of FACT, Engineering Divi-
wl0n, have resigned,

(b) whether foreign experts attach-
¢d with 1t go about without any
work, and

() 1if so, the teasons therefor and
the steps proposed to 1mprove the
wurking of the concern?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKH-
ALE): (a) No chief of any engineer-
ing division of this undertaking has
1esigned, though four engincers have

done so m the current calendar year.
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(b) No, Sir.

(c) While two engineers resigned to
improve their prospects, others did so
for reasons of their own., Such resi-
gnations are a common feature of any
large organisation of this type and
do not call for any special action,

Setting up of a High Power Technical
Advisory Committee for Ganga Fwod
Control Commission

*417. SHRI D B CHANDRA
GOWDA. Will the Minister of IHRKI-
GATION AND POWER be pleased to
state:

(a) whether a high-poweled techni-
cal advisory Committee to advise the
Ganga Flood Commission has been
set up by Government; and

(b) if so, the constitution and furc-
tions ther:of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): {a)
A Technical Advisory Committee ha
been constituted by the Government
of India for assisting the Ganga
Flood Control Commission in &l
technical matters.

(b) The Constitution and Functions
of the Committec are laid on the
Tab'e of the House.

Statcment

SETTING UP OF A HIGH POWER TECHNICAL ADVISORY COMMITTEE
FOR GANGA FLOOD CONTROL COMMISSION

CONSTITUTION

Shri N. G. K. Murmn,
Ex-Chairman & Managing Director,

Chairrman

Water & Power Development Consultancy Services (India) Ltd.

Qhaxrman,
Ganga Flood Control Commission.

Member (F. & S. C.),

Central Water and Power Commission OR his representative,
Chief Engineers incharge of flood control in the State of Bihar,

Member

Member

Member

}I‘sl:;yg:xlm, Madhya Pradesh, Rajasthan, Uttar Pradesh and West
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Director (Civil Enﬂl;eering)
Railway Board or his representative.

Director General,

India Mcteorolog:al Department, New Delhi, OR his rcpresenmm}e

Director General,
Geological Survey of India,
‘Calcutta or his representative.

Additional Director General (Bridges),
Ministry of Transport or his nominee

Chief Engincer, Inland Water Transport,

Ministry of Transport, New Delhi or his nominee.

Joint Commissioner (S. C.

M niotry of Agriculture, Ns.w Dethi.
M:mb2r (Planning & Design),
Ganga Flood Control Commission.

FUNCTIONS

(iy To advise the Ganga Flood
Control Commission in the formula-
tion of the comprehensive plan and in

drawing out the priorities of works;

(ii) In examine the schemes pro-

A, I W wed § aArw o
afe gerfiorel® quong & faoea

418. Y TRo TRo qEA: FAT
N WeFT TE TATA FY FYr w6

(%) = =@, ssETa AW
TRy O AT ¥ W g Wi At 3EE
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w1 faorey grar & WA

(=) =fz gf, qi 9% F41 Foor
§ = g3% wireg fagera & g avee
FaT F@W IoT EY 87

W ot (st #o o aif) :

(%) sx (@) afgfr & a7
71 frazvg a9ifea wigar & |9
P amar & gl F gt & fao
- foar sy grAT Wl #9850 faw &
Cww g S araar wmare vt I
C g gt Ar fear s @ o fad oA
© & vqrATeat AT qgar § | ¥ avaw
- ¥ wsEeg § 93 A wHA} H aREy
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Member
Member

Member

Member
Member

Member

Member-Secretary

posed to be put up to the Ganga
Flood Control Board for approuval;
and

(ili) To advise the Ganga Flood
Control Commission on specific tech-

nical matters referred to the Com-
mittee,

T FY ATIVAFAT FIAT & AT T FFT
& wmwAt # feawg gwr wafgd &
grafig s adwdt 3T wTavgw ol
&AW 7 ¥ ¥ A7 faqeg g1 oswar
) faq amAl # mevfys S0
i & gad ff faaew Grar & oA
Al &1 gfr| wfgmfgt 7 s
FUAL oA & @ gy afirey wrer
¥ for wfgfa & awi w1 o
sver frrzry gfafres +73 & fan
fafger =om fer o 0 9A
g7 AIATH A & eZaw wreedd
717z e 2w 55 oAl & wne
100 €19 7% % a1¥l ¥ 77 FF &
fao sifapa fogr mar &) s e
FaiEa & wfawrd o wFard et
FTTIAT A a7 F7 feqarr X &
fam wweaqel =Zwdt v W@ )
Iy mar e a9 & fag
afagfa & ) ) wew 9 F 7@we
2,000 1% aF FT & 7€ ¥ erfaqer
& o 2l & fraart & forg e &
g faefra wewfa wifiag Qi ¢, 3o
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®W 1,000 WA ¥ FGFHL 5,000 Fo
ot oy gfas &7 4 b &) wweAy
R} Hew arforfoas stert £1 98 wigwT<
fear T § fr TqT qrETEE & -
a7 2aq § gaafaa 1000 598 aF
& gimfy & a4 1 Faw fEzro
T &1

Expansion of Trombay Fertilizer
Plant

*419 SHRI R R SINGH DEO wWill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Government are plan-
ning to expangd the Trombay Fertilizer
Project,

(b) 1f w0, the main features of the
expansion plan, and

(c) the extent to which 1t will meet
count1y’s requirements of fertihizer and
the foreign exchange that the country
18 likely to save consequent upon the
expansion of the Trombay Plant?

THE MINISTER OF LAW, JUS-
TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H R GOKHALE)
(2) to (¢) A plan to expand the
Trombay project 1s under considera-
tion Different alternativeg have been
suggested in this connection and these
are being appraised Some discussions
have also taken place with the World
Bank in connection with the external
financing of the scheme

fedwgr-weiey demm 9
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Scheme from Madhya! Pradesh for
controlling flood in the rivers in
Madhya Pradesh

3926. SHRI MARTAND SINGH OF
REWA: Will the Minister of IRRIGA-
TION AND POWER be pleased to

state:

(a) whether any scheme for con-
trolling floods in the rivery in Madhya
Pradesh has been submitied by the
State Government to Union Govern-
ment for their final approval; and

(b) if so, the main features thereof
and the reaction of the Central Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b) No scheme for controlling
floods in the rivers in Madhya Pra-
desh has been received at the Centre
from the Madhya Pradesh Govern-
ment.
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Duty List of Maintainers, Assistant

Inspectors and Inspectors of Signal

and Telecommunication Department,
Delhi

3927. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether as per Chapters XII to
XIV of the Indian Railway Signal
Engineering Manual, the Duty Lists of
various grades of Maintainers, Assis-
tant Inspectors and Inspectors are not
distinetly and separately mentioned
therein; and

(h) whether the mabnual is  also
silent about the working and duties
of Tele-Communication staff and if so,
the reasons thercof?

THE MINISTER OF RAILWAYS
(SHHRI T. A. PAD): (a) Chapter XIII
of the Indian Railways Signal Engi-
neering Manual lays down the duties
of the Inspectors and Chapter XIV
those of the Maintainers. These duties
are applicable to the categories of
Inspectors and Maintainers and make
no distinction between the various
grades of Inspectors or of Maintainers
The duties of Inspectors in the various
gradeg are dependent on the nature
and type of equipment to be maintain~
ed and cannot be distinctly and sepa-
rately stipulated in the Manual which
only lays down the guidelines for
duties generally to be performed by
Inspectors including Assistant Inspee-
tors Similarly whereas the duties of
Maintainers have heen classified into
the mamn categories of Mechanical
and Electrical Maintainers, these have
not been distinctly and separately sti-
pul>ted for individual grades of these
two categories,

(b) Broad outline of duties of Tele-
communication Inspectors has been
given in Chapter XIII of Signal Engi-
neering Manual. More details about
Telecommunication organisation, wor-~
king etc. are being given in the Tele-
communication Manual, which is under
print and is expected to be issued
shortly.
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Supply of Rule Books to Maintainers
and Assistant Inspectors

3928 SHRI NARENDRA SINGH.
Will the Mimuster of RAILWAYS be
pleased to siate:

(a) whother the majority of Main-
tainers and Assistant Inspectors of
Delh: and Moradabad Divisions (Nor-
thern Railway) have not been suppli-
ed with the latest Rule Books Lke
Gencral and Subsidiary Rules, Signal
Engineering Manua) etc.;

(b) whether msufficient supply of
thes¢ books does noi effect efficiency
ang safety of Raillways; and

(c) if 50, the reaction of the admi-
nistration 1n this regard?

THE MINISTER OF RAILWAYS
(SHRI T A PAD (a) Latest Rule
Bnoks, Manuals etc, other than those
which are not available have been
<upplied practically to all Assistant
Inspectors and g numb.r of Maintain-
s

(b) Efficiency and safety of Rail-
ways 18 not affected ag instructions
1egarding the latest rules and regula-
ttong contained in Rule Books ULke
Geneoral and Sabsidiary Rules, Signal
Engineering Manual etc. are being
disseininated among Maintamerg and
Assistant Inspectors 1n  the training
schools and by issuing circulars on
various important aspects from time
to time.

(c) Question does not arise
v
Expenses charged from staff trainees
at Indian Rallway School of Signal
Engineering and Telecommunication,
Secunderabad

3929. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS
be pleased to state:

(a) what are the various expenses
charged from the staff Trainees at the
Indian Rajlway School of Signal Engi-
neering and Telecommunication, Se-
cunderabad;

(b) whether the rent of the hostel
accommodation i8 charged from the
traineeg at Signal and Telecommuni-
cation Zonal Training School, Podanur,
Southern Railway and Indian Railway
School of Signal Engineering and Tele-
communication, Secunderabad; and

(c) whether there is a proposal to
excmpt the staff trainees from pay-
ment of the charges and if so, a gist
thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Following
expenses are charged'—

1 Messing charges are recovered
from*

(1) Apprentice Assistant Inspec-
tors @ Rs. 5.50 per day.

(11) Engineering Graduate Ap-
prentice Inspectors @ Rs 6.50
per day; and

() Probatiopary/Initial Tem-
porary Officers @ Rs. 8 per
day.

As regards other serving Class III
Staff, free messing 1s provided in lieu
of daily allowance.

2 Room rent from Probationary/
Imtial Temporary Officers only.

(b) Yes. so far as Tramning School
at Podanur Southern Railway, is
concerned.

Regarding Indian Railways Institute
of Signal Engineering and Telecom-
munications, Secunderabad, informa-
tion is given above at Item (2) of
the reply at part (a) of the Question.

(¢) The question of laying down a
uniform procedure on all Railways is
under consideration,

Installed generating capacity of
Power in Kerala in Fourth Plan

$030. SHRI VAYALAR RAVI: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total installed generating
capacity of power system in Kerala
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expected to be achieved at the end of
Fourth Plan and how it compares
with actual demand of that State;

(b) whether Government are aware
that only half of the potentia]l would
be exploited even when all the current
hydro-electric schemes are commis-
sioned in that State; and

(c) if so, the steps taken to increase
the generating capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Kerala Power system will have an
installed generating capacity of 622
MW by the end of the Fourth Plan
against an estimated system peak load
of 402 MW only The installed gene-
rating capacity will be sufficient to
meet this peak load.

{b) Kerala hag a hydro potential of
about 1.5 million kw at 60 per cent
load factor out of which about 0.9
million kw will be exploited on com-
pletion of the schemes sanctioned so
far.

(c) The following additional gene-
rating schemes, base on Kerala’s hydro
potential resources are proposed to be
taken up for commissioning during
Fifth Plan:—

1. Idikki Extension 3x130 380 MW
2. Silent Valley 2x40 80 MW
3. Lower Periyar 2x70 140 MW.

Financial assistance to Power
Generating Schemes in States

3931. SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether there is any proposal
for the creation of a Special Fund at
the Centre to finance Power Genera-
tion Schemes in States with good
hydro-potential; and

(b) it s, the main features there-
?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b) Such a proposal has not been
worked out so far.

Yamanapuram Irrigation Project in
Kerala

3932. SHRI VAYALAR RAVI: Will
the Minmister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have
teken a final decision regarding the
Vamanapuram Irrigation Project in
Kerala;

(b) if 50, the main features thereof;
and

(c¢) whether Government propose
to take up the project for execution in
the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
The project report and estimates for
the Scheme have not as yet been
received from the Government of
Kerala.

(b) and (c) Do not arise,

Diesel Engines for Madras-Trivapndrum
MailiExpress Traing

3933 SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether there 1s any proposal to
use Diesel Engines in Madras-Tri-
vandrum Mail and Express Trains; and

(b) if so, the gist thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(b) Does not arise.
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Innovatitng to Make the Rail Travel
Faster and Better

3934 SHRI K KODANDA RAMI
REDDY Will the Minister of RAIL-
WAYS be pleased to state

(a) whether Government are plan
ning to introduce g number of inno
vations to make the rail trave] faster
and better, and

(b) if <o, the important innovations
proposed to be introduced?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Yes

(b) The following are some of the
<alient 1nnovations proposed to be in-
troduced

(1) Introduction of welded rails
and mproved track structure with
troduction of concrete sleepers and
elastic fastenings which contribute to
comfort and speed in travel

(n) A high-speed coach has been
designed to ensure greater passenger
comfort and relhiability in service at
high speed

(m) 10 Broad Gauge third class A C
2-tier sleeper coaches with carrying
capatity of 48 passengcrs to sit sleep
arc planned to be manufactured for
use on the AC Express (Deluxe
trains)

(1v) Extension of improved tech-
niques of signalling such as multiple
Aspect Signalling tokenless block
working Automa‘ic Block Signalling
Automatijec Warning system  Routr
Relay and Panel Interlooking systems
etc for faster travel

Extension of G T Express and Assam
Mail upto Pathankot

3935 SHRI NARENDRA SINGH
Wili the Minister of RAILWAYS be
pleased to state whether Government
propose to extend G T Express and
Assam Mail upto Pathankot to afford
facilities for direct journey from South
and East to Pathankot and if so, when
and if not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI T A PAI) No Extension of
15|16 G T Expresses and 85/86 Assam
Mails to and from Pathankot 15 at pre-
sent operationally not feasible due to
lack of adequate line capacity on
the Delhi-Ambala-Rajpura section
as well as on Ghaziabad-Saharanpui=
Ambala-Rajpura sections

Exiension of Railway Lme from
Nangal Dam to Una

3936 SHRI MAHADEEPAK SINGH
SIIAKYA Will the Minister of RAIL~
WAYS be pleased to state

(a) whethcr there 1s any proposal
under the consideration of Govern-
ment to extend Rarlway lng from
Nangal Dam to Una, a District Head-
quarter of the State, in the near future,
and

(b) 1f not the reasons therefor?

THE MINISTER OF RAILWAYS
(SIIRI' T A PAI) (a) and (b) Tra
fic Survey of construction of a new
rallway line from Nangal Dam to Tal-
wara via Una 15 at present 1n progress
and 15 expected to be completed by
the end of March, 1873 Fuither con
sidcration to this project will be given

after the results of the survey become
known

Canal from Sone River Barrage

3937 SHRI CHANDRA SEKHAR
SINGH Will the Minster of IRRIGA
TION AND POWER be pleased to
state

(a) by when the east zone highlevel
canal that 1s being taken out from the
Sone-River Barrage gomng to rrigate
the parched areas of Barun-Auranga-
bad Goh Koonch Tekar: Mukdampur
Ghos1 Phatua in Gaya District and
Patna District of Bihar,

(b) what 15 the present stage of
execution of this canal and whether
1t will start functioning by 1973, and

(c) the total amount spent on this

g;gject t1ll date and the outlay there-
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (o)
Irrigation from Eas‘ern Sone High-
Level Canal has started in Kharif of
1971 ‘The area near Barun-Auran‘a-
bad 18 being irrigated Areas o1 Goh
Koonch, Tekari, Mukdampur, Ghos:
ang Phatua 1y Gaya Disinict and Patna
District of Bihar are scheduled to be
wirngated in Khant of June, 1874 and
1975

(b) The Canal 15 under construction
The target for this year 1s upto RD
124 The Canal has started function-
ing upto RD 60 during last Kharif and
will be functiomng upto RD 124
during the Kharif of 1973

(¢) The total amount spent so fa1 1s
nearly Rs 5 crores against the estima-
ted cost of Rs 1354 crores

Building of irngation Canal on Poon
Poon River ip Bihar

3938 SHRI CHANDRA SHEKHAR
SINGH Will the Minister of IRRIGA-
TION AND POWER be pleased to
state

(a) by when the work for building
w1gation canal net work on the Poor
Poon River in Bihar 1s likely to be
started,

(b) the amouni earmarked for this
project under different heads,

(¢) whether canalg will be built on
both eastern and western side of the
River, and

(d) the areas that will recewve nn-
gation water therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
to (d) No proposals for bulding irn
gation canal on Poona Poon Raver
have been received from the State
Government The State Government
have informed that the command area
«f the proposed scheme on Poon Poon,
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which 1s under investigation, 1s sub-
Ject to flooding and that irnigation pro-~
posals will be taken up after rendering
the area flood-free
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Supply of Coal by Contractors to
Durgapur Electricity Productng
Centre, Calcutta

3941 SHRI DASARATHA DEB
Will the Minister of IRRIGATION
AND POWER be pleased to <tate

(2) whether there has been a low
Productivity of electricity in Durga-

pur Electriaity Preducing Centre due
to the use of low quality of coal sup-
plhied by the contractors, and

(b) 1f so the steps being taken to
deal with such contractors and the
officers concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL)
(a) and (b) There has been low
productivity 1in the two power sta-
tions at Durgapur due to various rea-
sons including the low quality of
washery bye-product {fuels There
ale not however supplied by any
contractors

Changes 1n the Muslims’ Personal Law

3942 SHRI M § SIVASWAMY
SHRI B K DASHOW-
DHURY

Will the Minister of LAW AND
JUSTICE be pleased to state

(a) whether 1n response to the ap-
peals made by the Prime Minister and
Unicn Agricultural Minister as pub-
lished 1n the ‘Hindustan Times’ dated
the 10th October 1972 undey the cap-
tion ‘Mushims asked to make changes
1in Personal Law’ there have been any
posilive results achieved in this re-
gard, and

(b) if so, the results achicved?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAU-
DHARY) (a) and (b) It 1s too
early to make any assessment in this
behalf It 15 the policy of the Govern-
ment that the urge and the mitiative
for any reform in the personal law
of Muslims should come from the
Muslim community itself
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Resolutions passeg by All-Isdia
Railway Commercial Clerks Asso-
ciation, South Eastern Zone

3943. SHRI CHANDRIKA PRASAD:
SHRI PANNA LAL BARU-
PAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether All-India Railway
Commercial Clerks Association, South
Eastern Zone held a Meeting on 4th
August, 1972 which was presided over
by the Minister for Finance, Govern-
ment of Orissa;

(b) whether 14 Resolutions passed
at the meeting were submitted to his
Ministry; and

(c) if so, the gist of the Resolutions
received and the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) It is under-
stood that a meeting of the Zonal Exe-
cutive Committee of the S. E. Railway
Zone of the All India Railway Com-
mercial Clerks Association was held
at Rourkela on 6.8.1972.

(b) No.

(c) Does ont arise.

Loss of Revenue to Chambal Control
Board{due to Misuse of Water

3944. SHRI M. S. SIVASWAMY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Chambal Control Board
is feeling concerned due to misuse,
wastage and obstruction in the free
flow of water and consequent loss in
revenue; and

(b) if so, the main features there-
of and the precautions being taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b): The Chambal project stages
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I & II were taken up to provide anu-
nual irrigation of 5.66 lakh hectares
in Rajasthan and Madhya Pradesh.
Against this, the utilisation by the end
of March, 1972 was about 2.75 lakh.
The State Governments of Rajasthan
and Madhya Pradesh, who are repre-
sented on the Chambal Control Board,
reivew the position from time to time
and whenever necessary take appro-
priate measures to tackle the diffi~
culties encountered and accelerate the
use of irrigation facilities provided.

Report on National Water Grid

3945 SHRI D. D. DESAI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether he personally flew to
New York in September, 1972 and
finalised National Water Grid Report,
if so, whether this Report was earlier
placed before the Cabinet and the
Parliament and discussed in details if
not, who all were taken into confi-
dence;

(b) whether the United Nation’s
Expert was an Economist and not an
Irrigation Engineer and that no visits
to arid and drought prone Western
states of Inida were arranged for him;

(c) whether nearly Rs. 2000 crores
and valuable land lost under Ganga
Cauvery link will be needed for a gain
of about 20 million acre feet water
supply to Andhra Pradesh and Tamil
Nadu: and

(d) whelher large tracks of North
and Western India are arid, desert
like, drought prone, backward and
have hardly 15 per cent irrigation as
related to cultivated area, and 100
million acre feet irrigation projects

colud be completed with far less ex~
penditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) The preliminary proposals drawn
up by the Central Water and Power
Commission for g National Water
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Grid were reviewed by a team of
United Nations experts who visited
the country in December 1971 and
March 1972. The Team had brought
a first draft report in March 1972
which was discussed with them in
detail. In May 1972, they had sent a
were sent to them in June, 1972. The
Minister of Irrigation & Power, who
was on a visit to the United States in
August-September 1972 to participate
in the Panel meeting on UN. Con-
ference on Water, also took the opp-
ortunity to discuss the report in the
U.S.A. with the Team and he brought
with him copies of their Final Report.

The UN. Team had during their
visits to the country met several
ministers and officials both at the
centre as well as in the States which
they visited. The report contains the
views of the Team in the light of
their studies, visits and discussions,
and the question of such a report
being considered by Government or
Parliament before the Team them-
selves finalised it does not arise,

(b) While the Leader of the Team
was an economist, the Team had on
it as members one Transport Specia-
hist, two Hydrogeologists, one Hydrau-
lic Engineer and one Water Resources
Engineer as indiacted below:

1. DrJoseph Barnea, Economist;
Director, Resources & Trans-
port Division, United Nations
Team~-Leader;

L ]

2. Mr. Jakov Bradanovic—Trans-
port Specialist, Resources &
Transport Division, Transport
Section, United Nations.

3. Mr. Salis C. Brown, Hydrogeo~
logist—Project ~ Adviser of
United Nations Project “Gro-
und Water Development in
Rajasthan and Gujarat (IND-
114);

4, ‘Mr. Sanford Strausberg, Hydro-
geologist of the U.N. Ground
and Gujarat;

5. Dr. Rudolf Partl, Hydraulic
Engineer, Technical Adviser,
Resources and Transport Divi-
sion, Uinted Nations,

6. Mr. Robin Reynolds, Water Re-
sources Engineer, California
Department of Water Resourc-
es ,US.A,

Owing to limitations of time, the}
could not visit either all the State

through which the link passes or &

the States which could benefit from
the link. Though the request for visit
to Western India was received, the
Team felt that the thorough knowled-
ge of two of their Members on the
U.N. Groundwater project in Gujarat
and Rajasthan contributed to the
Mission’s findings better than a short
field trip could have done.

{(c) and (d): The Ganga-Cauvery
Link, one of the components of the
National Water Grid is, on the basis
of office studies only, assessed to cost
about Rs. 2000 crores, of which
Rs. 2100 to 2200 crores might be for
irrigation and the remaining for navi-
gation. The exact costs will be known
only after the scheme is investigated.
This preliminary estimate is for a
transfer of 28 m.aft. No State-wise
allocation of water has been consi-
dered. For purposes of assessing
costs, it has been assumed that 6 m.a.
ft would be used in South UP. and
South Bihar which are within the
Ganga Basin 15 m.a. ft are proposed
for diversion, which supplemented by
7 m.a ft of the waters of central and
peninsular rivers, are proposed to be
utiised for irrigation of drought
affected areas identified by the Irri-
gation Commission and the Ministry
of Agriculture in the States of Guja-
rat, Rajasthan, Madhya Pradesh,
Maharashtra, Andhra Pradesh, Mysore
and Tamil Nadu. It has been assess-
ed by the Irrigation Commission that
even on completion of all the projects
in hand or potential projects in the
drought affected areas, they will
hardly have 25 per cent. of their
crop area irrigated.
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Out of the total length of about
1842 miles of the link, only a length
of 677 miles 15 expected to be a canal,
the remaming length bewng along
rivers and strcams

It 15 not the intention that the
National Water Grid should supplant
projects in Northern, Western or any
other part of India, which on the
other hand should be carized out
as quickly as  possible all over the
couniry The link has been proposed
only to supplement the country's
water utilisation of large rivers hke
the Ganga etc, which may be surplus
to the needs of the rive; basins them-
selves and which would otherwise
flow waste to the <ea 1t 15 assesied
that by about the turn of the century
there will be great need for such
transfer of waters and steps have to
be taken in time to investigate and
mmplement the necewsary projects for
a National Water G 1d

Uniform Civil Code

3945 SHRI D B CHANDRA GOW-
DAD Will the Mimster of LAW
AND JUSTICE be pledascd to state

(a) whether a Umifoim Civil Code
covering all Indian atizens irrespec-
tive of caste creed or religion has
been suggested by eminent Lawyers
and

(b) 1if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDH-
ARY) (a) Yes, Sir

(b) The Government do not have
any proposal now for enacting a Um-
torm Civil Code -

o webanfes) o grm 3 W wiw
3047, St wiveTe A ATy
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Conversion of Private Sector Caustic
Soda Plant m North Kanara,
District (Mysore) into Joint

Sector Plant

3948 SHRI B V NAIK Wil tihe
Minictet of PETROLFUM AND
CHFMICALS be pleased to statc

(1) whethey there 15 anv proposal
for the conversion of pinvate  secto
plant for production of Caustic Soda
in the Distuiet o North Kanara n
My«orr State mto a joint sector plant
and

(b) 1f w0 the tcns taken by
Government 1n this reaard

TH¥ DEPUTY MINIETER IN THE
MINISTRY OF PETROLEUM AND
CHEMICAI S (SHR1 DALBIR
SINGH) (a) 'lhere 1< no proposal
with the Cential Government fot
the conversion of privale sector plant
fcr produetion of Cauactic Soda in the
Distiict of North Kanara in Mysore
State mto a joint sector plant

(b) Does not arive

« Non-implementation of Sharda Act
and the Act to prohibit Dowry

3949 SHRI SOMCHAND S8OLANKI
Will the Minister of LAW AND JUS-
TICE be pleased to state

Xa) whether the Sharda Act and the
Act to prohibit Dowry which were
passed long ago are not being mmple-
mented properly; and

{b) 1f so, the steps being taken by
Government for proper implementa-
tion of the provisions of the Acts?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR! NITIRAJ SINGH CHAU-
DHARY) (a) The admnistration of
the Child Marriage Restraint Act, 1929
(popularly known as Sharda  Act)
and of the Dowry Prohibition Act,
1961, 1s primanly the concern of the
State Governments No complaint
that the two Acts are not being 1mple-
mented properly has been received

(b) Doe~ not arise
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Execution of Hemavathy, Upper
Krishna and Malaprabha Projects

3951 SHRI K LAKKAPPA Wil
the Mimister of IRRIGATION AND
POWER be pl~ased to state

(a) whether the Union Govern-
ment  are responsible for defectine
planning and acceptance of defective
tenders for the Hemavathy Upper
Krishna and Malaprabha Project
which have caused delay in then
cxecution

(b) 1if not the authorities responsi-
ble therefor and

(<) the steps bemins taken by Gov-
etnment to help the State Govern
mert i completing the above pio
ject?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREFI) (a
10 (¢) Irmgation 1s a State subject
and Irrigation projects are therefore
planned 1nvestigated, designed, con
<tructed operated and maintained by
the concerned State Governments

No request for any technica] assis-
tance has been received for the Uppct
Krnshna and Malaprabha projects
which are being constructed by the
State Government as part of themr
developmental plans The Hemava-
thv project has not been accepted so
far for inclusion in the developmental
plans of Mysore

Central financial assistance to
States 13 provided in the form of
block loans and grants for the State
Plans as a whole and 1s not related
to any individual head of develop
ment, or projects. The Fourth Plan
outlay for Mysore 18 Rs 850 crores,
out of which Cenral assistante 1s
Rs 178 crores
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Goods Proposed to be Exported to
Iraq against the Import of Crude Oil

3954 SHRI RAM PRAKASH. Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state,

(a) whether Government proposes
to import crude oil from Irag against
the Indian goods exported to  that
country; and

(b) 1f so, the names of goods pro-
posed to be exported to Iraq against
«crude oil?
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THE DEBUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Under the cur-
rent Indo-Iraq Trade Arrangement
which is valid for the period 1st Sep-
tember 1971 to 31st March 1973, there
1s a provision for the import of Crude
o1l worth £5 million (Rs 90 million)
from Iraq. This is part of an overall
package of £115 million (Rs 207
million) worth of dates crude oil and
sulphur to be imported from Iraq
against tea and other goods and ser-
vices worth an equal amount to be
exported to Yragq from India during
this period

Setting up of Nylon Yarn Manufac-
turing Project In Haryana

3955 SHRI RAM PRAKASH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a Nylon Yarn manu-
facturing project 1s proposed fo be
set up 1n Haryana; and

(b) 1if so the estimated cost of the
project and the estimated production

. per year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) (a) and (b) A letter of
intent was 1ssued to the Haryana
Stite Industrial Development Cor-
poration on the 29th December
1971 for setling up a new
industrial undertaking in the State
of Haryana for manufacture of 2100
tonnes per annum of Nylon Filamant
Yarn The capital cost for a project
of this size 15 estimated to be of the
order of Rs. 7 crores Capital goods
for the project would be of the value
of about Rs. 8.25 crores, of which
mmported capital goods might re-
present approximately 60 per cent of
the value. These are only preliminary
figures and details will be available
when the party makes an application
for capital goods
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Cfude Qil from Algeria

3956. SHRI ARVIND NETAM:
SHRI M. S. SIVASWAMY:

1Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Algeria is likely te
supply crude oil to India in the near
future;

(b) whether &any agreement has
recently  been mgned in thls connec-
tion: ‘and ° BpiensE .

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETRCLEUM
AND CHEMICALS _(SHRI DALBIR
SINGH): (a) No, Sir.

(b) and (c) Do not arise.
Production capacity of dlffere‘nt type

of Chemicaj Fertilizer Factories dur—
ing 199Y1-92 :

'3957. SHRI MAHADEEPAK SINGH.

SHAKYA: Will the Minister of PET-
ROLEUM : ‘AND CHEMICALS  be
pleased to-state the total production

capacity of different types. of chemiecal

fertilizer factories in the country
durmg the year- 1971-72? . i

THE DEPUTY MINISTER IN TI—IE

MINISTRY OF PETROLEUM AND

CHEMICALS . (SHRI DALBIR

SINGH): The total installed capacity :

for production of fertilizers in 1971+
72 was as follows:

(lakh tonnes)

(i) Nitrogenous fertilizérs =~ 14.64

(ii) Phosphatic fertilizers. " 5.00

Extension of Railway
Sunderbans.

/3958. DR, RANEN SEN: Will the.

Minister of RAILWAYS be pleased to.
state:

2889 LS—3,

services : to-

(a) whether the West Bengal Sup-
ply Minister urged upon the Railway
Minister to extend Railway services to
Sunderbans; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) A preliminary traffic apprecia-
tion for the suggested rail links is
being one by the Eastern Rallway
Administration, Further consideration
to the suggestions will be given after
the report on the appreciation is re-
ceived and examined.

Treaiment of Canteen Staff at par
with Casual Khalasis is Northern Rail-
way General! Store, Shakurbasti

3959. SHRI RAJDEO SINGH: Will’
the Minister of RAILWAYS be pleased’
to state:

(a) whether the staff employed on’
regular basis.in the Staff Canteen.of -
the Northern Railwiy General Stores,.
Shakurbasti are. getting full benefits.
of Passes ,PTO’s, Casual leave and
regular salaries whereas the Casual
Khalasis in Northerin Railway are not
entitled to these benefits;

(b) whethe, the Canteen staff are
not taken at par, with Casual Khalasis
as substitute Khalasis while their claim’
stands stronger than that  of Casual‘
Khalasxs and

(¢) if so, the reasons for-. this®
anomaly?

"THE MINISTER OF RAILWAYS®
(SHRI T. A. PAI): (a) to (¢): The
conditions of service of the Canteen
Staff and Casual Khalasis are not com-
paxablb Whlle the former are em-
plovees of the Managing Commi tee”
and get a restricted scale of passes
and PTO’s and Casual Leave and scal- .
es of pay as fixed by the Managing
Committee, the latter, after comple-
tion of six months continuous Railway-
service, are treated ag.regular Railway-
employees for all purposes,
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Result of Test for Post of Junior
Translators in Headquarters, Northern
Bailway

3860. SITRI RAJDEO SINGH: Wil
the Minisier of RAILWAYS be pleas-
ed to state:

(a) whethe, tests were held for
the posts of Junior Translators in the
grade of Rs. 130-300 (AS) 1in the
Northern Railway  Headguarters
(Baroda House) a year back; and

(b) if so, the reasons for not an-
nounc.ng the result of the same even
atfer one year?

THE MINISTER OF RAILWAYS
(SHRI T, A. PAD): (a) and (b) The
tests were conducted on four occa-
sions from November 1971 to July
19%72. The results have since been an-
nounced. The e is some delay in
operating on the panel because some
posts expected to be sanctioned ear-
lier will now be operated only in the
next financial year due to paucity of
funds this year.

Leave Reserve Staff for various cate-

gories in Signal and Telecommunica-

tion Department Vijayawada Division
(South Central Railway)

3961. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the total strength of staff in
the categnries of ES.Ms, M.S.Ms.,
T.C.Ms., Signal Inspectors and Tele-
communication Inspectors in the Vi-
jayawada Division of South Central
Railway;

(b) the strehgth of Leave Reserve
Staff required under the rules for the
aforesaid staff of Vijayawada Divi-
sion;

(c) whether the strength of the
Leave Reserve Staff is less than that
required under the rules and the
other staff are handicapped in getting
leave; and

(d) it so, when the administration
propeses to make good the shortage
vf the Leave Reserve Staff?
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THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) 184
(b) 24.

(c) One post of Leave Rescrve
each 1n the category of ESMs/MSMs
and TCMs Wircless Maintainers is
less.

(d) Action 1s bemg taken by the
Railway Admunistration to create ad-
ditional post of Lcave Reserve in
cach of these categories to make good
the shortfall.

Flyovers from Sealdah Station to
Mahatma Gandhi Road and Kasba to
Ballygunge in Calcutta

3962 SHRI INDRAJIT GUPTA:
Wil the Minister of RAILWAYS be
pleased to state:

(a) whether Government have de-
cided to construct one flyover fram
Sealdah Station to Mahatma Gandhi
Road and another from Kasba to
Ballygunge 1n Calcutta;

(b) if so, the outlines of this pro-
posal; and

(c) when the construction of the
flyovers is likely to begin?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) There is no
scheme to const'uct a fiyover from
Sealdah Station to Mahatma Gandhi
Road but a scheme for construction
of a flyover from Kasba to Bally-
gunge hag been sanctioned.

(b) this is in replacement of exist-
ing level crossing at Sealdah end of
Ballygunge Station.

(¢) Early 1973,
Export of Indian Locomotives
3963. SHRI S. M BANERJEE: Will
the Minister of RAILWAYS be pleas-
ed to state:
(o) whether Locomotives produced

in India have been exported to some
foreign countries;
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¢(b) if 8o, the names of those coun
tnes

(¢) whether some other (ouantries
Pave also expressed a desjre t0 1m-
po t the Locomotives from India, and

(d) 1t so the nimes of these coun-
111€s

THF MINISTER OF RAILWAYS
(SHRI T A PAI) (a) No

() Does not arise

(¢) ard (d) There¢ have been some
cnquirses 1egarding the possibihities of
supply of locomotives from India to
Sudan Jordan South Korea Peru,
Philippines Syria New Zealand, Tur-
hey Nigeia Sr1 Lanka Thailand and
Guinea While 1n a few cases gquota
tion~ were submitted in most others

ue to pressing domestic needs and
imyted manufacturing capacity in the
Railway Production Units these ex-
port enquiries have not been consi
dered

Reduction in the cost of drags manu-
factured in IDPL, Rishikesh and
Hindustan Anti-Blotics Limited,
Pimprl.

3964 SHRI S M BANERJEE Wil
the Mumster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether cost of drugs manu-
factured ;n IDPL, Rislukesh and
Hindustan Anti-Biotics Lamited, Pim-
pr: has been reduced further,

(b) if %0, to what extent, and

(c) whether efforts are being made
1o increase production with a view

i to reduce the cost of production
further®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
}SINGH) @) to (c) Infermation is
Ibemng collected and wil] be placed on
5“18 Table of the House

s

Supply of power to Hindustan Alu-
minium Corporation

3965 SHRI S M BANERJEE Will
the Mimster of IRRIGATION AND
I OWER be pleased to state

(a) whether Utta, Pradesh Govern-
ment have asked the opinion of the
Centre on the question of termnation
of the agreement with the Birlas 1e-
garding the supply of power to the
Hindustan Alumunmium  Corporation
and

(b) if so the reaction of the
Central Government thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
No Sir

(b) Does not anse

Cowmpensation for landg requisitioned
for construction of Kelekhye Embank-
ment 1n West Bengal.

3966 SHRI SAMAR GUHA Will
the Minster of TRRIGATION AND
POWER be pleased to state

(a) whether compensation has yet
to be paid to a large number of peo-
ple whose houses and lands have been
requisitioned for the construction of
Kelekhye Embankment i1n West Ben-
gal,

(b) 1f so, the amount of compen-
sation paid to the persons and the
number of persons yet receiwve
compensation,

(c) whether the affected people
made any represenfations to Govern-
ment early and adequate compensa-
tion to them, and

(d) if so, the nature of the repre-
sentations and the reaction of Gov-
ernment thereto”

THE DEPUTY MINISTER IN THE
ISTRY OF IRRIGATION AND
POWER (SHRI B N KURFEL) (a)
to (d) The West Bengal Govern-
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ment have reported that compensa-
tion amounting to Rs. 32.46 lakhs has
wlready been paid to the persons af-
fected by the Kaliaghye scheme Av-
proximately, 8495 persons are yet to
recelve compensation.

‘Nn representations have been re-
cetved by the State Government from
the affected people -

Compensation paid to families affected
by the implementation of Dubda
Basin Drainage Scheme

3967 SHRI SAMAR GUHA: Will
the Minister of IRRIGATION AND
FOWER be pleased to state:

(a) whether the people whose
houses and lands have been 1equsi-
tioned for the excavation of canal in
Ramnaga: arca of Contai Sub-Division
.01‘ West Bengal. in connection with
ymplementation of Dubda Basin Sche-
me, have not received compensation;

(b) if so, the reasons ior delay,

(¢) whether Government  propose
to take any action to arrange fo: ear-
ly payment of compensations to the
families affected by the canal scheme;
and

(d) if so, the main features of the
proposal?

., THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (d): The Government of West
Bengal have reported that they have
sanctioned Rs. 73,516/~ for advance
payment to the people whose houses
and lands have been requisitioned for
the Dubda Basin Drainage Scheme.
Payment will be made on the execu-
iion of indemnity bond by persons
conrcerned. Land acquisition proposals
are being processed and compensation
will be paid expeditiously on comple-
tion of the formalities under the Land
‘Acquisition Act.
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Drainage problems in West Bengal

3968, SHRI SAMAR GUHA: Wil
the Minister of JRRIGATION AND
POWER be pleased to state:

ta) whether Contai sub-Division
of West Bengal 1s facing many drain-
age problems;

(h) whether various representa-
tions have been 'made to GGovernment
for tackhng the drainage problems of
the sub.Division; and

(¢) it so, the nature of the repre-
=t ntationg yeceived and the steps taken
by Governmeni to solve the dranage
troblems of the sub-Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PO'NER (SHRI B N KUREEL)‘ The
Contar sub-Division 1s  affected by
dreinage congestion during rainy sea-
~on

(b) and (c): The West Bengal Gov-
crnment have reported that large
number ([ represcntations fiom the
locul peopl have been teceived from
tme 1o timg suggesting schemes to
be tuken up n different areas to deal
with the dramage problem. The State
Government have already implemen-
ted the Contai basin drainage scheme
Part 1 costing Rs. 37 lakhs. Dubda
drainage <cheme costing Rs. 268 lakhs
1s presertly under execution, The
Contai basin drainuge scheme Part
IT costing Rs. 47.83 lakhs and re-mo-
delling of the Baliaghai drain for
improvement of drainage in Bara-
chowia Lasin costing Rs 32 ’takhs
have been approved by the Planning
Commuission fo, implementation but
work could not be 1aken yp as these
could not be accommodateq with the
provisions made in the State Plan.

Conversion of Railway Beds of Un-
economic Lines into Roads

3965, SHRI P. M. MEHTA:
SHRI P, GANGADEB:

Will tle Minister of RAILWAYS
be plcased to state:

(2) whether Railway Ministry has
suggested to States that the Raflway
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. beds of uneconomic lines may be
convertex. into roads; and

(b) if so, their reaction?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) No.

(b) Does not arise,

Factors for Coordination between Rail
and Road Transport Systems

3970 SHRI P M. MEHTA:
SHRI P. GANGADEB:

Wil the Minmster of RAILWAYS
ne pleased to state:

(a, wnether there is great scope
for co-ordination between the rail
and the 1oad transport systems in the
~cnnt y; and

(b, if so, the factors which are
favouraole for such co-ordination?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI)' (a) Yes.

(b) There is enough scope and
nieed for development of all modes of
iransportatior, viz rail, road, sea, in-
land water transport and pipe-lines,
to meet the growing transportation re-
quirements of the economy, However,
it will be necessary to ensure that the
transport system is viewed as a whol~
with diflcrent modes being inter-de-
pendent and supporting and supple-
nenting each. other, as far as possible.
Various problems of transpori coor-
dination, particularly road and rail
ure engaging the close ang continuous
atlention of the Ministries of Rail-
Wdys, Tranzport and Shipping and
Planning Commission, It will be the
zolicy of the Government to develop
variou, modes of transport as com-
Plementary services in such propor-
liong and canbinations as will meet
the total needs of the community at
inummum cost to the economy.

Twenty-one Traing were detained in
Vijayawada Division

2071, SHRI P. M. MEHTA:
SHRI P. GANGADEB:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether twenty ond trains were
detained on 12th November 1872 at
various places in the Vijayawada Di-
vision of the South Central Railway;

(b) if so, the reasons therefor; and

(c) whethe; Madras bound Grand
Trunk Express suffered a detention
of more than four hours between
Stuartpuram and Chirala?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAID): (a) Yes.

(b) Due to agitation in connection
with Mulki Rules,

(c) Yes.

Strike Ballot on Bonus Issue

3972. SHRI P. M. MEHTA:
SHRI K. LAKKAPPA;

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the General Council of
Al} India Railwaymen's Federation
has decided to take strike ballot to
press the demand of Minimum bonus
of 8.33 per cent;

(b) if so, the reaction of Govern-
ment thereto; and

(c) what steps are being taken to
persuade the employees not to. go in
for such action?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No such de-
cision has been brought to the notice
of Government by the All India
Railwaymen’s Federation.

(b) ang (c). \Do not arise.
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Ra.llwuy Link between Chandigarh ang
Ludhikna
2873. PROF., NARAIN CHAND
FARASHAR: Will the Minister of
RAILWAYS be plecased to state:

(a) whether it 1s proposed to con-
nect Chandigarh with Ludhiana by
Rail; '

(b) if so, whether any survey hus
been conducted for this purpose; and

(¢) the likely date by whiich the
construction of the line would be com-
pleted?

THE MINISTIR OF RAILWAYS
(BHRI T. A. PAD): (a) to (e): Pre-
hminary Engineermmg-cum-Finaj Lo-
cation Survey for Jagadhri-Chandi-
ga h-Ludhiana Rml Lipk, 15 at pre-
sent in progress and 1s expected to
be completed by the end of 1972
These surveys are boing carrred out
at the cost of the Governments of
Punjab, Haryana and Union Territory
of Chandigarh. Further consideration
to this project will be given aiter the
results of this smvey become known
and State Government's 1eaction ob-
fained, It is, therefoie, too carly to
say if and when the construction ot
this rail link or any portion thereot,
will .he taken up.

Specific qualifications/Rules for re-
cruilment/premotion to the Teachers
‘Headmaster in Schools run by F.CL

3974. PROF NARAIN CHAND
PARASHAR: Will the Minister ot
PETROLEUM AND CHEMICALS be
pleased to state;

(a) whether there are any specific
qualifications for recruitment to the
posts of Teachers and Headmasters
in the Schools run by the Fertilizer
Corporation of India and any specific
rules for the promotion of those serv-
ing in these schools to the posts of
Headmasters and Principhls;

* (b) if so, whether these qualifica-
tions and ruleg are similar to ‘those
obtaining in the States in which
they are Juted or to those obtaining
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in the Central Schools; and

(¢) the names and number of the
Schools run by the Fertilize; Corpo-
ration of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (c). The information
15 bemng collected and will be laid on
the Table of the Sabha.

Trains cancelled during October, 1972
dug 'to 'varieus Disturbances

3975 PROF NARAIN CHAND
PARASHAR: Will the Mimister of
RAILWAYS be pleasad to state:

(a) the number and nam s of the
tramns catcedsd 1n the country due to
various disturbances during the month
of Qctober, 1972,

(b) whether  any steps are  being
taken to deal with sach eituations so
as to avoid nconvenience to passen-
gers caused by such cancellations; and

(c) the estimate of the loss caused
to the Rallway property by these dis-
furbances?

THE MINISTER OF RAILLWAYS
(SHRI T. A PAl): (a) A statement
ic laid on the Table of the House
(Placed in Library. See No. LT-3983/
72).

(b) Close liaison is maintained by
the concerned Railway Administra-
tions with the State Civil and Police
authorities. Wherever feasible, train
services are provided by the alterna-
tive routes to maintain the flow of
traffic as far as possfble.

(¢) The information is being qollec-
ted and will be placed en the Table
of the Sabha.
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Off-shore oil exploration in Bay of
Bengal

3976 SHRI JAGANNATH MISHRA
Will the Mmster of PETROLEUM
AND CHEMICALS bg pleaseq to
state

(a) whether O1 India has a pio-
posal to undertake off-shore crude
exploiation 1n the Bav of Bengal and

(b) 1t s0 tne brcad outhnes thereof?

THI DEPUTY MINISTER IN THF
MINISTRY OF PETROLEUM AND
CIIEMICALS (SHRI DALBIR
SINGH) (a) No, Sn

(b) Does uot aise

Electufication of Villages in West
Bengal and Andhra Pradesh

317 SHRI JAGANNATH MISHRA
Will the Ministes of {RRIGA1ION
AND POWER be pleased to state how
many 11 ewells have been cnzrgiscd
in We t Benral and Andhra Prade<h
and how many willares electnified mn
thewe States so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI B N KUREEL) The
number of villages clectiified and
prumpsets/tubewclls energised 1n West
Bengal and Andhra Pradesh as on
30-8-1972 are given below —

Villages Pumpsets
clectrified Tubewells
No energised
No
West Bengal 4234 1613

Andhrg Pradesh 9421  2,21,308
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Eerfier proposal to lny New Raitway
Lines in Kerala

3979 SHRIMATI = BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleasad to state:

(a) whether the earlier proposal to
lay new Railway Lines in the State
of Kerala hag been given up;

(b) it so, the reasons therefor; snd
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(c) the steps Govermment propose
‘to take in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (¢). Rail-
way development is not envisaged on
any state-wise or region-wise con-
cepts, but on overall development
considerations in the national interests
The proposals for new lines suggested
by the State Government have been
given due consideration and necessary
action has been taken wherever justi-
fied.

The following new lines/conversions
falling wholly or partly in the State
of Kerala have been taken up for
construction recently and are in pro-
£ressi—

(i) Tirunelveli-Trivandrum v
Nagercoil--new rail link with
a branch line to Kanya-
Kumari (BG 167 Kms-—cost
Rs. 14.58 crores).

(ii) Conversion of Ernakulam-
Quilon-Trivandrum MG Sec-
tion to BG (220 kms-—cost
Rs. 13.60 crores).

YUrrigation projects under comstruction
in Kerala

3980. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) the number of centrally spon-
sored irrigation projects under con-
struction in Kerala;

(b) how many of them are behind
schedule;

(¢) whether any of these projects
are in need of foreign collzboration:
ahd

(d) if so, the names and locations
of the projects which need collabo-
ration?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N.-KUREEL): (a)
to (d). Irrigation is a State subject.

~

There is no centrally gponsored sche-
me of irrigation and the irrigation
projects are planned, investigated and
constructed by the State Governments
as a part of their developmental
Plans,

The Government of Kerala have
seven major irrigation projects under
construction. These projects have
been lhingering on for a number of
years, as the State Government have
not been able to provide adequate
funds for these projects.

No proposal for any foreign colla-
boration for the construction of these
projects has been received from the
Government of Kerala.

Irrigation of Cultivable Lang in
Kerala

3981. SHRIMATI BHARGAVI
THANKAPPAN: Wil the Minister of
IRRIGATION AND FPOWER be
pleased to state:

(a) the tota] extent of cultivable
land in Kerala and the percentage of
such land brought under irrigation;

(b) whether it is proposed to bring
the remaining land under irrigation
in Fourth Plan; and

(¢) if so, the main features of the
proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (c¢). The cropped area in Kerala 18
about 2.85 million ha. and according
to preliminary gassessments, it iz ex-
pected that about 67 per cent of this
aréa may be ultimately irrigated on
the completion of all possible irriga-
tion works in the next four to five
Plan periods.

The irrigation potential in 1968-69
wig about 20 per cent of the cropped
area, which is expected to rise to
about 25 per cent by the end of the
Fourth Plan, and to about 31 per cent
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on the completion and full develop-
ment ‘of seven ‘major ‘irrigation pro-
Jects Whl"h are now under construc-
tion. i : ;

Hijacking of Steel Wagons in con-
nivance with Railway Staff

3982. SHRI ~~ RAM  BHAGAT
PASWAN: Wil] the Minister of RAIL-
WAYS be- pleased to State '

(a) whether some * Members ofit-he
Railway Staff were reported to have
connived with steel wagons ‘hijackers’
who. used to hijack steel wagon: to
Nagpur and ;

o

(b) 1f S0, the results of the enquiry

if any and the action taken against,

culpr'.i.t. includ}ng/ Ra'lway officials?

THE MINISTER OF RAILWAYS
(SHRI T:.A. PAI): (a) NO : :
(b) Does not arise.

Decentralisation of Petro Chemical
Complex in Gugarat

3983.- SHRI RAM BHAGAT
PASWAN: W111 the Minister - of
PETROLEUM AND CHEMICALS be
‘pleased to state:

(a) whether some experts have
suggésted decentrahsatmn of the
petro-chemical complex in Gujarat;
and

(b) if"so, thp react1on of Govern-
ment thereto‘?

THE DEPUTY MINTSTER IN THE
_MINISTRY OF PETROLEUM AND
CHEMICALS = (SHRI DALBIR
‘ SINGH) (a) The Government of

India is not “aware . of. any. experts
havmg stiggested decentrahsat;on of
the  petro-chemical complex in
Gujarat. ~ However, the - Polyester
‘Filament Yarn Pro:ect will be imple-
mented in the Cooperative sector.

“(b) Question does not arise. -
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Press Statement by Technical Adviser
on Water Resources to U.N.

‘8084 'SHRI K. KODANDA RAMI

-REDDY: Will the Minister of IRRIGA-

TION AND POWER 'be pleased ‘to

g state

(a) whether Government are gware

“of a press statement made by the

Technical Adviser-6n Water Résourceés
to U.N. that 'Ganga-Cauvery link-up
would cost Rs. 10,000 crores and not
Rs. 2,250 crores as has been stated by
the Mlmster for Irrigation and Power;
ang

e

(b) if so, the reasons for ‘such a

-wide ‘difference?

THE DEPUTY MINISTER IN THE
MINISTRY OF 'IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and *(b). The U.N. Mission which
reviewed’ the proposals drawn by the
Central Water & 'Power Commission
for. the Nationa] Water Grid,- have
assessed, the cost of -the Ganga-Cau-
very Link, one of -the components of
such a Grid, as. Rs. 2,900 crores. No
statement by any Technical Adviser

40 U:N.indicating any 'different figure

has been brought=t6 the notice of the
Government of India.

‘against - 'the
Management of FCI-Branches func-
tioning in Andhra Pradesh

2085. SHRI K.  KODANDA. RAMI

REDDY: Will thé Minister of PETRO-
LEUM AND CHEMICALS be pleased

-to state; . ., .

(a) whether a memorandum signed
by eight Members of Parliament from
Andhra- Pradesh  alleging mismanage-
ment in the Branches of the Fertilizer
Corporation of India functioning in
Andhra “Pradesh has recently been
submitted to him;

(b) 1f so;
1eve11ed fis

the  important. ,alJegatwns
emorandum and.

(¢) the action” takér by Govern-
ment thereon? -
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS =~ (SHRI DALBIR
SINGH): (a) Yes, Sir.
(b) and _(c). The memorandum

relates’ mamly to delay in the execu-
tion ¢f the Ramagundam project, non-
employment in adequate number of
local people and _problems on the
labour front. The memorandum is
under examinaticn in consultation
with the Fertilizer Corporation of
India. -

Ruiél Electrification Schemes in
: Andhra Pradesh

3986. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
IRRIGATION_ AND POWER be
prleased to state

(a) the total number of rural elec-
trification ‘Schemes i+ ‘sanctiored : - in
Andhra Pradesh so far by Rural Elec-
trification Corporation;

'(b)” their respective costs and num-
ber” of pump sefs'to “be ‘energised
thereunder; and : o

(c).the progress so:-far.made under
each of the sanctioned schemes?

THE DEPUTY MINISTER IN THE
MINISTRY .OF IRRIGATION. AND
POWER (SHRI B. N. KUREEL): (a)
to (¢). The Rural Electrification Cor-
poration since its inception in July,
1969, have so far sanctioned 22 rural
electrification schemes, including one
for * pilot cooperative project, for
Andhra Pradesh. ¢

Details of the cost and the number
of villages/pumpsets covereq under
each- scheme are ‘given in *the state-
ment laid on.the Table of the Heuse.

[Placed in Lzbraru See No. LT 3994/
727

Reports recelved mdlcate that work
on the sanctioned schemes is in pro-
gress. Details of the progress achieved
in respect ‘of - schemes “sanctioned in
1970-71 are indicated in the statement

laid on the Table of the House.
[Placed in Library. See No. LT-3994/
721.

Withholding of remittances of Foreign
0Oil Companies by Government

3987. SHRI D. B. CHANDRA
GOWDA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the - remittances by
Foreign Oil Companies, other than
profits, have.been .withheld by Gov-
erm'ment pending a - very detailed
examination of the need, justification
and the extent to which such remit-
tances can be permitted; and

(b) if so, the decision taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY . OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). It has been
dec’ded that prior scrutiny of remit-
tances falling under the heads engi-
neering and technical services, royal-
ties, licence fees and ‘home office’
expenses will be done to ensure that
services are not obtained from abroad
in -cases where indigenous know-how
is available. The question of evolving
a procedure by which the reasonable-
ness dr. otherwise of claimg for repat-
riation of funds for individual services
etc.,, under the said heads is under
discussions with the oil companies.

Maintenance of Shoranur-Mangalore
Broad Gauge Line

3988. - SHBI K. P. UNNIKRISHNAN:
Will the ‘Minister of RAILWAYS be

(a') whether ¥Hs Relfway A dminis-
tration has received - a “number of
complaints that the Shoranur-Manga-

lore ‘broad- -gauge line hag been neg-
lected; and. :

(b) what are the steps being taken
to meet this criticism?
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THE MINISTER OF RAILWAYS
{SHRI T. A. PAI); (a) No complaints
about the maintenance of Shoranur-
Mangalore broad gauge line have been
received. Some complaints of general
nature regarding inadequacy of
latrines and waiting halls and for
improvement to the approach road on
way side stations have, however, been
received,

(b) Action is already being taken
1o remove the above difficulties.

Absorption of retrenched employees
of Bignal and Tele-Communication
Department (South Eastern Railway,

3989. DR. SARADISH ROY: will
the Minister of RAILWAYS be pleased
to state:

(a) the number of employees re-
4renched from the Signal and Tele-
communication Department of South
Eastern Railway since January, 1972;

(b) how many of them have worked
tor more than three years in the said
PDepartment; ang

(¢) when all of the retrenched staff
are expected to be re-absorbed?

THE MINISTER OF RAILWAYS
{BHRI T. A. PAI): (a) 390 unskilled
workers from the Construction wing
of the Signal Department have been
retrenched on completion of works.

(b) 100,

(c) 47 have already been employed
in other construction works. Efforts
are being made to find employment
{fur the rest.
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Assistance to 'keialg for Bujl_dlng sea
walls against sea erosion
3993, SHRI C. K. CHANDRAPPAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

ay whether"ﬁie Céntre has gFanted
fundg reéénfly o Kerala ‘#of building

sea walls, to fight sea erosion;

<-(b)'if w0, ihe. sméuné thereot;. and
{¢) what was the demsand put for-

ward. by Kerala in this regard? .

. 'I‘HE DEPUTY MINISTER IN THE
MIN!S'!’BY OF . IRRIGATION AND
EOWER (SHB] B N K‘UREEL)‘ (a)

to (c). The Government of Kerala had
proposed a programme of anti-sea ero-
sion measures with an outlay of Rs, 8
crores during the two years 1972-73 and
1973-74. Against this, the provision
availabl, in the State Plan is Rs. 2.8
crores. Taking into account the need
for speedy implementation of anti-sea
erosion measures in the State, the
Government of India haye agreed to
provide special financial assistance
during the last two years of the
Fourth Plan, to carry out a program-
me of works with an expenditure of
Rs. 4 crores a year with the proviso
that the assistance would be released
to meet the expenditure incurred over
and above Rs. 130 lakhs during 1972-
%3 and Rs. 150 lakhs during 1973-74
to be provided in ' the State Plan.
Since the expenditure. go far during
1972-78 has not excceded Rs. 130
lakhs, no amount has yet been releas-
ed during the current year.

Building a scrap yarg for the Rail-
ways at Ranchi by H.E.C.

3894. SHR1 C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pl.ea'sesiltq sta_tg:

-'(a) whether the H.E.C. had offered
10 build and opcrate-at their own cost
a Scrap Yard .for ithe 'Railways at
Ranch:

) (b) if so. 1he broad outlines - of the
proposal; and

{e) the _reaction .,
thereto" e 3

of . Government

.

- THE . MINISTER- OF RAILWAYS
(SHRi T, A, PAD): . (a) HEC. had
proposed settmg up of a scrap yard at
Ranchi for obtaining Railway scrap
to meet the requirements of furnaces
of HEC. It was not specifically stat-
ed whether the scrap yard would be
set up and operated by HEC. at their
own cost. -

(b) It was praposed by H.E.C. that
instead of each' Ramilway having its#
own scrap yard, g central .scrap yard
may be set up at Ranchi to assist the
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H.E.C, in meeting their requirements
of scrap for their furnaces.

, (¢) The proposal
acceptable because

was not found

(i) thete are many priority users
of scrap of which HEC. 1s
only one

{1) since scrap 1 classified only
in railway scrap yard, it
would mvolve double handl-
mng

Besides 3 procedure exists whereby
Railways meet requirements of gerap
-of public sector projects to the extent
available.

Dieselisation of Olavakot-Mangalore
Rail route

3995. SHRI C. K CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
1o dieselise the traing running between
Olsvakot and Mangalore; and

(b) if so, the gist thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) and (b): It is
proposed to introduce ga biweekly
Janata Express between New Delhi
and Cochin/Mangalore from  26th
January 1973, which will be hauled by
diese] engines between New Delhi and
Mangalore,

Hitroducetion of Diesel Cars bvtween
Shoranur and Canmanere

3998 SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Raftways propose to in-
troduce Diesel Cars between Shoranur
and Cannanore; and

(b) it so, the broad outlines of the
proposal?

' THE MINISTER OF RAILWAYS
ASHRI T. A. PAD: (a) Nv.

{b) Does not arise
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3997. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to statw: -

(a) whether Railways have taken
some measures to make the advance
booking ang reservation of berths
more easy;

(b) if so, the gist thereof; and

4
(e) whether the resulis of these ex-
perimental measures have been satis-
factory”

THE MINISTER OF RAILWAYS
(SHRI T A PAI): (a) and (b)
Measures are taken from time to time
to mmprove the system of advance
booking and reservation of rail accom-
modation on trans A Committee
consisting of Members of Parliament
has been appointed to gyecommend
measuregs to improve the same. As
suggested by the Committee and as an
experimental measure, the time limit
for advance reservation has been uni-
formly extended to 30 days and un-
limited waiting list of passengers in
A. C. I, II and III class introduced
for a period of one month with effect
from ,15th November, 1972, The work-
ing hours of reservation offices at
Bombay, Calcutta, Delhi and Madras
have also been extended upto 21.00
hours as an experimental measure for
dne month

«c) A study will be made after the
experiment is over,

Fipancial
e eemistuier (Reiar®)
9008, SHRT ARJUN SETHL: Will the

Minister of RAILWAYS be pleased to
state:

(a)mmmmﬂtgw
stion of P.AL. , Report), an
e ot
upder the Nihancisl

(Railways) with a ¢! of dutiey
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stmlar to that of Staff Inspection Unit
of the Mimstry of Finance, and

(b) 1f not, the reasons thereof?

THE MINISTER OF RAILWAYS
(8BHRI T A PAl), (a) and (b) The
recommendation 1s under active con-
sideration and a decision 18 expected
to be taken shortly A scheme which
would be both economical and ensure
mmplementation of the spirit of the
1ecommendation hag to be evolved

Setting up of Fertilizer Unit in re
placement of major part of Nangal
Fertilizer Factory

3999 SHRI ARJUN SETHI Will the
‘Mmister of PETROLEUM AND CHE
MICALS be pleased to state

(a) whether Goveinment propose
to set up a Rs 80 ciore fertilizer unit
soon 1n replacement of the major part
of the Nangal Fertilizer Factory to
end the long dispute over power bet-
ween the Cenire and Punjab, and

(b) if so the broad outhnes of the
‘p1oposal®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) (a) and (b) A programme
for the expansion of the Nangal plant
based on fuel o011 heavy frac-
tions 1 lieu of electricity as
the feed stock 18 unger considera-
tian The project when implemented
will have a capacity to produce 9§00
tonnes of ammonia per day, out of
this, 300 tonnes df atmiionia would be
diverted to the existing plant The
balance would be utilmed for produc-
‘tion of 1000 f{onnes of urea per day
The project whith is estimated to cost
=about Rs 76 cromes has been posed
1o the World Bank for asmstance

Steps to improve trefic on uneconentic
Railway Line on the border of Mahs-
rashira-Madhyy Pradesh

4000 SHRY 8§ C SAMANTA- Wil
the Minister of RATLWAYS be pleas-
ed to state

(a) whether Railwlay line on the

border of Maharashtra-Madhya Pra-
desh has proved uneconomical and 99
per cent of the traffic capacity 1s not
usedl and 1s lying idle,

(b) if so whether any survey was
made before spending approximately
Rs 60 crore on the line and

(c) what action has been taken
against the officers mnvolved?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) to (¢) It will
be possible to collect the information
and furnish a reply only if the parti-
culars of the specific line which the
Hon’ble M.mber has i mind are
given

Merger of Scales of Clerks Class 1 and
H in Railways Actounts Offices

4001 SHR] BHOLA MANJHI
SHRI RAMAVATAR
SHASTRI

Will the Mimister of RAILWAYS
be pleased to state

(a) whether Clerks grade II 1n
scale Rs 110-—-180(AS) after passing
Appendix IIA Examination/Suitab
lity Test perform the same nature of
duties as performed by Class II
Cierks, and

(b) 1if so, whether the scales of pay
of Class I and I Clerks are proposed
to bhe merged into 5 single scale, if %0,
from what date and if not, the rea-
sons therefor? :

THE MINISTER OF RAILWAYS
(BHRIT A PAI) (a) Yes Though
the neture of work of Clerks grade IT
and Clerks grade I ig generally the
same, Clarks grade I are engaged on
more mmportant clerscal work whle
Clerks grade II are given less impor-
tant and routine work,

(b) The question of revimon of
scaley of pay etc of all Central Gov-
ernment employees mncluding Clerks
grade I and Grade II 1n Rmlway Ac-
counts Officegs 1s under conuideration
of the Third Pay Commussion and
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to Dbe
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their recommendations
awaited.

have

Gmwention‘of RailWaymen in Railway
- Club premises, Dhanbad

4002. SHRI BHOLA MANJHI;
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Divisional Railway Em-
ployees Co-ordination Committee by a
letter sought permission from Divi-
sional Supermtendent Eastern Rail-

. way, Dhanbad for holding convention
of Railwaymen on the issue of elimi-
nating of corruption in the Railway
on the 2nd April, 1972 in Ral‘way
Club premlses, Dhanbad

(b) if so, the reasong for not grant-
ing the’ permlssmn and the gist of
the reply given by  the Divisional
Superintendent, Dhanbad in refusing
permission; . .-

Assistant

Divisional
. Dhanbad even
though requested. by a letter: by the

" (¢) whether
Electrical Engineers,

said . Commlttee to prov1de tmmgp,r
Electrle connectlon for - thls Co, .
tion on ond April, 1972 on payment of

necessary charges, refused. to d(} $0;.

and
: (d) the reasons-for such: refusal and
the ‘policy- of Governm.ent in thls re-
gard? g sl ]
F

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) to (d) Per-
mission to’hold a convention ‘o ond
April "1972 was not sought’ by\ the
Divisional ‘Railway = Employeés’ ~ Co-
ordlnatlon ‘Committes” from the, D1v1—“
smnal Superlntendent Dhanbad

No Union or Association of Railway
employeés -whether recognised or not,
has 'y right-fo hold meetings in Rail-
way ~premises.  However, “recognised
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unions. are generally permitted, on:
application, to hold meetings in Rail-
Way premises,

Running of Cinema by contractor in
Railway: Club and Institute, Dhanbad

4003. SHRI BHOLA MANJHI:
SHRI RAMAVATAR
. SHASTRI:

Will the Minister of RAILWAYS.
bg pleased to state:

(a) whether President, Coal Com-
mercial Recreat G b and  Coal
Area Superm endent - Eastern Rail-
way, Dhanbad by a letter dated the
3rd February, 1972 sought permis- -
sion from Hony, General Secret
Railway Club, Dhanbad :
funclions on 10th-and =
1972 : S

(b) if is0y the reasons for not giving
them permission unlike the previous
years,

(c) what are the Rules and the
latest orders from the Railwary Board.
regarding the running of Cinema by
the Contractors in Railway Club and
Institlta and whether these Rules and
the ~ofders- are being *~ observed in
Clhb and Instltute at Dhan-

takf‘eri ‘i’xi"';hé" mé‘t’{é"f?f

THE MINISTEH; OF RA\IE”WAYS
-(SHRI T A PAI) (a) Yes -

(v) Pe%rmssmn could- not be given
as it was' not ‘tonsidered p0551b1e by
the 'Club Committee “to permlt use of
hall by “sister orgamsatlons aﬁectmg
Club’s own currlculum espec1ally dur-
mg the Ral way Week

(c) The 'e_xtent ) orderS' are that
Cinemas in Institutes are run through
Contractors by - calling - Tenders - sub-
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ject to the condition that this does not
interfere with the functioning of the
normal Institute activities These
rules are being observed in Railway
Club and Institute, Dhanbad

(d) Dues not arize

Reasong for Shortfall of Production of
Fertilisers during 1972-73

4004 SHRI M RAM GOPAL
REDDY Will the Minister of PETRO
LEUM AND CHEMICALS be pleased
to siate the reasons for shortfuall in
the production of fertilicers durmng
1972-73°

THE DLRPUTY MINISTFR IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) Fertihzar production during
1972-73 15 now estimatcd at about 11
lakh tonnes of nitiogen as compared
to an earlier estimate of 14 lakh
tonnes of nitiogen The anticipated
shortfall of about 3 lakh tonnes of
nitrogen 15 mamly attributable to

(a) Power cuts and voltage fluctua
tions

(b) troubles on the labour front re-
sulting 1n strikes in some plants,

(¢) low capacity utilisation 1n some
of the old and agung plants because
of mechanwal failures and other
technological problems,

(d) shortage of raw materials and
other local problems and

(e) delays m the commissioning of
some new projects

High Oil Dnilling Cost near Jammu

4005 SHRI M RAM GOPAL
REDDY
SHRI N K P SALVE

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state

{a) whether o1l drmilling cost mear
Jammu has gone very high and be-
yond expectations,

(b) if g0, the reasons therefor, and

(c) the cost per metre of drilling
of the wells there and the average
cost per metre of drilling o1l wells m
other places?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBII
SINGH) (a) It 1s true that the dril-
Iing cost of the well near Jammu
(Surinsar Well No 1) 1s much higher
than the original cstimate

(b) The main reason, for the high
cost of drilling are —

(1) Slow progress of drilling on
account of the large angle of
dip of the formations because
of which special care has to
be taken to avoid deviation of
the well beyond the permis-
sible hmits

(1) The unexpectedly high tem-
perature of the return drilling
mud from the mitial stages
of th¢ dniling which led to
quick wearing out of the fluad
end parts of the mud pumps,

(mn) Frequent influxes of watcr
under very high pressuie to
counter which the spcafic
gravity of the mud had to he
mcreased to very high values
this resulted m very slow
drilling,

(1v) Milling operations of the hit
which had got unscrewed
while driling at a depth of
804 metres

(v) Stuck-ups at varwouy depths
and the time taken to hqui-
date the stuck-ups, and

(v1) Fishing and repaar of 13-3/8
damaged casing which 1 still
in progress

(c) Dmlling m Surmsar well 13 still
In progress as» such the cost per
metre of drnlung of this well cannot
be worked out at this stage for the
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entire well. The average cost of dr.il-
ling oil wells in other places like
Galeki-5, Amguri-1, Baghmara,
Mohand and Raxaul has been of the
order of Rs. 3717 per metre. In any
case a useful comparision of drilling
cost cannot be made between opera-
tions with widely dissimilar situations,
operation conditions etc.

Andhra Pradesh request for setting up
thermal generation units in Coal
Mining Areas

4006. SHRI P, NARASIMHA REDDY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the State Government
of Andhra Pradesh have requested
the Central Government to set up
Thermal Generation Unit or units in
the coal mining areas of the State in
the Central Sector so that the grow-
ing scarcity of power m the Southern
region could be substantially relieved;
and

(b) if so, the steps contemplated to
utilise this vast potential?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
In the meeting of the Chief Ministers
of the Southern Region held at
Bangalore on the 31st October 1972, it
was suggested that a large pit-head
thermal power station be set up n
the Singareni coal flelds from which
power could be supplied to States in
the Region.

(b) The Andhra Pradesh Govern-
ment has been requested to prepare a
feasibility report for a station of ulti-
mate installed generating capacity of
2 million KW at a suitable location.
Asw the station will have to cater to
the needs of more than one State, 1t
hag been proposed that it could be
taken up in the central sector. The
fensibiility report is under preparation
by the State.
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A Site Selection Committee is pro-
posed to be constituted to aelgct suit-
able sites in the various regions for
setting up such stations.

Use of Inferior quality of Fuel for
Thermal Power Production in Eastern
Regilon

4007. SHRI D. K. PANDA: Will the
Minister of IRRIGATION AND

POWER be pleased to state:

(a) whether the use of inferior
quality of fuel for thermal power pro-
duction in the Eastern Region have
led to the present power shortage
condition; and

(b) if so, the steps taken to avoid
such situation?

THE DEPUTY MINISTER OF IRRI-
GATION AND POWER (SHRI B. N.
KUREEL): (a) The performance of
some of the stations in the Eastern
Region has suffered due to the use of
inferior grade of coal resulting in
frequent forced outages as well as
maintenance shut downs, The power
stations are compelled to use inferior
grade coals and washery byproduct
fuels with high content of ash and
abrasive matter. This causes consi-
derable erosion and wear in the boiler
equipment and its auxiliaries.

(b) (i) Arrangements are . being
made for supply of good quality coal
tor‘the various thermal statious in the
region,

(ii) Power station authorities have
been advised to have adequ-
ate stock of essential indi-
genous and imported spare-
parts to avoid delay in repair
and maintenance work.

(iii) A Team of Experts on ther-
mal station operation has
been formed to go round the
various thermal power sta-
tions periodically, identity the
defects and suggest remedial
measures. The team has
started its work already.
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Generation of Power in States

4008 SHRI D K PANDA Wil the
Mmuster of IRRIGATION AND
POWER be pleased to state

(a) whether all the States have
accepted the proposal regarding gene-
ration of power under Central Sector,
and

(b) 1f so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) In the Sixth Conference
of State Minusters of Irrigation and
Power held at Srmagar in June-July
1972, there was a consensus that for
the Fifth Plan, the power generation
by Central Government should be
only for large inter-state power pro-
jects or by way of supplementing the
power generation by the States
Power Stations are already under
construction by the Centre 1n the
States of Himachal Pradesh, Jammu
and Kashmir and Manipur West
Bengal Government have agreed for
construction of a Power Station in the
Central Sector at Dalkhola Propo-
sals have also recently been received
from some of the States for setting
up of large pet-head thermal power
stations m the Central Sector

Generation of Power on Regional Basis

4009 SHRI D K PANDA Wil the
Mmister of IRRIGATION AND
POWER be pleased to state

(a) whether Government have any
proposal under consideration to gen-
rate power on regional basis and

(b) 1if 30, the main Features there
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) The regional basis for plan-
ning in the Power Sector has already
been actepted 1n the Fourth Plan
Planhing and selection of power gene-
ratioh as well as transmission schemes
19 accordingly bemg based on the
requirements of a regon as a whole
rather than of individua] States
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Issue of Licence for a Soda Ash Plant
at Karwar in M/s, Ballarpur Paper
and Straw Boards Limited

4015, SHRI B. V. NAIK: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether M/s. Ballarpur Paper
and Straw Boardg Limited have been
granted a licence for erection of a
Soda Ash Plant at Karwar; and

(b) whether they are crecting the
plant athinaga instead of Karwar?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGII): (a) No, Sir.

(b) Does not arise.

Decision on Krishaa Basin Rivers by
Inter-State River water disputes
‘Tribunal

4016. SHRI B. V. NAIK: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the dispute of the
rivers in the Krishna basin has been
decided by the Inter-State River
Water Disputes Tribunal; and

(b) if not, the time by which the
decision is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N, KUREEL): (a)
end (b). The adjudication proceedings
before the Krishna Water Disputes
Tribunal are being conducted like
Court proceedings; while it is not pos-
sible to indicate when they are likely
to be over, it is hoped that, since the
proceedings are in an advanced stage,
the Tribunal’s award may be availgble
in about a year’s time.

Railway Lines between Sholapur-
Shahabad and Dhond-wadi

4017. SHR] DHARAMRAO AFZAL-
PURKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to start work on Railway lines
between  Sholapur-Shahabad  and
Dhond-Wadi; and

(b) if so, the gist therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). There
is no such proposal on the Sholapur
Shahabad section. The following line
capacity worksg are in progress on the
Daund-Wadi section: —

(i) Crossing stations between:
(a) Madha—Angar.
(b) Kulali—Gangapur;

(ii) Additional loop at Martur,

Damage to Loharu Lift Irrigation
system in Haryana

4018, SHRI M M. JOSEPH:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a pumping system of
the multi-million rupce Loharu Lift
Irrigation system in Haryana exploded
on the 15th November 1972, causing
damage; and

(b) 1f #o, the causes of explosion,
the extent of damage and the steps
taken by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). It has been reported by the
Government of Haryana that there
was no explosion of the pumping sys-
tem of Loharu Lift Scheme on 15th
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November, 1972, All the 12 Pumping
Stations on the main carrier and dis-
tributaries of this scheme were ope-
rated during this rainy season from
July to October and worked satisfac-
torily. However, after the closure of
the canal, the testing of the Pumping
Stations was done to see the maxi-
mum settlement of the cisterng that
could take place on the sandy tibba.
It was found that one of the walls of
the cistern of Pump House No. 3 had
developed cracks and part of it yield-
ed due to the settlement of the cistern.
The Government of Haryana have
further reported that this is being
replaced.

Loeation of Factories, workshops,
Stores depots and Scrap Depots in
Keralg (Southern Railway)

4019, SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) Whether Government are aware
that none of the existing factories,
workshops, stores depots and scrap
depots in Southern Railway are situat-
ed in Kerala;

(b} if so, the reasons therefor; and

(¢} whether Government propose to
take steps to set up some railway in-
atallations in Kerala to do away the
present regional disparities in the
allocation of such installations and in-
crease the working efficiency of Rail-
ways in that State?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Yes.

(b) Railway Workshops, Stores
Depote and Scrap Depots are not set
up based on regional considerations
but these are located at suitable points
on the Railway systems which are
considered to be most advantageous
to meet the needs of the Railways.

() To meet the needs of increasing
traffic, if it is advantageous and in-
creases the working efficiency of the
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Railway to locate any repair installa-
tions, depots etc. in Kerala State, then
steps will be taken to set up such
installations at the most advantageous
location in the State.

Estimated shortage of Power in Nor-
thern Region in 1973-74 and 1974-75

4020, SHRI RANABAHADUR
SINGH: Will the Minister of IRRI-
GATION AND POWER be pleased to
state;

(a) the estimatad shortfall m elec-
tric power supply 1n contparison to
the projected demand in the Northern
region of the country for the year
1973-74 and 1974-75; and

(b) the steps contemplated to be
taken to remove this shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
The shortfall 1n electric power supply
in Northern region compared with
the projected demand for the years
1873-74 and 1974-75 18 estimated at
872 MW and 252 MW respectively,

(b) The following steps are being
takon to reduce the shortage:—

(i) Commissioning of Power
generating capacity under
erection is being expedited.

(i1) Small generating sets lying
idle with th: Boards are being
repaired and pressed into
service.

(iii) Private industries are being
permitted to instal captive
power generating plants,

(iv) Inter-state/Inter-regional tra-
nsmission links are being
strengthened.

(v) State Electri¢ity Boards are
installing diesel generating sets.
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Setting up of New Fertilizer Units in
Southern States

4022. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have
taken any decision to set up new Fer-
tilizer Units in Southern States to
cater to their needs; and

Jre— —————— . —— - —_—

Name of the State Name of the Company

establishing the proiect(s)

1. Mysore Mangalore Chemicals &
Fertilizers Ltd.

2. Tamilnadu Southern Petro-chemicals
Ind. Corp. Ltd

3. Kerala FACT.

4. Anihra Pradesh Fertilizer Corporation,
of India Ltd.,

o e v b e

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The following
fertilizer projects are in different

stages of construction in the four
Southern States:—
Location Annual capacity
("o00 tonnes)
N P2os
Mangalore ‘ 160
Tuticorin . 258 52
Cochin ;
Phase 1 . 152
Phase II . 40 114
Ramagundam . 228

A number of new projects would
be required to meet the growing fer-
tilizer demand in the country during
the Fifth Plan periog; their locations
will be determined on techno-econo-
mie considerations and other relevant

factors,
~_—

Progress made on Western Kosi Canal
Project

4023, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to the tarred
Question No. 370 on the 14th Novem-
ber, 1972, regarding progress made in
Western Kosi Canal Project and state:

Y - T

(a) whether Government of Bihar
have sought any loan for executing
Indian portion of the Western Kosi
Canal during the Fourth Plan;

(b) it so, the reattion of Govern-
ment thereto;

(¢) the time schedule for the com-
pletion of the praject; and

(d) whether full provision for
meeting the entire cost of the project is
being made in the Fifth Plan, if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). The Government of Bihar had
requested that necessary funds be
made available for the completion of
the Project on schedule. As according
to the agreement reached between
India and Nepal the portion of the
main canal lying in Nepal is to be
built by 1975, the Government of
India have agreed to.provide special
assistance to Bihar Government to
meet its cost of conmstruction outside
the State Plan ceiling during the
Fourth Plan. The Nepalese Benefit
portion will be provided as loan to
the State Government. The State
Plan for 1878-74 includes a provision
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of Rs, 1.6 Crores in addition to the
special central assistance to undertake
preliminary works in Bihar portion.
'Phe Working Group of the Planning
Commission hag also recommended
thig outlay.

{e) The Government of Bihar pro-
pose to complete the project by the
end of Fifth Plan provided funds are
available,

(d) Fuil provision of funds in Fifth
Plan for this scheme will depend on
the availability of resources in the
State Plan.

Setting up Thermal Power Project at

Darbhanga
4024. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION

AND POWER be pleased to state:

(a) whether there is any proposal
?or setting up thermal power pro-
jects at Darbhanga; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
No, Sir.

(b) Does not arise,

Extension of Kamala River Embank-
ments

4025. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 367 on the 14th Novembher,
1972 regarding execution o Kamala
River Embankments and state:

(a) the reasons for delay in  the
finalisation of the detailed report of
the scheme of extending the Kamala
embankments and tbe time by which
it js proposed to be finalised;

() whether this scheme is going to
be included in the Fifth Plan, # not,
the reasons therefor;
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(c) whether apart from overflood-
ing the Indian territory of B4 8q,
Miles, large part of the Nepalese ter-
ritory is overflooded and the Govern-
mernt of Nepal and India had agreed
upon this scheme; and

(d) if so, the causes of delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
to (d), His Majesty’s Government of
Nepal had agreed with the proposal
for extension of the Kamala embank-
ments in Bihar beyond Jainagar upto
Mirchia in Nepal territory. This pro-
posal, in addition to providing pro-
tection to about 64 Sq. Kms. in the
Indian territory, will benefit about 180
Sqg Kms in Nepal territory, The
State Government of Bihar, who are
to finalise the scheme, have not indi-
cated the date by which the repot
will be ready Detailed reports of
the schemes are prepared taking into
account the relative priorities and the
funds likely to be available for imple-
mentation. There is no provision for
the scheme of extension of Kamala
Bala embankments in Nepal territory
in the Fourth Plan. The inclusion of
the schemes in Fifth Plan is to be
decided taking into account the out-
lays that are to be provided, the re-
lative priorities and the economics of
the schemes,

Cancellation of Trains due to the
shortage of Coal

4026. SHR1 SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total number of rail ser-
vices cancelled due to coal shortage
since January, 1972;

(b) the measure Government pro-
pose to take to meet the coal short-
age; and

(c) the estimated loss suffered os
a result of cancellation of rail ser-
vices during the said period on all
zones?
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THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (c¢). The
information is being collected from
the zonal Railways and will be laid
on the Table of the House in due
course,

(b) Efforts are continuously made
to deliver coal at each of the nume-
rous consuming points on the Rail-
ways, Because of operational distur-
bances, break-down in collieries, acci-
dents, labour troubles, etc., there may
be instances when some delay in re-
aching coal to the sheds takes place
warranting temporary suspension of
some services.

Shortage of Naphtha

4027. SHR! SUKHDEO PRASAD
VERMA:

DR. H. P, SHARMA.:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Naphtha is the moat
preferred feed stock for fertilizer pro-
duction;

(b) whether there is shortage of
naphtha to meet the requirement of
fertilizer plants. and

(c) if so, the measures Government
propose to take to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Next to natural gas,
naphtha is the most preferred feed-
stock for fertilizer production.

(b) and (c). Requirements of fer-
tilizer plants to which naphtha is com-
mitted are being met in full. To the
extent necessary, indigenous produc-
tion is being supplemented by im-
ports, In view, however, of the over-
all shortage of naphtha, all new fer-
tilizer plants will, as far as possible
be based on either fuel oil or other
heavy petroleum fractiong as their
fee
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Fixation ol Beniority of Senlor Sub-
ordinates on “All Divisiin” Basis
(Seuthern Railway)

4028. SHRI THA KIRUTTINAN-
Will the Minister of RAILWAYS Le
pleased to state:

(a) whether arrangements are pro-
posed to be made to bring the posts
of Senior Subordinates in grade Rs.
335425 in the Traffic Department on
Southern Railway on “All Division”
basis with a combined senority list of
personne] on scale Rs 250380 like
other Departments to avoid persons
superseding those who have been ap-
pointed earlier; and

(b) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) No.

(b) The posts of Station Masters’
Traffic Inspectors, Secion Controllers
in scales Rs. 335425 and Rs. 250850
were decentralised from 1-1-63 in
consuliation with organised Labour as
generally the staff concerned were
reluctant 1o move from one Division
to another even on promotion, result-
ing in delay in manning the posts for
operation of train services.

Grant of HR.A. and C.CA. to Staff
of S&T Workshop, Podanur Areas of
Coimbatere City

4029. SHRI THA XIRUTTINAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry is aware
of the struggle carried on by the staff
of the Signal & Telecommunication
Workshop, Podanur foy the grant of
HRA and CCA as the area is conti-
guous to Coimbatore City:

(b) whether their demand is pro-
posed to be met; and

(c) it not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). The
demand of Railway Staff at Pondanur
for grant of HR.A. and C.C.A, at the
rates admissible for Coimbatore City
is under consideration of the Ministry
of Railways. The certificate of depen-
dency of Pondanur on Coimbatore
City, received with Southern Railway’s
proposal in this regard, ag granted by
the office of the Collector concerned,
was defective. The same has been
returned for rectification. On receipt
of a wvalid dependency certificute,
question of grant of House Rent and
Compensatory (City) Allowance to
Railway staff will be examined in con-
sultation with the Ministry of Fin-
ance,

Drinking Water for Raflway Staff
at Salem Market Area

4030. SHR] THA KIRUTTINAN:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether his Ministry is aware
of the difficulties of Railway staff re-
siding at Salem Market Station area
in geiting adequate drinking water;

(b) whether steps are proposed to
be taken to ensure adequate and pro-
per supply of drinking water; and

(¢) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T, A, PAl): (a) Yes.

(b) Yes. Proposal is under exa-
mination for taking water from the
Municipality as a permanent measure
to meet the requirements of the sta-
tion and the colony.

{c) Does not arise,

Cwsure of Pathankot-Joginder Nagar
Railway Time (Northern Raiiway)

4031. SHR] VIKRAM MAHAJAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the narrow gauge
Pathankot-Joginder Nagar Railway
line (H.P.) is likely to be closeq for
some time; and
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(b) if so, what steps are heing
taken to prevent the closure of the
said line?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). As
per the present indications given by
the Ministry of Irrigation and Power,
the Pong Dam 1s expected to be comp-
leted by June '73 and it will start
impounding water in the reservoir
thereafter. The Railway frack bet-
ween Jawanwala Shahr and Guler
near Gaj bridge will thus be sub-
merged under water in the rainy
season of 1973 on account of which
rail communication beyond Jawan-
wala Shahr will have to be suspend-
ed with effect from 1-4-73 so that
raillway track materials and girders
are dismantleq and removed to
safety before the monsoon. The
construction of an alternative rail
alignment op 'higher level between
Jawanwala Shahr and Guler (29.8
Kms.) was planned and sanctioned
in April, 1969. The work, however,
could not be taken up till recently
ag the lang required for this re-~
alignment could not be placed at
the disposal of the Railways by the
Beas Dam Project authorities. Since
the re-alignment will not be ready
before 31-12-1974, the suspension of
rail communication will have to
extend till the end of December 1974.
This suspension of traffic can be
avoided only if the Beas Dam Pro-
ject autnorities, would agree to
defer impounding of water in the
reservoir till the monsoon of 1975,

Report of Railway Labour Tribupal

4032. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased
to etate:

(a) whether Government have re-
ceived the report of Miabhoy Railway
Labour Tribunal;

(b) it so, what are its main recom-~
mendation with regard to the facilities
to be given to the Running Staff; and

(c) by what time it will be imple-
mented?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) The main recommendations
made in the Report of the Railway
Labour Tribunal, 1969 with regard to
the facilities to be given to the Run-
ning staff relating to their hours of
employment, pay scales etc, are as
follows: '

(1) Running duty at a stretch of
running staff should not ordi-
narily exceed 10 hours, but
such duty may extend to a
maximum of 12 hours provid-
ed the concerned authority
gives at least 2 hours’ motice
before the expiration of 10
hours to the concerned staff
that it will be required to
perform running duty for 2
hours more; provided further
that the total maximum hours
of duty from signing-on to
signing-off does not exceed 14
hours; provided further that
the total maximum hours
should progressively be re-
duced by half an hour every
2 years from the date of this
Report till the period of 12
hours is reached t.e., at the
end of 8 years from the date
of this Report, total maximum
hours of duty at a stretch
from signing-on to signing-off
shall not exceed 12 hours.

(2) All time spent for travelling
spare on duty should be con-
gidered as period of duty ex-
cept—

(i) when an employee is pro-
vided with the facility of a
crew rest van, and

(ii) when an employee does not
travel on any day beyond
a radius of 8kms from his
place of duty.

(8) The rate of overtime to be
paid beyond the statutory
weekly hours averaged over
two weeks shall be twice the
ordinary rate of pay.

(4) All inter-divisional and long
distance  passenger trains
should be upgraded to Grade
‘A’ 1n respect of scales of pay
provided the total run ig not
less than 250 k.ms.

(¢) The various recommendations
are under active consideration and
Government’s decisions thereon will
be taken as early us possible. It is
difficult, at this stage, to specify the
precise date of implementation.

Late Running of Trains in the
North-East Region

4038. SHRI
the Minister
pleased to state:

R. P. YADAV: Wil
of RAILWAYS be

(a) whether the trains are running
late for hours together in the North-
East regiopn regularly;

(b) if so, the reasoms therefor; and

(c) the steps being taken to rup the
trains on time in the gaid region?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI); (a) No.

(b) Does not arise,

(¢) Punctuality performanre of
trains is closely watched at all levels
by the Zonal Railways and for im-
portant trains, at Railway Board’s
level. Avoidable detentions are
promptly investigated and suitable
remedial or punitive action is taken
to improve punctuality. In some
trains even alarm chain apparatus
has been blanked off to effect an
improvement in punctuality.

Mahi Sagar Project in Rajasthan

4034. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Mahi Sagar Project in
Rajasthan has been sanctioned by
Government;
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(b) if so, the expenditure to be
incurred on the project and how
much assistance will be rendered by
tne Central Government; ang

(c) the area to be brought under
irrigation and the power to be gene-
rated as a result of the project; the
extent to which this project will be
helpful to Rajasthan in meeling the
power demand?

THE DEPUTY MINISTER IN THE
MINISTRY OP IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a).
The Mahi Bajajsagar project has
been accepled for inclusion in the
developmental plans of Rajasthan
and Gujarat.

(b) and (c). The estimated cost of
the project 13 Rs, 31.36 crores. The
projeci is expected to irrigate 46558
ha. in Rajasthan and provide addi-
tional supplies to the Mahi areag in
Gujarat. Power Generation is not
envisageq at present from the pro-
ject, Provision is however being
made in the works to enable power
generation at a future date,

Central assistance to State Plans is
in the form of block loans and granis
for the Plans as a whole, and not
related to any individual sector or
head of development, or specific pro-
jecots.

Supply of Power to Punjab by
Rajasthan

4635. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item publishegq in the ‘Hindustan
Times' dated the 13th November,
1972 under the caption “Punjab Power
crises may worten by mid December”:

(b) the extent to which such a
shortage of power will effect Delhi
which is already facing a serious
power crisis; and
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(c) whether Rajasthan is in a posi-
tion to meet the domestic need of
power after supply of substantial
power to Punjab and if not, the reac-
tion of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
Yes, Sir,

(b) No, Sir. Delhi will not be
effected,

(¢) Supply of relief power to Pun-
Jab is being arranged from Madhya
Pradesh through Rajasthan transmis-
sion net-work. Rajasthan has been
trying to wheel this energy through
their system after meeting their own
domestic needs. They have indicat-
ed that owing to repaid increase in
the power requirements of Rajasthan,
they are not in a position to pass on
any substantial energy relief from
Madhya Pradesh to Punjab. There
are transmission line limitations also,
The position is expected to improve
after the energisation of 220kV Jaipur-

Kota transmission line by end of
December 1972.
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4. TAFRT ATAT 63.53
5. SITHAT g 61.26
6. TIAT qTT 46.92
7. faa 73t afegiaar 494. 95

(@) @ (7). seEr 40 (F)
¥ Sfeafga q47 =wml qv Far TR
TAaT A AT wafy § w@a g9 e
T AT TRIAT TF FAY FIAAT F I
14 FTF w77 & qfegy &1 927 937
TIHTT A JEATT AT g |

wafF adr w@ar 97 T qIEy
foar s, ag gwdlg &1 ST 8 f
F ot aal AT & qT TF GG I
HIT qaar IT a9 faaar wrey g
ST |

qeq wam & g9 fg fad § gwan
ufdgistar &1 Feanfeafa

4038. st T wow ffws

a7 fa=ng AR fagg 740 a8 aq r% Y
FaT HJT fF

(%) wexr wam ¥ qF f?f‘:ﬂ'%f forer

1 gwar afersr &1 Gafafa &
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woaw & afiwaw foafy war § gaw
T 1 &7 fratfra amg o 2,

(&) war gear a8 & AT W
qZEPg AT FY BE AT , WK

() %t g afeaomr ¥ frseedt
Al & A 9T AR TH FEF awT
w1 g ara & Wi afk g, A e
e A v g 7

feearf wire fagesiorea & gasion
(h doorrw glw) (%) & (m)
gwar afegtam, darfe 7er w3w gra
qA &7 ¥ gevrfaq 7 € &, A gynfaa
JMA 632 7 T 7 1969 A,
TR FHTT X g7 41 oY FF afvrgomr
yEavar w1 wafas fear o over &)
it aw dmfay fidd ron v &
srer agr gk &

Flood Control Projects in Delhi

4039. SHRI MADHUKAR: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Delhi Administration’s
two flood control projects have
received clearance from Planning
Commission and Central Water and
Power Commission, and

(b) if so, the main features of the
projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) The Hon’ble Member 1s piesum-
ably referring to the Shahdara Drain-
age scheme and the scheme for 1e-
modelling and lining of Najafgarh
drain and providing a Cunnettee 1n
its bed which have been approved by
the Planning Commission for imple-
mentation on the recommendations of
the Central Water and Power Com-
mission and the Technical Advisory
Committee of the Planning Commis-
sion.
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(b) The Shahdara Drainage scheme
18 for providing storm drainage ar-
1angements for benefiting the entire
area m the Union Territory of Delhi
and some areas of Uttar Pradesh on
the left bank of the Yamuna. It is
estimated to cost Rs, 219 lakhs and
will benefit 7690 hectares in the
Union Territory of Delhi and 6960
hectares in Uttar Pradesh,

The scheme for remodelling and
hining of the Najafgarh drain from
Bharatnager bridge to outfall for
doubling 1ts present capacity in this
reach and for providing a Cunnettee
mn 1its bed from Basaidarapur bridge
to 1ts outfall into Yamuna is estimated
to cost Rs 205 lakhs This will help
1n the speedy disposal of storm water
from the urban and rural areas of
Delhy and also in  channelising the
dry weather discharge for preventing
insanitary conditions in the lower
reaches of the drain.

Introduction of a Direct Train from
Patna to Dhanbad via Gaya

4040 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether a decision was taken
to introduce a direct train from Patna
to Dhanbad 1a Gaya;

(b) whether the distance between
Patna and Dhanbad via Gaya is re-
latively less than the distance bet-
ween Patna and Dhanbad via Kiul;
and

(¢) if so, the reasons for introduction
of the train via Kiul instead of via
Gaya as decided in the first instance?

THE MINISTER OF RAILWAYS
(SHRIT A PAI): (a) and (b). Yes.

(¢) Due to non-availability of capa-
city on the Dhanbad-Giomeh-Gaya
section No 25/28 Patliputra Expresses
which have been introduced to meet
the persistent demands of the people.
have been routed via Kiul.
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Strength of Class III and IV Staff and
Clerical Staff in Personnel Branch,
Danapur Divisional Office
(Eastern Rallway)

4041, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 1880 on the
4th April, 1972 regarding fixation of
yardstick of work for Clerks of Per~
sonnel Branch, Divisional Office, E
Rly., Danapur and state:

(a) whether reply to Unstarred
Question No. 1880 on the 4th, April,
1972 has been fully implemented;

(b) whether a reference dated 10th
May, 1972 was made by a Member of
Parhament to the Railway Minister
and acknowledged by him under his
D.O letter No. MR/1740-A/72, dated
12th May, 1972; and

(c) 1if so, the action taken in the
matter?

THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) The Eastern
Railway are undertaking a fresh job
analysis m the Personnel Branch,
Danapur Divisional Office.

(b) Yes

(c) A reply was sent to the Hon'ble
Member of Parliament by the Deputy
Munister for Railways.

Uniform Yardstick for Accounts
Clerks in P. F. Section

4042, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 5357 on the
20th July, 1972 regarding workload
for Accounts Clerks in P.F. Sections
of Headquarters and Divisional Offices
and state:

(a) whether Government propose
to fix uniform yardstick of workload
for Accounts Clerks in P.F. Section
and prescribe specific duty list and

provide staff according to the yard-
stick; and

(b) if so, when the proposal is ex~
pected to be implemented?

THE MINISTER OF RAILWAYS
(SHRI T. A PAI): (a) No.

(b) Does not arise.

Implementation of latest Duty List
of Head Typists in Kota Division
(Western Railway)

4043. SHRI PRAVINSINH SO-
LANKI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the latest duly list of
Hoad Typists as advised by the Office
of the General Manager, Western
Railway, Bombay 1s not being imple-
mented on the Kota Division of Wes-
tern Raillway, if so, the reasons there-
for; and

(b) the action Government propose
io iake 1n the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) The duty hst
of the Head Typists has been imple-
mented on the Kota Division.

(b) Does not arise

Implementation of Shanker Saran
Award on Western Railway

4044 SHRI PRAVINSINH SO-
LANKI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Shankar Saran Award
1s equally applicable to the Electric
Staff on Indian Railways; and

(b) if so, the number of posts creat-
ed in pursuance of the Award over
Western Railway on each Division
with reasons for delay, if any, in im-
plementing the Award?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No. The
Shankar Saran Award was meant only
for.the Mechanical Workshops. Sub-
sequently, as a result of discussions
with Organised Labour on the Rail-
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ways, the Award was extended in
1960, under special orders of the
Mimnistry of Railways, to the non-
Mechanical Workshops and the open
line establishments viz, Electrical,
Civil Engineermng, Signal and Tele-
communication Depar{ments etc. on
the Railways on the basis of compari-
son of worth of charges.

(b) The number of posts crcated m
the Electrical Department on each
Division of the Western Railway 1n
pursuance of implementation of the
special orders mentioned in the reply
to part (a) above are as under:—

Number of posts
upgraded m

Highly 111ght;
Skilled Sklllc?l
Division Grade Grade

I 1n scale II in scale
Rs. 175~ Rs. 130

240 212
Bombay . . 18 25
Baroda . . . 16 33
Ratlam . 7 21
Kota . . 24 7
Ajmer . . T 19
Jaipur R 14
Rajkot . . 9 26
Bhavnagar 7 15

There has been no delay and up-
gradation has already been complet-
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ed. 'The posts are being filled up by
conducting trade tests.

Offer from Iraq for Oil en
concessional Rates

4045. SHRI B. K. DASCHOW-
DHURY: Will the Minister of FETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Irag had offered oil tu
India on concessional rates; and

(b) if so, an outhing of the offer}

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIK
SINGH): (a) and (b). Irag National
O1l Company and the Indian Qil Cor-
poration have entered into a commer-
cial agreement for the sale/purchase
of North Rumaila crude oil. It wili
not be in the public interest to dis-
close 1ts terms and conditions,

Units manufacturing Synthetic Fibres

4046 SIIRI SHYAMNANDAN
MISHRA. Wil the Minister of PET-
ROLEUM AND CHEMICALS bhe
pleased {o state:

(a) the number of units licensed
amually to manufacture synthetic
fibres during the last three years, and

(b) the amount of investment 1n-
volved in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). A statement is
attached,
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Statement

Si. Name of the party No. & date of Indus- Item of manufsc-
No. trial  La

cence, ture & annual Capa-
aty in tonnes ment

(Estimared
by
applicant)

(Rs. n crores)

1969
Nil
1970
1 M/s Modipon Ltd, L’23/5/11/70-Ch. 1 Nylon filament yarn- 2 22
Modmagar dated 28-3-70 400.
2 M/s Indian Organic L/23/5 12/70-Ch, I.  Polyester staple fibre 7 76
Chemucals Ltd , Bombay. dated 22-4-70 6100

3 M/s Garware Nylons Ltd Ls23/5/14 70-Ch I Nylon Filament Yarn 5 54
1244

Bombay dated 24-10-70
4 M/s Swadesh: Polytex Ltd , L 23/s/15/0-Ch I Polyeeter fibic (100 715
Kanpur. dated 7-10-70
§ *M s The Ahmedabad L/23/5/16/70-Ch T Polyester Staple 7 48
Manufacturing & Calico dated 21 10-70 i —0r30
Printng Co Litd,
Ahmedabad
1971
6 M;/s Guptelon Ltd, L 23/5/x7/71-Ch L Nylon yarn=—-1000 . 4 09
Ludhiana. dated 15-3-71.
7 MIs Chemicals & Fibresof L/23/5/18/71-Ch. I Polyester Stap le 1°73
India Ltd , Bombay. dated 3-2-71 fibre=—1600

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) The information 1s being col-

Funds for Irrigation Schemes at
Sambalpur

4047 SHRI P GANGADEB Wik

the Minister of IRRIGATION AND
POWER be pleased to state.

(a) whether irrigation schemes for
which speual studies were conducted
at the District level of Sambalpur
after visit of the Central Team have
been approved for execution; and

(b) whether adequate funds will be
provided by the Centre for execution*
of the said schemes?

2889 )Aid) LS,

lected from the Government of Orissa
and will be laid on the Table of the
House

Changes in Indian Electricity Act

4048, KUMARI KAMLA KUMARI
Will the Mmister of IRRIGATION
AND POWER be pleased to state

(a) whether Government propose te
make certain changes in the Indian
Electricity Act; and

(b) if so, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N. KUREEL): (a)

and (b). The Indian Electricity Act,

1910 lays down the law relating to
supply and use of electrical energy
On the experience gamed In imple-
menting the provisions of the Act,
amendments are periodically carried
out to suit the needs, the last such
amendment carried out was m 1959
Some proposals for amendment are
under examination in  consultation
with the States The mntended amend-
ments could be known only after
finalisation of the proposals

Theft at Hatia Station in Bihar

4049 KUMAR] KAMLA KUMARI
Will the Mimister of RAILWAYS he
pleased to state

(a) whether the attention of Gov-
ernment has been drawn to a news
item which appeared in ‘Hazaribagh
Samachar’ dated the 13th November,
1972 published from Ramgarh Cantt
Hazaribagh (Biliar) regarding theft
at Hatia Station m Ranchi, and

(b) if so, the person, irrested Iin
that connection and aclion taken
against them?”

THE MINISTER OF RAILWAYS

(SHRI T A PAD) (a) and (b) The

information 1s being collected and
will be placed on the table of the
Sabha

weRyeT arlt T | TR e e
T 7 AT ATE  TAAGIT

4050 MaFr iy w7 W
Wt ag T N ¢ e

(%) =1 g T Aw fas
18 TamR, 1972 & i fegmr’
& yfire T g A M7 framar
T § fr g9 T @@ ¥ Nl anv
WX qUE R 2w § fw g
qrefy Y §  wfger wfedr & my
AL TTHTATH 3TAg far a7, W
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(&) afx g1, @ 3% weAT & A
wr § oiv wirsy ¥ G weamet
ey & fau gowre §T w7 wFdd
< o fqae g 7

o et (st fo go @)  (F)
ff gr 1

(@) ey arwrdl wey oW
yrearerr A faeelt S AT A o 4
& g (wrErn—feest qErd M)
11-11-72 ®1 JUETT "gH AV
& senfermn afeq g oAE W@
mfsamare g m oY ot e
¥ qx fesd & 581 ) g R 7
ed ot 7 fea7 § =1 Y Y e
azfat ¥ it wfve we) 771 oW
gra @ | A gEm ¥ S A W oag
AT FT 7 TH TIHT AT OH HASH A
T8 FWT T TR g7 q@w fwar
WarsinnrE At ¥ fi9 qerd
g1 o\ ford =Y dar Yy 98 S
w1 & & ey wdfew geor
#a€ agt 2% | weF erfear o} wfe
w8 fra pu g T ford) wemfaT
&Y g w7 et {1 vy s @t
&1 afemr & g ¥ g med R
W oga WAt ¥ fdE fw &
Ty Toa qferw o & ol o site
gfew & W@ T wfgar ¥ g
392 9 wredhiw W wfagfrom N g
108 & wwpta AmweT o fear &
W& &% qm afe fireware Ry @
IFE

mifeaY o W ofmd & =R,
eare W WN W Wy A
Ty & fog feeafafen som Y
oy -

(v) gowwifaa far ¥ arfoay ofr awan
afafraa v & fog e ¥ Wk
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arefr iy et war Y mfes
9 79T ¥ g Wy gfew
# et # srweqr Y o 8
(@) W& gom @ & sHafal o
fdw fear mar § f5 W W
weurst & fasenT goafagy &
ar wax F T qesrd W
g oz fafas gfaw #Y afsr
AW 7T FX |

(w) @y o7 wfer s 93 WY
famgy w3 % fag qeerd ¥aF
gfwe o fafem gfae & arg
fagz q1% @ AT &)

(=) #ewrdr Y7 g greT gewanfag
gousT ¥ ST RTTA F71 /Y 37447
&Y AT &; AT

(%) ¥q 7o & 9T AETY YR
qfeq  gfamfa § qrg a4t
wU 9T qe-Aar §5% wmifEa
#r oAt & afs ag wfafess
forar s @% fiF 378 3797 AR7aY
g T TITEr Y IWTTRY F T
¥ IF 9 B T AF AYT IAE
qaT AT AT g% |

FCI entereg into Contracts with M/s.
Monte Edision

4051. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government have re-
ceived complaints from Memberg of
Parliament that Fertilizer Corporation
of India has entered into fishy con-
tracts with M/s. Monte-Edision none
of whose plants in the world are alleg-
ed to run for more than 50 per cent
capacity;

(b) whether projects under colla-
boration with this company have been
completed in time and running
smoothly; and

(c) whether Government proposes
to institute an enquiry in the matter
and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (c). The information
is being collected and will be laid on
the Table of the House.

Railway employees discharged on the
basis of adverse Police Report and
reinstead in Service

4052, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the Division-wise number of
Railway employces discharged from
service on the basis of “adverse Police
reports” during the last three years;

(b) the nature of adverse Police re-
ports in each case;

(¢) whether some of the employees
have been re-instated during this
period, and

(d) 1f so, the number thereof, Divi-
sion-wise?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) All appomnt-
ments to Rallway service are subject
to satisfactory verification of charac-
ter and antecedents through the
Police. Normally, such verification is
done before appointment. However,
appointments are sometimes made
provisionally before receipt of venifi-
cation reports. If an adverse Police
report is subsequently received in
such cases and retention in service of
the employee is considered undesira-
ble, the appointment is terminated.

Information regarding the number
of cases in which provisional appoint-
ments were so terminated is not re-
adily available and will be laid on
the Table of the Sabha.

,{b) It would not be in the public
intérest to divulge the mature of the
adverse Police report in each case.
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{c) and (d). The information is be-
ing collected and will be laid on the
Table of the Sabha.

Rallway property destroyeq and num-

ber of People killed due to Accidents

of serious nature during the last three
years

4053. SHRI JYOTIRMOY BOSU-
Will the Mmister of RAILWAYS be
pleased to state:

(a) the value of Railway property
destroyed and the number of people
killed and wounded due to accidents
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of serious nature, year-wise, during
the last three years; and
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(b) the factors responsible for seri-
ous accidents in each case?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (ay and (b). Pre-
sumably the reference is to those train
accidents which occurred on the
Indian Government Railways during
the years 1969-70, 1970-71 and 1971-72
and were inquired into by Commission
of Railway Safety The required in-
formation 1n respect of such accidents
1s given below:i—

1959-70  1970-71  1971-72

No. of accidents

Cost of damage to railway property

No. of persons killed

No. of persons injured

Causes ;
(&) Failure of railway staft
(#) Failure of engines or rolling stock
() Fatlure of permanent way
(fv) Failure of electrical equipment
() Tram wrecking
(vi) Failure of other than railway staff

(vii) Other miscellaneous causes

Charges of malpractices in the import
of bulk drugs against the drug manu-
facturing firms with foreign equity

4054. SHRI JYOTIRMOY BOSU:
Wilj the Minister of PEROLEUM AND -
CHEMICALS be pleased to state:

(a) whether the drug manufacturing
firms, particularly those with foreign
equity, have been charged with res-

. ’ 16 20 17

. Rs 40,61,542 R>. 30,81,576 Rs. 18,51.331

102 34 62
451 339 196
10 8 7
1 1 I
2
2 1
3 2 1
I 3

toring to malpractices in the import of
bulk drugs and other raw materials;

(b) if so, the nature of charges
against each flrm, and

(c) the action, if any, being taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH: (a) to (¢)., A few cases of
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dr:f manufacturing firms with foreign
equity importing bulk drugsjraw
materials at higher prices than those
available from other sourceg at com-
petitive prices have been brought to
the notice of Government. In all such
cases, suitable action is taken to
bring down the prices to competitive
levels. The ceiling prices at which
some of the drugs can be imported
have already becen specified in the Im-
port Trade Control Policy Book.
Import of several drugs has been cana-
lised through the State Trading
Corporation and the coverage of the
items under the canalisation scheme 18
reviewed to sce whether any additions
are nccessary.

Licences to Import pesticides to two
foreign-controlled firms

4055. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether two foreign-controlled
firms, viz, Unmon Carbide Indian
Liruted, New Doihi and Ms. Hoechst
Pharmaceuticals Limited, Bombay,
were recently granted import licences
to import 614 tonues and 180 tonnes
of pesticides respectively.

(b) whether Government explored
the possibility of importing this parti-
cular item through S.T.C or any other
Public Sector Undertaking; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir. Messrs Union
Carbide India Ltd, and Messrs Hoechst
Pharmaceuticals Ltd. were allowed to
import 614 tonnes of Carbaryl and 280
tonnes of Endosulphan (Technical)
respectively.

{b) No, Sir.
(c) Apart from the fact that the im-

port of these two pesticides is not
presently canalised through the State

Trading Corporation, their import had
to be arranged urgently to meet the
specific requirements of the cotton
crash programme of the last Khariff
season.,

Letter of Intent to Manufacture pesti.

cides granted to Foreign Firmsg and

proposals to set up such plant in Pub-
lic Sector

4056. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be plcased to
state:

(a) whether the two foreign firms—
Union Carbide India Limited, New
Delhi and M|s. Hoechst Pharmaceuti-
cals Limited, Bombay, have been
granteq letters ot intent to manufac-
ture pesticides and if so, the broad
{eaturcs thereof; and

(b) whether Government propose to
set up plants in the public sector to
maunufacture pesticides and if so, the
main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIL DALBIR
SINGH): (a) Yes, Sir, A statement
giving the required information is laid
on the Table of the House. [Placed in
Library. See No. LT-8997|72]

(b) Two pesticides namely DDT and
BHC arc presently being produced at
HIL, a public sector undertaking
under this Ministry, In addition, this
undertaking has plans to diversify the
product-mix so as to include other
pesticides like\:

1, Endesulfan

2. Malathien

8. BHC Granulation

4. Malathien, Fenitrothien ete.
5. Fortified BHC.

6. Relthane

7. Methoxychlor,

8. Carbofuran.

Ancording to present indications
programme I3 expected to cost"Rs.
2760 lakhs.
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yout ot ater & afte [tk it e
firgefrecs

4057 Wo wWRRATCW  Ti¥T :
a1 Yo At ag FAIR A PO FW 6

(w) wr wwag Wi wRr &
e WE At F fagfwor w1 5
o @y,

(@) ®r =gy & fagdieen &
fog ot w1y foear T & 9 g F
qRr ¥ e F w A SA7 A
™y, 6N

(w) afz g, &t fead fEeivie
weft argw ¥ gda faoe & @oy
F) JET FT AY faq & @ AR 7T
v we fear Wi Ay owE 9%
fraar ad e o7 %7 & qar W
fogar € far s ?

Yo st (st Ao go wrf) ¢ (%) A
Al

(=) ot g1, ¥ e wfas
® x|

(%) ¥@ ¥ qur Y "Fard AW
20 wrt feeidfler & 1 X @S R
frgdrror 97 9 A% SWT 12 9
T ETHNIF Y1 N 7H I W
WY 8 5 FTT ¥IY @F Frar AT §
foa® & e ST 3 TG ST ST
IEET & o7 & A & foo @Y
fegr @

Weq AW, UWeq WX e §

"o qm & wawt et frafer

4058. ¥ro wgHyATCOY qNEY :
w7 Wfaum o AR ae Ay TR
w3 w0 e

(%) war wex g2w, T AT
TAWI A TRUE GIer uF W0 9
&t frioedier §, ol
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(@) afs gr, at & *sg-vgt fw
¢ 91 TT FrE@E § ST A {
wrow g s 7

sitte vamw s ¥
et (oft zemie Tay) : (¥) WX
(®), weq w3w, TwEqr ST AT
# drer gg A & faq qur faw-
o oEmy & faee & fAY aer
7y gewr Frqear g frefafan
arfeqt &t s Ry g —

(1) zrer ¥fawen fafade—iae
AC~——HISTYT  (A77T)

(2) wrar Hfawen aad—fae-
AR gqaar - (TIaa)

(3) askr ¥ wTOORWA——
AT TFF——TIAT

(4) w&9w  Og0 HWITA——AAT
TFF——Jo Hol|fda Fo

(5) Tweam  wvw  SAfE
(farr fom ) ——ar  wFH—rTRq

(6) go dto JART—AAT UFH
=994, o Fo/igfearonr TwoeqTy

WY ST 1 WX 2 ¥ gryy quwhdy
™ G QST oW F AT A
T aqr § e s ¥ foqa wad
uFh! w1 fre A G 1 wmrew §
fe § 1975 7% wuar faear qur #%
@M | ¥ BA B AT o W oo
o< o 1% A s & Wy oFEY ¥ Pty
T G B g F7 | wo de
6 W fafeee srooqw wreFege Whe
- ¥ oy gaw ¥ wfaw ww
N T ¥, By ¥, @R geAr
a1 a9 ofed ¥ ger WA W
TAEr R} | wTRAYE O A% ¥ waly
o &7 § s ot o oo Ty g
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% 1 wrew ¥ yeafed wal & sab-
azy W wafe w grdww few
g1

womr X ¥ wft Ferwrl afverry

4059. ¥o weftarerw wivyw
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Production of Potassium Chloride and
Ammonium Sulphate

4063. SHRI N, K P, SALVE: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the
reasons for not producing Pottasium
Chloride and Ammonium Sujphate in

144,
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the country and the steps being taken
to produce them in India?

. THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR
SINGH): Presently, there are no
known sources of potash which could
be used for production of Potasium
chlorde Ammonium sulphate 1s,
however being produced-by a number
of units 1n the country

Production of Fertilizer going down

4064 SHRI N K P SALVE Wil
the Mister of PETROLEUM AND
CHEMICALS be pleased to state

(1) whethier the production ot ferti-
lizer in thc countiry particularly at
the Nanga! and Goirakhpur plants, his
heen steadily going down, and

(b) il so, the reasen, theircfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
5.NGH) (a) and (b) No, Sir The
t)tal production ot fertilizere in the
countiv has becn steadily on the
crease The Nangal and Gorakhpui
plints in particuiar did better in 1971-
72, as compared to the performance in
the previous year

Refrigerated wagons for Movement of
Butter

4066 SHRI INDER J MALIIOTRA

Wil the Mimister of RAILWAYS be
Pleased to state

(a) whether Government are con-
sidering any proposal to provide
refrigerated wagons for movement of
butter from producing Centres, which
are only few in number and are

located 1n muik surplus pockets to
distant consuming Centres,

(b) whether Government have also
received any representation for pro-
viding such faciity and has also

assessed requirement for movement of
butter; and

(e) if so, what are the difficulties
envisaged in providing the refrigerated
transport for the purpose?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) No

(b) No
(c) Does not atise

“Own your own Wagons” Scheme for
Industries

4066 SHRI M S SANJEEVI RAO
‘Will the Munister of RAILWAYS be
pleased 1o state

(a) Whether Government have
tormulated un Own yowr own Wagon’
scheme for mduatiies, and

{(b) 1f so thc gist thereof?

THE MINISTER OF RAILWAYS
(SHRIT A PAI) (a) The scheme for
plivate ownership of special type of
tank wagons for transport oi special

products such as flqwd Ammonia 1s
under c¢onsideration

(b) The scheme envisages complete
ownership by firms or parties of the
wagons ncluding the under-frame
according to a design approved by the
railways and granting of a suitable
rebate 1n freight

Indo-Bangladesh talks on Railway
Communucations held in New Delhi

4067 SHRI M S SANJEEVI RAO:
Wil the Mmister of RAILWAYS be
pleased to state,

(a) whether the Indo-Bangladesh
talks weie held mm New Del to

collaborate with each other on Rallway
communications,

(b) if so, what weie the

broad
features of the talks, and

(c) the results thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(b) and (c) Do not arise.
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4068 SHRI M 8 SANJEEVI RAO
‘Will the Mimster of RAILWAYS be

pleased to state.

(a) whether during the recent wasit
of Gumea Delegation, Government
offered help for Rail development m
Guinea,

(b) 1f so, the nature of assistance
offered

(¢) whether any agreement has been
concluded m thaxs matter, and

(d) if so, the main features of the
agreement?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Yes

(b) Indian Railways expertise was
offered for developing the railway
system In that country An assessment
was to be made by a Small Indian
Railways technical team to check the
maintenance, spares requirements of
rolling stock in Guinea, and the speci-
fications for the rolling stock proposed
to be ordered by the Gunea Govern-
ment from abroad

(c) No
(d) Does not arise

Imtroduction of conerete sleepers

4089 SHRI M S SANJEEVI RAO
Will the Mmister of RAILWAYS be
pleased to state

(a) whether top Railway engineers
at a seminar on track modernisaffon
have urged early mtroduction of con-
crete sleepers on a large scale on the
Indian Railways, and

(b) 1f so, the reaction of Govern-
ment theretdo?

THE MINISTER OF RAILWAYS
(SHRI T A PAI): (a) The Institdfon
of Permanent Way Engineers held a
gepninar recently on track modernisa-
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tion when the need for mtroduction of
Concrete Sleepers on a large scale wag
urged

(b) Government are making efforts
already to increase the manufacture
and supply of Concrete Sleepers to
Indian Railways

Conversion of Sasai Vidhan Sabha
Constituency into & General Beat

4070 SHRI MUKHTIAR SINGH
MALIK Wil the Mumster of LAW
AND JUSTICE be pleased to state

(a) whether the Sasni Vidhan Sabha
Constituency in Aligarh Dustrict of
Utta; Pradesh 15 a reserved seat,

(b) 1f so, the redsons therefor, and

(c) whether Government propose
to declare this seat as a General Seat?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI NITIRAJ SINGH
CHAUDHARY) (a) Yes, Sir

(b) This seat was declared as a re-
served seat for the Scheduled Castes
by the Delimitation Commuission under
the provisions of section 9 of the De-
himitation Commussion Act, 1962

(¢) It 1s for the Delimitation Com-
mission to be constituted under a law
made by Parliament in pursuance of
articles 82 and 170(3) of the Consti-
tution, and not for the Government
to go into the question of reservation
of seats for the Scheduled Castes and
the Scheduled Tribes, on the basis of
the Population as ascertained in the
1971 Census

Setting up of a Bench of Kerala Migh
Court at Trivandrum

4071 SHRIMATI BHARGAV1
THANKAPPAN) Will the Minister
of LAW AND JUSTICE be pleaged to
state

(a) whether there 18 g demang to
set up a Bench of the Kerala High
Court at Trivandrum, and
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(b) it ao, the time by which this
demand is likely to be met?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R.
GOKHALE): (a) Yes, Sir.

(b) The matter is under considera-
tion, and a decision will be taken as
early as possible.

Showing of Profit in balancy sheet of
FCI by deferring expenscs

4072. SHRI JAGDISH NARAIN
MANDAL: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether current marketing ex-
penses worth crores of rupees have
been deferred for adjustment in
coming five years to show profit in
balance sheet of Fertilizer Corporation
of India this year.

(b) whether Government agree
with this practice; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
‘SINGH); (a) to (¢). The annual Re-
port and the accounts of the Fertilizer
Corporation of India for the year
ending 31st March, 1972 have not yet
been placed before the shareholders at
the Annual General Body Meeting of
the undertaking for consideration and
approval.

Proper utilisation of Gas in Gujarat

4073, SHR] SOMCHAND SOLANKI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that the gas in Gujarat is being burnt
uselessly;

(b) i so, whether Government con-
template to utilise it for consumption;
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY O¥ PETROLEUM AND
CHEMICALS (SHEH] DALBIR
SINGH): (a) to (¢). Keeping in view
the availability of gas from establish-
ed fields like Ankleswar, Kalol, Nava-
gam and Cambay in Gujarat, gas sup-
ply commitments to various industries|
consumers have been made and sup-
plies are being made for the past seve-
ral years However, for the fields
which are presently in an initial pro-
duction stage, no commitments for the
supply of gas have been made due to
lack of datg on the gas potentialities
of these flelds, Gas produced from
such structures will have to be flared
till such time as the required data
become available and arrangements
for supply are made. Presently, a
number of such structures are under
mitial production stage in Gujarat.

The associated gas produced along
with crude oil is separated from oil at
different pressures at the group
gathering stations. Presently, the
high pressure gas from the establish-
ed oil-fields at Ankleswar and Nawa-
gam 18 transported through pipelines
for supply to the consumers and the
low pressure ggs is flared,

In fields like Ankleswar and Nawa-
gam arrangements are being made to
install compressors for compressing
the low pressure gas for supply to in-
dustries.

Fertilizer projects in public sector
with Japanese collaboration

4074. SHR] M. SUDARSANAM: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state,

(a) whether therg is any proposal
to start new fertilizer projects in the
public sector with Japanese collabo-
ration; and

(b) if 8o, the places where these
projects are likely to be located?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Some propo-
sals Wave been received in this regard
.and these are under consideration.

. Quantity of mector spirit supplied by
IOC to foreign Qil Companies on
direct sale

1975, SHRI RAJA KULKARNI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Indian Oil Corpo-
ration has been supplying motor spirit
on ‘direct sales’ basis since 1966 to the
foreign Oil = (Marketing) Companies
which earned enormous profits by sell-
ing the same to the consumers;

(b) if so, the quantity thereof sup-
plied by the Indian Oil Corporation
and the profit earned by each of the
three Foreign Oil Companies during

the last three years on this account;
and

(c) what steps Government have
taken to prevent repatriation of such
profit to the parent countries of these
Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (¢). IOC has been
supplying all the products including
motor spirit to the foreign oil market-
ing companies wunder an exchange
arrangement even prior to 1966. This
ensures orderly movement and elimi-
nates stresses ang strains on t{rans-
port. While the IOC has been able to
take back other products, it has not
been able to take back motor spirit
to the following extent:

(Figs in KL at 15°C)
1969-70 1970-71 1971-72

Burmah 516,747 483,045 477,153
Shell

Esso 381,459 334,128 312,144

Caltex 189,670 199,792 191,365
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The inability of the IOC to take back
full quantities of motor spirit has
arisen principally due to: (i) IOC’s
late entry into the market and its
consequent inability to put up a large
network of retail outlets (pumps),
particularly in the cities where most
of the good sites had already been
taken up by the earlier entrants and
where the demand for motor spirit is
largely concentrated. Taking note of
this situation the Government appoint-
ed the Retail Outlets Committee in
1966. On the basis of its recommenda~-
tions, 95 per cent of all new retail
outlets are now put up by the IOC
only. This is resulting in a progres-
s\ive increase in the market participa-
tion of the TOC. (ii) Until recently,
owing to non-materialisation of suffi-
cient indigenous demand for naphtha,
production of motor spirit from the
inland rcfneries, which are in the
public soctor. except for the smallest
refinery a* Digboi in Assam, was being
moved right into ‘Calcutta and:Pom-
bay. This did not leave any scope
with the refineries of the foreign oil
companies to produce motor spirit to
meet their own requirements. These
oil companies, therefore, mostly pro-
duced mnaphtha, whose ex-refinery
price is lower than that of motor spirit
by about Rs. 50 per KL and to export
it and/or to supply the same to pub-
lic and private sector fertiliser and
petrochemical plants, With the increase
in the consumption of naphtha, this
position is progressively changing and
10C is therefore able to take back in-
creasing quantities of motor spirit
and the refineries of foreign oil-com-
panies ar& being allowed to produce
increasing quantities of motor spirit.

TOC hopes to achieve a substantial

improvement in this regard in the
future by virtue of itg putting up most
of the new retail outlets in the coun-
try.

It is not possible to give any pre-
cige estimate of the profit earned by
the three foreign oil companies on this

account,
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Forelgn Companies engaged in the:
production of fertiliver yng chemiocals

4076. SHRI VARKEY GEORGE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the nameg of foreign Companies en-
gaged in the production of fertilizers
and chemicals and the installed and
utilized capacity of the plants set up
by these Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): Information is being collect-
ed and will be laid on the Table of
the House.

Balconieg on first floor of quarters at
Railway Colony, Motia Bagh, Delhi

4077 SHRI AMAR NATH CHAW-
LA: Will the Minister of RAILWAYS
be pleascd to state:

(a) whether the work regarding
the provision of balcomes at the first
floor of the three-storeyed quarters at
Railway Colony, Motig Bagh, Delhi
would be completed before the start
of next summer; and

(b) 1f not, the reasons therefor?

THE MINISTER FOR RAILWAYS
(SHRI T. A PAI): (a) No.

(b) This work hag been kept pend-
ing for the present in view of Gov-
ernment's decision that, as a measure
of economy, no expenditure should be
incurred for the time bemg on works
regarding additions and alterations to
buildings.

Confirmation. of empioyees on North
Eastern Rallways

4078. SHRI BHOGENDBA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of Railway
employees on the North Eastern Rail-
way with service of more than five
years who have not yet been confirm-
ed; angd
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(b) the reasons for their not being °
confirmed and the time by which they
will be confirmed? )

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a )and (b). The
information is being collected and will
be laid on the Table of the Sabha.

Filling up of Leave Reserve posts of
Running Staff of Mechanical Depart-
ment, Samastipur Division (N. E,
Rallway)

4079 SHRI BHOGENDRA JHA:
Wil the Minister of RAILWAYS be
pleased to state:

(a) whether about twenty per cent
of Leave Reserve posts of Running
staff of Mechanical Department of
Samastipur Division (North Eastern
Railway,) have not been filled up and
the job is performed through wrong
officiating  arrangements hindering
promotion of Carriage-electric-Khala-
sis with long years of service; and

(b) if so, the remedial
proposed to be undertaken?

measures

THE MINISTER OF RAILWAYS
(SHRI T A PAI). (a) No

(b) Does not arise.

Maintenance of volumes of India Code
upto date.

4080. SHRI R. P. ULAGANAMBI:
Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) whether the text of enactments
contained in the volumes of India
Code brought out by the Mistry of
Law are being kept up-to-date by issu-
ing replacement, sdvies periodically;

(b) if so, the dates on which the
last two replacement series of each
volume of India Code were jssued and
the period which such replacement
series covered; and

(¢) whether the Ministry intends
to devise some method through which
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India Code is brought uptodate in
shorter period than at present?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHA-
RY) (a) Yes, S,

(b) A statement showmng the re-
quired information 1s laid on the
Table of the House [Placed in Lib-
rary See No LT—3998|72].

(c¢) Delays 1n 1ssue of replacement
series mainly occur due to the heavy
rush of printing which the Govern-
ment Presseg have to cope with Steps
are being taken continuously to ob-
tain priority for the work of printing
replacement serigs to the India Code
and bring them out as expeditiously
as possible

Supply of power to farmers

4081 SHRY MUHAMMED SHERIEF
Wil the Mimster ot IRRIGATION
AND POWER be pleased to state

(a) whether the Centre has asked
the State Governments recently to
take appiopnigte steps to supply power
to farmers, so vital for the success
of the emergency food production pro-
gramme, on a prionity basis, und

(b) if so, the gist of the instructions
issued in this regard and the progress
achieved 1n the matter?

THE DEPUTY MINISTER OF IR-
RIGATION AND POWER (SHRI B
N KUREEL). (a) and (b) Yes, Sir,
Tue to drought conditions prevailing
in the country this year, State Gov-
ernments and State Electrcity Boards
have been advised 1io give highest
priority to energisation of pumpsets)
tubewells They have also been ad-
vised that electricity supply for agn-
cultural purposes should not be res-
tricted and 1if there {8 any shortage
of power, the supply of electricity to
Cinema houses, comiercial advertise-
ments and decorative usages may be
curtailed
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Rehabilitation of people sffocted by
Salandi Dam Projoct In Keonjhar
Orissa

1u.. SHRI ARJUN SETHI: Wil
the Mmistey of IRRIGATION AND
POWER be pleased to state;

(a) whether no rehabilitation work
has been done for the pevple who
have been affected by the Saland:
Dam Piroject in Keonjhar District of
Orissa, and

(b) 1f so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL): (a)
and (b) The information 1s bemng
collected fiom the Government of
Orissa and will be laid on the Table
of the House
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Prime Minister's award in Narmada
Water dispute

4084 SHR1 BANMALI PATNAIK:
SHRI MARTAND SINGH OF
REWA

Wil the Minister of IRRIGATION
AND POWER be pleased to state

(a) whether Prime Minister has
given her award on the Narmada
Water dispute among the State Gov-
ernments of Madhya Pradesh, Rajas-
than and Maharashtra, and

(b) if so, the salient features
thereof if not, the time by which the
award 1s expected to be given?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) The Chief Ministers of the
four States concerned have agreed that
Rajasthan and Maharashtia would
have 05 and 025 million acre fect
respectively of Narmada water for
use 1n their territories and wculd
abide by the dcciston of the Prime
Minister in regaid to the allocation
of the balance water between Muc ya
Pradesh and Gujarat, and in regard
to the height of the Nayagam Dam
proposed by the Government ot
Gujarat It 1s expected that the deci-
sion would be available 1n about two
months

Shortage of Rallway Wagons

4085 SHRI M RAM GOPAL RED-
DY Wiil the Minister of RAILWAYS
be pleased to state

(a) whether wagon shortage 1g still
being felt in some parts of the coun-
try despite the varioug steps taken
by the Railway admunistration to in-
crease the availability of wagons,

(b) 1f 80, the reasons therefor, and

(e) what further steps Government
Propose to take io increase the avail~
sbility of wagons®
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THE MINISTER OF RAILWAYS
(SHRI T A PAI): (a) Yes

(b) Some shortage of wagons, com~
bined with less productivity of the
existing wagon fleet causeq by fre-
quent social disturbances, hold-uvp of
wagong at Termunals, etc

(c) Movement 1s streamlined wher-
ever possible and ad hoc orders have
also been placed for 15,000 wagons on
additronal account 1n 1972-73 Rolling
Stock Programme to meet the exigen-
cy
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Survey for broad gatige line fedin
Maldah to Balurghat via Gajal

4088 SHRI R N BARMAN, Will
the Minuster of RAILWAYS be pleased
to state

(a) whether hig Minstry has taken
a decision to conduct Traffic Survey
for a new broad gauge ling from
Maldah to Balurghat via Gajal,

(b) 1f so, how much of the survey
work has been completed so far, and

(e) how much time 1s hikely to be
taken to complete the survey?

THE MINISTER OF RAILWAYS
(SHRI T A PAI)' (a) Yes

(b) and (c) Prelimnary arrange-
ments have been made and the sur-
vey 15 being, taken up The survey
will be completedq before the onset
ot the next monsoon

T A and Officiating Allowance to Re-
heving Assistant Station Masters,
Delln Division (Northern Railway).

4089 SHRI ISHAQUE SAMBHALI
Wil the Minuster of RAILWAYS be
pleased 1o state

(a) whether the Railway Board
1ssued orders mn April, 1969 that both
Tiavelhng Allowance and Officiating
Allowance are admissible to Reliev-
:t{g As 1stant Station Masters,

(n) whether the officiating Allow-
ance 1> admissible to those Assistant
Station Masters whose cases were
pending for dccision at the time of
issue of the above Rallway Board’s
orders, and

(c) 1if so, the reasons tor not mak-
g payment to Assistant Station Mas-
ters 1n Delhi Division whose cases
were pending at that time.

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Yes In April,
1989 orders were 1sued to the effect
that Relieving|Leave Reserve Staff
when deputed to a place other than



161 Written Answers AGRAHAYANA 21, 1894 (SAKA) Written Answers 162

their headquarters to relieve staff in
higher grades, shoulq be allowed daily
allowance during their stay at the
outstation, in addition to officiating
paylallowance providey the other
terms and conditions for the grant of
dajly allowance are satisfied.

(b) No uﬂ‘iciating allowance claim
was pending at the time of issue of
Railway Board’s orders referred to
above,

(¢) Qestion does not wrise.

Duty Roster of Asstt. Station Masters,
Delhi Division (Northern Railway)

4090. SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Board issued
orde.s to the General Manager, Nor-
thern Railway for implementing the
straight Duty Roster vf Assistant Sta-
tion Masters on the Northern Railway;

(b) whether the straight Duty Ros-
ter has been implementeq in six Di-
wvisions of the Northern Railway ex-
cept in Delhi Division; and

(c) the reasons for not implement-
ing the straight Duty Roster in Delhi
Divigjion?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, but a
period of two years from November,
1971 was laid down for complete im-
plementation because a large number
of Assistant Station Masters had to
be trained in goods duty before
straight duty rosters could be pres-
cribed.

(b) No, the pusition ig that in some
stations it has been possible to intro-
due straight rosters, but not in all,

(c) Straight Duty Rosters for the
Asgsigtant Station Masters have not
been introduced throughout all the
Divisions of the Northern Railway be-
cause the requisite number of sguch
staff trained in goods working is not
yet avaflable,

2889 (Aii) LS8,

Confirmation of Station Masters/Assis-
tant Station Masters, Delhi Divigion
(Northtrn Rallway)

4091. SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the seniority lhst of
Stat on  Masters/Assistant  Station
Masters of Delhi Division has been
finalised:

(b) whether the Station Masters|
Assistant Station Masters having 25
years service or more have not been
confirmed in Delthi Division so far;
and

(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) and (c). Confirmation of those
Assistant  Station Masters|Station
Masters who have not deposited the
security money and who are under-
going punishments or against whom
D.AR.|Vigilance cases are pending,
not been ordered.

Strength of Assistant Station Masters
and Station Masters, Delhi Division
(Northern Railway)

4092. SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS
be pleased to state:

(a) the actual strength and sanc-
tioned strenght of Assistant Station
Masters in grade 130-240 and Station
Masters|Assistant Station  Masters
in grade Rs. 205-280 in Dellm Divi-
sion; and

(b) the number of vacancies re-
quired to be filled in, grade.wise and
the reasons for delay in filling up the
vacancies?
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'FHE, MINISTER OF RAILWAYS
(SHRI T, A. PAl): (a)

Category Actual Sanctioned
strength  strength
Assistant Station . 476 \518
Masters (Rs. 13C—~— :
240)
Sfation Masters/
Aasstt. Station Mas- )
.ters (Rs. 205—280) 308 313

(b) The number of vacancies in
grade Rs. 130—240 and Rs. 205—280
is 42 anhd 5 respectively. A batch of
107 candidates is under fraining in the
Rallway Zonal Training School,
Chandausi who will be available for
posting as Assistant Station Masters
by the end of March, 1873. Acticn has
also been taken for filling up vacanc-
ies of Assistant Station Masters|Sta-
tion Masters in grade Rs. 205—280,

kest 'zlver Asstt. Station Masters in
Delhi Division (Northern Railway)

4083. SHRI ISHAQUE SAMBHALI:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether there are Rest Giver
Assistant Station Masters in the Grade
of Rs, 205--280 in six Divisions of the
Northern Railway except iu Doaihi
Division; and

(b)-if so, tha reasons fcr 1ot pro-
viding- Rest Giver Assistant Station
Masters in the said grad: n Delhi
Division?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Yes.

(b) Higher grade posts of Assistant
Station Masters are allotted on the
bssie of prescribed percestazes. On
-the Delhi Division so far, the working
podts and rest giver posts n  scale
Rs. 205—280 have not been separated.
There is also an‘excess of 24 posts in
scale Rs. 250--380 -because of which
-some posts in the lower grade of
Rs. 205280 were kept unoperated
#il] the excess was wiped out.

" Action has however, now been ini-
tiated to segregate Rest Giver posts
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of Asststm“t Station Mastérs ‘i gi'ﬂfe
Rs. 205—280 from the working #tréngth
and to allét the appropriate seale ‘to
Rest giver Assistant Station Mastere
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Rall link between Ambaguda and
Kesinga

4085. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
to have a railway link between
Ambaguda and Kesinga;

(b) if so, whether survey hag beén
_ordered~ and

(c) if so, when ie it- going to he
taken up?

_THE MINISTER OF RAILWAYS

ASHRI T. A. PAD): (a) No.

(b) and (¢) Do not arise
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Rait link betwéen Koraput and Bastar

4096. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether South Eastern Rail-
way has been ordered by the Railway
Board to conduct a survey for an
alternative Rail link for movement of
future traffic from Koraput to Bastar
arza as D B K. Railway is meant only
for transport of iron ore; and

(b) 1f so, what is the progress of
work in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). No
suiveys have beepn ctarried out or
ordered for a rail link between Kora-
put and Bastar and Ambaguda and
Kesinga. However, fcasibility-cum-
cost studres for a lime from Amba-
guda to Lanjgarh Road carried out
mn 1965-66 had revealed that the pro-
posal will not be financially justified

A traffic survey for a B.G. line from
Dhalli-Rajhara to Dantewara/Jagdal-
pur via Bastar has also recently been

examination of the Railway Board. A
decision regarding constructton of
this line (Dhalli Rajhara-Dantewara/
Jagdalpur) will be taken after the
examination 18 completed and the re-
sults thereof become known

Allotment of Fallow Land to Class IV
Railway Employees for Cultivation

4097, SHRI J G. KADAM: Will the
Minister of RAILWAYS be pleased to
state:

(a) how many hectares of fallow
land under Railway control was given
to Railway employees for growing
food gramns etc. 1n the year 1972-73
as announced by Railway Mmister 1n
Parliament; and

{b) how many Class IV Raiway
employees have taken advantage of
the above scheme, State-wise?

THE MINISTER FOR RAILWAYS
(8HRI T A. PAD:; (a) 13,012788
hectares

(b) 20,920 Class IV employees State

completed and the report i1s under -wise break-up 1s as under:—
A_ndhru . T . . . B —;25 Assam—- T _—” N . &_——‘.—;8”
Bihar 2,794 Delln . . . . . 7
‘Gujrat 1,198 Haryana . . . 144
Himachal Pradesh . . 127 Kerala . . . . 831
Madhya Pradesh 1,789 Mahrasthra 1,688
Mysore . . . 429 Nagaland . . 1
Orissa . . . . . 408 Punjab . . . . . 589
Rajasthan, 1,156 Tamil Nadu 1,031
Tripura . . . . . 12 Uttar Pradesh 6,046
West Bengal 2,307

TotTaL 20.920

Tl'-allway line b;t;e;_n Elﬂh‘; Staiion
and Kaurinlaghat via. River Ghagra

4098, SHRI B, R. SHUKLA: Wil
the Minister of RAILWAYS be pleas-
ied to state:

(a) what progress hag so far been
made in the construction of Railway

line between Bichia and Kaurialaghat
Stations on the North-Eastern Rail-
way connecting the two Districts of
Bahraich and Lakhimpur Kher1 of
Uttar Pradesh via river Ghagra; and

(b) by what time Government pro-
pose to finish the work?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Construction
of this rail link has been sanctioned
as ancillary to the Barabanki-Samas-
tipur M.G. to B.G. conversion project
on 25th April, 1872. Preliminary
arrangements have been initiated for
commencing the work,

(b) By March, 1975.

Setting up of a Power Project in
Nepal

4099, SHRI B, R, SHUKLA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether there is any proposal
to set up in the near future a power
project in the territory of Nepsl, near
Bahraich district (Uttar Pradesh),
under Indo-Nepal auspices to supply
electricity to the North-eastern region
of Uttar Pradesh; and /

(b) whether there is any other al-
ternative scheme to provide electricity
at cheap rate to the said region?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Yes, Sir, There is a proposal by the
Nepal Government to set up a large
hydro electric power station at Karnali
in Nepal from which power supply
could be made to Uttar Pradesh.

(b) There is also a proposal for set-
ting up Pancheshwar Hydel Project
on the UP. Nepal border with a
capacity of 590 MW firm power and
5200 million kwh annual energy out-

put.

Afd for Irrigation Projects in Mysore

4100. SHRI K. LAKKAPPA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Mysore Government
have asked for Centre’s aid for irri-
gation projects in that State;

(b) the projects for which the
Mysore Government want Central aid;
and
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(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (¢). The Mysore Government has
approached the Central Gavernment
for special assistance for four of their
major irrigation projects viz, upper
Krishna Project, Malaprabha Project,
Ghataprabha project stage II and
Hemavathi project. A study Team
was sent by the Planning Commission
in early October 1872 to assess the
requirements for Upper Krishna Stage
1, Malaprabha and Ghataprabha. Stage
Stage II project, The report of the
Study Team is being looked into.

Damage to Sharavathy Hydro-electric
Project, Mysore

4101. SHRI K. LAKKAPPA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether damage has been
caussed to the water conductor sys~
tems of the Sharavathy Hydro-electric
project in Mysore State;

(b) whether any repair work has
been started and the Central Gov-
ernment have given any technical
assistance; and

(c) if so, the salient features there~
of?

THE DEPUTY MINISTER IN THE,
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Yes, Sir.

(b) Repairs were started on 28th
August, 1872 and completed on 3rd
September 1872, Three Technical Ex-
perts were deputed by the Govern-
ment of India for observation of the
damages caused to the Water Con-
ductor System end to advise on the
repairs to be carried out.

(c) Weaker concrete in pot-holes
was, chisled, cleaned and fresh con-
crete was laid and gunnited, Repairs
were carried out satisfactorily and
the tunnel was put into operation on
the 4th September 1072,
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Instailation of Nitrogen and Phos-
phates Plants

4102. SHRI B. S. BHAURA:
SHRI D. K. PANDA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether plants with capacity of
6.5 million tonnes of Nitrogen and 2.5
miilion tonnes of Phosphates have to
be installed by 1978-79 in order to
meet the demand of fertilizers;

(b) it so, the broad outlines of the
programme laid down in this regard;
and

(¢c) whether decision regarding in-
vestment in public and private sector
has not been taken yet?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) According to present
indications, the consumption of ferti-
lizers by the end of the Fifth Plan
is expected to be of the order of 5.2
million tonnes of nitrogen and 2.1
million tonnes of P205. To achieve
this consumption target, a total capa-
city of about 7 million tonnes of nitro-
gen and 2.5 mullion tonnes of P205
would have to be developed well
ahead of the termina]l year of the
Fifth Plan.

(b) and (c). A Task Force has been
set up to consider on an integrated
basis the various aspects relating to
the development of the aforesaid
capacity and other connected prob-
lems. The studies in this connection
are under way.

Rallways capacity to meet Indusiry’s
requirement of Wagons

4103. SHRI M. 8. SANJEEVI RAO:
SHR] BISHWANATH JHUN-
JHUNWALA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are in a
position to meet the requirement of
weagons in the country;

(b) the demand for wagons six
months ago; and

(c) how much of it could be met?

THE MINISTER FOR RAILWAYS
(SHRI T, A. PAI): (a) Not all the
requirements in time.

(b) and (c). During January to
June 1972, 46,26,643 wagons were sup-
plied against indents of 76,02,142
wagons all of which ecannot be consi-
dered ag genuine because of the many
cancellations that took place when
wagons were supplied.

“Operation Sabarmati” launched by
Western Railway

404. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether “Operation Sabarmati”
programme was launched by the
Western Railway Administration at
Sabarmati Goodg Shed (TP.) from
15th January, 1871 to 14th February,
1971;

(b) if s0, the irregularities noticed
and the remedial measures taken dur-
ing the programme;

(¢) the number of full wagon load
and “Small” wagon dealt with by
Sabarmati Station from April 72 to
October 72, month-wise; and

(d) the number of Goods Clerks
employed for transhipment purpose
and actually required according to the
prescribed yard stick, and the defe-
ciancy, if any and the reasons there-
for? :

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) Yes.

(b) Some of the major irregularities
noticed during the drive are enume-
rated below:

(1) Irregular placement of wagons,

(ii) Incorrect marking, labelling,
loading of wagons from forwarding
stations.

(ili) Incorrect reporting of Damage
and Deficiency messages i.e, packing
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condition weighment particulars, No.
of packages, position of panel cut, ete.
not shown.

(iv) Jute twine used for sealing mn
some cases instead of cotton tape.

(v) Tie-on labelg not used on ppen
wagons,

(vi) Gudances and copies of mvoi-
ces not kept in wagons,

(vi1) Insufficient number of rivets
used.

(viii) Dunnage not provided where
required.

So far as Sabarmati Transhipment
Point was conccrned, most of the ir-
regularities were rectified at the spot.
Inrespect of others necessary follow
up action was taken.

(¢) The information 1s given In the
statement laid on the Table ot the
House: [Placed wn Library, See No.
LT-8999{172].

(d) 45 Goods Clerks have been em-
ployed at Sabarmati for transhipment
work., This strength 1s considered
adeguate to meet the normal require-
ments of traffic as per yardstick,

Bogking of Perishable Consignments
at Ahmedabag Station

4105.- SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of perishable
Consignments booked from Abmeda-
bad Parce! Office, during April and
May 72, sepacalely for Jodhpur, Delhi,
Jaipur, Ajmer, Rajkot, Jamnagar,
Bhavnagar, Jetalsar and Junagadh
stations, month-wise;

(b) the total number of parcels
which did not reach destinations at
all and the total amount of claim paid
in lieu thereof; and
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(c) the reasong for the loss and
the remedial steps taken in this re-
gard?

1

THE MINISTER FOR RAILWAYS
(SHRI T. A. PAD): (a) The informa-
tion is given below:—

'

Destination Statton  No. of consigt rents

booked dunrg

April 72 May 72

Jodbpur . . . gcot 4879
Delhi . . . 30238 13293
Japur . . . 8443 6872
Aymer . . . 6891 7938
Rajkot . 23 20
Jamnagar . 149 48
Bhavnagar . 319 491
Jetalsar .

Junagadh o 68

{b) The total number of parcels
which &id not reach destinations man-
tioned above was 38l. The amount
of claims so far paid works out to
Rs. 10,28075 P.

(c) The Jloss is attributable to irre-
gular loading at the booking station
or over-carriage beyond destination
stations. To prevent such occurren-
ces, the Railway Administration has
1ssued instructions to ensure correct
loading of all parcels invariably ac-
companied by the relevant Parcel
Way Bill and to see thaf marking,
packing and labellihg is correctly
done, The staff responsible for short
loading or cross loading in specific
cases are also to be taken up suitably.
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Request of LOC., to Various Gov-
ernment Depéaitments for Meeting
their Requirments from Scist Can~
didateg

4106 SHRI A S KASTURE: Wil
the Mmnster of PETROLEUM AND
CHEMICALS be pleased to state

{a) whether Indian O1l Corpora-
tion had approached various Gov-
ernment Departments vide 1its letter
No P&A|1121{Genl dated the 1st
April, 1970 for meeting 1its require-
ment~ to various grades of officers
from Scheduled Caste!Tribes,

(by 1f so, the number of candida-
tes belonging to these commumties
who applied 1n response thereto, and

(¢) the number of candidates fina-
11y selected and appointed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR
SINGH) (a) Yes, Sir
(b) 532.

(c) None of the applicants could be
selected as the Corpoiation finally
decided not to proceed with the rec-
ruitment on account of the agitation
made by the employees aganst the
recuritment procedure followed by
the Corporation

Staff strength, category-wisein 1.0C
and Number of Empioyees Belonging
to Scheduled Tribes

4107. SHRI A S KASTURE Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state-

(a) the staff strength category-
wise, 1n the Indian Q11 Corporation
as on the lst January, 1972 and the
number of employees belonging to
Scheduled Caste{Tribes,

(b) Whether reservation quota for
Scheduled Castes and Tribes has

been maintained and if not the rea-
sons therefor; and

(c) what specific steps Govern-
ment propose to take to fulfil the
short fall?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) (a) The category-wise staff
strength and the number of emplo-
yees beolonging {o Scheduled Castes/
Tiibes working under each category
are shown below

Class
I 1I I

(2) Staff Strength
as on 1-1-72
(categorywise) 2559 3745 8699

(1) No of em-
ployees bel-
longing to
SC/8Ts 21 64 971

(b) It has not been possiblc for the
Corporation to mantain the prescrib-
ed quota of reservation for the mem-
bets of Scheduled Castcs and Sche-
duled Tribes categoiry-wise due to the
non-availability of suitable candidates
irom these communities Besides I0C
had also to take over some staff of
the private oil companies consequent
upon the purchase of thuir facilities
and none of these b:longed to Sche-
duled Caste/Tribe categories

(¢) The Corporation continues to
take the following measuies to 1e-
cruit members of Scheduled Castes
ang Scheduled Tribes i line with the
directive 1ssued by the Government
with regard to the reservation of
posts for the members belonging to
these communities

(1) Relaxation with regard to job
qualifications hoth at the time
of prelimnary screening of
apphicaiions and final selection
of the candidates
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(i) Corporation  provides in-
service training to the mem-
bers of the Scheduled Caste/
Tribes on released standards
in the case of jobs of techni-
cal nature.

(iii) Wide publicity is given in
respect of the vacancies re-
served for these communities.
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1970 1871 1972 1970 "1971 1972
SART . 1072 2301 1364  3,48,681 14,72,435 6,78,482
mMT . 681 1485 1018  3,83,721 9,94,004 619,711
ey do 181 383 236 65,155 1,89,635 83,163
eI . 1310 2890 1916  5,16,071 12,84,330 8,30,592
sy . 403 1097 755  1,82,641 4,00,831 2,66,057
WY . 48 164 210 11,957 76,737 94,746
wark Wiy 415 1015 741  1,91,623 5,56,379 5,43,564

MNT 4110 9335 6240

16,989,849 49 74,351 31,16,317
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1972 & witw & wwqe aw A
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¥ w7 W 7O F 0 ¥ fag wEw A
fafrafaa $TT 987 91X WY fosal w1
£2T T IFT LWAT 1 WHAT ;7 |

() =T dew o wrw fest
& @ a & fag sraard o
¢ afr @ 2wdl ) ww § gy &
o«

Expenditure on conversion of Metre
Gauge Line to Broad Gauge from
Barabanki to Barauni and
Muzaffarpur

410D, SHRI NARSINGH NARAIN
PANDEY: Will the Mimister of
RAILWAYS be pleased to state:

(a) the tota] amount to be spent
on the conversion of Metre Gauge to
Broad Gauge from Barabank:i to
Barauni and Muzaffarpur; and

(b) whether no administrative and

other sanctions have been made so0.

far and if so, the reasons for delay?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Rs. 46.36
crores. -

(b) The estimate for this work has
been sanctioned onp 25-4-1972, Neces-

sary preliminary arreangement are
being made to take up the work.

Take over of Brahmapuira Flood
Control Commission

4110. SHRI DINESH CHANDER
GOSWAMI: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

{a) whether the effective control of
‘the Brahmaputra ¥lood Control Com-

mission has been taken over by the
Central Government; and

(b) it so, the measures Govern-
‘nent propose to take to combat the
floods menace from the Brahma-
putra?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). The Government of India
has in principle agreed to the pro-
posal of setting up of an autonomous
organisation for the planning and im-
plementation of flood control measures
in the Brahamputra Valley. This is
to be finalised on receipt of the con-
currence of the State Government to
the details.

q6g awdl & oot w1 TwC A ¥ &
e & warem dANwdh o From

4111. off wiiwre = q7 ¢
w1 tw oAl g wA W F w8
fiF
(%) =7 @ & s A3 ar
s gw wigwifd ® g5 fadw
far o § fx & duyg geet T AR 97
qat w1 IaT T &;

(w) afe o, @ war g fadmi o
ow wfr awr qewr qr @i W
L 1L

(w) X fador arlr fod oAt &
o wrer § 7

Tw Wolt (W Ao qo a1f) : (%)
ot o

(w) =tz (7). wox A w3

Production of Fertiliser Suffering due
to jnternal allments in F.OX.

4112, SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be | pleased to
state:

(a) whether Government's atten~
tion has been drawn to Editorial of
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. the..Stateman dated the 26th Novem-
ber, 1872 . appearing under caption
_ “Demands for Fertilizer” stating that
- production of -fertilizers is suffering
imainly because of internal -ailments
‘in thé' Fertilizér Corporation of India
and that its inefficient management
has crippled Sindri, Gorvakhpur and
Nangal plants; and

(b) i! scu,‘ G’ovér‘ﬁments reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ~ (SHRI . DALBIR
SINGH): (a) and (b). Yes, Sir. The
problem at Sindri is that it is an old
and ageing plant which suffers from
frequent mechanical failures and
other . breakdawns. The. non-avail-
ability of raw materials of the requi-
site’ type, namely, gypsum and coal,
is also proving to be another bottle-
neck ‘to preduction effitiency. Varicus
corrective ‘steps have been, or are
being, taken to get over these pro-
blems and also maximise production.
Among other things, a ‘rationalisa-
tion’ scheme. for production of phos-
phatic fertilizers, which will eliminate
dependence ' on natural gypsum is
under implementation. Another
Scheme, known as the Sindri ‘Moder-
nisatien’ * Scheme is also’ under con-
sideration. This scheme will_be based
on heavy petro'leum fractions as the
feedstock in lieu of coke and coke
oven gas presently bemg used at
Sindri a8 the feedstock: ' '

Production  at Gorkhépur was
affected. as,a result. mginly.of & Jabour
strike laqtmg for over a quth

The Nangal plant is capable of
operating: at:full capacity ‘and even
_pore, provided  adequate. . power-is
‘thafle avaﬂable Yo it., As ,a, result,
hotwever, of the POWeT shurtage in the
‘regiow, power supply is' presently
restrivted. to 98 MW per- day, ‘ as
_-against- its contracted demand ‘of. 184
MW.  This means a production loss
of about 30,000 tonnes per annum of
: nitrogen In this- context ‘& :cheme
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for expansion .of Nangal using fuel
oil heavy fractions as the feedstock
in lieu of electricity is also un&er
consideration. |

SHRI S. A KADER: Sir, I want
to raise a point: of -procedure. -

MR. SPEAKER: XNot now; after
some time. He must know the order
of business. He cannot get up an
time he wants.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CLOSURE OF EveNing CoL-
LEGES AND THHEE FACULTIES -OF BANARAS.
Hinpu UNIVERSITY

o w2« fagrdr ot (vfasy)
gore s, § stfaweadia ovw ar g 5
famfafar fawg & A fow o=
gure s Het &7 eaw fewrr 2
Az ST waT g 5 4 g A € 0w
g ¥ — :

T ‘Z’HFﬁW & - afvorrersaay
amew fgg - favafrar
F gEEET - FEE H AT
gerdt ¥ wfafemy
¥ faw == fEu m?r T
o ERET

3

THE MINISTER OF EDUCATION,

-SOCJAL WELFARE AND. CULTURE
. ARROF. + S, NURUL.HASAN): - . Sir,
. .soon - after .the Banaras- Hindu Uni-

versity rwpened after. the Dussehra
vacations, Shri Mahendra Nath Singh
and - Shri. P, N..rSrivastava, :Vice-
President:.and General- Secretary of
the Students Union started an agita-

‘tion for the’: mlﬁlment of certam

‘demands.” On’ 17th November 1972
they organised’a meeting outside the
University Gate and put forth <34
demands. These includead withdrawal
of expulsion orders apd m-admksimof
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all the students expelled last years,
promotion of first year students in
all the faculties in the same manner
as in Commerce and Art faculties,
appointment of all the Heads of
Departments by rotation according to
senority on a 2 year term, shifting of
evening college from the city campus
to the main campus, and modifications
of the Bar Council of India regula-
tions. The Vice-Chancellor had ear-
lier constituted a Joint Students
Faculty Consultative Committee which
included the President, Vice-
President and General Secretary of
the Students Union for mutual dis-
cussion and in particular to secure
students’ participation. The Vice-
President and the General Secretary
of the Students Union did not, how-
ever, atiend the meeting of this Com-
mittee. Instead they went out of
Varanasi. On their return, the Regis-
trar met them and requested them to
meet and discuss the various demands
with  the  Vice-Chancellor. The
General Secretary met the Vice-
Chancellor on November 25, 1972 and
discussed some of the demands and
promised to meet him again but did
not do so. The Vice-President of the
Union never met the Vice-Chancellor.
Instead both of them started organis-
ing meetings and leading groups of
students to the University Office for
fulfilment of their demands. For
almost two weeks they, along with
outsiders, organised meetings (which
they were not permitted to do during

college hours), used loud speakers

which disturbed the classes and caus-
ed dislocation of traffic inside the
campus.

On December 1, 1972, when the
Vice-Chancellor went tg the DAV
College t6 address a meeting of the
students, a mob shouting slogans for
the withdrawal of expulsion orders
and re-admission of expelled students
assanlted him snd damaged his car.
The Vice~Chancellor was escorted to
the function with mollce dssistance.
While he was returning after the
meeting, he was manhandled by a

and Faculties of
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section of the mok. On his reaching
the campus from the DAV College,
a ¢rowd of nearly 500 students and
some anti-social elements from out-
side ‘gheraced’ him. The police had
to be called in and on arrival of the
police the crowd dispe:ssad.

On December 2, 1972, the Vice-
President of the Students Union gave
an assurance to the Vice-Chancellor
in the presence of the City Magistrate
that they would place their demands
mn a peaceful manner if the police
was withdrawn from the campus.
Thereupon the District authorities
were requested to withdraw the police
force and the police withdrew on
December 3, 1972,

On December 4, 1972 the Vice-
President and the General Secretary
of the Students Union organised a
meeting in the University during
class hours in contravention of the
Registrar’s notification and led a
crowd of nearly 200 students to the
Central Office of the 'University.
About 40 students forced their entry
into the Registrar’s Office and asked
him in a threatening language to call
back the Vice-Chancellor from Delhi
where he had gone for attending a
meeting,

On December 5, 1972, the Vice-
President of the Union and his sup-
porters orgamised g “Black Day” and
took a procession to the Town Hall

On December 7, 1972, at about 1.30
PM., when the Vice-Chancellor was
out of the University, a, crowd of
students surrounded his residence
and conveyed through the peon a
message that if the Vice-Chancellor
did pot meet them by 2.00 P.M. they
would be free to take such action as
they deemed proper. The students
also threatened that if their demands
v “re not conceded the whole Univer-
sity would be burnt, At this stage,
the District Magistrate and the Senior
Superintendent of Police entered thé
campus and requested the crowd to
disperse peacefully. The crowd
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refused to do so The police us
water hosepipes to disperse the crowd.
The mob became violent and indulged
in widespread brickbatting and arson.

The University Offices were broken
open and the Umversity branch of
the State Bank was attacked and an
attempt was made to loot 1t Attempt
was also made to set the Umversity
post office on fire The Cafetaria and
the City Delegacy office were broken
open and some articles removed A
tent near the Umiversity telephone
exchange was ret on fire and two
+ headgears of the exchange looted
The University Dispensary was bro-
ken open and a car of the Umversity
badly damaged About half a dozen
packing cases contaming consignment
of scientific material which were
being brought from the Railway Sta-
tion were snatched and set on fire
One woman 1n the campus was' robbed
of her necklace

In view of the widespread brick-
batting, arson and looting, the Vice-
Chancellor, 1n consultation with the
Academic Council, decided to close
down the faculties of Law, Arts and
Social Seiences, including the evenming
Colleges sine die

On December 8, 1972 violence again
broke out. Dr Umesh Prasad, Reader
in Economics, was attacked by hooli=
gans and beaten Me was taken to
the Hospital where two of his front
teeth which had been loosened by
beating had to be removed. A Senior
Research Scholar was also severely
beaten. The University Cooperative
Store was completely ransacked and
then set on fire. Two other stores
were also broken open and looted.
Attempt was also made to set the
PWD Store on fire After consulting
the Academic Council, the Vice-
Chancellor ordered the closure of all
the faculties and advised the students
to vacate the hostel within 24 hours.

Government view these develop-
ments with profound concern and
econdemn such violence and vandalism.
I sppeal to all sections of this House,
leaders of public opinion and the

DECEMBER 12, 1972
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general body of teachers and students

their nfluence in
;?ml':::l and peaceful condition so that

this great Umversity, of which btiw
country 18 justly proud, may be able

to function normally

st wrw fagpr@t Ty . oww
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fegrar 14 A F LB WX IYA FE
‘ITEHV/E
“l would hke to give an as-
surance to my hon friend that I
do not like to keep this Bill on
the statute book for a day longer
than absolutely necessary I do
not like nominated executive
councils I do not like nominated
courts 1 have functioned all my
Life m a University and as a
University man, I would be the
iast person 1n the world to ask
for a nonanated body for the
governance of the Umversity ”
gy wAs faeafegen s AT
wTat 91 97 a7 foerr wft ¥ 7w
arexma faar ar fs qvea gfesfadh
¥ R ¥ e €Y wT A0 SFAT )
AATRARAITFN NN ? arw
7O TFT LW ArqATH I AL
A & RN ¥ 7T N ¥ @Ay
yarAr ¥ A IygTw AT A4y
U mIgiraw @ afsT e
uw Gar wmar § fe 75 frardt v W@
mEo o FY qOAT ¥ F57T A7 WAL ITFT
afema wfr fasar, atfafewa arfa
w1 MR fryer w3 fear qar 1 ag
fgrg, glrafadl &1 amar {1 & 39 @
amAX & far darc g w0 AER
{1 g7 ¥ fs faargt qroge arw Ady
ag o3 & fad Fagey w¢ frar wa?
ATET WAL THIT F AR frger
fiwar, 917 fages foar sa fs agr A
gt gias o1
sit qozmo wAWl (¥TAX) wF
g o 9Y> a7 wFY & a8 NRNT WY
aft g1 w@FY ?

ot wex fagrdt arnddY  wHo GO
A& o Y Pwar 94 afgd, wnx
AT T ¥ o Pt sifgk

weay wiveg ¢ oY AT agt
wr & I ey aqr fionrany ?
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PROF. 8. NURUL HASAN: The
statement raade by the hon. Member
that a student who has not even pas-
sed his MA. was appointed as a
teacher has taken me completely by
surprise, I will loek intb the matter
and 1 Have no further comments to
offer I would regquest him to let me
have the sgpecific case and T will
inquire into it. The Rules of the
University are very cleer that a per-
son who has not passed Master's
Degres examination in the First or
High Second Division or has not done
spme sesearch work or has no teach-
ing experience is not to be appointed
as a teagher... (Interruptions).

SHRI S. M. BANERJEE: But he
has been given doctorate in that
faculty.

and Facdlties of
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PROF, 8. NURUL HASAN: The
fon. Mémber knows the Hindi word
for it which is called ‘Anari’ docto-
rate.

Now, I want to take up.,.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbe r. You are casting
aspersion on those who are not here
to defend themselves!

PROF. S. NURUL HASAN: No
offence iz meant either to the hon.
Member who seems aspirant for a
honorary dectorate or to those who
have got it!

Now, I want to take up another
matter, g simple matter, and this
réfers to the assurance which was
gwven by my esteemed predecessor
(Prof. V. K. R. V. Rao) regarding the
Bill for the governance of the Bana-
ras Hindu Umversity. Sir, I stand by
the wiews which were expressed by
Prof. V. K. R. V. Rso, I share his
feelings completely. The fact of the
matter is, I hed requested the Univer-
sity Grants Commission to appoint a
Committee to prepare the outlines of
the Bill The report of that Commit-
tee with the comments of the UGC
has not reached me. As soon as this
i$ available to me, I will take action.
I can assure the House, there will not
be any further delay on the part of
the Ministry or the Government in
bringing a Bill. I hooe it will be
done fairly soom.

AN HON. MEMBER: What about
Gaiendragadkar Commission?

PROF. S. NURUL HASAN: That
recort has been accepted and the
broad outlines of the Bill conform to
the Gajendragadkar Committee's
recommendations. But there gre cer-
toin specific details of everr univer-
sity which have to be taken due note
of For that purpose I had requested
TVGL to assist Government in giving
their advice The Gajendragadkar
Committee itsel? recommended that the
Central Government and State Gov-
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ernment should ordinarily consult the
UGC before finalising the legislative
proposals with regard to universities,
Now, 1 would like to make one point
clear. Hon. Members seem to be
under the impression that all these
decisions were arbitrary decisions of
the Vice-Chairman because the exe-
cutive council and the board are
nominated bodies. I gave this infor-
mation deliberately to the House so
that there may be no misunderstand-
ing on this score, because, on both the
occasions, the decision of the Vice-
Chancellor was taken on the advice
of the Academic Council. The Aca-
demic Council is not a nominated
body, it is a body almost entirely
consisting of the academics of the
same unjversity. They can co-opt 4
or 5 academics also from other uni-
versities, I don't think they could
have been present at an emergent
meeting and at short notice., There-
fore the decisions which have been
taken cannot be deemed to be arbi-
trary decisions These are decisions
taken in consultation with the Acade-
mic Counal of the University. Even
if the new Act comes, basically, the
structure of the Academic Council
will continue to be the same,

The hon. Member said that there
should be an inguiry by a judicial
persomality, I would remind the
House.of an inquiry which was nrder-
ed by the Vice-Chancellor which was
conducted by Justice M C. Desai,
formerly Chief Justice of the Allaha-
bad High Court. On the basis of this
report, certain students were expelled.
Out of the 17 who were expelled, 13
were permitted to take the examina-
tion as ex-students, so that their
career might not be adversely affect-
ed; they were net permitted to come
back as sagular students. Only‘4
students were not taken back. This
whole agitation centres round the
demand that the expelled students be
taken back, Therefore, this is the
respect which unfortunately a group
of students has shown to the inquiry
conducted by such a high judicial
personality es the ex-Chief Justice of
the Allahsbad High Coutt,
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I did not want to rafer to the groups
and factions, but since the hon, Mem-
ber has emphasised that fact, 7 ~ uld
like to say that the group of the Yioe-
President and the Secretary who enjoy
massive support from Akhil Bharatiya
Vidyarthi Parishad and Samajwadi
Yuy Jan Sabha have been bent on
creating trouble...

SHRI ATAL BIHAR! VAJPAYEE:
Question.
AN HON MEMBER:- Hear, hear.

SHRI PILOO MODY (Godhra)*
What 18 this ‘hear, hear’ for? For
creating trouble?

PROF. S. NURUL HASAN: I am
sure that the hon. Members from this
side would accept the amendment
proposed by Shri Piloo Mody. ~

SHRI R, S. PANDEY (Rajnand-
gaon): He hag given certain facts to
the House, That is why there is ‘hear,
hear’, rame=

SHRI PILOO MODY: Every time &
Minister gives facts, he has to be
cheered because all the time he is
giving untruths

PROF S. NURUL HASAN: The
basic 1ssue before this umiversity or
any other university is this Is it a
place where intellectual dialogue
takes place, where an attempt is made
to convince the other people, where
dissent is permitted, where a student
even though he may be in the minori~
ty of one has the right to express his
views, or is it a place where intimi-
dation and violence are going to
determine the decisions of the uni-
versity? I think that it is this moral
question which this House should al-
ways bear in mind.

|

The Vice-Chancellor had apnointed
a joint c¢ommittee of studentz and
teachers to go into all the varjous
demends that the students had pro-
posed. Some of those demands were
obvious'v in mv opinion. unaccept-
able, but there were other demsnds
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which had a great deal of justification
and which
od; sfttough could not steaight-

university, they eould pe discussed
and & way out could be found. But
instdad of going through that proce-
dure of discussion, of persuesion and
of trying to copvince each other, this
group of students to have
been more interested In establishing
its leadership through all types of
dubioys means and adopted a policy
which brought a bad name to the
entire student cominuhity....

SHRI ATAL BIHARY VAJPAYEHE:
They are elected leaders of the stu-~
dents,

PROF, S. NURUL HASAN: The
hon, Member referred to certain
mcidents in the umiversity which Y
had the good fortune and homsur to
serve, I can assure him that even at
that time, my stand was very clear,
that violence and attempt to beat up
people has no place §n a university,
and that if a group of individuals
decides to intimidate the duly and
lawfully constituted authorities of
the university, it is the duty of the
cwvil police to help them to carry on
the duties which have been entrusted
to them and to perform the functions
which have been assigned to them by
Parliament

st ey Ferf v W wemw
o, 3 ux g g 91, wAY AgeT A
gwren 7 wgr § fv 2 fageae & gy
wrew-afade fady, Afew & vaare
%) Ig T ¥ gu qomar § fr 2 fmmae
%Y F1ew ¥ fadz & amy ffade W 9
% ety wrger § fi 9= 7 wrew s-
wr =g & fiaell

Yo qm v gawr :  wrdaTey,
8 R wRreT § @ A gy wgfivemy
¥ e oY § 1 ogfrary &g PG e
wWihe $fgkz el g s vrh
gt § fin ag vz glwdwrardmiy
U )
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ot wEw fagt®t wralith . wiw
Moy oy § Fr ey we iy, ..

Hro gwe WAW gwA : WHAT qEH
@ A W oY amar s @ Tl
Ll o

oo gy ¢ qAwn fedt oW
oY SR A AT

o Rew gat : w7 § 5 7y
I uF g ferw #r oohdww ar
s gt AT W g TR e
fararge Sfage s @ d @
arde A FMEw Wefide 7 oA
ag wgt f5 gw weht fomew
et W@ R ofed aif ¥ @
Wiy | gafeg argw Sofidz oA
T AV 9T HY A yETw ff | gAY
qfwq * gear fegr war

=t ko WTte Wew : (FEULT) .
g weft ot & wgar faarogde wa A
Tar § 1 afew weol IO wrw R
qHN ¥ AFT AW aw G wedem
fred &€ i« & a= §E 1 T 34
wvi; fariaat & avw § Y v § S
#r ooy qar 2 1 I ¥ ¥ wfewror A
gdr § foaq W faogd Roma WR
NaRE™ wgl AT Age | 9w X
oIT ¥ g Fgframa wvd g W 0d
SITITAMT Y 14 7FFGCY 17 9T
& fiw mfw ot w7 fegr s At
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[t @Yo =0 qa] -
Hew W oeqaeqr awd @Y & fow
forehare § a0 sariA Q3@ o ¥
AT @ WP gg @ 515 s
7Y & B yuiwar a1 ITear & arqrao
F qauw 7 fear S ok 99 feafy
T AT T 9§ T I IS a7 fro
To o F qATAT ¥ | 1 qrig &
7 1@ F &9 Iudt aca favafaag
F oY WfET FIIaET T € T
99 F5q SO faars #15 €q a4
Tgl Jsrg . ! wax fawafaaea
F wax wfusiy @ O § o wifaag
a0F & moar faamemaw AT W8T
g d1 O C¥ AEH! S I qTF
g ar uafas ar gamwifas a@ §
HIT ST Fraraer Y gaq AT 9189 §
IT F AT FA F fag sqawg
A agt darx fwar smar 7 faen
el & fog foeder geamgs ik
S USHfaR FE A g, @™ arR
¥ & ouY &N AT qIE AU FEAT
ATEAT § &H AW T 57 qELAAT iy
Y qeeyar feama & | faeed) ST TSraET
& @i Wt i weg we & § wa,
FraoTEr,  g9wrd wifs § o gEr &
qeAG  wE W@ g, F A
AMgar g 5 57 & wrwg § waw ¥
FTFHEH I5T & ! FIT w19 & qrfedi g
ANfF gq¥ a9 IsET TREy § 7 OH
agar § & saw geamgee gfm
frgr sw 1 FE-ER ¥ @ § AW
I T AT A QT &, THHT FIATAT
MY |

gT gt & foqe foedere Jar §
A ST sl F WA $T 5 3W &
afaey § feowefl w@d § ook oF
Tt ¥ afws A A1 N S¥ zew
fagrd ars@an & A1 gEl A E g
fegrar  smo st sarar smg fe
it 3 34 7 & § @arT fr g
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g a1 st 3@ wifaw § f g eI
#T foar s ? g@ weafa & o
2T AT g fw a8t ax a1 3o FEy
& rfea crewrd av aTe § o7 FT e EE
FIATW E 1| 99 TS & qrq gy
g aw ar 7gy & f5 1w & Sfpr are &
Fo A & F@ § ST 1 o war g
FIATARY | awid z@% 5 Afsow
g @A fasrt w1, aga fewa &
aryr, q1ge & wrg o fafas av & o
qIZ aT g, SN usHifas w7 grrfes
71 & & =rgar § fF 9 faoger A
7 78 afew afer &7 T o wd AR
gATT HTIH TF T HT 797 F0 &
A AT ITHF HOW AT AETF g F
AR HSHT IEFAST F AW HFA &
FAE T AT F FT G 3 /L AL
fier 3T & faw d eqdear ¥ o &f q=
ot & IgFr gETEAT FL

PROF. S. NURUL HASAN: I en-
tirely agree with the hon. member
that the time has come when political
leaders should use their influence..

/
AN HON. MEMBER: If they have
any.

PROF. S. NURUL HASAN: I think
they have a lot of influence. ' They
should make it clear that any - type
of intimidation or violence will not
be tolerated and that no university
can function in that manner. It is a
question  of the future of the new
generation that they should be en-
abled to carry on their studies by
improving their intellect by learning
to dissent by argument and putting
forward facts, by sifting facts, sifting
evidence: and ' sifting  arguments.
Therefore, I am in full agreement
with the hon. member that it is now
necessary that those sections of the
student. community which feel that
they can attract greater attention.and
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notice of House if they cread tourble
wre thade to fesl that the divapproval
of this House is vety sireng and that
a demand will be accepted on its
merits and not because it is going to

mand put forward in a violent and in.
timidatory manner would discourage
violence and intimidation {f this is
made to known to all. On behalf
of Government, I want to make it
absolutely clear that we will not be
a party to the acceptance of any de-
mand which is the result of intimi-
dation or threats, So far as the
elements are concerned, I have
already stated that in the Banaras
Hindu University, the two leaders
were supported by the Akhil Bhara-
tiya Vidyarthi Parishad and Samaj-
wad Yuvjan Sabha.

SHRI ATAL BIHARI VAJPAYEE:
What about the President?

PROF. S. NURUL HASAN: The
President was not involved in orga-
nising violent agitations

N wrw Fertdy wrad o : ag ardt |
st St s qag e Rl
frgardf %7

PROF S8 NURUL HASAN: I am
prepared to state on behalf of my
party—my party is occupying virtual-
ly more than two-thirds of this
House—that my party will not accept
any intimidatory or violent demand
of any kind,

SHRI G VISWANATHAN

apply to

SHRI PILOO MODY: His excuse is
that i3 Tamil Nady his

and Peculties of
BHU (CA)

but by this aygust House I am quite
prepared to discuss the Tamil Nadu
student situaion also ....(Interrup-
tions) I am talking about the aca.
demic position, The academic posi-
tion is that the university is not a
place for intimidation and violence
and argument chould be met with
argument even though dissent should
be permitted and even encouraged.
1 am willing to give this assurance,
ButI would appeal to the leaders of
other politcal parties that they
should also take up this matter as a
non--party manner, because it affects
the future of the entire new genera-
tion. My children and your child-
ren are going to suffer, if the univer-
sities do not function:properly

SHRI PILOO MODY: Your
grand children.

T8 oft srw fugrdt ot : seaanolt
tw w1 adwr ag & i Ry welt s
ow gwiee gy, ot qoefifas  ae)
& Fovrsif oY i ¥ Frwfiry W) Swer e
¥ wgar w1o afy & fr e o §
ot g€ & 1 i gad, fored ww
Trfifes gx wr A sty ew dfew
dar gtz T fis dfdiwer  adfor
(Arafadrar A orgeaTez wl w30

MR SPEAKER: Shri Ramavatar
Shastri Absent.

SHRI SEZHIYAN (Kumbakonam)
Sir, I want to submit...

MR. SPEAKER' This is not yet
over, There is one more Member.
Further, I am not allowing it because
it came to me too late So, kindly
keep sitting.

K. CHANDRAPPAN!
(Tellicherryy: I want to draw the

2
§
i
4
4
p¥
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few students of the Banaras Hindt}
University, led by the Vldyarth(;
an

Parishad leaders, came here
they more or less declared a war
on the government. ’I‘h‘ey.'smd_ th:s\t
they will create such a situation in
the country. It was an Vex.press_mn of
solidarity by the Vidyarthi Parishad-

led students of the Banaras Hindu
University to  their counterparts
creating  such a

here, who were . : s
situation in the Delhi University.

Then there is a news item in to-
day’s Statesman that the studgnt
union leader of the Dehi University,
along with the student union leadgr
of the Aligarh Muslim University, 1s
going to convene a conference where
they are going to discuss the student
unrest and the future course of action
which they might adopt.

'SHRI ATAL BIHARI VAJPAYEE:!
What is-wrong about it? =

SHRI C. K. CHANDRAPPAN:
There is nothing wrong about it
But when I heard Shri Vajpayee
pleading the case of the students,
I was reminded of the devil quot-
ing the scripture.

SHRI ATAL BIHARI VAJPAYEE:
He is the only angel in the House.

SHRI C. K. CHANDRAPPAN: 1
know there are many othens.

SHRI G. VISWANATHAN: An
angel is supposed to be white, not
red.

SHRI C. K. CHANDRAPPAN:
For the last few years several com-
missons were appointed to go into
the working of the Banaras Hindu
University and they have come out
with several recommendations. One
of the main points brought out
by the Gajendragadkar Commission,
as well as the Commission just now
mentioned by the hon. Minister, is
that the RSS and the Vidyarthi
Parishad are making the Banaras
Hindu University a hot bed of com-
munal passion, which is creating an
unprecendented atmosphere of ten=
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sion- which is surcharged with volen-
ce, murder and things of that nature.
The Gajendragadkar Commission re-
commended that the RSS office,
which is situated in the  University
campus, should not be allowed = to
function there. = I am surprised at
the spinelessness of the government.
They often speak that they are for
secularism and that they are for
making the university an ideal insti-
tution where secularism will spring

up.

Last year, 150 or more members
of thiz House and the other  House
signed a Memorandum in which they
had said that the Government should
take immediate measures to curb the
activities of R.S.S. in the university
campus. That Memorandum was
signed by  Members of all parties,
except the Jana Sangh, and it was
given to the Government in the wake
of violence in the Osmania Universi-
£, GO

SHRI JAGANNATHRAO JOSHI:
(Shajapur): That has been proved
wrong later on by the judgment of
the court. Let him know for his
information.

SHRI C. K. CHANDRAPPAN: I
do not know why Shri Jagannathrao
Joshj is getting agitated.

SHRI JAGANNATHRAO JOSHI:
There is a judgment on that. He can
refer to that also.

SHRI C. K. CHANDRAPPAN: It
happened in the wake of violence
where Shri George Reddy was alle-

gedly murdered by R.S.S. (Inter-
ruption) :
SHRI JAGANNATHRAO JOSHI:

There is already a judgment on that.

MR. SPEAKER: Please come out
with your question,

SHRI C. K. CHANDRAPPAN: In
Andhra Pradesh  irrespectve of the
assurance given even by the Prime
Minister, the R.S.S. is active. I am
only citing this example......
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AL mx VAJPAYEE:
Tmﬁfmgﬁu not o RSS.

SHRIC. K. C AN: 'fhx;;
S, ble for it
‘.6.,8. % is adding ruel

to ﬁe fire, And Jans Sangh
leading the whole gpme. That is
the thing. The agitation of the
students of Banaras Hindu Univer-
sity has nothing to do with the uni-
versity reforms or anything like
that,

They have given about 34 demands
and what they have pownted out 18
that they are asking for the restora-
tion of those students who were ex-
pelled—t 18 again connected with
the RS.8. activities in the university
campus,

In this situation, I would like to
ask the hon. Minister whether they
are going to take firm measures
agamnst the activities of R.S.8. 1n the
university campus at least, What are
they going to do about the RS.S.
office imtide the Banaras Hindu
University campus? The hon,
Minister often says that the case is
pending 1» the court. I do not know
why thus Government has taken this
matter to the court when thay have
got two-thirds majority here to
adopt any legislation to curb the
fascist activities of R.S.5.

Then, the hon. Minister has assur-
ed the House peveral times and his
predecessor also that the Govern-
ment will bring forward a legislation
so that detnocratisation of education
in the BHYU. and in the Central
Universities will be shjeved. The
been made by every
Minister but nothing haz ha
so far. T would liké to tell him that

that is the resson, The students are
frustrated. Your delay ’ﬁ your tajlure
makes the students m

Thesé people here mike ue utthat
frustration. I want to know whether
the Government will bring forward
this ledahthnbeﬂ:retheglbmm
medistely.

t
Another dhing 15 that there I8 20
use of appoluting ong more commis-

©olleges ao2
and Faculties of
BHU (CA)

PROF. S. NURUL HASAN: I have
already mrade mry submisson regard-
ing the inutroduction of a Bill for the
proper goveérnance of Baharas Hindu
University. I will not repeat it. But
1 would Yike to draw the attention of
the hon. Member tp the fact that,
out of these 34 demands, there 15 not
one which reflers to the teed for
baving urgently a full legisiation for
the University. When he was making
this observation, I again went
through these 3¢ demands because I
thought my memory might have
played a trick upon me, but I find
that that is not one of the demands.

SHBI C. K. CHANDRAPPAN: I

was as whether you would
bring a egilsation
PROF. S. NURUL HASAN:

Therefore, to say that because 6f this
there is frustration 18 not in my
humble opinion, a correct statement.

Secondly, 1t is not the Government
which has gone to a court of law
with regard to the RSS office; it s
the RSS which had gone to the court
of law and obtained stay or injunec-
tion. .. (Interruption).

AN HON. MEMBER Nationalise
RSS.

PROF. S. NURUL HASAN- I wish
I could instil into the minds of the
l!ld:!‘s of RSS Wn;e national sexm
ment, some mﬁbna king,
the mmw m

Wt wzA Tagtek wadelt : ay Iqkw
g wraferwaw § 1 ardr dmrwfr wr
3y ofr pem e iy Porar &4

SHRI JAGANNATHRAO JOSHI:
Do not preach nationalism to us,
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o qwo NwW gwx : SwT A
fohtd mftfen d 1 SwOrg AW
o wiferaritz & ferr B

oft waw fogrt wrmddt ; & W
Bwvwer §f ol WMo THo THo T E,
o s Y 8wk SR A
', SHRI JAGANNATHRAO JOSHI:

Yau talk of nationlism Surrendering
the country's territory is nationulism,

o Qoo Tew Waw :  ALWEW
WY ok ww aff § e v figy
gfirafedy ¥ wyws o Hwegw ow
AR AT T § 1 o A TR W
e § wowre o fndy 3t wher WY
gfrafedt ¥ figr ¥ @owelt O s
§<Kiza % deg )

it wrew fagrQt wrwddY : frdR
“sgfeerm oW Y e 3 oy Pl
2§ & agt 1F v & e o

SHRI C. X. CHANDRAPPAN:
What about sending a parliamentary
defegation?

MR, SPEAKER; Papers to be laid
on the Table.

12458 hrs.
PAPERS, LAID ON THE TABLE

REPORT OF COMMIITEE FOR REVIEW
OF O AND NATURAL Gag
CoMM1ISSION, ETC,

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
IC";I)EWCALB (SHRI H BRB. GOKHA-

I beg to lay on the Table—

(1) A copy of the Report of the
Corumitteg for review of the
Oil and Natural Gas Com-
mission,

Re. Dismvimal :
of Chief Cashier
8.BJ., New Delhi (St.)

(2) A statemént (Hindi ‘end
English versions) explalning
the reasons for not laying
the Hind} version of the
ébove Report cimyltaneously:

{Placed in Library, See No. LT-—
3971{72.]

w——

12.54 brs.

STATEMENT RE DISMISSAL OF
SHRI V. P. MALHOTRA, FORMER
CHIEF CASHIER OF STATE
BANK OF INDIA, NEW
DELHI

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

Mr, Speaker. Sir,

Hon'ble Members have not more
than one occasion evinced desire to
know the details of the circumstances
in which Shri V, P. Mathotra, farmer
Chief Cashier, State Bank of India,
Parliament Street, New Delhi, has
been dismissed from the bank’s ser-
vice. I had already informed the House
that the State Bank of India had
reported that the disciplinery pro-
ceedings initiated against Shri V. P.
Malhotra had ‘ended in his dismissal
from the service vf the bank with ef-
fect from the 10th November, 1972.
The facts leading to his dismissal are
as follows:—

The State Bank of India issued a
letter containing & statement of charg~
es to Shri V. P, Malhotra, Chief
Cashier in its Parliament Street
Branch, New Delhi, which was gerved
on him on the 1st June, 1972 The
ocontents of the charges were that he
had unauthorisedly withdrawn Rs.
60 lakhs from the currency chest and
in breach of the established practice,
procedure and rules of the bank took
it out of the bank premises without
transit insurance, escort or armed
guard in a bank vehicle without the
bank driver and delivered it to un
unknown and uneuthorised person
and betrayed the trust and confidence
reposed in him By the Sank.



205 Re. Dismissol of

SHRI PIOO MODY (Godhed):
When are you wmuking him a Gover-
nor?

SHRI YESHWANTRAO CHAVAN:
Shri Malhotra, in hig written expla-
nation submitted hy him on the 12th
July, 1872, denied all the charges and
stated that he had no personal motive
whatsoever in disregarding procedu-
ral formalities laid dpwn by the bank
in the withdrawal of cash from the
chest.

SHRI JYOTIRMOY BOSU (Dia-
mond Habour): After 27 years of ser-
vice.

SHRI YESHWANTRAO CHAVAN:
He mentioned that he was simply
duped and that once a man is duped,
his action may not come up to normal
standards. It was further his explana-
tion that since he thought that he
was under instruction on the tele-
phone, which he believed at that time
to be from the Prime Minister, not to
take any escort, armed guard or a
driver and keep the entire transac-
tion as top secret, he did not follow
the usual instructions of the bank for
taking large amount of cash outside
the bank premiseés e requested that
he should be judged by his conduct
immediately after realising that he
the money such as nothing the taxi
number in which the impostor took
away the money, rughing to the Prime
Minister’'s House to collect the neces-
sary documents contacting the Police
immediately after realising that he
he was the victim of a huge hoax and
helping them to apprehend the cul-
prit.

SHRI PILOO MODY: In between
he went to the Parliament House.

SHR! YESHWANTRAO CHAVAN:
The Local Board of the State Bank
of India ufter considering the written
explanation submitted by Shri V, P.
Mathotra and the submissions made
by him It the personsl hearing given
1o Bim by the competent authority,
Mdodﬂ;:ﬂ::titwasaftmmm-
Doting penally o - on
Tim, The State Bank dia,
fore, issued u show cause notice to
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Shri V., P. Mathotra on the 27th July
1872 asking him why the penalty of
dismissal should net be imposed on
him 8hri Malhotra submitted his
reply to the show cause notice on the
10th October, 1972 The main theme
of his defence was that the show
cause notice was premature, unwar-
ranted and void and that no oral en-
quiry was conducted, He also men-
tioned that his presence of mind alone
made the recovery possible and that
dismissal is an extreme penalty nor-
mally reserved for weeding out cor-
Tupt officers and he should not be
dismissed and that there should not
be a total forefiture of service for a
single error of judgement.

The executive Committee of the
Central Board of the State Bank of
India at its meeting held on the 10th
November, 1972, later considering the
recommendation of the Local Board
and going through the entire records
of the disciplinary proceedings, re-
solved that he be dismissed from
Bank’s service with immediate effect.
The 8State Bank of India accordingly
communijcated the order of dismissal
to Shri V. P. Malhotra through a
letter sent to him by registered post
which wes acknowledged by him on
the 17th November, 1872,

SEVERAL HON. MEMBERS rose—

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I had, in fact, raised this
matter and suggested that the Gov-
ernment should come forward with a
statement on the subject.

Now, the first complaint I have to
make is that no due notice was given
to us of this statement. There is no
mention of it on the Order Paper...

MR. SPEAKER: The Minister can
make. .

SHRI SHYAMNANDAN MISHRA:
To interrupt the proceedings abruptly
for the Finance Minister to make this
statement? However, it is in response
to the request that I had made.
I am grateful to you that you
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bhad asked the Government to
make p statement although the Gov-
ernghent was pot resdy tfo do it
at the earlier stage. I had been in-
formed by you orally that the Gev-
ernment not think that there was
any commitment involved to make
and explain things. The peint{ 1 want
to make now is that you should fix
some time for a discussion on the
statement that he has made.

Now, three things arise from this
stagtement. First, the charges were 50
grave that he has been dismissed.
Second, Mr. Malhotra thinks that it is
premature; probably, more develop-
ments are to follow. Third, Mr.
Malhotra thought that it was the
voice of the Prime Minister from the
other side and, therefore, he went out
with the amount That is also there,
We feel that it is a fit case for a Par-
Ilamentary Committee to go into. You
should allow us a discussion on this
statement,

BEVERAL HON. MEMBERS rose—
MR. SPEAKER: Order, please.
{Interruptions)

SHR] JYOTIRMOY BOSU (Dia-
mand Harbour): When you have al-
lowed oie Member, how can you
shut me out?

I SHYAMNANDAN MISHRA:
I earlier written to the Speaker.

13 hirs,

SHRI JYOTIRMOY BOSU: 1 wrote
to your good self and to the Finance
Minister.

N STATY o W (o)
wery wiza, w7 & gray o WA
Tewr gut a1 §e Iawy wré & fr & ey
409 ¥ waty  rPEgz” wor F@Ar
qoeTga Y Wk faw aF Ry,
(wwywr) . ..,

MR. SPEAKER: T am not allowing
anybody. Now, Shri Swaren Singh.

Anapp———

»
7
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STATEMENT RE FINALISATION OF
LINE OF CONTROL IN JAMMU AND
KASHMIR

THE MINISTER OF EXTEBNAL
AFFAIRS (SHRI SWARAN SINGH):
Mr, Speaker Sir, Hon'ble Members
will recall my statement in the Lok
Sabha on 8th December regarding the
outcome of the meeting betweén the
Chiefs of Army Staff of Indiag and
Pakistan held at Lahore on December
7, 1872. In pursuance of the deci-
sion taken in that meeting the senior
miylitary commanders of the two sides
completed the task of finalising the
maps showing, the delineated line of
control in Jammu and Kashmir and
submitted their agreed delineation of
the line of control to their respective
Governments for approval. The ap-
proval of the Pakistan Government
was received in the evening of the
11th December and approval of the
Government of India was transmitted
to them the same evening. The fol-
lowing announcement was made in
New Delhi and Islamabad.

“The Line of Control has been
dehineated in Jammu and Kashmir
in accordance with the Simla
ment of July 2, 1972 and that it
has the approval of both Govern-
ments. Adjustments of ground posi~
tions will be carried out to conform
to the line of control approved by
both Governments within a period
of 5 days from the date of this
anftouncements.”

The broad description of the Yne
of control resulting from the ceasefire
of 17th December, 1871 in Jammu and
Kashwnir as delineated on maps along
ity entire length is laid on the Table
of the House, This line hag been de-
lineated on 19 mosaic maps commene-
ing ¥rom the Chhamb sector gn the
;mmtionnl border and goding in

urtok-Partapur sector in the north.
This line of control jn Janunu and
Kashmir has been determined
bilatera] negotistiony between
end Pakistan. As  Hon'ble
would recall ia actdrdapce wilh e
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line will be respected
neither side shall alter it unilaterally
sod bpth pides. shell Fafrein from the
threat or wse of force in wiolation
of this line,

1 irdormed the House on Bth De-
cemPér that the controversy over the
small pocke; of Thako Chak abput
1} square smileg in area in the occu-
pation of Pakistan, haq been resolved.
Once Pakistan agreed to withdraw its
troops from Thako Chak, we agreed,
as g gesture of goodwill, to rationalise
the line by minor adjustinent of mu-
;ual claims.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What are the mipor ad-
justment?

SHRI SWARAN SINGH: Please lis-
ten: I am gaving you all the details.
In the process, we withdrew our
carher claim in respect of the villages
of Dhum and Ghikot, situateq along
the ling of control, amounting to
about 0.45 square miles in area.

BRoab DETAILS OF THE LINE OF CONTROL

(a) From MANAWAR TAWI N'W
605550 the Line of Control runs Nerth
West upto a point 8 miles West of
JHANGAR (with CHHAMB inclusive
to PAKISTAN), from where it turns
North eastwards to MITHIDHARA NR
2619, thence North and North West-
wards upto PUNCH River at NR
0528689 (spproximately 6 miles South
West of PUNCH):

(b) From thete the Line again
turns North Eastwards and thence
North upte JARNI GAILI (inclusive
to INDIA) in GULMARG Sector,
thence Westwards passing through
MINDI GALI (inclusive to INDIA)
up to PIR KANTHI (inclusive to
PAKJISTAN) thenpe Northwards pass-
dng through CHHOTA KXAZI NAG
(inclusive to INDIA) approximately
7 miles North West of URJ, upto
RAIYAN in LIPA Valley (inclusive
to INDIA) thetice the Line of Control

runs Westwards
Kl gALI in-

GAL} with KA’

in J. & K, (St)
clusive to PAKISTAN and the WAN-

H#AL Ridge asnd CHAK MUQAM
HMeights ieclusive to INDIA,

(¢) From RICHHMAR GALI, the
Line of Control Northwerds pas-
sing West of AL, upto 3 miles
Nerth of KERAN, thénce turning
North Fastwards upto LUNDA GALI
(inclusive to INDIA), thence East-
wards to HARMARGI Village in KEL
Sector (inclusive to PAKISTAN),
DURMAT in KANZALWAN Sector
(inclusive to INDIA) and heights
142236, 15460 and KAROBAL GALI
in MINIMARG Sector (all inclusive
to INDIA), thence along NERIL (in-
clusive to INDIA), BREILMAN (in-
clusive to PAKISTAN), and North of
CHET in the KARGIL Sector, upto
CHORBATLA in TURTOK Sector.

{d) From there the Line of Con-
trol runs North Easgtwards to THANG
(inclusive to INDA), thence East-
wards juining the Glaciers.

st wew ey : W
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RE; CRRTAIN: ALLEGATIONS MADE

BY SHRI JYOTIRMOY BOSU ON
DECEMBER 11, 1872 ,

SHEL 8. A. EADER (Bombay-Cen-
tral-Seuth): Yesterday, Shri Jyotir-
may Bosu was making wild allegationy
against a highes} officer, A point of
order was rsised by hon. Shri Raj
Bakadur,

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): What is going on,
Bir? Why should my name be men-
tioned, Sir.

MR. SPEAKER: The Chairman has
informed me, (Interruption). I have
allowed him.

SHRI 8 A. KADER: The Chairmen
at that time assured us in the House
that he wil] consult the Speaker and
also the rules whether what he said
should be expunged or not, Shri
Jyotirmoy Bosu hed made cerfain
specific charges t0 which the hon,
Minister of Foreign Trade replied by
eaying that he had received a letter.

MR. SPEAKER: Why ig he going so
much into details? 1 know this.

SHRI G. VISWANATHAN (Wandi-
wash): What does he wani?

SHRI JYOTIRMOY BOSU: What
does he want? They are collecting
money right and left. I said that.

MR. SPEAKER Let him not do
that, After all, I am going to meake
the position clear,

Yesterday, certain allegations were
made agsinst certain individuals, and
Shri Jyotirmoy Bosu said that he
had given advance intimation to the
Spesker, and then the Chajrman said
that the hon, Member had not men-
tioned the points on which he Ywanted
to make those references....,.

SHRI JYOTIRMOY BOSU: That is
not required,

MR, SPEAKER: I can only quote
from the rules, Rule 353 reads thus:

“No allegation of a defamitory
or incriminatory nature shall be

made by A member aghint’ sny
person uniess the member hab given
previous jntimation to the Spesker
and also to the Minister concerned
0 that the Minister may be able
to make an investigation into the
matter for the purpose of a reply.”

there is a proviso. I think I
should read thet algo, though it is not
needed gt this time The Tproviso
ssys:

‘Provided that the Spesker may ut
any time prohibit any member from
making any such allegation if he
is of opinion that such allegation
is derogatory to the dignity of fthe
House or that no public interest is
served by making such allegation.”

So, when allegations are to be made
against certain individuals by name
it is very essential that the Member
should give the allegation in writing..

SHR! JYOTIRMOY BOSU: No. only
the pames are enough.

MR. SPEAKER: No, not at all. The
rule is very clear. It is necessary so
that the Minister may make an inves-
tigation into it,

SHRI SHYAMNANDAN MISHRA
(Begusarai): He will make an inves-
tigation aboug  himself?

MR, SPEAKER: The rule is very
clear, If the allegation, is agsinst &
Minister, the Minister shpuld know.
There are other rules also in this
regard The Minister should know on
what matters he is expected to reply.

SHRI PILOO MODY (Godhra): I
would like to put all of them on per-
manent notice, and T want to make
allegations ageinst all of them.

SHRI N, K. P. SALVE (Bepil): A
very important guestion arises as
a result of your ruling....

SHRI JYOTTRMOY BOSU: I am
entitled to make my submissions.

MR, SPEAKER: I have given my
ruling diready. Leét him kindly it
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“SHRI SHYAMNANDAN MISHRA:
‘What is it? ‘We have not héerd it, Sir.

MR. SPEAKER: These are the
rules,

SHRI N. K. P. SALVE: Please al-
low me just half a minute to quote
what the Chairman had said. Though
allegations were allowed 10 bg made
subjett to your ruling on this point,
an assuranve was given that they
would be expunged, and this was what
the Chairman had state....

SHRI PILOO MODY: No expung-
ing.

SHRI G. VISWANATHAN: No
expunging.

SHRI N. K P, SALVE: The Chair-
man said:

“Though it is on the record, un-
less I have gone through it, given
second thought to it, and consult
the Hon, Spesker and also the law,
I mean, the rules of the House, I
will not touch it, I shall see it il
should not be there as a public do-
cument or it should remain on the
records.”

Therefore, if the intimation given
by the hon. Member is not within the
pestulates of rule 353, if it is defama-
tory or incrimipatory in character, in
view of this categorical ruling given
yesterday by the Chairman....

SHRI G. VISWANATHAN: It was
not & ruling but only an observation
by him.

SHRI N. K. P, SALVE:... though
it was recorded tentatively, I submit
that whutever has gone on record be
directed to be expunged in terms of
rule 380.

SOME HON, MEMBERS: No ex-
punging, absolutely none.

SHRI G. VISWANATHAN: What-
ever. Hhri N, K. P. Salve hes said
should be expunged,

-

AGRAHAYANA 21, 1804 (SAKA)
Bosu

A4

SHRI N. K. P. SALVE: We are
not intérseted in academic rulings..

SHRI PILOO MODY: Let history
judge us. No expunging should be
there,

SHRI JYOTIRMOY BOQSU: I shall
also make my submsisions under Di-
rection 115 but at the present mo-
ment I say that I had given a written
notice in time indicating the names,
under rule 353 does not require me
to give the points,

MR. SPEAKER; What is this rule
then?

SHRI JYOTIRMOY BOSU: Do not
interrupt me, always; kindly allow
me to speak. 363 does not anywhere-
—if I know a little bit of English, f I
know how to read if—provide that we
should give the Speaker and the Mi-
nister the points; that will amount to
giving my cards before hand. How do
you expect it? I want to have an ele-
ment of surprise in the statement that
I make beforp the House. Then, se~
condly, if somebody does something,
goes on taking money right and left,
ruing the economy of the country...

MR. SPEAKER: You have already
said enough.

SHRI JYOTIRMOY BOSU; 1 am
not mentioning any name, If some
political party makes use of the poli-
tical machinery for collecting money,
have I no right to say so here? You
can as well shut up this Parliament
and we shall walk out, This is a
forum where I shall always say this
&nd 1 shall continue to say this.

MR. SPEAKER: This forum hes its
rules, In the same rule which I quo-
ted just nvw, it says that you should
inform the Minister concerned a0
that the Minister may be able to make
an investigation into the matter....
(Interryptions) .If the matter is not
glven, there is no use giving this
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information. How can I allew it? This
is a rule of the House that you should
not bring in any individual name. If
yop give a certain individual by name,
who is not present in the House, than
1his rule must apply. If you want to
«censure the conduct of a Minister,
there is a separate rule, but not this.
1In thig sase, when you make an al-
legation against even any Member of
+his House and individual outside the
House, you must give notice,

SHRI JYOTIRMOY BOSU: I have
fiven notice..

MR. SPEAKER: Merely mentioning
that I am going to mention somebody’s
nasme—that ig no application of the
rule. I think you better go for lunch
now.

SHRI SHYAMNANDAN MISHRA:
‘We shall have to make some submis-
sion because this is a very important
ruling that you are giving now.

MR. SPEAKER: It is there; T am
noy ading anything on my behalf,

SHRI SHYAMNANDAN MISHRA:
‘My subumission is that you are inter-
preting the earlier rulings on the
-sybdect in a not very corrent way.

MR, SPEAKER: Let me know what
i3 meant by this word ‘matter’.

BHRI SHYAMNANDAN MISHRA:
You were yourself pleased to say that
“here is a provision for no-confidence
motien. Do you expect therefore even
for the purpose of no-confidence mo-
tion that we should submit in writing
the aliegation that we are poing to
make against the Minister?

MR. SPEAKER: [ said there is a
sepm;ate Procedure or it.. . (Interrup-

SHRI SHYAMNANDAN MISHRA:
1 am coming to 363, Your ruling, I
must submit, is not correct.

g

MR, SPEAKER: - We sdimurn for
ungh to zeassemble at 918 ’
18,15, hrs. .

The Lok Sabha adjourned for Lwweh
till fifteen minutes pass Fourteen of
the Clock.

The Lok Sabha re-assemdled after
Lunch at twenty minutes past Four-
teen of the Clock,

[Mr. DepuTy -SPEAKER IN THE CHAIR]
RE SWEEPERS' STRIKE IN DELHI

SHRI S. M. BANERJEE (Kanpur):
Sir, you must have read in today's
newspapers that the sweppers' strike
has been declared illegel. No effort
has been made to have a negotiated
settlement with them. Under the Es-
sential Services Maintenance Aet, the
sweepers are being arrested under the
DIR. The services of a lot of tempo-
rary and casual swegpers have been
terminated. Since this has happened
in Delhi, let the Minister take note
of it. None of the Ministers either of
the Cabinet or of State or even De-
puty Ministers is present

MR. DEPUTY-SPEAKER: The De-
puty Minister for Finance is here.

SHRI DINEN BHATTACHARYYA

(Saranpore): This i8 a very serious
matter.

st wler waor  (afaw feelt)
et W O i EIv S T W
TR q@ q5 7T A @, ag *F
e &1 ww W wad sroh
woar wifgd | wreiRe sfred o
& wrE W T gy
SHRI DINEN BHATTACHARYVA!
There is no ruling from you, Do yau

justify the application of the DIR to
them?

MR. DEPUTY-SPRAKER: I azh not
here to give any ruling on it. (Itere
ruptions). You make me shout and
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you want to corvert thiz House into
a shouting place Mr Bsnerjee has
already brought the pont angd it s
before the House It is for the Govern-
ment to take notice of it Do you
solve the problem by rasmg your
voice?

— -

1422 hrs.

INDUSTRIAL DEVELOPMENT BANK
OF INDIA (AMENDMENT) BILL
—Contd,

MR DEPUTY-SPEAKER Shr
Jyotirmoy Bosu-not here Sbhri Laksh-
manan-not here The Minister

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) S, this Bill
which 18 before the House for consi-
deration and passing 18 one of the
three banking amendment Bills which
in a couple of days will be discussed
and passed by this House These are
some very progressive steps and after
having listened to the members yes-
terday, I believe they have been wide-
ly acclaimed and welcomed with cer-
tain exceptions First and foremost,
I would like to congratulate the mem-
bers and thank them for having wel-~
comed this Bill

Before I go into the pomnts raised
yesterday in detail, I would like to
say that this Bill will open up new
horizens It will give more opportuni-
ties to entrepreneurs It will give
more opportunities for production by
giving greater facihities It will give
more foreign exchange tb the country
and the overall umpact wil] be deve-
lopment of the ountry at & much
faster pace Therefore, I am sure hon
members will give it full support

1 would now take up some of the
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Bank of India 218
(Amdt) Bill

come to the conclusion that it would
not be advisable or gn the national
wnterest to accept this recommendation
The functions of IFC and IDBI may
be overlapping to some extent so far
asg direct finance 1s concerned, but the
IDBI has a much wider scape It also
undertakes refinancing Business There
15 no overlapping in that section IFC
has specialised in financing sugar co-
operatives, textile coperatives and
jute mulls But IDBI goes much fur-
ther, 1t goes to the core sector and
heavy mndustries It has capaaty to
lend huge amountg of money for the
prionty sectors The IDBI and IFC
should not be merged because they
have their own specialised jobs More-
over, the modern trend is more for
decentralisation rather than to have
a monolithic structure Even in gene-
ral insurance, there is a move not
only to have ome corporation or com-
pany but to have more than one
Therefore, if this suggestion of Mr
Bade 18 accepted, 1t would net be 2
historic and evolutionary step, but
rather a retregrade step I am sorry
we will not be 1n a position to accept
it

A very relevant pomnt was raised
by some hon Members of our party
ag well as the other parties, namely,
that the IDBI should give more atten-
tion to the backward areas both 1n
the location of industries as well as
11 1nvestment of more money m those
areas m order to remove the regional
disparities It has been precisely the
mtention, the policy and the effort of
the IDBI to give the maximum at-
tentifon to the backward areas In
19689-70 there was a compreghensive
scheme of giving concessronal flnance
to the entrepreneurs who were esta-
blivinng industries m the backward
aresg In 1971 this lending on conces-
siohdl terms way further extended to
expanding industies in the backward
arens I am happy to say that 46 per
dant of the direct assistanee sanction-
o by POBT during 1971.72 In respect

Blidkward areas This Wit suggest that
e THBTG dctivities BiVE been reslly
penetrating into the backward areas
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{{eg-ardmg its promotional activities

it is said that IDBI is only concerned
with preparing reports and it .is not
interested in the implementation of
‘those reports. In 16 States of the
country surveys have been conducted
and the survey reports have also been
assimilated in a number of States.
The IDBI has not remained content
with carrying on surveys and getting
reports It has specified the type of
industries which are suitable for par-
ticular districts or particular areas.
“This is a specialised job. Some of the
reports have been out and they have
:specified the particular places where
particular industries should be set up,
all depending upon the infra-struc-
ture, the labour potential, raw material
-and other factors which are necessary
for starting industries. Therefore, the
initiative now lies with the State
Governments and the entrepreneurs
as to how to set up those industries
which have been suggested by the ID
BI in particular districts or areas. So,
the IDBI has played that role of pro-
.moting the industrialisation of the
country and it has not been lost sight
-of. As a matter of fact, the initiative
should now be taken by the State
‘Governments and the entrepeneurs to
-get the maximum loan from the IDBI

for the setting up of those endustries
in those areas.

Shri Panigrahi mentioned that 79
per cent of the assistance of IDBI in
1870~71 has gone to the private sec-
tor. We will not agree with him, so
tar as fact; are concerned in this
particular case. Here I will say at the
beginning that this apex institution
was set up really to assist the private
sector to some extent, Allocations for
the public sector undertakings were
being given largely by government. It
is only for the lest few years that the
publicsector undertoakings are also eli-
gible to receive finance from the IDBI,
Eprlier, only the private sector could
get finance from it. Even here the
term ‘private’ is very misleading, be-
cause it includes the joint sector wlso.
*There is a number of industrial con-
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cerns in whicth government do not
have 51 per cent shares but )
per cent or less, like the Gujarat
Fertilizer Company, where the Guja-
rat Government has only 49 per cent
shares, the Asoka Paper Mills, where
Assam and Biber Government have
shares and the Mangalore Fertilizer
factory, which is also joint sector
project. So, a number of projects fi-
nanced by the IDBI are in the joint
sector though they may be said to
fall in the private sector.

SHRI CHINTAMANI PANIGRAHI
(BHUBANSWAR): What are yoy go~
ing to do to change the pattern?

SHRIMATI SUSHILA ROHATGI:
The very object or amending these
caluses is to further illustrate clarify
and extend the scope of activities of
the IDBL

Shri Jyotirmoy Basu said that the
bulk of the assistance has gone to the
big business houses, He has imputed
all types of motives in his ebulliert
eloquence, Yet, he is not here to hear
the yeply. All the same, for the pur-
poses of record I would like to say
a few facts. If he is interested in it,
I am sure he will read it.

As the apex body, IDBI ig the only
body which really has the capacity to
make huge loans available to the
core ang heavy sector industries. They
belong to the priority sector and the
quantum of money required by them
ig huge. Naturally, this is the only
institution which can supply credit To
them, A special mention was made of
Tatas and Birlas, We find that quite a
substantial part of the funds given
to the Birla group is for fertilizer,
special steel project and export of
textile machinery and railway wagons,
For Tatas, it is for steel rollers and
expert of some items. For Sri Ram
it is for the fertilizer factory. For
ACC, Bajaj and Bahu-Jainm it was in
respect’ of cement. All these projects
huve been cohidered necessary in the
implementation of the nationay fijee»
tives ahll ok sucl, in conformity whith
tive policies of thi goversihent,
have betn thovoughly extmbibd,”
PR ATy o < om
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paly. ang Restrictive Trade Practices
Act, and they have been found to be
feapible wng necessary frem the prio-
Wmlnto!vuw Theretore, that
argument does nog really stand.

Even if we take up the break-up,
the percentage of assistance given to
these g houses out of the total as-
sistance works out to 54.03 per cent
up to 30th June 1972. In terms of
money, the large Industrial houses
have got Rs. 168 90 crores out of the
total assistance of Rs. 312.60 crores.

Shri A. N, Vidyalankar, a very
senuor colleague, hag stated something
about lack of co-ordination I am
happy to say that an inter-institution-
al group hag been set up for ten States
which is looking into this aspect.

Shri Jyotirmoy Basu mentioned that
even foreign majority shareholding
companies receive agsistance from the
IDBI. The position is that once a body
is registered under the Indian Com-
panies Act, the IDBI cannot make any
discrimination between companies in
the matter of assistance. Also, it would
not be i1n keeping with banking, and
international practice. Of course, I¥
has been our effort {0 see that the
involvement and participation of the
Indians must gradually increase, and
we have been working in that direc-
tion,

I hope I have met most of the argu-
ments of the hon. Members. So, I
would request the House to accept this
Bill without any reservation and give
it the credit which it really deserves

MR. DEPUTY SPEAKER, The
question is:

“That the Bill to amend the In-
dustrial Development Bank of India
Act, 1964, be taken into congiderds

tion",

The motion was adopted

MR, DEPUTY SPEAKER: We mow

take up clause-by-nlaves cnndﬂew
ﬁﬂt!‘!mm
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Clauge 2—there is no amendment,
The guestion is:

“That clause 2 stand part of the
Bm"

The motion was adopted,
Clause 2 was added to the Bill.

MR DEPUTY SPEAKER: Clause 3
~There are four amendments given
notice of by Shri Ram Avtar Shastri
and Shri Madhukar. I do not see
any of them here. So, they are not
moved.

Then, I put the rest of the clauses
and the rest of the Bill to the vote of
the House.

The gquestion is:

“That clauseg 8 to 8, Clause 1, the
Enacting Formula and the Title
stand pary of the Bill”

The motion was adopted,

Clauses 3 to 8, Clause 1, the Enacting
Formule and the Title were added to
the Bill.

SHRIMATI SUSHILA ROHATGI:
I beg to move:

“That the Bill be passed”

MR DEPUTY SPEAKER: The
question js:

“That the Bill bg passed”

The motion was adopted,

14.37, hrs.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Mr Deputy-
Speaker, Sir, I big to move*:

“That the Bill further to amend
the Industrial Finance Corporation
Act 1048, be taiéen into considera-
thon"*t ¢ v

b S i

'Mowd with the mommendntion of the President.



223 = Indlan ‘Pinance

[Shrimati Sushila Rohatgi]

As the House ig aware, the Indus-
trial Finance Corporation Act was
passed in 1948 to set up gn institution
for providing medium and long-term
credit facilities to industrial concerns
in India. The last amendment to the
Act in 1964 was made on the eve of
the establishment of the Industrial
Development Bank of India. With the
establishment ‘of the Industrial De-
velopment Bank of India, and the
amendmentg carried out to the Aect in
1964, the shares held by the Central
Government and the Reserve Bank
were transferred .to the Industrial
Development Bank of India andl ad-
ditional shares were issued by the
Corporation exclusively to the Deve-
lopment Bank to enable it to.hold 50
per cent share capital in the Corpora-.
tion.” Certain powers in regard to the
operations of ‘the ‘Corporation includ-
ing the powers to issue directives on
questiong of policy to the Corporation
which had been = previously vesfed
with the Central Government - have
been transferred to the Development
Bank.

The House may have already no-
ticed the significant improvement
made by the Corporation over the
yearg in its overall ‘business, In the
last year ended 30th June 1972, the
Corporation issued fresh capital of
Rs. 1.65 croreg and with that issue the
authorised capital stood fully issued
and subcribed. One half of the issued
capital has been paid up and the ba-
lance half may be called up in the
near future. During the last year the
Corporation ganctioned net financial
assistance of Rs, 39.16 croreg for 68
industrial projects compared with the
assistance of Rs. 35.03 crores for 61
projects sanctioned during the previ-
ous year. Of the projects assisted, 39
were new projects accounting for
about 72.8 per cent of the total sanc-
tions for the year. As in the past, the
Corparation continues to assist in-
dustrial sugar and textile cooperatives
to which nearly Rs, 10 crores consti-
tuting 25.5 per cent of its total assis-

tance, wag sanctioned. Of the projects
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‘assisted, 17 pf'ojects would be located

in the districts notified by the Central
‘Government as jndustrially less deve-
Ioped. Financial assistance sanctioned
to such projects aggregated to Rs.
14.10 crores, accounting for about 36
per. cent.of the total sanctions. The
total cumulative sanciong of he Cor-
poraion since: its inception. upto. 30th
June, 1872, amount to Rs. 398.00 croreg
covering: . 565 projects and disburse-
ments amount to Rs. 341 crores.

The working results of the year

ended 30-6-72 disclose a higher in-

¢onie of Rs.14.98 crores compared to
Rs. 1346 crores of the previous year.
The grosg profit of Rs. 4.84 crores re-
‘gistereg an increase of Rs. 37 lakhs
ovér the previous year a d{the net
profit was Rs: 2.19. erores as against
Rs: 2.18 crores .of the previous. year.
Additions made to the reserves during
the year were to the extent of Rs.
1.77 crores, brlngmg the total reserve
fund ang.. other special reserves of

.the Corportlon to Rs. 16.02 crores

which exceedg the paid up capital of
Rs. 9.17 crores by Rs, 6.85 crores.

The Corporation continues to receive
lines~ of credit from - foreign
financial institutions. During the year,
a further line of credit—being the
tenth one—for DM 8 millions from
KFW of West Germany was allocated
to the Corporation bringing the total
allocations to DM 120.50 millions. The
U.K. and French lineg of credit made
available to the Corporation amount
to £ 2 millions and 15 millions French
francs respectively.. Practically, all
these foreign currency lineg of credit
stand committed for lending to in-
dustrial concerns.

In ovder to be of assistance to its
borrowers in the various States, the
Corporation has = been gradually
spreading, its net work of offices in all
the State capitals. So far, besides its
Heaq Office at New Delhi and branch-
es at the Metropolitan cities, offices of
the Coropration have been opened at
Ahmedabad, Bangalore, - Bhubanesh-
war Gauhati, Hyderabad, Kanpur and
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Patna, The Corporation has now on
hand a phased programme of opening

offices at Jaipur, Cochin, Bhopal and

Chandigarh,

In view of the progress already ac-
hieved by the Corporation and the
role it is expected to play in the fu-
ture, particularly, in assisting new
entreprencurs and in the development
of backward areams, it is necessary to
equip the organisation with the neces-
sary tuols to serve industry in a wider
field. This Bill is largely intended to
serve that purpose as is explained,
in some detail in the Statement of
Objects and Reasons appended to the
Bill.

I now turn to explain briefly some
of the important amendments before
the House.

For the first time, the Corporation
is being enabled to grant assistance
1o industrial concerns which are in-
<corporated as private limited com-
panies under the Companies Act.
Public sector undertakings which are
normally promoted ag private limit-
ed companies under the Companies
Act will thus be able to receive assis-
tance from the Corporation. The new
deserving entrepreneurs generally
promote enterprises as privat limit-
ed companies and this amendment
will enable the Corporation particu-
larly to grant foreign currency loans
1o such companies from the different
foreign lineg of credit available with
it,

As already stated by me, the Cor-
poration issued its entire authorised
capital and is expanding its activities
further. It {s, therefore, proposed to
increase its authorised c¢apital to 20
crores of rupees.

The House may be aware that the
Committee on Public Undertakings,
which examined the working of the
Corporation, in its report submitted
to Parlisment in April, 1870, made
some recommendations. Such of the
Tecommendations which have been
accepted by Government, with or
without modifications, are being im-
plemented through this Bill
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Briefly stated the amendments re-
late to—

(i) the abolition of the Central
Comimittee of the Corpora-
tion established under Sec-
tion 14 of the Act;

(ii) the prohibition of assistance
to the industrial cencerns in
which the directors of the
Corporation may be having
beneficial interest during the
period they serve as direc-
tors; and

(iii) a liberation of the provi-
siong regarding the labihty
to be borne by the borrowers
of foreign currency loans in
respect of fluctuations in the
rate of exchange of foreign
currency.

At present, the Corporation %
under an obligation to divest itself of
the shares and debentureg devolved
on it in fulfilment of its underwrit-
ing obligations within a period of 7
years. Consistent with the new
policy according to which parts of
loans granted by the Corporation, in
many instances, are to be converted
into equity, it is necessary to enable
the Corporation to hold the shares
devolved on it and not to disinvest
them. It is, therefore, proposed to
remove the present restriction on
holdings beyond a period of 7 years.

The working of the Corporation is
now sought to be brought in line
with the latest thinking in develop-
ment bank lending in favour of a
project-oriented approach, in pre-
ference to security-oriented concept,
thereby leaving the question of taking
security in redpect of assistance
granted by it, to its discretion.

1 have already mentioned earlier
in my speech that the Corporation
has built up its reserve fund and
special reserves to more than its pad
up capital, Its reserve fund alone is
now eqfal to its paid up capital. it
ig, therefore, no Jonger under an obli-
gation to restriet its dividend to the
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rates guaranteed by the Central Gov-
ernment. There is, however, a ceil~
ing of 5 per cent on the dividend
which may be declared by the Cor-
poration. This rate was fixed 1n
1948 when the concept of taxation of
dividend was different from the one
at present. Since the rate 15 now
subject to deduction of tax at source,
the rate of 5 per cent 1s considered
rather too low. In line with the
other long term financial institutions
operating in the country, I propose
to remove this ceiling and leave 1t to
the Corporation to declare reasonable
dividends depending upon its work-
ing results from year to year. It is
also proposed to enable the Cor-
poration to retsin the surplus profits
with it after declaraton of its
annual dividends so as to augment
its reserves further, instead of being
transferred to Government,

Ag the Corporation has built up its
reserves sufficiently, it is now 1 a
position to undertake some develop-
ment activities out of allocation of
its profits and grants received from
outside. A special Benevolent Fund
is, therefore, proposed to be establish-
ed in the Corporation to finance
nter dlia the cost of feasibility stu-
dies, subsidise projects promoted by
technologists and new entrepreneurs,
especially in less industrially deve-
loped regions and also to train the
personnel of financial institutions In
this context I may mention the in-
ititaive recently taken by the Cor-
poration to establish a Management
Development Institute which will
provide training in modern manage-
ment techniques to the clients of the
Corporation, particularly to new en-
trepreneurs wand technologists who
for the first time promote an indus-
trial project with financial assistance
from the Corporation. The Special
Benevolent Fund now proposed ta be
established will also be one of the
sources of funds for the Management
Development Institute to achieve its
objects. -

There are a few other amendments

t
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which are minor or of a procedural
nature and designed to strengthen
the operations of the Corporation in
respect of recovery of its loans from
the borrowing concerns, and I need
not take dny further time of the
House to discuss them. The House
has been very cooperative in hearing
my speech and I need not teke any
furthr time of the House.

With these remarks, I commend
the Bil] to the House for considera-~
tion.

MR. DEPUTY.-.SPEAKER: Motion
moved:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, be taken into considera-
tion.”

Mr. Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Burdwan): We welcome some of
the measures which are sought to be
introduced, namely, making it pos-
sible for the IFC to grant loans to all
companies, whether they are public
or private companies and in so far
as option is being given to IFC not to
insist on full security for the loans
granted. These are welcome steps
because the provision for gtting full
security was really hampering the
chances of various industries in get-
ting loans from the IFC. But there
are some provisions of the Bill which
require a little deeper congideration.

So far as Clause 10 of the Bil] is
concerned, as you will notice, Sir, it
seeks to insert new sections, 21A and
21B. Section 21B provides for power
to transfer the rights and interesis
of the Corporation in relation to any
loan or advance granted, or any
amount recoverable, either in whole
or in part, by the execution or issue
of any instrumnt, or by the tranfer
of any instrument, etc. But it has
not teen said to whom such transfer
can be made. Thig is a lacuna that
I find in the Bill. The power {8 given
to the Corporation to transfer the
rights and interests o the Corpora-
tion in relation th any loan or ad-



229 Ind. Finande AGRAHAYANA 21, 1804 (Saka) Corpn. (Amdt) 230
Bl

vance, but who will be the trans.
terees, I do not find any reterence to
it, If there is any provisien in this
regard, the hon, Deputy Minister
may kindly refer us to that,

+ Another provision is about Clause
17. Clause 17 deals with the jurisdic-
tion of the courts. Instead of district
cours, in all cases, the High Court is
being sought to be given jurisdiction
in the matter. I am unhappy the way
the drafting has been made. First of
all, I do not know why suddenly the
distric. courts’ jurisdiction is sought
to be curtailed which will not result
in minimising the arrears which are
unfortunately there in the various
High Courts in this country. Also,
the language of the Bill leaves much
to be desired because it now says
that the jurisdiction is to be ascer-
tained from the basis which court
will have power to grant ad interim
injunc.don. This is a peculiar me-
thod of laying down which court
will have jurisdiction. You will find
this on page 8 of the Bill. Clause 17
(f) says:

“For the removal of doubts, it
is hereby declared that any Court
competent to grant an ad interim
injunction under this section shall
also have the power to appoint a
receiver and to exercise all other
powers incidental thereto.”

There is no law which 1 know of
which lays down which court will
have power to pass ad interim in-
junction. These are, what are
known as, interlocutory proceedings;
unless the court has jurisdiction to
decide the main matter, the question
of passing ad interim injunction
cannot arise. We are passing a Bill.
Such anomalies and obvious lacunae
should not be there in the Bill.

Then I come to Clause 21 which
seeks to do away with the provision
so long existing of placing the re-
gulations to be framed by the IFC
befors Parliament for Parliament’s
conaideration, It is frue that the
Central Government will not bé con-
tributing any fund as such to the
Industrial Finance Corporation un-

der the proposed set-up. But this is
public money which is being utils-
ed. The provision is already there
that the regulations framed should
be placed before parliament. Why is
that sought to be done away with?
Although the Central Government is
not directly involved in it, the pub-
lic is very much interested because
these are public funds which are to
be utilised for the purpose of carry-
ing out the functions; of the Indus-
trial Finance Corporation. Why
should parliament give up its right
to consider these regulations?

These are some of the observa-
tions I wish to make on the Bill it-
self.

So far ag the functioning of the
I¥C is concerned, we feel that there
is a good deal of scope for improve-
ment, One of the provisions which
is sought to be introduced is to take
away the bar on the quantum of the
rate of dividend that may be declar-
ed by the IFC. We do not think that
the rate of dividend distribution is
the real test by which the function-
ing of this IFC is to be judged; nei-
ther the profit-earning nor the divi-
dend distribution should be the test,
the yardstick, to find out whether
the progress which the IFC seeks to
be claiming to have reached has ac-
tually been reached. We feel that
the real test to decide whether the
IFC is discharging its dutics which
are expected of it is whether the
financial assistance is being given to
deserving industrial concerns, with
what speed or attitude they are dea-
ling with these applications and so
on. We want to know how long these
applications are kept pending, whe-
they there is proper distribution of
the available resources so that there
js no disparity in respect of any in-
dustria] concerns and also that there
is no regional imbalance, We want
to find out whether these objects are
being achieved by the IFC.

After all. it has to be ascertained
whether all these concerns which go
to the IFC can be made viable units
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ithemselves. The proper approach
should be not merely granting loans
to varioug concerns in order to tide
over immediate difficulties but to
see whether they can themselves
mobilise resources by working pro-
perly. This is an importan. thing
which hag to be achieved. I was going
through the Annual Report of the
IFC and, very surprisingly, it does
not mention these important aspects,
how far the loans are being utihsed
for generation of the industrial po-
tential in the country, for expanding
employment opportunities in this
country, hoy far uniform and order-
ed progress of the industries in dif-
ferent parts of the country is really
achieved. Merely referring to figures
~the hon. Deputy Minister gave se-
veral statistics — does not really give
us a correct and complete picture.

During the last 28 years—I have
got the figures upto 1971 end—the
Industrial Finance Corporation gave
assistance to 527 projects and the
to.al amount involved was Rs. 366
crores. If my figures are wrong, I
would like to be corrected Out of
these 527 projects, 233 only were
new projects and the rest were for
expansion or for modernisation of the
plant. The real difficulty 1s .hat we
find there has been a complete neg-
lect of various parts of ihe country.
We do not mind Maharoshtra mak-
ing strides and progress. We wish
well al] other parts of th's country
but, dquring the year 1971-72, Maha-
rashtra got 19 projects sanctioned
for about Rs. 10 or 12 crorss. As
against that, the State of West Ben-
gal had only one project sanctioned
involving an amount of onlv Rs, 65
lakhs. I would like to know from the
hon. Minister ay to how many an-
plicationg have been made from West
Bengal during 1971-72 and what was
the amount asked for and how many
projects were sanctioned. T find onlv
one project was sanctioned. T want to
know how many different types nf
projects had applied to the IFC for
sanclion of loans.
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As you know, there has been &
justifiable feeling in the State of
West Benga] that financial institu-
tiong like the IFC which have large
amounts at their disposal, are not
making available these resourceg to
industries or houses or smaller entre-
preneurs in West Bengal for the pur-
pose of expansion of the industrial
activity in that State. We have been
referring to the record of the LIC in-
vestments in the State of West Ben~
ga] bui I find that the record of IFC
is much more dismal. T would like
the hon. Minister ty kindly look into
this and give us the figure so that
we may know whether there has
been any loaded attitude in favoutr
of any par.dcular area or not. I am
not making any accusation ag such
in the absence of materials with me
but I would like the hon. Minister
to look into this and kindly tell us
as to what is the real position.

So far ag the inter-relation Det-
ween the IFC and the Industrial De-
velopment Bank is concerned, there
is a considerable feeling among the
economists also who understand
matters better than us...

MR. DEPUTY-SPEAKER: The
hon. Member may continue to-
morrow. Now, we take up the next
item.

DISCUSSION RE: GROWING C.IA.
ACTIVITIES IN INDIA

14.59 hrs.

MR. DEPUTY-SPEAKER: Now,
we take up the discussion on the
danger of growing CIA activities in
India,

Mr. Indrajit Gupta,

SHRI INDRAJIT GUPTA (Ali-
pore): Right at the outset, I will
crave your kind indulgence to give
me a little time, it only, for the rea-
son that my resolution on the same
subject which had secured the first
place in the ballot a week or two ago,
could not be taken up due to what
I consider to be the rather over-an-
xious attitude of some people, of
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some Members of the Government
side . .
SHRI PILOO MODY (Godhra):

The Mimswer of Parliamentary Af-
fairs,
SHRI INDRAJIT GUPTA:

who do not want the subject to come
before the House in the form of a re-
solution on which 1t would have been
necessary to take a vote at the end.
But, anyway, something was done by
which that resolution could not be
moved and, later on, i1t was discuss-
ed in the Business Advisory Com-
mutee and I am grateful to my hon.
friends and Members on thig side
with whom my views may differ
considerably but who were kind
enough to come to an agreement so
that this matter could be raised by
me 10 this form today.

SHRI S. M. BANERJEE (Kan-
pur): Including Prof Samar Guha.

SHRI INDRAJIT GUPTA: Yes, I
am gralteful to him as well as to
other friends..

SHRI PILOO MODY: Did Mr.
RBanerjee support you?
14.59. hrs,

SHR] INDRAJIT GUPTA: Si,
this matter has acquired publicity
and importance, not because the CIA
has suddenly started functioning in
India but because all of a sudden,
aftér so many years, no Jess a person
than the Prime Minister of this
country ang also the President of
the ruling Party....

SHRI PILOO MODY: Where is he?

SHRI INDRAJIT GUPTA: .
came out publicly, not once, but se-
veral times in the Press as well as
in remarks that they are reported
to have mpde in their own Party
mesetings, in the meetings of the
Consultative Committee of the

me Ministry and elsewhere, to
the effect that CIA had increased its
activitieg in India, that this was &
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mater of alarm and concern and
that the national interests anq se-
curity must be safeguarded against
the activities of foreign intelligence
and subversive orgamsa.lons includ-
ing the CIA. This is what the Pume
Minister, according to the Press, said
in the meeting of the Consultative
Committee aitached 'to the Home Mi-
nistry, These utterances have pio-
voked a big controversy and a big
hullabaloo in this couniry and, the
reactions are of various types.

There is one reaction to the effect
that this 1s only meant for domestic
consumption and that the object 1s
to uiilise the name of the CIA in or-
der to defame and slander certan
Opposition Parties. Now, I can say
from my own experience that there
are some people in this country, and
some members, I regret to say, of
the Congreszs Party who, in their 1n-
dividual capacity, have been indulg-
ing in this type of propaganda 1n
various places m the Stateg and so on
where they tried to condemn either
the genuine discontent of the people
or any movement of the people, by
saying that thig 18 CIA-inspired I
have no doubt about it. I have seen
it in my own State also and I regret
to say that only recently, on the oc-
casion of the Prime Minister’s birth-
day celebrations on the 19th of Nov-
ember, at a really held in Calcutts,
jointly by the Students Chhatra
Parishad and the Youth Congress, no
less a person than the State Minister
for Home Affairs in our State, Mr.
Subroto Mukherji, in the course of
his gpeech, said something which
should cause delight to some of our
friends on this side:

“Both the CIA and KGB have
become active with the aim of dis-
crediting the Congress Party "

So, my friend, Mr. S. N. Mishrs,
Mr. Pilop Mody and so on, need not
think that everybody on that side
daoes not share their paint of view.
There are some black sheep there
also,
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But, anyway, I am not holding any
cudgels for such people and our Par-
ty has come out publicly condemn-
ing vey sharply those Congressmen
who, in their individual capacities
seek to utilise this attack about CIA
as a political weapon against their
opponents. It is only another way of
actually belittling the importance
and seriousness of this question and
giving an alibi to the real CIA.

Then, there has been another re-
action which, I think, 1s voiced some-
times by my CPM friends who, of
course, 1 am sure, on this matter at
least, share the concern of our Party
about CIA so much but, their re-
action, is that after all who is the
Prime Minister or who is the leader-
ship of the Congress Party to come
out and denounce CIA now when all
these years since Independence these
people, in variouy ways, by their eco-
nomip policies and other means, have
been encouraging the CIA to come
and work in this country? Now, Sir,
even if what they say is correct-—for
argument’s sake, I do not subscribe
to the view--now, after al] these
years, when such a situation has de-
veloped, where a person like the
Prime Minister of such a big coun-
ty, and the President of the Indian
National Congress, have deemed it
necessary to do something which
they have never done before, and
have come out publicly, with a warn-
ing against the activities of the
C.I.A., I, at least, however belated
that may be, am prepared to wel-
come it.

Rather, I would say, I would like
to know from the Government that
they are actually proposing to do
apart from talking about it.

We find this from the New York
Timeg on the 6th December, that is,
only last week, in that famous edi-
foria; which we all hear about, which
hallb‘dn‘ captioned ‘India's J.ove
Call’;

“New Delhi wag understandably
bitter over U.8. gupport for Pak-

DECEMBER 12, 1072

CIA qctivities in 236

Indig (Disc.)
istan during the repression of the
former Bengali State and the sub~
sequent subcontinental  copflict.
But the Indiang carried their pique
to ridiculous lengths -when top
Government officials levelleq ab-
surd charges against the CIA for
alleged meddling in Indian  af-
fajrs ”

8o, according to the Nsw York
Times, this is nothing but pique, pi-
que against the USA, which was car-
ried to absurd lengths and making
absurd charges against the C.I1.A.
There is much in common between
the arguments of the New York
Times and the grguments of some of
our friendg on this side.

Therefore, with your kind indul-
gence, I would like tp take 5 few
minutes, in my own humble way, just
10 try to explain to the House from
whatever sources are available, to
what exactly the C.I.A, is.

This is not a question of Foreign
Intelligence  Agencies, in plural.
There are Foreign Intelligence Agen-
cies operating, I have not a shadow
of a doubt, there may be American,
there may be Soviet, there may be
British, there may be anybody, they
operate in this country, they operate
in other countries. I hope that we
also have an Intelligence Service of
some kind which operates wherever
it is necessary. So, this is am sc-
cepted thing in international usage.
The only trouble is that it anybody
who is enjoying diplomatic immu-
nity is actually caught red-hended
doing intelligence or espionsge acti~
vities, generally, he iz declared a
persona non gratqg and asked to
leave the country, gnd in war-time,

if he is caught, of course, he is shot
as a spy,

But, Sir, my contention is, — this
menace of the CIA which has been
suddenly projected into the Hmslight
by what, T might take at their fate
value, are given as responsible state-
menta by no lesy ~ ~orgon thin the
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Prime Minister, ig not something
which is to be seen in the context of
an ordinary Intelligence Agency. Be-
cause, Sir, I know my friends on
this side, who speak after me, wil] go
on saying, yes yes C.I.A., but what
about KGB ang so on, and what
about some other intelligence agen-
cy. 1 hold no brief” for any intelli-
gence agency. It is the job of
the Government o keep a watch on
the functioning of the intelligence
agencies. My contention is entirely
different. This is a specific discussion
on the menace of the C.I.A., not
other pro-American organisations or
pro-American agencies, many of
which may be functioning in this
country, educational institutions,
other types of institutions, ete. I am
not concerned with them. I am con-
cerned with the C.I.A. because, it is
my contention that the CIA is not
simply a normal intelligence agency,
but it is something more.

I may tell you what my source
matenal is, I have depended entirely
on American sources, I have no time
to go into al} those quotations now
from relevant passages from their
works. There are two works by two
authors called David Wise and Tho-
mas B. Ross, One iz called ‘Espio-
nage Establishment’ and the other is
called ‘Invisible Govenment'. In this
country we talk about a  parallel
Government of black money; in their
country they talk gbout an ‘invisible
Government’ run by the C.I.A.

There is another work by Mr. Al-
len Dulles . the name is well-
known, — the brother of the late-
lamented Foster Dulles. Allen
Dullies wag the originel founder and
builder of what was formerly known
as 0.8.9...the Office of Strategic
Services, which later became the
C.I.A.

Mt, Allen Dulles has written

very interesting bhook called 'Crlﬂ
of Intelligence’. It should be yead

Then, Sir, in 1968 the same New
York Times (the same paper which
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is talking just now about India's
pigue against the U.8.A,) has pub-
lished g whole series of articles about
the C.LA.I have got them here, If
any hon, Member is interested he
can study them at leisure. Certan
disclosures have been made in the
American Presg by the famous colu-
mnist Mr. Jack Anderson. Then, on
the 21st of January, 1972, mn 1its ma-
gazine section, the Daily Telegraph
of London has published g whole lot
of revelations on the way the CIA
functions. Mr. Miles Copeland has
published a book called “The Game
of Nations”. Very interesting things
are there. Mr. George Morris has
published a book “CIA and Ameri-
can labour”,

SHRI PILOO MODY: John Smith
also.

SHRI INDRAJIT GUPTA: I am
coming. A former officer of the 0SS
ang the CIA, Mr. Sherman Kent, has
published a book called “Strategic
Intelligence for American World Po-
licy”. And last but not least, as my
friend Mr, Piloo Mody Interjected
just now, Mr. John Smith, whose
book was entitled, not like Mr.
Piloo Mody's badge, T am a CIA
agent’,—but, ‘I was a CIA agent’. So,
that also iz there

Why am I going into all these
things? It is because I do not want
the Minister and the Government,
after giving out al] the warnings, to
simply ssy, oh, we are keeping an
eye on all intelligence services. I
don't think he will reveal anything
very much here, but anyway, I wish
to say this.

The present Director of the CIA
is a gentleman name Richard
Helms; he earns 30,000 dollars per
year. They have a huge estate and
theiy headquarters is established at a
place called Langley in Virginia.
15,000 people are employed at the
CIA headquarters. The annua} budget
of the CIA comes to Rs. 3,000 crores

per year, which is, T think, about 75
peremﬁo!thehmmdimnndm



CIA activities in

239 India (Disc.)
hri Indrajit Guptal

'g'?:ue is aj very nteresting account
in some of these books of the won-
derful sophisticated electronic  §ad-
gets, computers and s0 on used In
that CIA headquarters by which they
can get information withia 5 or 10
seconds about any person or any
happening anywhere m the world
and 40 million index cards are main-
tained in the CIA headquarters; that
is, they have dossiers on 40 milion
personalities, of people m different
countries of the world, of different
parties, different affiliations, different
professions and so on.

After the Prime Minister and Mr.
Shankar Dayal Sharma had come out
with these warnings, we had the
statement of the Secrelary of States,
Mir. Rogers He had given an assur-
ance that the CIA activities in India
are not directed against the na-
tional interest of India, It is a very
important sentence. It reveals that
the CIA works 1n India but that
their activities are not directed aga-
inst India’s national interest.

Therefore, very briefly I have to
remind the House of some of their
activities, some of the types of acti-
vities which the CIA has been in-
dulging in, in other countries of the
world,

The Newg week, the well-known
American paper only recently high-
{ighteq this.

“The CIA has been not so  se-
cretly training, equipping and vir-
tually leading a 95,000 men army
in Laos for nearly a decade 50 per
cent of the relief for civilian casua-
lties goes to outfit this army.

Now, Sir, does a normal intelligence
outfit. organise and rum and operate
an army? Have we ever heard of
such a thing? But here is Newsweek
quoting Edward Kennedy testifying
thet in Laos there iz the army which
ir financed, equipped and led by the
{1A. It functioned ag a varallel or-
ganisation of the V.S, Government
even sometimes iy Laos,
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On the 21st March, 1872, Mr. Jachk
Anderson diselosed that in Chile, in
order to prevent the election of Al-
Jende as president in 1970, a left-sup-
ported candidate, the CIA n colla~
boration with the Internaontal Tele-
phone and Trafflc Co. had tried to or-
ganise a military coup in Chile; that
same ITT which is giving us here
crossbar equipment for our tele-
phones in Delhi and other placeg that
same international monopoly combine
was hand jn glove with the CIA in
Chile 1n trying to bring off a milit-
ary coup,

Then, the same American sources
reveal that the remova] of Presi-
dent Nkrumah in Ghana, of Siha-
nouk in Cambodia in 1954, and of
Mossadeq n Irag who tried to na-
tionalise the foreign oil companies
and Guzman in Guatemala in 1954
were engineered by the CIA. The
Darly Telegraph of London dated the
21st January, 1972 hag made the fol-
lowing allegations, and yoy might re-
fer to that paper. First of all, they
have referred to the CIA's plot be-
hind Nkrumah’s ouster. They have
said that in the conflict in Nigerig, in
Biafra, the CIA played an ambiguous
role, on the one hand supporting Col.
ojukwy adn on the other helping to
organise arms supplies to the Biafran
leader from Portuguese territories.
They have further alleged about the
CIA’s hand in oustihg President
Obote of Uganda and hig replacement
by the present President 141 Amin,
and you know what he is doing in
Uganda. They have also commenteg
on the fact that some colossal failures
and blunders have also beéen coms-
mitled by the CIA. One of thess, as
we know, was that famous sttempt to
invade Cube by a mércensty army
which had been trainegd in Guate
mala which led to the flasco of. the
Bav of Pigs. All the material on this
is available in A. Selesinglier's
Thousand Days tn the White House.
You can read it and see how the CIA
misled President Kennedy and led
him to believe that if the nzmv I8
trained and sent to invade Cuba, the
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local population wontld xise in  sup-
port and throw out Fidel Castro. The
whole thing has been expored in that
book. This is what the CIA has been
doing.

In November, 1970, it attempteq an
abortive invasion of Guineg by CIA
agents disguised as agents of the US
Bauxite Compamies, President E sen-
hower had admitted once (hat it was
the CIA which was involved m the
famoug incident of the U-2 plane
which was shot down over the USSR,
and which had been piloted by Gary
Sobers, and which hag taken off from
Peshawar. This is an admission made
by President Eisenhower. It is amaz-
mg. Thig iz not an in elligence agen-
cy, but 1t is a huge force which some-
times operatedq even without the
knowledge of the United States Gov-
ernment and sometimes, of course,
collusion with them.

Nearer home, a gentleman called
Robert Jackson, more famiharly
known as ‘Killer Jack’ appeared in
Bangla Desh last year in March,
1971. He had an unsavoury history.
He was the man behind what was
called ‘Operation Phoenix’ in Saigon
where he had been used by the South
Viet Nam Government to plan and
organise massacre of the people of
South Viet Nam who were opposed to

the regime there, This gentleman ap- °

peared in Bangla Desh and he is re-
ported to have trained Razekars and
Al Badar and such pesple in the art
of killing freedomefighters. Docu-
ments which were found with Reo
Farman Ali revealed that two
Ameticens by the names of Haight
and Dwespick had been preparing
lists ‘in Dacca of intellectwal who
should Ye killed. Later ofi, those in-
tellectuals were massdered on the
eve of the Indian forees reaching
Datca, and thén ithebe two gentleinen
escaped to Bangkek vie PIA, and in
"Mareh, 1972 again they were report-
ed to be in Ceylon working for the
secutity forces there during the
youth insurgency.

The Singapore Prime Minister Lee
Guan Yew accused the CIA of trying

2
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to bribe him to let off two of itg ar-
rested agenis and s0 on. I caanot go
into all these details because there
is no time, and you will soon start
ringing the bell.

, Because of all this, I claim that the
CIA 13 a specialised iype of agency,
subversive agency, which Is operal-
ing on behalf of rightist forces in
every country where the regime 1s
not to its liking, where the regime
follows policies which are not to the
hking of the Unied States, where
what they consider to be a p.ogres-
sive or leftist or democratic socialist
regime 1s tbere, There, the CIA optc-
rates 1n a hostile manner’ in a2 sub-
versive manner to over.hrow that re-
gime. Therefore, it 1s all the more
likely, rather 1t would be absurd to
think that the CIA does not operate
m our country and hag played no role
in our eleciions held in the past. It
1s absurd, in fact, we remember that
after the 1961-.62 elections, at the
time when Prime Minister Nehru had
asked the US Embassy here to see
to i. that four of its staff against
whom there was evidence of medd-
ling mn the electidns. should be asked
to leave the country, they did and
they had to. They were: the first se-
cretary, Mr. Rosatzki, Assistant At-
tache, Charles G. Kegan, Thurd Se-
cretary,- Mr. Dean R. Claridge, and
the Bombay Consul Robert L. Boise.
These people were named by the
Nehru Government and made 1o
leave the country.

How it ig that this organisation can
actually carry on this kind of activi-
ty? The answer is to be found in
the National Seourity Act of 1947 of
the USA, the Ac¢t under which the
CIA was set up. T do not want to go
into all the provisiong which 1ay
down thé functions of the oganisa-
'tions, But apart from the normal in-
telligence functions, there is one un-
der No. 5, which reads thus:

*$o perform such other functions
ang duties related to intelligence
affecting nationa] security as the
National Security Council may
from time to time direct.”.
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Taking -cover under this provision of
the National Security Act, the CIA
hag been indulging in global activi-
ties of this type, a few of which I
have been able to mention to you. .

Now, I come to India. The presence
of the US troops in India during
World War II in the war against
Japan enabled the OSS to start func-
tioning on Ind:an soil. Later on, when
the OSS became the CIA, it estab-
lished jtself. I want Shri K. C. Pant
to hear this; it established itself with
the collaboration and the silent ac-
uiescence of Indian intelligence which
at that time was nothing but what
we had inherited from British intel-
ligence up to 1847,

On the 27th April, 1948 the Free
Presg Journal of Bombay reported
that the United States agencies had
provided information to the Govern-
ment of India, the Government of
Pakistan and the Government of
Burma in order to enable them to
carry oui repressive measures aga-
inst the communist parties in their
Tespective countries.

The Government of India's director
of intelligence at that time, Mr.
T. G. BSanjeevi was sent to the
United States in 1849 to make certain
arrangements for mutual help bet-
ween the two agencies. On 3rd July,
1951, the then Home Secretary, Mr.
H. V. R. Tengar had disclosed that the
Government of India would set up a
CBI. This wag how the CBI came in-
to existence. He said that the Gov-
ernment of India would set up a
CTBI on the model of the American
¥BI. Of course, later on, we found
that it was not exactly on that model.
But anyway, Mr. Iengar had said
that Indian officers would be sent to
the USA for advanced training and
in exchaenglk US intelligence igents
came to India ag advisers.

In 1966, the Prime Mnister visited
the United States. In the communi-
que issued, she and President John-
son had agreed to exchange informa-
tion on China. As you know, ex-
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changing information on  China
means that it has to be got through
certain agencies, Indian intelligen-
ce was reported by Reuters on the
25th November, 1966 to have received
through the CIA a type of computer,
wh ch had been supplied by the IBM
to the CIA itself. So, we found that
m the early years, perhaps it was
necessary, because like our Indepen-
dence, our intelligence was also at
an 1nfant stage. So, they took the
help of these people to  collaborate
with them, and the result was that
froni that time, the CIA had started
using this mutual co-operation and
help in order to organise certain secu-
rity leaks, what I would call security
leakages from Jndia, that fis, in-
format on which is not available to
the Indian public and to the Indian
press and the Indian Parliament be-
gan to appear in the United States
Press. The New York Times had a
detailed report on Soviet military aid
to India which contains information
which had never been available in
this country. In November 1850 they
carried a report on special anti-com-
munist intelligence investigation in
India. Where did they get the
material from? The Los Awngeles
Tymes in December 1066 gave details
of the Indian Army's reorganisation
after 1962, This information was
never made available to thes Indian
Press or the Public or the Indian
Parliament. Those people were get-
ting it. According to Chester Bow-
les the former ambessador to  this
country, in 1967 there were more
than 0,000 Americans in India I
never make the charge that every
American in this country in
whatever capacity must be &
CIA agent. That iy didiculous
and mekes the whole thing puerile
Nor, that people like Balayogt or
such people gre the CIA agents. Does
the CIA operste in this crude way,
obvious waey? You must be serious if
you are really concerned about com-
batting the menace of the CIA, Of
these 9,000 Americans, about 6000
were people attached to the American
Embassy, In Germany @ book has
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‘been published, whos who in the ClA
an -exhaustive list. In that book you
will find 124 persons who had at
some time or the other served with
the United States Embassy in India.
At this very moment when I am
speaking here, I should say that ac-
cording to our party’s paper—it has
not been contradicted—the New Age
of 22 October, has mentioned the
names of ten persons working in the
Delhi Embassy, who are known to
be CIA agents according to these
foreign publications. I can give their
names; they were published in that
paper a few weeks ago.

There are various organisations,
foundations institutions and so on
workng in this country which have
been partly or wholly financed by
CIA funds. A few years ago the
Asia Foundation was revealed to be
one of them and it had to wind up.
Many  organisation: which were
financed through the Asia Founda-
tion hagd either to deny it or to cut
off that source of fund or do some-
thing. Mr. George Morris in his book
“CIA. and American Labour” has
very interesting things to say how
the CIA operates through inter-
national confederation of Free Trade
Unions. There are organisations in
this country affiliated internationaly
to the ICFTU. Mr. Mortis hag reveal-
ed how the ICFTU channelised CIA
funds to various trade union organi-
gations in various countries. They
must look into these matters, The
National students Association of the
United States of America was found
tc be one organisation like this de-
péndent on CIA funds. There is
another organisation the World As-
Sembly of Youth which had its
branches in many countries and in
India they have set up the Viswa
Yuvak Kendra in Chanakyapurl. You
éan see that for yourself even now.
Hag any enquiry been held even after
all these warnings were given by no
whu; mﬁey than the Prime Minister

are getting money from?
Many U.S. Universities and institu-
tions have jointly programmes and
collohoration n projects with Indisn
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Universities which are partly at least
financed by the CIA. Mr, Sherman
Kent, former OSS|CIA  official, in
his Book says that the United States
Department of States, of Defence, of
Commerce, of Agriculture of Interior,
of Treasury and of Justnce wherever
they are operating abroad are also
participating in intellgence activities.

Mr. John Smith in his book “I was
a CIA Agent” tells ug about— I do
not know whether all these facts are
correct angd it is for somebody to con-
tradict them if they are not correct—
a whole lot of Indian officials, mili-
tary and political officials, with whom
he had talks and from whom he got
information, The India Co-opera-
tive Union Organisation, after having
received proper injuction from CIA
came out publicly against co-opera-
tive farming. There were  reports
that the CIA agencies were in touch
with hostile Nagas on our borders.
Mr. Tridib Chaudhuri and I raised in
this House a few years ago the reve-
lations made before the U.S. Senate
Foreign Relations Committee on the
so-called Himalayan Border Coun-
tries Project. apparently #ponsored,
by the Univemity of California but
found out to be a CIA agency opera-
ting as part of the U.S. Defence De~
partment. It was raised in the
House and the Government promised
to look into the matter and I think
that project was wound up.

Coming to recent events, these
questions have arisen publicly and
they are being wvoiced repeatedly.
How is it that the New York Times
forecast in May that there would be
riots in Eastern India in Octobes,
because these disturbances in Assam
took place. The Assam Tribune pub-
lished on 10th September that trans-
mitters were seized in Darrang. I do
not know from whom, and no infor-
mation has been given. In Rajastan it
was found that two U.S. so-called
research schoolars were looking in-
to irrigation projects but later on it
was found that they had not been
given permission by the Central
Government or the State Govern-
ment In Arunachal Pradesh Chist
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Commissioner Mr Rajan, has publicly
atated that plastic gramophones and
paper records were being distributed
among the tribals for carrying on
anti-Indian propanganda The whole
thing has to be seen against the
particualr political background.. .
(Interruptions). 1f you desire to
bracket—1 do not know 1if that lady
is trying to do that—CIA with some
other foreign intelligence agency, as
I have explained in the beginning
when she dig not bother to be present
—first of all I wish to ray that if the
KGB, whatever the intials stand for
somebody will enlighten us— 15 the
intelligence agency of the Soviet
Union, by all means keep a close
watch on its activities. Does any-
body seriously nuggest today  that
the KGB as intelligence agency of
the Soviet Union, wh.ch has proved
itself a hundred times in every time
of crisis and stress, to be the only
dependable friend that we have got,
are we to take it that the KGB is
operating mm a way that is hostile to
our intereit if so try to find out and
expose it. But how can you put it
on the same footing as the CIA at a
time when we all know the American
Government’s attitude towards India?

1 do not have to repeat what hap-
pended last year. With their global
strategy and their isolation in 'Viet-
nam they are eager to find new bases
in South-East Asia, knowing very
well that sooner or later they will
have to guit Vietnam. Is it an ace
cident that newnpapers carried yes=
terday very thinly veled and  dis~
guised news that a NATO Navel
base in the name of Iran which is &
benami, of whom we all know, is
coming up in Mauritious in  the
Ind’an Ocean. All of us have been
talking that it must be a zone of
beace. Now the NATO has entered
it via Iran in Mauritius. All these
things are going on.

We know what is ha in
Bangladesh. The Miﬁli:;ir:g ahd
responsible statesmen of Bangladesh
have issued a number of statements
0f how the CIA agencies arg trying
to stir up anti-Indian feelings and
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sentiments there to create trouble
between India and Bangladesh. I vant
Mr. Pant to be very specific. A warn-
ing specially mentioning the CIA and
its increased activities was made be-
fore the country by the Prime Minis-
ter and the President of the Indian
National Congress, As far as we are
concerned though it has been delayed
by 25 years 1t i1 welcome. Better
wake up sometime, better late than
never This warning should not give
way suddenly to ths Indian love-
call The New York Times has the
effrontery to say that the Indians
after indulging in ridiculous charges
ate having sober second thoughts.
It goes on to say “The sober second
thoughts reflected in Mr. Singhs
friendly overture may have been in-
duced by a serious crop failure in
India which requirés the Ind'ans to
seek gramn mmports that only the USA
could provide.” The New York Tvmes
15 saying so openly. Are we to take
jt literally” Because of some such
econom ¢ compulsions, in order not
to annoy the Americans, if the CIA's
nefarious actiwvities are allowed to
go on 1if people’s vigilance which was
sought to be raised is again to be
lulled to sleep, it would be disastrous.
Therefore, 1 should like to know
categorically from the Minister what
they intend to do.

Finally, what they should do is this.
A proper enquiry, investigation and
watch must be kept particularly first
on the educational institutions which
are the favourite hunting ground of
CIA in all countries, through various
ways-scholarships, projects, research
foundations, professors, this, that and
the other.

AN HON. MEMBER:
&lso.

SHRI INDRAJIT GUPTA: About
politicians, they are already supposed
to be investigating' as tov who gets
foreign momey, etc. 1 do not know
what has happened to that enquiry.
The bureaucracy, the government
offiviatdom in every such country
twhich has been affected by CIA was
dound to be honeycombed by agents
of CIA, They are not Americans,

Politicians
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but nationals of the country
in which the CIA operates. I can

give you very interesting stories about _

that, but I have no time. But please
be vigilant about it, In key posts in
the various ministries and depart-
ments, there may be officers who are
hand in glove with CIA. Many
things have happnened which go to
prove it, Some say, the Ministry of
Agriculture in particular is full of
such people and all sorts of things
are going on. I do not know, because
it is not my job to find out. It is Mr.
Pant's job. Then, there is that un-
disclosed portion of those accumulated
PL 480 funds which under the agree-
ment are left entirely at the disposal
of the U.S. Embassy for purposes
which they are not required to dis-
close. I thought we were passing out
of the era of PL 480, but I do not
know if we are going to enter it again
because of food shortage. It is high
time that the disposal of such funds
arising out of such trade agreements
which are put at the disposal of the
Embassy should be brought under the
serutiny of the Government. This
money has been used for all sorts of
purposes. In the other House, in
19671 forget the reference—it was
alleged by a member and it was never
contradicted, that the then High
Commissioner of UK. in India, Mr.
John Freeman, had sent a message to
his government in Britain in the
course of which he had stated that
during the 1967 elections, large sums
of money-figures were given, run-
ning into lakhs and lakhs—had been
distributed by the .Americans to
various parties, some of whose friends
are sitting on this side—-the Swatantra
Party, Jan Sangh and so on. It was
never denied. They may deny it
now, of course, but it is a bit too late
in the day, One enquirty was pro-
mised long ago as to which parties
are getting money from where. But
nothing happened about it.

For the future, since you deem it
serious enough and critical enough to
come out openly against the CIA
which you had never done in the last
25 years, we take your sincerity at
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its face value and we say, something
must have happened. There must
have been something which prompted
a person like the Prime Minister to
say such a thing openly, which has
not been done all these years. There-
fore, please see to it that these funds
are brought under your scrutiny and
keep a watch on how they are spent.
The educational institutions, various
research organisations, foundations,
etc., should be closely  watched.
Above all, the bureaucracy, the
officialdom sitting in key posts in
many of your ministries are highly
suspect. I do not want a witch
hunt; this country does not do
it as a rule as it is done in America.
But you must keep a close watch on
them and see to it that they are not
allowed to carry on the work of
Sabotage from within,

SHRIMATI MUKUL BANERJEE
(New Delhi): I have been misunder-
stood. I only wanted...

MR. DEPUTY-SPEAKER: Don't
rush in where angles fear to tread!

SHRIMATI MUKUL BANERJEE:
I only wanted to ask Mr. Gupta why
he has missed mentioning religious
organisations like the Ananda Marg
and others, which are also involved
in this.

SHRI INDRAJIT GUPTA: I am
sorry if I have misunderstood you;

SHRI VAYALAR RAVI (Chirayin-
kil); Sir, it is true that CIA activities
have become rather a controversy in
this country after the Prime Minister
exposed it to the people and asked
them to be vigilant about it. It need
not be explained as to how the CIA
is functioning all over the world, It
has been exposed by the Americans
themselves. Even important Ameri-
can journalists have said it. They
have even numbered the institutions
and foundations financed by the CIA
all over the world. I @ not want to
go into those activities in detail. It
is true that they have been operating
from Iran to Indonesia and from Laos
to Guatemala and in different coun-
tries, they have been successful in
toppling governments which have
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-
come to power either through military
ocoup or through revolution.

SIA is a product of the second
world war, formed with the purpose
of spying and getting their own
information to further the capitalists
expansion of the American economy
and also to influence the governments
of the under-developed and undeve-
Joped countries, for which purpose
their activities have been stepped up
in an aggressive manner. They have
not spared our country also. Even
during Shri Jawaharlal Nehru's time,
this has been discussed all over this
country. Shri Jawaharlal Nehru hum-
self wag compelled to take up this
issue and as Mr. Gupta pointed oul,
we had to send out some American
spbies.

Now the whole thing has taken
another angle. When the Prime
Minister said that the CIA is very
active in this country and people
must be vigilant, unfortunately a
tendency has developed in some
iriends on the other side and they are
more vigorous than the Americans to
defend the CIA. These monopolists,
the vested interests and the rightist
reaction in this country are controlling
the mouthpieces and publicity media
in this country and these media have
been misused to ridicule the warning
given to the people of the country.
One important cartoonist working in
sn important daily published a car-
toon showing that a gentleman was
ecrving because s horse had bitten
him. And he says, CIlA has bitten
him! This is nothing but ridiculing
the warning given by the Prime
Minister and other leaders. Some
people have even said that this is only
meant to blackmail the opposition
parties I am sure there is no inten-
tion to malign any political parties
and the warning was meant only to
expose how the CIA is active in this
country.

Then, it is said that because the
economic conditions are degenerating,
the Government wsant to save their
face. It is true that organisations
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like CIA will be active only when the
chances coimme. The chances eome
only when there is some disir-.3 or
dissatisfaction among the pzao)! . 8o,
they become active through different
agencies. Thesé agencies can be
formed in different ways. Take the
Ford Foundation, It is influencing
nol only important public men and
some of the monopoly houses and
their mouthpieces, but they are aiso
influencing our administrative people.
For example, in a written answer to
my question, Government said that
b8 houses have been taken on rent in
Delhi, furnished freely and handed
over back to the owners. Many nf
the owners of those houseg are Gov-
ernment personnel. Some of them
belong to the defence services. ix
it not alarming? Is it not bnibery?
Then, the International Press Institute
1s financing some institutions in Delhi
That is one of the organs of the CJA
They are operating in different wayvs.
After the call of the Prime Minister
to be vigilant about the CIA, unfor-
tunately, some people have started
saying that it is a ruse for escapisim
on the part of the ruling party. It is
a real fact Instead of going into the
facts, somebody has challenged that
statement and said: why can't you
issue a white paper on the subject?
I can only laugh at such a suggestion.
Can we say which way the CIA is
functioning? No government has
done it so far. Even Shri Piloo Mody
cannot do it. Shri Piloo Mody may
say that he is a CIA agent, thinking
people will take the opposite of jt.
But the people will only take him to
be very frank.

MR. DEPUTY-SPEAKER: He is 100
frank to be a CIA agent.

SHRI VAYALAR RAVI: That i&
true. Those who demand a white
Paper, can they point out any single
instance in any country of the issue
of a white paper on the working of
spies? I do not think that even the
biggest countries indulging in spying
like the Soviet Union or the USA
huve presented any white paper on
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the working of CIA or KGB. If we
mention .their way of funchioning,
they will immediately change their
ways. So, I would say that the
demand for a white paper is a kind
of defence of the CIA. In fact, it is
a suggestion which is in favour of
the CIA and not in favour of our
national interests. Those people who
are demanding a white paper or con-
crete instances from the government
are not really helping the interests
of the country but they are helping
the interests of that foreign agency.

I would say that instead of trying
to ridicule the government, they must
come forward to ridicule the CIA.
Unfortunately, some of them may not
be able to do it for some other rea-
sons. They know the reasons and
the people also know the reasons.

I am afraid the influence of the
CIA has penetrated into some -of the
media of our government. On the
7th December there was a youth pro-
gramme in the television where
appeared the General Secretary of
the NSUI, which is known to be
financed by the CIA. He was telling
our youth “Look at your Indian poli-
ticians and political parties; they are
influencing the students in wrong
channels and the country is going to
dogs. Look at America and see how
our colleges are functioning. Look
at our free society.” Only the other
day. my hon. friend, Shri Stephen,
was telling me that when he was
staving in a hotel in New York, he
wss warmned not to go out after 6
0O’Clock because then his life would
be in danger. This is the free society
which they have got. Yet, the Gene-
ral Secretary of the CIlA-—financed
NSUT was asking our youth in a tele-
vision interview to copy the Ameri-
can free society!

Of course, Shri Piloo Mody, can
enjoy this because he is not the enemy
of CIA and so he need not be afraid
of them. This kind of infiltration in
our information media is the most
dangerous thing. These people have
infiltrated into our mass media, mass
fommunication, and that s why we

are saying that their influence must
be checked.

In this House we have asked certain
questions about the ITT and therr
collaboration, Our objection 1s not
to some defe:t in a particulas cli.s2
of the agreement; nothing of that
sort. Our fear is that they may one
day occupy key positions and tap our
telephone and telecommunication.

SHRI PILOO MODY: He need not
have any fear on that score. The
Government is already doing it.

SHRI VAYALAR RAVI: There 1s
nothing wrong in it. Government
have the right to do it.

SHRI PILOO MODY: So, he 1s
admitting it.

SHRI VAYALAR RAVI: This kind
of infiltration into the mass media of
our country should not be allowed.
Let us not honour the CIA. I do not
want to mention any names, but I
have with me here a file full of press
reports which, instead of criticising
the activities of the CIA, try to
honour them.

I will conclude by saying that let
us take all the necessary steps to see
that the activities of the CIA are
checked. My request to the parties
on the other side is to help the gov-
ernment in its effort to check the
activities of the CIA. Let wus not
honour them. Let us not allow them
to enter our mshitutions to subvert
democracy and to check the progiess
that we aie making. Let the oppo-
sition parties co-operate with the

government, instead of trymng tc
defend the CIA.
SHRI SAMAR GUHA (Contal)*

Sir, I can understand those who have
identified themselves with the.ur
ideological fatherland elsewhere. But
I cannot understand what I have
heard just now from a member of the
ruling party. Personally speaking, I
am feeling pshamed today that I have
to take part in this debate for the
reason that I remember our freedom
struggle deys when our sense of
national dignity and péfriotic right-
epusess had & meaning of its
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«own. I remember how in those days
our leaders were inspired by a sense
-0f greatness, historic and geographical,
of our great country. Whenever
there 1s any attempt to subvert our
national values, our national heritage,
«our democratic institutions, our sense
of dignity, our sense of national
prestige, I can understand and appre-
ciate objection being taken by the
members of this House belonging to
this country, being the representatives
.of the people of this country, without
making any distinction whatsoever
«0of the foreign influence or agencies,
may be anywhere from the east or
west, north or south, from any part
of the globe. But I cannot under-
stand one set of people talking in
terms of warning of an agency of
another country which 1s operating
mn this country and anather set o1
pecple retorting more or less in the
same language. This is a sense of
political parasiticism, a sign of imma-
turity. B

I am very sorry to say that the
President of the Ruling Congress,
Shri Shankar Dayal Sharma started
this wild cry of CIA activities in this
country. If you are serious, 1f you
have a sense of responsibility...

MR. DEPUTY-SPEAKER: 1 am
Serious

SHRI SAMAR GUHA: If you really
have, when a member of this House
is making wild allegation, you should
hawe pulled him up. I am sorry to
say that this sense of responmsibility
is missing even from the chair,

MR. DEPUTY-SPEAKER: That
would be throttling the debate.

SHRI SAMAR GUHA: He set the
ball roling and responsible members
of the ruling party and the Govern-
ment echoed and re-echoed it.

Whenever an accusation i3 made
which 18 not defined or which is not
identified and it is made from politi-
cal personalities or from political
platforms, fhen, certainly, we have
to understand that there is a politi-
©a) motivation behing it or something
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else, 1 should way, an undefined
accusation is nothing but .efther a
political trickery or a diversionary
tactic because the whole country
today 15 in the midst of economic
crisis.

The Congress Government made
long promises of garibi hateo. But
garibs are being nataced today. It
is just a matter of political diversion.
They want to create some king of a
gnost of the proverbial wolf to
divert the attention of the people
from the real problems, the problems
of hunger, the problemg of starva-
tion, the problems of rising prices to
something elge. 1 should say, it is a
pathetic confession of incompetence
of our administrative machinery. If
there is really any CIA activity, it
should be dealt with Hrmly, effec-
tively and mercilessly. But that 1s
being allowed to operate in our
country. ¢

I should say there 1s an element
of immaturity in our country since
Independence. Why I say ‘“mmma-
turity”? In those days when we
were having foreign aid and plenty
of food from America, we opened our
doors too wide for all kinds of infil-
terations, for all kinds of founda~
tions, research institutions and cul-
tural exchanges going on and on.
And pot a word of caution was ut-
tered against it, When it was Hindi~-
Chinm1 bhai-bhai, when it was Russi-
Chini bhai-bhai, during these periods
we were vying with one another to
eulogise those countries.. Still, we
are vying with one another at least
in regard to one country.

I would like to draw your attention
to the fast that only one man in
this country, in his _Presidential
Address of Haripura, in 1938, Netaji
Subhag Chandra Bose sald, “A
country must know that internal
politics of a country should mnever
be equated with external policy of
the country.” He was opposed to
fascism; he was opposed to rom-
munism; he was oppesed to imperin-
Hsm, But he took helpy from all

Y
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He went to Germany through Russia
in @ sealed train, XHe refused to side
with Germany when Germany de-
clared war ageinst Russia. He went
to Japan. He refused to identify
himself with the internal politics of
Japan and he also refuseq to declare
‘war against China,

In & historical Tokyo University
speech in 1944, at the function
presided over by Mr. Tojo, he bitterly
criticiseq fascism; he bitterly criticis-
ed communism; he bitterly criticised
imperialism. He said, “My India
will be the land of socialism of its
own.” He got friendship from all
the countries but never identified
-with the internal ideologies of any
country.

In our international relations,
wherever it is required, certainly, we
should take help but we should never
identify ourselves with the internal
politics, with the interna] ideologies,
of any country or allow ourselves to
becoma satellites or to become politi-
cal parasites of any country or go in
for ideological permissivenesg or any
such thing. That is one of the reasons
why whenever, today, we say a lit-
tle eritical word about any particular
eountry with which we have a
friendship, there i8 8 ‘hue and cry
from all sides, particularly from one
section. I can understand thoge who
have identified themselves with their
ideological fatherland, But I cannot
understand those who are pseudo-
supporters of that ideology.

16 hrs.

In the last Lok Sabha, I tabled a
series of Questions to know from the
Government ‘the number of books
smported from different countries,
the number of publicationg publish-
ed ip foreign countries and all that.
Astronomical figures were given of
%he books imported from other
cofimtries, About monthlles, weeklies
and dailies that are published from

Embegsies in this country,

erent
::g"a figureg , were given in
the gm:’ Y slso wanted to know'

how many friendship and amity
organisations were operating in this
country. The figure is not astronomi~
cal hut it is ip hundreds. If you go
to taluks, you will find their branches
operating in taluks also. Further, I
wanted 10 know how many lakhs
of pages of propaganda materia) are
supplied by different foreign Em-
bassies t0 our dailies, to our weeklies
and to our monthlies in this country.
tere also, an astronomical figure was
given to us.

Then, I also wanted to know how
many journalists, how many politi-
cians, belonging to different friend-
ship snd amity organisations were
invited to different countries. Stag-
gering figures were given. It iy a
matter of shame that we the politi-
cians, the MLAs and MPs the elect-
ed remiesentatives of the people very
frequently go to cocktail parties in
different Missions. I know of many
pecple who vigit foreign Missions
very regularly. It is a matter of
shame..... (interruptions) know
where the shoe pinches, What £
have said is from the core of my
heart, from my knowledge and facte.
I know where the shoe pinches.

MR. DEPUTY-SPEAKER: Are all
these CIA gactivities?

SHRI SAMAR GUHA: As I have
said, CLA. iz a symptom of opera-
tion of foreign political intrigues and
intelligence which want to turn this
country into a setellite of their own.
They want to create paragites for their
own political purposes, If you want
this country to have patriotic dignity
of a free couniry, you must make it
free from the influence of all foreign
inirigues, intelligence, espionage and
influence. I ean give you the figures;
1 have all the figures, I do not want
to take much time.... (Inierruptions)
It is known why the people get excited
when I mention something. It is known
to them, I feel ashamed that my
tountry into a satellite of their own,
dezvous -of foreign intrigues. intelli-
gence, éspionage and infitience and the’
rendezvous of foreign political para-
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sites, Sometimes, clever people, when
ever there is a social function and
when their shoe pinches, they take it
in a lighter mood either by cutting
jokes or making a laughter.

AN HON. MEMBER: Give some
mal-masala.

SHRI SAMAR GUHA: As I have
snid, mal-masala is everywhere, (In-
terruption). He wants some materials.
Material are everywhere. There are
millions of booklets, periodicals and
journals printeq and published by
political parties’ presses. I had asked
a Yuestion—it i3 on record—about the
printing presses owned by political
parties in India for foreign embassies.
They earn millions. Those political
parties who print materials of foreign
embasgies and get nullions are not
téuched. ‘They are Brahma.

MR, DEPUTY-SPEAKER: You have
already taken about 268 minutes.

SHRI SAMAR GUHA: No, Sir.

MR. DEPUTY-SPEAKER You start-
od at 341 and now 1t 18 407 pm.
Please try to conclude.

SHRI SAMAR GUHA: This Govern~
ment had assured us in the last Lok
Sabha that they would bring a Bill to
curb influence of foreign embasales
and also foreign money in this House.
What has happeneq to that? I want to
deal with the whole problem basically
ang not accusing this country or that
country. In fact, we should accuse
ourselves. Whey did Government al-
low infliteration of foreign influence?
Why did they allow development of
political parasitism in our country? I
want to know this from the hon.
Minister. What has happened to that
asgurance which weas given here in
the last Lok Sabha that a Bill will be
brought? What has happened to that
assurance which was given that a code
af conduct would be drawn up for our
Journalists, for our politicians, for our
MLAs and MPs and for the social and
cultural organisations sponsored bty
differenit embassies snd of which we
are having a moushroom growth all
ever the country? s
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1 want to draw your aitention very
specifically to the recent Assem ridts.
Most pof the importent Comgress
leaders accused CIA. hands in it. But
Mr. B. K. Nehry tried to deny that,
(Interruption), It has been admitted
even by the Assam lenders that there
was really no mass uprising of the
Assamese people against the Bengali
People. Certain sections of people
were picked up, certain newspapers
were picked up....(Interruption).
Like military operation there were
truck-loads coming from 100 and 260
miles away. In those truck-loads
80 per cent of the people were either
those who were pro-Pakistanis at the
time of liberation of Bangladesh or
those who escaped from Bangladesh
out of fear of trial for espionage or
national betrayal.

AN HON. MEMBER: Razakars?

SHRI SAMAR GUHA: They are
caled Razakars. (Interruption) I have
so many documents. Will Govern-
ment institute inquirieg into them? I
can give you same photostat copies
also—so much of intriguing news
in different papers. 1 was very
shocked the other day when Prime
Minister was sitting by the side of
that gentleman, Mr. Mohsin, when he
was making the statement that the
events 1n Assam had been exaggerated.
(Interruption) 1If you really want to
pinpoint what happened there, there
were foreign agents who were
working horribly, who were playing
havoc in Assam language riots. It
calls for immediate CB] investigation,
1f not a judicial inquiry.

I will conclude by saying that there
should be a code of conduct and there
should glso be g Bill, which should be
brought immediately, restricting cir-
culation of imported books from
foreign countries, restricting circula-
tion of cheap and trash propoganada
literature-—and not fundamental books
on ideological polemits. Journalists
and others getting packets—gifts and
amat;obm;—-fmm hi:eim embassies
shoul stopped, o political party
press should be allowel 1o print and
publish any material from any foreifn
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embassy, No press or journals, with-
out the approval of the Press Council,
should publish any material from any
foreign embassy. No papers should be
allowed to publish unchecked matter
from embassies. What a shame it was,
there were two or three pages on
Korea in all the big papers. (Inter-
ruption) What has hsppened to this
country, I do not know.

I conclude by saying that, if this
Government wants to function as a
free country, as a dignified country,
with a patriotic sense, with the sense
of democratic valueg and the sense
that ours is a great country, we should
not allow ourselves to be influenced
by any foreign influence. The Bill
that was premised to be brought in
this House to curb foreign influence in
the Indian politics, Indian life, has to
be brought immediately, and a code of
conduct, not only for MPg gnd MLAs
but also far teachers, journalists and
all others who have dealings with
foreign embasties, has to be drawn
up.

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr, Deputy-Speaker, Sir, we
are discussing today a wubject of vital
concern to the security of this nation
and to the political independence of
our country. Looking at the entire
picture of reactions to certain com-
ments made by our Prime Minister
and the Congress President about CIA
activities, 1 feel ke congratulating
the CIA for the thoroughness with
which they have been doing the work.
It is very unusual that when the Prime
Minister of a country has pointed her
finger at certain activities of a foreign
ageney and has warned her country-
men that a particular foreign agency
has stepped up its activities in this
country, the reaction in certain sec~
tions, is not one of anxiety that these
activities are proceeding but is one of
an attempt to . . .

SHRI PILOO MODY: Ridicule the
Minister.

Piloo Mody, to ridicule the statement
of the Prime Minister. .

SHRI PILOO MODY: The
Minister herself.

SHRI C. M. STEPHEN: Let us look
as to how the entire gession started.
Mr. Piloo Mody appeared before the
House with a badge—1 am a CIA
agent’” . . .

SHRI PILOO MODY: I still have it.

SHRI C. M. STEPHEN: May be with-
out any sense of shame, maybe in a
mood of confession and maybe it is
another tactic for a Member of Par-
liament, for a leader of a Party, t{o
come to the soverign body of this
country and display a badge saying,
‘I am a CIA agent’ to the gaze of the
entire world and to the gaze of the
country, it ig a ta¢tic whereby he could
put morale into those persons who
want to be available to the CIA ope-
rations. Mr, Piloo Mody has done it
in the Parliament of India. ‘Nobody
has touched me. Therefore, nobody
need be bothered about it and he may
carry on'. That is one way of doing
it. Even as an act of ridicule if one
may concede it, even as a demonstra-
tion of buffoonery if one may take it
that way, even if all this is conceded,
could anybody conceive of a person,
a citizen of a country, coming out,
even in a jocular mood, and saying
out, ‘Here I am. I am an agent of
CIA’, ie the Central Intelligence
Agency which is g foreign agency ope-
rating here, coming out and saying ‘I
am an agent’?

When I heard the speech of Mr.
Samar Guha—he has left the House—
I was wondering who exactly was
speaking here, 1 was looking back
to see whether a votary of CIA has
come into the Parliament and has
started defending the CIA.

Why should people get agitated
about it? Let us look at it objectively.
Is it denied that there is something
like the CIA? Ig it denled that CIA
is operating in different countries? “Is
it denied that CIA has got a record of
certain activities which are objection-

Prime
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able, at least in Guatemala and
Cuba . . ,

SHRI PILOO MODY: No.

SHRI C, M. STEPHEN: Is it denied
that the CIA operated and brought
about the disaster of the Bay of Pigs?
But nobody denies it.

SHRI PILOO MODY: Nobody de-
nies,

SHR) C. M, STEPHEN: Now, even
the CIA does not deny that in their
design of operations they transgressed
the limits of colection of intelligence
but go on to some other limits. Even
the CIA does not deny it. That is
their mefhod of operations. I have
get before me g statement given before
a US Senate Committee gpelling out
how the CIA is operating. They state
that there are two types of recruits
for them. One type of recruits are
persons whose job it is to collect intel-
ligence. The other type of recruits are
persong who are trained up or who are
well-versed in certain types of skills
and who can get to the vulnerable
points. These are the two types of
recruits and now the CIA is a prob-
lem even for the Administration of the
United States. The CIA reports direct-
ly to the President. The CIA is a
part of the National Security Service.
The CIA is answerable to the President
through the National Security Council.
The CIA is part of their entire na-
tional defence scheme and for that
purpose, they operate not merely for
collecting intelligence but for other
nurposes also. If that is conceded
but to which, I am afraid, are blind
the extra-vocal and extra-zealous
defendants of CIA in India but which
18 conceded even in America, when
once it ig conceded, then we proceed
to a stage where we have got to look
at it not to see whether the CIA is
operationing but to see whether the
CIA is not operating. That is the way
we have to look at it—whether the
CIA is not operating here. That is the
way we have got to look at it and the
Prime Minister of Indis, a very
responsible  leader, comes out
with s mild warning that the CIA has
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reteiitly stepped up its activities in
India. It is net & new development in
Indis et all. The CIA has been thete.
The warning is that the CIA has step-
ped up its metivities. Why? The warn-
ing is to the people of this country
who may fall a prey, unsuspectingly
or otherwise, to the operations of the
CIA. When that warning is made by
the Prime Minister, one should expect
of every citizen of this country to an-
xiously look for some material, to
anxiously put oneself on the guard
and on the defence so that he may not
fall a prey to that gort of operations,
That reaction there was, of the vast
multitude of the people of his country
and the huge majority of the people
of this country, But, stranegly, certamn
people, in certain quarters, took up a
different attitude and came out say-
ing that the CIA is not operating. This
is outheroding. Herod, I mean more
loyal than the King himself. They
came out with a statement that the
CIA is not operating and ‘Where is the
evidence?” Would any Government
come out with evidence that way?
Would any intelligent intelligence
agency operating in any country give
at the evidence they have collected?
When the Prime Minister says that, the
people of the country know enough
to understand that there must be
material which has induced the Prime
Minister to give that warning. Those
versons who demand, ‘Come out with
the material’ are persons who want to
defend their activities and put this
warning in a question mark.

Therefore, I would submijt that
those persons who make these pleas
sre the persong who must be consider-
«d as really suspect That is all I
have got to say about it. Otherwise,
their reactions put them in a suspi-
cious cadre and the Government has
got to be suspicious about it. That is
all 1 have got to say about it.

Another plea which has come outw—
my friend, Mr, Vayalar Ravi, has ve-
terred to it—is that the problems are
meunting up sud here is an effort

wde to divert the attetitn of the
petple from those provienin. A wild
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warning about it. Is it en effort to
divert it and can it possibly divert it?
Can the warning divert the attention
of anybody from the other problems
which are peally there? Nobody can
be so foolthardy ag to expect that by
giving that warming, the attention of
the people of this country can be diver-
ted away from the other vital issues of
the country.

Now I do not lay any blame on
anybody. A question is asked: What
about other agencies operating here?
It is understood, it is well-known that
every country has got its own intelli-
gence services. Every Embassy in
every country has got its own intelli-
gence services. That is one of their
jobs—collecting information. Nobody
quarrel with that. But they quarrel
comes in only when you proceed
from that sphere of collection
of information to the stage of assu-
ming the character of an operational
agency. Intelligence collecting
agency you can be, operational agency
you cannot be. You cannot pump
out money to purchase the loyalties
of the people. You cannot pump out
money to create cells in other coun-
tries to operate against those gov-
evernments. You cannot pump out
money for the purpose of subverting
the structure in a particular country.
‘When two egencies are operating, one
agency with a particular background,
well-known and the other agency or
the other agencies, not having that
sort background, people will judge
these agencies with their respective
backgrounds. . .(Interruptions) I do
not want to name any agency at all.
There are different agencies in the
country. Not only America, not only
Britain, not only Russia, not only
China or any country—we are look-
ink at their operation against the
background of their past and we make
our own judgment about it. My
friend, Mr, Piloo Mody, pin-pointed
KGB and all that. I do not know
what it is. ¥f it is Soviet Russia that
he means, I, for one, do not want to
be apologetic at all about it. Soviet
Russia bms got a particular relation-
ship with this country. I concede it

as far as I am concerned. Wheneéver
this country was in a crisis, that coun-
try came to the aid of this country.
Whenever a problem came up, that
country came up to support us and
whoever may or may not accept it,
things have come up in such a
manner in the course of the last 25
years, that the people of this country
are looking at Soviet Russia as a
real friend of this country. There-
fore, when they are operating, when
they are collecting intelligence, we
do not suspect them-—not that no-

body is looking at them. As Mr.
Indrajit Gupta said, they may be
kept under surveillance. Govern-

ment must lock as to whether they
are operating wrongly or correctly.
But 1 would submit, Sir, Soviet
Russia is not regarded as an enemy
of this country. I am not saying,
America is an enemy of this country.
but let it not be denied, and let it not
be attempted to be denied also that
as between the two countries, Soviet
Russia has been to our aid whenever
the aid was needed and it is a friend-
ly country, A friend is coming to
my house and an enemy is coming
to my house. My welcome to my
friend will be different from the way
I welcome the enemy. There is abso~
lutely no doubt about it. Is there
any evidence to show that subversjon
is being attempted by the KGB? Is
there any attempt to show that such
ang such a thing has been happening
anywhere? No evidence has been
forthcoming., Defenders of the other
faith may carry on their campaign.
That is all that I can say.

All that has happened here is this.
The Prime Minister, who also hap-
pens to be the Home Minister of this
country, has given a warning, on the
basis of whatever information we
have got, to this country saying that
certain things are taking place from
certain quarters about which the
people of the country should be
aware of. It is no condemnation, but
a warning, it is an indication to the
people to beware of it. I would
appeal to everybody even Mr, Piloo
Mody, conceding that the buffoonery
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he displayed is nothing more than
a buffoonery, nor really the agency
of the Central Inteiligence Agency-—
{ would appeal to everybody,” Sir, to
take note of that warning and to
guard ourselves of the dangers that
are taking place i other countries
and thst we do not allow these things
to operate under cover or open. That
is the value of that warning Let no
attempt be made to ridicule. Let
note be taken of it and if I may say
80, let serious note be taken of it It
has been taken note of by parties that
count even in America.

When this announcement came I
happened to be in New York, attend-
ing'the United Nations. I know about
the reaction to this announcement.
One announcement was televised and
people took  serious note of it. I
thought that is enough of a warning
to the CIA. People came to know
about its operations in this country.
1 am appealing to persons like Mr.
Samar Guha and Mr. Piloo Mody
and others. Do not rush out to themwr
aid but be firm with the leadership
of this country so that CIA opera-
tions may be kept under restraint and
under check. These are all what I
wish to submit.

The Prime Minister has done &
signal service to this country by her
timely warning. Whoever has attem-
pted to ridicule it has done an act of
unpatriotism, an act of service to
some ofher country which is most
condemnable, With these words I
conclude.

SHRL JYOTIRMOY BOSU (Dia-
Harbour): We are sorry to see that
Mr. Indrajit Gupta’s Private Member
Resolution which was in the form of
a definite motion and which could
have been voted on the floor of the
House was pushed out because the
rualing party did not help them to
table a Motion and something else
has been brought in and we had to
come today under Rule 108 just to
talk # over. It iz & great piy. It
shouid go on record.
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Sir, this CIA is one of the greatest
menaces to humanity and democracy
and socialism, President Trumsn hes
done the greatest disserzice by start-
mg thus CIA which is reslly a US
Government orgunisation. The object
of the CIA is to moke room for Unit-
ed State’s neo-colonialism and eco-
nomic domination all over the world.
We have seen what they did in res-
pect of Mosudeq, Indonesia, Belgian
Congo, Cuba, Vietnam and Pueblo
in North Korea; and, Chile at the
present moment,

Jack Anderson released a set of
purported documents indicating that
a huge international telephone and
telégraph conglomerate had manoe-
uvred possibly with some connmivance
of US officals to try to block the
1970 election of March. It refers to
President Salvador of Chile. Through
evidence, high level Government
compheity was cited.

In our Consultative Committee there
1g a reply given by Mr, Chavan when
he was Home Minister I wish to
refer to that He said that they are
also aware and conscious of the fact
that there has been widespread con-
cern about the receipt of money from
foreign agencies and orgamsations by
mdividuals and organisations whe-
ther working in the political or social
or economic flelds. We are much
concerned because it is crushing de-
mocratic and progressive movements
We are the targets. We have suffer
ed in their hands. They are always
at us Can the ruling party say they
have suffered as we have suffered in
the hands of the CIA? No, Sir. 1
shall prove thig giving examples one
after the other. Otherwise, Sir, can
you imagine why this 1867-68 Intelli~
gence Bureau Inquiry Report was
not made pubHe? 1Is it beeause it
will expose all manner of pereons
belonging to the ruling party and in
the official hierarchy and official ma-.
chinery? The situstion is very seri.
ous,

I now wish to refer to a#well-cir.
culated Daily, It says: ‘Agsam:
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Hunting-ground for CIA’. It refers
to Mr. Sinha, Chief Minister. It says
‘Foreign Intelligence agents active in
Eastern India simce fifties’ The news
from London about Us diplomatic
offensive is to the effect that CIA has
been active in the eastern zone. It
has also been not new, it is there
from time jimmemorial when we
came to power, and had been cons-
tantly active and they have
been constanily moving and doing
these things. Mr. Chavan in reply to
a question had stated that they were
operating from 4 centres in Inida,
namely, Patna, Bangalore and there
are two vthers, Wherever there is
any United States Government official,
there is a CIA man there. There is
no doubt about that. Their penetra-
tion is very deep and wide amongst
political persons, Ministers, adminis-
trators, defence, police, press and
radio. Sir, even the Naxalite move-
ment is affected. Those who are in
Congress have been left. Others are
there. It has affected authors, flm
producers, religious institutions, reli-
gious cults, social gervice people like
peace corps etc, and a new vaviety
of foreign missions. Sir, we know
there have been some very old ones,
doing some very different. jobs, But
this new thing is there now.

I now wish to gquote from the
Times of India supplement of Octo-
ber 29, 1972, It says:

The CIA has stepped up its acti-
vities in India through its verious
fronts. The manipulation of vast
PL 480 funds primarily to further
American interests and the Nixon
administration’s anti-Indian tilt dur-
ing the Indo Pakistan war last
December.. .”

Then it says:

“The USEFI is one of the 48 orga-
nisations around the world admi-
nistering US Govt. scholarships and
those of the Institute of Interna-
tional Education and the Esst-West
Lentre for Study in the University
of mw ”
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-Hawai, ~~what a lovely place to
go!

Then, Bir, it also seys that the CIA
thorough the Asia Foundation has
financed the Labour Education Ser-
vice camps for undertaking publica-
tion of the history of strikes. Sir,
the positive American involvement in
Indian agriculture is also a sore point,
mcluding senior agricultural officials,
mneluding quite a few of the Ministry
of Food and Agriculture. One of the
former secretaries and now a Gover-
nor of a State is also there, Their
domination 1s total and we must de-
limit the influence of these top offi-
ciels. I can quote several other things
to prove that they have made a
deeper and deeper in road into our
country.

I would now like to quote from the
book ‘Ambassador’s Journal' of John
Keeneth Galbraith, former US Am-
bassador to India. At page 163, he
says:

“One of the undisclosed pleasures
of this job that I have at my dis-
posal is that at least at my disposal
there is 10,000 dollars to spend at
my discretion for charitable relief
purposes which is replaced once I
have spent it, a kind of self re-
filling financial spring.”

Then, he says at page 163:
“July 20--Madras:

Yesterday was only slightly less
long than that of the Last Judg-
ment, At a little after eight, I
visited the Consulate which occu-
pies a couple of dingy floors of a
left-type building which are paint
ed & repulsive green. The American
officers oc offices around the
edge of a bull-pen; the Indian staff
are in the pen. One office is occu-
pied by our intelligence staff
whose coming and going is observ-
ed with much interest by all
‘When the chief CIA man was re-
placed a few months back, a local

Indian police officer commented
amiably in public on the change
to the Conmsul-General the same
day (‘T hear you are getting a
new chief spy".)
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Then, I come to page 453, where
he says:

“We had en indication that
something important was in the
making when, about five, Barry
Zorthian had tea with R. N. Karan-
jia, the editor of Blitz. Karaniia
told Zorthian that their next edi-
tion would signal a major change
in policy—a strong pro-US line,
great praise for Kennedy and Gal-
braith, The CIA, one gathers, will
henceforth be the spearhead of
‘American Indian friendship.”.

Then, at page 479, he says:

“The, Pete Lakeland of my poli-
tical staff brought over an elderly
Congress leader for a long discus-
sion of Congress Party policy in
light of the war. Like everyone
else, he told they were busy recon-
sidering the non-alignment policy.
As to everyone else, I told him that
we might find alignment with India
too expensive.”.

Then, I go on to page 546, where
he says:

“February 13~—New Delhi,

During the morning, I had a ses-
sion with a group of men who are
here at the Indians’ request to ad-
vigse the Indian Army on the tech-
niques of special warfare. These
are the informal, but not secret, tac-
tics for dealing with unconventional
enemies in an unconventional way,
It natyrally attracts adventurers and
boundary of varioug sorts.

I gave them a firm lecture on the
need for the utmost tact, restraint
and diplomacy, I said they should
prove to the Indian Government
that its well-justified suspicions of
them are somehow erroneous.”.

Then, this book Johnson’s Memoirs

named about people who were in the
U8 Lobby. It says:

“Certain responsible persons in
Government of India had bheen
working to  further the cause
of US-—the then Food and Agricul-

ture Minister C. Subramaniam, the'
then Food Secretary....”

-—now, Governor—

*,...Mr. Diaz.” (The words ‘now
Governor’ are my insertions),

In 1968, the Washington Post said:

“In Kerala, when the UF Govern-
ment was led by E. M, S. Nambaodi-
npad, one Minister here wanted
Rs. 350 lakhs (50,000 dollars) for
efforting to break up the commu-
nist-led UF Government there.”,

Now, I shall quote from another
very valuable document, which is an
Indian School of Social Sciences Pub-
lication, which says:

“There have been widespread
whispers that the student demon-
stration in Madras last year against
cartographic aggression on the Sino~
Indian borders was planned in de-
tail and financed by the USIS......

Or can the Government of India
deny that five senior USIS officers,
including the Regional, Director and
the Information Officer, went to
Visakhapatnam in December, 1970
under the thin pretext of supervis-
ing the moon rock exhibition orga-
nised there? Or that in Vizag, where
one of the biggest naval bases s
situated, they made fruitful con-
tacts of which the Government vof
India is aware?”.

Then, it says:

“Another educational front for
the American Government is the
US Educational Foundation in India
(USEFI), which is very active in

Madras. USEFI is directly under the
Department of State It s responsi-
ble for doling out Fulbright scholar~
ships and other prizes to Indians
considered useful enough to be in-
doctrinated.

Then, it says:

“There is hardly one major or
important educationsl institution in
this City which has no links with
American money, Links range from
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magsive financial support in the
form of books, equipment, training
personnel, techniques etc. During
the last year for which accounty are
available, 1968-70, the University of
Madras alone got charity worth
Rs, 1,565,884 from PL-480 funds and
Rs. 78, 337 from the US Department
of Health.”.

Further, it says:

“The links between the CIA and
organisations like the Agia Founda-
tions are no secret. This notorious
front was exposed in 1966-67.”.

I would not go into more details
about this, because it is well known,
At least, I have information that CIA
finances steadily, regularly and perpe-
tually aid eight political parties in
the country. e

Then, I come to the question of eco-
nomic subversion by the CIA, If you
see the pamphlet entitled External
Assistance, 1968-69 and 1969-70. at
page 123 we find that:

“India has entered into 14 agree-
ments with the US Government
under PL-480 from 1866 to 31-3-
1969. Subsequently, two agree-
ments were signed during 1969-70,
thus totalling 16 agreements to end
of March, 1970.”.

The total amount involved is
Rs. 227083 million, which is the
rupee equivalent,

We ﬁnthf: find there:

“The rupee eguivalent of the dol-
lar cost of the commodities import-
ed is deposited in the US Govern-
ment account in the Reserve Bank
of India, New Delhl. A major por-
tion of the rupee deposits (about 80
per cent in the aggregate) has been
earmarked in the agreements for
being given as loans and grants to
the Government of India for financ-
ing mutually agreed projects of eco-
nomic development, The balance
of 20 per cent has been earmarked
to be refained by the US Govern.
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ment (a) for its own use in India
and (b) for giving loans to Joint
Indo-US  enterprises commonly
known as ‘Cooley loans',

And what is this Cooley loan? It has
financed to the tune of Rs. 70 crores
big companies like Otis Elevator Co.
India (Pvt.) Lid.,, Goodyear India
Ltd,, the Synthetics and Chemacals
Ltd., Hindustan Aluminium Corpora-
tion Ltd., and so on. They are acting
on behalf of the American organisa-
tion and they are financing the CIA
activities here.

The CIA is also affiliated to the US
Foundation set-up in India. Mr.
Chagla had said this, when he was
Foreign Minister of India. All the US
foundation set in India in the name
of cultural, educational and other ac-
tivities; (2) the International Confe-
deration of Free Trade Unions, (3)
the International Youth Centre (4)
the National Students’ Press Council
of India, (5) The World Assembly of
Youth, (6) The Asia Foundation, (7)
The Press Institute of India, (8) The
Institute of Mass Communication Re-
search and such other bodies were
working in India, 2

MR. CHAIRMAN: Now, the hon,
Member should try to conclude. He
has already taken about 15 minutes.

SHRI JYOTIRMOY BOSU: Shri
Samar Guha who leads party of just
three Members had taken 30 minutes.
At that rate, I should be entitled to
take about eight times that time,
because I belang to a party of 25
Members here,

SHRI G. VISHWANATHAN (Wan-
diwash): It would mean four hours
according to that calculation.

Shri Jyotirmoy Bosu: I shall be
satisfled with three hours,

MR, CHAIRMAN: He was entitled
to only seven minutes, but I have
given him already 15 minutes.

SHRI JYOTIRMOY BOSU: You
have always been very generous. But
1 shell take another 15 minutes,
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{8hri Jyotirmoy Bosu]

As for Infiltration in education, the
Delhi University, for example, got &
million dollars directly from the Ford
Foundation, not through the Ministry.
That was later on regularised.

SHR] PILOO MODY: So, all the
children going to the Delhi University
are CIA agents.

SHRI JYOTIRMOY BOSU: The De-
partment of Chinese Studies (Hong-
kong type) started with money from
the U.S. Even scholarships are inclu-
ded for that purpose, May I ask Shri
K. C. Pant one question here” Is it
true that the presemt pro-Vice-chan-
cellor, a Member of Parliament, once
head of the Department of Chinese
Studies, is regularly writing for the
Pentagon paper on ‘On Problem of
Communism’ Once, the Delmm Um-
versity affairs were controlled by a
‘man cailed Qilpathic of the CIA, The
Delhi University Law Faculty was
greatly controlled by the CIA and
worked against the authority of the
Academic Council. The Head of the
Department had direct contact with
the CIA. In the Delhi School of Eco-
nomics, there is no difference. I do
not know how many professors of
the Delhi School of Economics have
gone to the United States, We want
to know these detalls also.

8o far as the press is concerned, let
me give a concrete case. The Ananda
Bazar Patrika paper is a monument.of
«CTA activities in the country, and one
of the directors was caught red-hand.
ed sending crepe during the Indo-
Pakistan war to Hongkong and other
countries; he was caught sending
crepe. Yet, because pressure came
from Shri X. C. Pant’s Ministry, after
four hours''interrogation at the police
headquarters at Lal Bazar, he was let
go. The Defence of India Rules clear-
ly say that for sending crepe without
getting it through the censors means
five years' imprisonment.

But here is a case, how this ruling
party wanted to deal with the CIA.
In the case of Anandqa Bazar Patrika,
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do they want to shelter samebody
and so action was dropped because of
pressure from the top? They also go
for religious institutions and they
create things like Mahesh Yogi, An-
anda Marg and Balyogeswar, they
created sadhu riots, They go for eco-
nomic subversion also. In Bokaro
they organised sabotage and attempt-
ed to commission a blast furnace pre-
maturely to damage it. They almost
succeeded in doing that in Bhilai.
What happened. I do not want to
name the person, he is a professjonal
man and was an ex-employee of the
TCM, he was a CIA outfit. In Barau-
ni a 50 MW turbine was damaged by
the insertion of foreign matter and
the rotor got damaged, In Patratu
oil circulation was damaged by cot-
ton waste (Interruptions) I have
heard Shri Indrajit Gupta talking
about Defence Secretary I know the
Defence Secretary who has been
shifted to another Ministry. He is
not 1nactive there also (interrup-
tions) I know of a Home Secretary
and while having a talk with the Min-
ister I said that so and so was close
to the Yankees, how d¢ you expect
him to control them ang he replied:
you are mistaken, not the person but
his wife. I said: very good, I have
learnt it. I ask of this love-song or
love-call from America; why was Mr,
Billy Graham allowed to go to sensi-
tive areag like Nagaland? Who hosted
him? The Baptist Mission. The hon,
Prime Minister admitted the other
day in the Consultative Committee
that the Baptist Mission wgs connect-
ed with CIA; it i3 a gurrender to
Nixon. We remember that there was
direct collaboration in 18590 with
Vimochan Semaram when Mrs, Indira
Gandhi was the Congress President,
A cheque from the United States Con-
sul General in Madras, Mr, Franglin
went to Mr. B. Shankar, the then Con-
gress President, later on the Chief
Minister. The Red Cross cheque was
intercepted while in fransit Most
unfortunately, I have here a piece of
news item which has men-
tioned the name of Mr. Raj Bahadur
and says he secured CIA funds, 1t
is here; I only wish that Shri Raj
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Bahadur contradiets it, I shall read

1t out:

“Jajpur: A Jan Sangh Member
of the Rajasthan Assembly, Mano-
harlal Gupta has said that the Union
Minister for Shipping and Parlia-
mentary Affairs, Shri Raj Bahadur,
had secured Rs. 40,000 from CIA to
contest the 1967 general elections
through....(a gentleman),

Shri Gupta who belongs to the
home district of the Unijon Minis-
ter, Bharatpur, Rajasthan, challeng-
ed Shri Raj Bahadur that if he
could prove his assertion wrong, he
would resign from the Assembly,
or else the Union Minister should
quit the Cabinet.”

I want to lay it on the Table of the
House. ... (Interruptions),

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(Shri K, C. Pant): May I only under-
stand whether it is for the person
who makes the charge to prove it
right or for the person against whom
the charge is made to prove it wrong?
‘Whose obligation is it

SHRI JYOTIRMOY BOSU: He
should contradict it,

SHRI PILOO MODY: According to
the Prime Minister, a person against
whom a charge has been made has to
prove it never happened...... (Inter~
Tuptions).

SHRI JYOTIRMOY BOSU: From
Kerala Vimochan Samaram ¥Franklin
ran away but he was allowed to come
back as a research fellow. I shall
now come to the working arrange-
ment with the CIA, Is it not a fact
that the training of Indian intelli~
gence for spectrum study over Bouth
Chins and Tibet was organised by the
CIA? Is it also not a fact that border
security officers were sent to South
Vietnam for training under the US
arrangements, that is, CIA in guerilla
tacties, Is it not a fact that many offi-

cers were sent to America for train-
ing in intelligence? We want to know
figures here and now. The most seri-
ous of the thing—Mr. Pant should
hear me—does he knew that US B-52
planes were allowed to use secretly
Indian airports for doing photographic
flights over China? I do not want to
give the names of these airports be-
cause it is a secret matter. I am ask-
ing this Government: what sort of
working sarrangements are still con-
tinuing with the CIA or the American
Government? Because, there is an
electronic eye on China border, under
a contract with Dynamics Corpora-
tion, which was previously handled
by the CIA for surveillance in China
border in her military command. We
want to know how close you are in
this collaboration matter. I want to
say: it is no use yelling from roof
tops because you want to use it poli-
tically for your own purpose, You
talk about the student unrest in Pun-

jab. The Prime Minister said that
the Government have definite infor-
mation about CIA activities. She said
that the student unrest had been en-

gineered by CIA but Mr, Mohsin says
that there iIs no specific information
of the involvement of foreign ele-
ments in these incidents; here are the
questions and here are his replies. I
only want to say: you prove that your
Government is a disfavoured Govern.-
ment of the CIA; you publish a white
paper. I repeat once again: You and
your Prime Minister prove that you
are a disfavoured Government by the
CIA; you publish a white paper if
you are worth the salt.

MR. CHAIRMAN: Shri
Kapur...... (Interruptions).

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT: (Shri Raj Baha-
dur): Through whom? Will vou
please read the name? I have got the
right of personal explanation....(In-
terruptions), Let him read out the
neme of the person through whom I
have been charged of receiving mo-
ney.

MR. CHAIRMAN: Order, order,

Satpal
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SHRI PILOO MODY: 1 wholly dis-
approve of this procedure. It 18 no-
where in the rules that Mr, Ra) Baha-
dur can get us whenever he hkes and
start making noise in this House.

SHRI RAJ BAHADUR: A challenge
hasg been tfirown at me and I have a
right of reply

SHRI PILOO MODY: I should like
to finish my submission.

SHRI RAJ BAHADUR: I am not
yielding; it has to be contradicted
here and now. He must first read
out the name of the person through
whom..... . (Interruptions) Is it a
paper report? Let him read out the
name if he has got any name?

MR, CHAIRMAN: Please sit down;
there is no question of challenge here.
He has already made a speech; you
can go through the proceedings,

SHRI RAJ BAHADUR: There is
no question of.... (Interruptions) .

MR. CHAIRMAN: I cannot ask him
to repeat his speech for your benefit;
you can gather information from the
report and then you can contradict
this.

SHRI BAJ BAHADUR: I throw a
challenge to my friend if he can prove
it. It he can prove it I shall resign;
otherwise he should resign. I chal-
lenge. It is absolutely concocted,
cock-and-bull story, If he is correct,
let Mr, Bosu prove it and I shall re-
sign; otherwise he shall resign, Let
him prove it..,.(Interruptions). -

SHRI PILOO MODY: On a point
of order. My point of order is that
the procedure had been violated.

SHRI RAY BAHADUR: Mr. S, K.
Patll has been attributed; it is alleg-
ed that he collected from CIA and
gave it to me, Let an enquiry be
made from Mr, S, K. Patil,

SHRI PILOO MODY: If anything
has been said which entitles Mr. Raj
Bahadur to meke a personal explana-
tion, he should be allowed fo do so.
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SHRI RAJ BAHADUR: If Mr. Pidoo
Mody believes in that, 1 challenge
him also.

SHRI PH.OO MODY: Let him go
erther to Asia 1972 or the Gemini Cur-
cus to challenge the wrestler over
there, What is this business of chal-
lenging in Parhament? I am talking
about procedure and he says: 1 chal-
lenge you. 1 am raising a point of
order regarding the procedure that
has been followed.

MR, CHAIRMAN: With the permis-
sion of the Chair, he made that sub-
mission I allowed him

SHRI PILOO MODY: I only want
that to go on record.

SHRI M RAM GOPAL REDDY
(Nizamabad) - Sir, the Prime Minis-
ter of our country has administe ed
a warning to the people and alst to
all parties that we should not fall a
prey to CIA activities and we thought
there will be an end to it. But the
CPI leader Mr, Indrajit Gupta has
brought a motion here. Of course, we
are free to express our own views.
But Mr, Gupta said that there are
some CIA agents in our officialdom. I
want to protest against it The offi-
cers have as much self-respect as we
have, if not more and we should not
cast aspersions on them day in and
day out. We should not suspect our
own officers,

SHRI PILOO MODY: You only
suspect the opposition parties.

18.37 hrs.

[Shri N. K. P. SaLvg in the Chair]

SHRI M. RAM GOPAL REDDY: We
do not suspect Mr. Piloo Mody. He
is so frank and does not hide, his mo-
tives, The other day he entered the
House with a label on his chest That
is ample testimony that we should
not distrust him. What he has exhi-
bited is enough for the House and for
the country to understand him and
his party
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-Some people aré mdkikig out as if
the CIA activities are going to ruin
this country. That is a false {dea,
This country has had several on-
slaughts for centuries. There were at-
tacks from Nadir Shah, Aurangazeb
and s0 many others who wanted to
destroy our culture, But they failed
-and India i3 now a strong nation
under the leadership of our Prime
Minister.

SHRI JYOTIRMOY BOSU: On a
point of order, Sir, You are very par-
ticular about relevance of speeches.

W~ ]
SHRI M. RAM GOPAL REDDY:
From 1947 to 1962, the communists
attacked the masses in the villages
with all sorts of weapons, Even then
they could not win the people of this
country, The people are stronger
than any political ideology. Tha peo-
ple are patriotic and are not unduly
alfraid of either the CIA or the KGB.
Some people have made it a habit to
go on abusing America day in and
day out.

17 hrs,

CI& activities

Our Prime Minister hag admins-
tered a warning to the people of this
country to be aware of the sinister ac-
tivities of CIA and other foreign
agents. That is enough for our coun-
try to be careful and to guard our
interests. The opposition want to
make capital out of the Prime Mi-
nister’s statement, which is not cor-
rect. The warning of the Prime
Minister is quite sufficient,

SHRI . VISWANATHAN: Sir, it
is good that we have got an oppor-
tunity to discuss the danger of grow-
ing CIA activities in this country. No
body denies, and no body can
deny that CIA Is acting not
only in this country buwt it is
operating all over the world. It is a
secret seeker of knowledge in  the
demi-warld of international  espio-
nege. We know that espionage is a
fact of diplomatic life’ in the motern
world.

Accm'iinz to reports, the strength
of the CIA is more than 18,000 out of
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which 30 per cent are Ph.D, lin-
guists, etonomists, cartographers,

psychiatrists, agronomists, chemists,
anthropologists and geographers,
These experts profess to know
everything starting from the prob-
tem of Nagas and the health of Ko-
sygin to the bed-room exploits of
Soekarno.

SHRI PILOO MODY: What about
the bed-room exploits in India?

SHRI G. VISWANATHAN: Re-
garding their activities in Indias, the
Congress President, Shri Shankar
Dayal Sharma, fired the first shot.
He said that the CIA is subverting
the Indo-Bangladesh relations, and
they are the reasons for all the re-
cent troubles. Immediately, the
Prime Minister confirmed this state-
ment by saying:

“CIA had become active 1n
India. It is not for us to prove that
this agency is working in our
country. It is for the CIA to prove
that it is not active in India.”

This statement came when the poor
Finance Minister, Shri Chavan, was
having negotiations in Washington,
and he had to bear all the embarrass-
ment.

Cloge on the heel of this came the
statements of the Congress Chef
Ministers about the CIA attivities, as
if to show their unstinted support to
theyr leader. Statements were issued
by Shrimati Nandinj Satpathy, Shri
Sarat Chandra Sinha, Shri Zalil
Singh who accused of CIA-Akali col-
lusion and Shri Mir Quasim. Except
Shri V. P. Naik and Shri Tripaths,
all the State Chief Ministers came
out with the statement about the
CIA activities.

Y want tp know the reason for this
sudden gpurt. What happened all
these years? Were they not aware
that the CIA is operating in t_his
country? Not only that, the Union
Home Seeretary also gave a state-
ment that it is operating actively in
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[Shri G. Viswanathan.]
the esstern region. This is the con-
tribution of Congress.

Then I come to the Jan Sangh,
which has made its own contribu-
tion. The Jan Sangh leader in the
Bihar Council said that CIA ig very
active in Chottanagpur area. Another
Jan Sangh MLA from Rajasthan said
that the Union Minister, Shri Raj
Bahadur, has received money from
the CIA during the 1867 elections .
(interruptions)

SHRI RAJ BAHADUR' Let them
make that statement outside the
House... (Interruptions)

SHRI G. VISWANATHAN: This
charge wag made by an M L A. of
Rajasthan belonging to the Jan
Sangh almost a year back.

Then, I would like to quote Pra-
vade, which says:

“In the past; the Swatantra
Party was looked upon as the
chief pro-Western, pro-American
lobby. But lately CIA ic paying
special attention to the relatively
better organised and more mas-
sive Jana Sangh.”

This is what the Soviet paper Pra-
vadae hag written.

Then, Jack Anderson’s papers did
implicate one or two Union Cabinet
Ministers with C.I.A.

We are not worried about any
agency. But if the espionage crosses
the boundary-line, from intelligence
evaluation to actual interference
with the country’s affairs, then se-
rious action must be taken. Not that
a mere statement shouid be given by
the Prime Minister or by the Chief
Minister. Serious action should be
taken immediately against espionage,
whether it belongs to East or ‘West.

When Mr. Swaran Singh, the Ex-
ternal Affairs Minister, visitegd very
recently US.A. the US. Secretary
of State, Mr, Rogers, it seems, asgur~
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ed Mr. Swaran Singh that C.LA.
activities were not in any way de-
trimental to the interests of India,
Now it is for the Government to so~
cept the statement or not to accept it.

It is not only the C.I.A, which is
of U.S. origin but there are other
agencies also which are working in
this country and which cannot be
denied. I would Iike to quote Mr.
Yuri Krotkov who was a former
agent of K. G. B, a Russian agency.
He gave a statement before the U.S.
Senate Sub-Committee on interna-
tional gecurity mn which he confirm-
ed that when he was assigned a job
in Moscow, he tried to befriend an
Indian foreign official but he found
that he was too clever and he could
not do espionage on hmm, It is how
other foreign countries are interested
in the third world because that is
not do espionage on him, It is how
the East or the West. Hence, the
agents are working to control the
third worlg into their orbit.

The activities of foreign intelli-
gence, whether it is CIA or KGB,
should be neither over-estimated nor
under-estimated. It should be put in
a correct perspective. It should not
be made a political problem or &
politica) issue because thig really
concerns the national security of the
country.

In this connection, I would like fb
quote Mr. G. L. Mehta who was our
former Ambassador to USA., I
Quote:

“Since it has now been found
that the CIA is responsible for
murders in Delhi suburbs, foed
riots, demonstration by hoth leftist
and rightist organisations, student
unrest, drought in many Stater
snd floods in, Orissa, §t ip only =
question of time before we &isover
that Chou-En-Lai has besn it  se~
cret agent and Mr., Brethnev ‘s
being financed by American i~
perialigts.” -
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vities, whether 1t 1 CIA'or any other T % e o1 o 2wt weghr A1
agency in this country which inter- gftowy § 1 oF W A oF AT
feres in the internal affairs of this ﬁmm ¥ wuwefas o
country. g o 21 gl 6T ¥ o ST

oft i yaw (efawr Reedt) - awr- N ¥ g W grae wai
aftyagie, <t oo o St & fargaer Aty 2w v safer sy et
§ wyt aufdwere o o St @Y w7 & fag 300 wO¥ W Nfew

i § ofic gt et ol & Forlt 1% ¥ wrefty st aT mfew
wHTE o Trfirr aiRely gay Wy W feaqr Wy ¥ X9 WE R
qur Wl ¥ 1 oW oY o ¥ we gt e’ & ofivar ofYC wvier ¥ o
wear ¥ e gt ot softvr 3w o2 B2 Tt oY wrrarre v e e
wetongt dere oY w%, Afvw gd ereer s gfrar W webter #Y s @
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[# wfir spwr]
st grrew i AW § yufeg oy @
R e waw awdr 17

qwTafy g, wo feama w & o
gk o Ay HfEw sy fgema ¥
Ay ¥ a9 awdaw 6 W@
afidy & oy §aos ol & fow
¥ g aar wed § fw o W arfew
Frorera w g, @ faw o & Al
g, ™ Twifes frmrora | 8
7g TR yeafas a1 ¥ darC AN
wE

foely ot Tovre Y wwr AW A
sl fifr & ar ¥ sfafrr oy w1
wfirkre § dfer o g wfvwrc 7@
fir frdlt ofr T & gfr gegawrd Wi
fodrrs  sandt #  @ wf «©
wadfre qor Afl, wegEETd X
Prees qoft srfmfy A @
¥ oy oF =Wofer woart &
*1 g F 4T Ao f i A
oy o¥ O v o srafos W
Y ¥FT Fwarg Wi fsaas s
Lasifit n iSRS a ok S
! Wi gu fae ¥ Fd S
o R F rowh i o T
Fardw €W & ag @ aoar ¥ g
¢ 1 o sedvm ¥ @ qoqr W
dar femr 1 93 wiifoer & @
gaar AN ar g% I/ war Ay
I A%AT I v oy fe A wf @
¥ dar et § oY <@ o o e @
fear 1 & @ AW § e ot wré
vl waT g SR fiver oY 99 & wg
B o & oy v weire wa g
#g7 ST AT oY T g 9w Ay Qs
¥ 5§

awfy A, T aed ol
W1 §9 &9 wr ot feesft ¥ ot wed
¢ FTeR A fegm X 40—50 W
Wt orffr 39 % & o g & Pl
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far g dr g s wac @ 4 4
g oy Aefedy gt &1 o e
wradua dw fear ar sad w5 o o
gt & 39 A qw aw T A
78 Fovar | wE s s Ry v g
¥y afy qd vl g w1 gy o
ot wrg @ %1 yrea § aw ary § e
& fafredry w & warer v Y fiere
et fafredt ot qpvem
fafaedy 1 W wrgaT f fis Td qEaATY-
o @ gre garg & w0 fo g  aga
wam A 93T fomr

gay afr ara ov agfrww
Fud gar MagCH ey 99 oF
argiter oot ot e it ik
I T AR § o Fowa< fagdde
frafe 3T wdr s o
AT qrote FE Y1 Sw FqA A
qET AT AT W & IAMY e
az & f& S gww oFEy §
ATEAT FT AT TF  qTHT A ofwdy
WMETTYT F) g9 qeg v §, 9w
afien ¥ ga e we & A gl
ot YawreT g WwAr qean
IR UG (R R ACE B
at frd AX @ FrEAT 6 TR
fat av gra K3AT, 7gy FEATT QT
wTOR @y ¥ o foamslt & iy
gfar ¥ wdY adgan onfige «dr v ok
#fea & wom wgar g X wE
T1geT § AT qar @o wrdo go &Y
Tas ¥ Teaww ¥ faure SeR
wyAT afeer fear oY e g ame
QW | & 7 gy € 5 qg WIw
R § aife tw qeg W fE
i & ofmr & @ew w§
gz A g afr oY § wg ek W
ey § | ww w wehy W e
wife Qe ¥ Ut oz AT &
T 9T wlwrry faear war Arfew
Iak I oty I & W T e
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wro we ¥ wfied firerar w7 @} &1
e i fra femr Ay W R §
& wrgar fin g argT w1 oY wAd
fr 94 AWFT A F ATE | g T
a7 ITAETT T L gEREE
* mrET R @I XA 9w ¥ FE
U BAw gEAsRe § faawk ol
¥ faarfegr ¥ sm fear wrar &,
faardf mma ww@d W §
ooy weqrd NfE  somEA XA
faeamm af w3AT T F wikd ¥ g7y
gt ot i worar famran ot §
F geqy woEE wiaw w1 @ §
fe fawfaarg avz fog wrd 9%
7¥ 32 qaTdg WX FEN N
§ | WG T AT qEaE A A
Y Frarx &, sfan o4t ol am,
Mg AEWT T AWM & faary W
faanft &7 9¢ @S FL W
g oot WO gWEET B
9% WMMTT 9< AT FY TFAHATIE
wr g 3§, wrfas v o e @)
qErAmE we R ¥ ga /¥ aferw
gwze Py Avg W o7 9% gaw A
dgzrs w7 1@ §, AR 7Y @ lmd N
Fifoor 5@ § 75§ gfafas fraded
wsrafmmFea®  ag @9 fasarars
sraarfear FH T § 3w A
§ g7 Q gotarsdwew ¥4 & g
qrq @ &4T ¥ WY AT @ER
q7 WY gaeA @y § Iaw  faew
#ro wrEe wo ¢t arytw wRvw
auAT 3w A g AT Y &1 9g
arem Y feeRdl et ST wTey
¥ s wod 40 o7 @er FET Tmy
§ fewr g gddw TR gAT A
sraiefi ) PRWME wwaw
faad ofY Tz § ag oft W g
LT Al (A

e wre To ¥ TEW qgW - WY
gt ¥w & quidor fiear aY ot g
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2o #r gefadey qout § Y qg
fame< v fear & W X 4z qar
Tl a1 fs gt WA g7 Fv
T THEATT qgAET | TN T proiy
o et o) vt AfeT W gY ay
T gN 1 W IR ¥ R
grnfow geqmy ¥, fawfaarat &,
giq qearged AN RGITT § agr
¥ sy e ag awd 2
¥ wwar § aoer W fan e
a5 FTdAEY  wOn LA
qUE WY F WR W ST T oM
wefaa fear & | quRkEEE S9E
o wEv A wAT [7 A B & &y
#1 o wwiyg fear & & anaar
g ST gwR ‘Fw § FAv, gwrdy
FAFT WX gNT Fw W sRWEw
oY qdt fawr w1 adw gav & favary
¥ awwgararg f5  gu firg
FrE T gat g A ¥ ww
T ougEA fewr fF gWIR W oW
FEOTT T R, M Fgr ¢ At fve w1k
TV T E, & I wTA ¥ e
F7 GET | ¥ @ 1T 97 gETH
wiF wo WEar g v fanos
A7 fadely oeamewd ewemr fyv §
w1 fadeft g llor ¢, A% ®E wreeswa
MTEAOWNI ST ¥ wg g fargrmm
Y B £ ifww g ar frdr o
A W AR R AW AT AT T )
T oWl F o9iq ¥ WIew  awre
Lan N

SHRI SHYAMNANDAN MISHRA
(Begusaray): rose.

SHRI JAGANNATHRAO JOSHI
(Shajapur): Why are you by passing
me, I don’t understand,

MR CHAIRMAN I will never by
pass you. He 15 also leader of party;
his name s there; your name is also
there. Why do you say you are being
bypassed® You are pot bypassed. Mr.
Joshi, I will give you time...
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SHRI JAGANNATHRAO JOBHI:
Already it is 5.20, When will you give
me time?

MR, CHAIRMAN: I will give you
time immediately. I ind here that ¢
minutes are marked for Mr. Mishra
and 8-minuteg are marked for you.

8 JAGANNATHRAO JOSHI:
You 'will give only 6 minutes?

'

MR, CHAIRMAN: Mr. Mishra, you
will have to be very brief in your ob-
servations.

SHRI SHYAMNANDAN MISHRA:
i shall try to be a5 brief ag possible,
Sur,

Mr. Chairman, Sir; it seems to me
that you could not think of a more
unseasonal bird than my hon, friend
Shri Indrajit Gupta. While the Gov-
ermment geemg to be playing on the
flute of love, he is beating the drums
of hate. This is the sweet season of
jove for the Government and nothing
can be more bedeviling the atmos-
phere than the hate call which Mr.
Gupta has given just now,

‘But, Mr. Chairman, one could ex-
cuse Mr. Gupta; bechelor, as he is, he
does not know to respond to love calls,
And mrany a tune, I have felt comple-
tely’ sick sitting on this bench as
I fing myself overwhelmed by two
bachelors on my right Rut, at the
same time, I must say that I do not
know whether Mr. Indrajit Gupta is
#0 innocent a bachelor as I am trying
to make him out to be.

1 really do not know what badge
Mr. Piloo Mody is going to wear now.
Earlter in the peak &ay; of hatred
against the CIA activitieg ard so on,
he was wearing the badge of 'l am &
CIA agent’. Now pobably he wil] wear
thé badge, T am in love with you' I
really don't know whether ‘this badge
is again going to We objboted to by
the Chair B'#auu earliér the Chair
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made him pul] dawn that badge.

SHRI PILOO MODY: I am now
going to be a Congress agent. They
are the only enemies of this country.

SHRI SHYAMNANDAN MISHRA:
Nuturally the guestion now arises is
this why has all this neise about £IA
died down so suddenly and soabru-
ptly. Why are those very lips which
spoke so stridently about the menacing
activities of the CIA anq now Jisping
rhymes of love? This if 5 mystery, thig
18 something intriguing. Naturally one
would like to ask ag to what has hap-
pened to bring about this transtorma-
tion if the activities were really me-
nacing? But, who 1s now going to speak
about the activities being menacing,
because only this morning, did you not
find, Mr. Chairman, in the newspapers
that those who shout about the CIA
seem to be themselves the agents of
the CIA That is what has been found
to be the case in regard to the publi-
cation in the kuwait paper which re-
ported about some attempts having
been made on the life of the Indian
Prime Minister. Now he has been
found out to be the CIA agent him-
self. I really don’t know whether those
who have spoken so much about the
CIA activities are not exposing them-
selves to this danger.

I was wondering how this change
had happened. Indeed, they were
menacing wctivities, because there
could be no greater testimony to it
than that of the Prime Minister of
India, If the Prime Minister says that
the CIA activities are menacing to the
country, then S. N. Mishra would
take it as gospel truth, But again,
would we not be entitled to ask:
‘Madam Prime Minister, if the
activities are so menacing as you
say they are what exactly hdve you
done or do you propose to do about
them? That is in fact a question
which ] am entitled to ask and to
which I am entitled to get an answer
But we are not geiting an answer
to that question, That s the real
diffculty.
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One can, of course, dismiss for a
time or for p while Shri Shankar
Paysl Sharmas in this context. But
©ne cannot afford to dismiss what the
Prime Minister of India says. I was
trying to explore the reasons for
the change, Wha{ could be the reasons
for this? One reapon for this, a8 has
lLeen pointed out is that first Shn
Yeghwantrao Chavan, the Finance Mi-
nijster of India went to the United
States and he tried to fratérnise with
his Agetican counterparts. Later,
the ¥oreign Minister of India also,
when he was in New York, met Mr.
Rogers. I have got a different story
about what happened between Mr.
Rogerg and Shri Swaran Singh. I am
told that Mr. Rogers spoke in a very
rough and I must say. . .

SHRI C. M. STEPHEN: Who told
the hon. Member?

SHRI SHYAMNANDAN MISHRA:
1§ that s so, then no Indian can
put up with that kind of utierance
of Mr. Rogers. He is reported to
have said—at least that is my infor-
mation, it is from the ruling
party itself—lke this, and Shri
Swaran Singh went to Ahmedabad
session to report that the Americans
were very much angry about the
utterances against the CIA. That was
amother thing,

rd

Later, it was followed by the
vigits of emisdarips from India to
the United §Siates and  emissaries
from the -United States $o India. Then

the ‘love cqll’ from the Foreign
ﬁ:igst_ar which bhas been reciproocated
by Mg. Rogers. He has said that they
are now very sympathetically exa-
mining this ‘love call' made by India.
But the point that I want 4o empha-
sise is this—as hes been tried fo be
potrayed in the fereign papers—it Js
not 4 Tove call’ but it is a ‘distress
apll! which iy ¢ against & par-
dcular economic béckgtdund in this
couniry. That is how the foreign
ywsm bave ‘bren -imperprafing
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The question that I, as an Indian
and as a Member of Parliament, want
to ask is this. If these activities are
renlly so dangerous, and indeed they
must be dangerous, then is the Par-
liament of India going to shut itselt
out completely from these develop-
ments? Is the Prime Ministey of
India going to say that since sne
and her Foreign'Minister have now
seitled it .with Mr. Regers, ‘the mat-
fer is over? If that be so, I must say
thet we have got a very poor
conception «f the |Parliament of
India. These offences, as they have
been pointed out, are no less than
offences against the State; they are
in every way, offences against the
State. If the Prime Minister of
India is in possession of evidence
of offences against the State and
offences againgt the State mean
offences against the security of
the ‘Btites,' dffemices which have
begn in the direction of bringing
about internal subversion, then the
Parliament of India must be in pos-
session of all these things, and the
Parliament of India must go into
this matter a little more deeply. We
cannot consider the security of India
or the matter of subwversion, internal
subversion, as the close preserve
of the Government of India. There-
fore, my submission is that the
Parlinment of India must demand a
probe into this matter. There must
be a parliamentary probe. Let no-
body take a high and mighty attitude
that this must be left to the Govern=-
ment of Indis. Ag Indians and as
Members of Parliament, we have got
every right to know. We must re-
member what happens in the US
Congressional or Senate committees;
they go much deeper Into these
miitters, We can slso #ct In the same
way and we hawp also got a due
sense of responsibility. This kind of
cornmission did function in Australia
and in Canmda and other places, So,
Government must eoncede the de-
mand that there ghould be a parlia-
mentary probe into this. I am confin-
ing sxyspdf only to the CIA: ackivities.
Since the question has heep raised only
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against the CIA activities, let us not
cast the net much wider, though let
us keep a vigilent eye on all other
activities t00. When attention 1s sought
to be concentrated on CIA and when
some evidence has been collexted only
with regard to CIA activities we
shoulgd like to be in possession of facts.

MR. CHAIRMAN; I want to ascer-
tain from the House whether 1t 13 1n
I request the Members ta co-operate
beyond 8 O’clock

SOME HON MEMBERS, Yes

MR CHAIRMAN ] would request
Shrn Mody and Shri Josha to finish
their speeches say, by 550 so  that
Mr Pant may begin his speech, he
wants about half an hour to reply
I request the Members to co-operate
in this,

! Oy W (W )
wwiafa wEEw, s e faamr
®t wd gf wisfafedt & fawg &
W1 waf = & sewT § T S
g ¥ F7 ¥ ww gy oy foaa At
Tog ¥ 3w AT GAT TAX T o7 gy
TR TIT GIHTT T ST Y | HY
o oY W FgrgT N F faww frd
¥ WY ST &Y 9 A gAY |
I W T EAT R aHG GHAT
fireg it gl o & agr we fear
£ 1067 % T AW R &
waeng 7§ ff 9@ ang 4@ WY e
w7 g sfawe ar 99 & e ar
#qw won, fow % 9w ¥ AW fer
fs sr Qur wEew wE A fiva,
war &m Smew w1 e, o
Gwr wwE W fawy 1 @AN TN
fear a7 iy fveer far Sey Y faa
qr, ¥few fow = faem ag 7 fon
qr | ST @9 %7 AT fear sy 9t
wWr ag wie W fewerd aft & fy
o™ FT 1972 ¥ § ...

oY WrCo GWo iy (TomEME) |
s a dur e ot ?
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st emetqaw Wit . & QY
Fwelf oY s T www v X
FWFY AT HT A HT G, WA

ot wware wye (gfearar )
A e amw N §

ot Trwagtge: fow ow Wt e
g, s & WA T
T & Wy fed s, ¥ T
§ A wreaw aAvET AT WO
st arfesr qx @ wiw 9w ¥ qfed 1

St wrAgow Wt & s
Wt e afy gur o Afew well
Fr T IRTaAa §? (21uT)

SHRI PILOO MODY After what
the hon Speaker said this morming,
aiter the ruling given by the Speaker
today in which you yourself took an
active part, may I ask you how ypu
permitted thas?

MR CHAIRMAN Please do not
mterrupt You are cuting into your
own time

ot arlqiw W g fod
% gq s qrdeTraT) I ¥
SY #Y avg 93 FT AT ALY |

SHRI PILOO MODY I am not
gomng to accept that gg an answer. I
brought a pomnt to your notice that
when a name was mentioned just
now, after the ruling given by the
Speaker today in which you yourse)f
took a very active part, how have
you permutteq this to happen?

SHRI RAJ BAHADUR The paper
cuttng which has been produced says
s0, I am only repeating that; I do
not gay that I am a party to it.

st WAy Wt 0 gad
1967 AN FTAM N FF FRwiy ey g
Qv o o  FRe dwr ot
Fwmar §, fevwdta & wwr d, e
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oy §, oy wiwg @ Wy wiw
w1 § 7y wwwr fomy omar el
g9 far @& o g & gt fr wiw
w7 ety g Ay frer wwit wd

“It cannot be disclosed in public in-
terest.” What does it mean?
1967 ¥ FHT WO qF TN T WA
AME | AN LA A FCHE, 6K 1972
Hgw * xgod s :

“It cannot be disclosed in public in-

terest.”” What is public interest? To
defame the Opposition parties?

™ X frogroge & fw wam swfom
foar qr | T & QY WA &
nfa-fafit & e ¥ & § oo wwle
frar ur wfaat &7  wfee s gy
2w ¥ wrf ey o oY § @
BT Y gromar g fs gu & fag
g w1 wder g2fade o) S
# § war fn wroer e AT
aifgtas Mo & AW g fear
fix wrdex Rfede A, g
Zefadg 1 I accepted modifica-
tion, I want super intelligence.

9T g W qEnFE e T @
TN W IR R el fod wwar
a1 ug ¥wH & fag fe s W @
T P E 1w W g W e
a1 YT R N e § )
T F W s mene o, fw X
It W few | @ W aw
CHE  owar o ar ) ¥O W oA
e ROy A grgew
}ET I | AR AT AN Fry
fear e wow W fn qraadw dfee-
ffm fR ¥ aawr T § B
vuiv @ & fowrs @ qc gdve
g & muwew § e mopw sfea
B W STV A W [N frwr
o owet gy &1 Rfew o oeer
W Tk feMrE g T Ig AT

TR Y ) TEEET AT g A
% g€ WX g% g A AT T g o

ot wf sy : Wy oY #?
ot wom@ox e 2 fomd
N owwwt @ wEr @fr owf

Jfiet O g ITEE AT S
Tt ®ogmrec @y of o e A WY
B q A wrt & few ag et
HTHTT IUHFT VST qF AT AL F7 97
% | oW o $ 7 wrE T AE
E gz N gler & 7 fwal
qorifer far A g Q% & are
RIS FT qAT TAAT WIS FTHE |
e Wt & faww £y W gwea
A &, THWT gqT ANIAT A FHE |
foy &¥ ag wrar § fe omrfege
N ahft S woF T T Y weA
1 ww 3 qE w7 @ &
7% fuArs O AAvECr &4
% g ffgw § gg @R )
WY e R o oo A Y
Tt ¥\

¥ oo agrgd off Y S Krgar
gfF X 1osobuaeitfr i g 1042
¥fyadqm & o W fe mmtw
gUIY  FE W B AOEG FEA AT
ot g 43 gu &) g @omrdo
Qo %7 oWl WY WET ! Qo 42T
N 7y wufag uwmar fr ag @ FOW
WX 0% zEw @ o § feedw
dromg aye QuE Wod oo q’rﬂfﬂ'&'
wRT e ot § WK dromfoge oY
§, oA ara ¥ | of ¥ Twow UE
gt 1 &ro wrfeqe ¥ fawrs g w4
arft wimd w% A xwwr wAwT
g ff dary fegm wwdwr ¥
aM oS gEew W g AT Y 5w
fom§ ar & ff & & oo T 7O
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[+t SRt W]

FILATE ®I 1 ZAFT Aqe(s T TG1 grar
gfFsma Qe F ogH BT T
a1 SEF A1 graeg famesd | gl
H  gHWT FIE &RG AT gWEA
g gAT A | AW & [ & WA
FHIET AT E, Tgr  waEft grr g
A gar =gy 1 g W oEa W
BT FT A S T T W § I8 faw
qadifas  =FAar . g odi CHE ¥
ST FLFCWE 1 TR AT AL & |
TN SHIAE  GIEAHT HOEH HI
T HET =g 1 gWR #W”
AOF HAAS BN GRT & | gH AT
g AJATK! - AT GUOGHT FF HhA
g1 B9 AW AT AT A IW@ FA g
ar WEY TME A A W 9w q1Y
Foer W faar 1 gqw $o T8 FaT1
T AT HL AT TG AT F G g |
g w15 wmafa adi g1 fagwal &1
gaem g | gw gfafFEm s
gfee W& awa &1 @fw ag wars
AT AR g | @ Saa § fF gfRar
X FI UWHE FTH HLE B, dgd
GIEF KW FWT & | TR gH
a9 TE | 3o fadl 7 @ fEoew
F1 USH! T 97 FH TG0 FICT & |
e ¥, fae # avarq w1 Sdeq A
st ara gf ag e & fodt 7 g,
AFT H ST gAT ag o ;@ A § |
¥ & owfeat @ T @, 904, 30, WY

a9 F® AR & | faw e |

gy A 1 s, agEw & foay W
TE FQqTY Y § IF TG FTH FZUAT
T oA g |

faeell TR FT AT T § Fal T2
T TrRgEed § W7 frErg 1w g
ST AT F1E AT AGT SAR! GAA
& forg uF @t sFIT N &, A8 AT
g g ? WY AW USH FATET
THHT ATH AN AWOIRA A T@FHT
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ATTIATE @1 | Ag #4T ! wEi Fwefagr
Far  afafafaat  s@dt § fHgars
& Ty, SeEE & g wie e fwe
® W Ug gM@T &, TR @Al HIT
THFT  qdT AT YT WAF AMEAET
EFTT FT &H & | qifqHe<r Ry
Tl @ fader el F1 oG &
famamm ¥ @ar =nfgw, @g s@wT T8¢
F guaaT ey fF fadt  gw aw
F AL H o FT AT § | IHAT
afe gadEr arfsaa &1 gfaae
[T Y a1 g9 Fed & & @ud 4
g 1w wfesam &1 o 5 #7
FTHT FLAT & al gH ST fa3a 39 &,
Sl AT 0 § | F9@ & W H
1T STHIA I § AT g4 SHH! AT L 8,
ATT ITIHEITT & AT FAATAT HLA & HATT
gEHT FueT Sfesd a¥Ex w1 & fag
TS &1 TG & aT g7 ST faig &4
BN AT IH AR & F9 & & H
ST =Tgar § fF ag awatasd g ar
gW 1 38T fa0g &3 § ag Amatasy
21 gH o AuHfaey faara g1 1945
I 1946 AY FHIT F1 312 faar ar
7z gaw 3 % ag 3w Y sE=ar g9
TET | AfFT gH FT €T g1 | AT
T grETEd ACE | TguR fag s
sl w09 & 7 § | G @t wr

fAormaT a9T X ST AIATH FIA AL
gurreds Afq & FuArE ST AR |
39 T gEAT gEgfc g =rfen | =
FT FEWET  FATAT AT AMET | ST ST
gleT § IHT O TR FI | FIS A
T 1 S TH A HT FTATSAT T QI
g a1 SHFT FGHT qaqT AT AL
HIT IGH XA gH & AT qaT =FqAr
=fedr | 9@ frard #E gy & ar
T ¥ guwr foumr /& sar g,
IgF GTHT IHH!  TEAT gI4T & |
IS AT FLGT g1,  HLET T HLAT |
feT wworfafar ®X ar S @ F 0
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g ww g dfew Iwer s
fag W & 5 | EY R
Errgrfag sl | sgwNEge
artarad 1 1967 ¥ EW WY
W am 1972 &1 ¥R
AR [ E wd {1 I v
# & Wfrw w7 1 fanht xey
¥ wfy g wew yovwy,  faere
#ifr wa qw ¥ Ay wh | gg wd
afr 1 T € e A Dfew
w7 Ffew ow ¥ ag ofw feell,
T 1 e ¥ wifee ok S
Wer wq wf | GTeer @EW ST

Aty ot o et W T AT IR
foat friT 8 | 99 W GO WT W

e g ottt o st 2w
o goay awr A it A Wl A
T T favqw et W @, ow
9 g oy Q% ARy 1 Foofto
o xa ¥ srar &, Aovro§owo Wit e
¥ L ot F A v el 79 g @
wg § S ag o 9T T W
¥ wgear awel oY | QAT AT A AY
W AT W1 | WL B & YT wE-
AT ATHAY 4T A 39 & ) gy U
A &3 gU §, S @ IAW sgEETT
=1fed ot 1 faddt <= w1 o 7o *w
T §) @ qUM g &) TR ARy
g wnfgdy wr 1 Wi o W & fam
W g & ge Al gEr w1 &y
TRt ¥ 3o qFT 97 ¥ 77 gL
IeN o8 wew g ¥, gEEl W
T, WS FEA ) Y | IR FEAT
g wifgy @ wgwarn wfed av o
vy oY ool Ay & e g feeeie
AWy fewiet W wfEd v o
TR gy v TN AT HECHE |
agagy dfem e § 1 dremrio
Tonkymeifwaf § | @
gy w el Wiy kAR 7
uT PR g W WY g oA @
39n; qeedfingr wod ¥ frg 55 A
M d flom FO ffewss fivR
& e v, S | WS wROw
afesm e &5 m ¢ owRko&
o NPk Nagagagmd &
2% Wi w adgwemw
wi:, ﬂ!ﬂ' *t gt wum
éﬁu%n e 6 wew A
At ) A ogw A W N g W
il oy wie ¥81 MR ¥
e et ok |
SHRI FILOO MODY (Godhra):

Mr. Chairthan, it has fallen to my
sad lot to try atitt restoe some sahity
to the Fayhament of India, and you
howe givan, me & few minuiés b
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which to do 1it, Because, after I sit
down, the Minister will get up and
restore all the hysteria that has gone
on for the last two or three hours.

SHRI AMRIT NAHATA (Barmer):
There is a mad man in my wllage
who thinks that the whole world ex-
cept himself is mad,

SHRI PILOO MODY: Nobody
knows how he ever got to Parliament.

Listening to the various speeches
and some interjections, I could not
make up my mind as to what posture
I should take, Should I take the
posture of my friend, Shri Indrant
Gupta, who was here doing dutifully
his duty, making propaganda agamnst
a country and 1its agencies, for which
that country has now been spending
millions and billions of roubles
today? Should I fake the posture of
my friend. Shri Jagannathrao Josh,
who rightly but unnecessarily got so
angry, exhibited hig spleen, and said
things that need to be said, but
they needed to be said in a kinder-
garten class and not m the
Parliament of India? These are the
things that may friends over here
should have learnt when they were
little kids in schools, They did not
have to wait to grow to this adoles-
cence—I do not know whether it 1s
post-adolescence—to have my friend,
Shri Jagannathrao Joshi, lecture to
them on the values of nationhood.

»Should I bring in-moral indignation
s my friend, Shr1 Samar Guha, very
rightly did? Is there an iota of
hypocrisy or insincerity in what he
said? Should I take the very reasoned
gttitude of my friend, Shri G. Viswa-
nathan, who tried to prove the fallacy
of the charges and the ridiculous
lengths to which we have gone in
order to display our immaturity after
25 years of Independence?

As to what has been sald sbout the
C.LA, by the people sitting on my

right and the people sitling
left, they s , aboot
an
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course, all the information that they
claim they have is ferreted out from
Amerfcan sources, naturally, betduse
it 13 the only open socigty ta which
they have access. They could not
possible get material either from the
Kremlin or from Russia or from
Izvestia or from the Russian Embassy
here because they too are footlings
in a hierarchy which is the structure
of international communism. So,
whatever Iittle information they get
can only be collected by them from
U.8 sources,

Listening to the speeches, I found
there was a certain persistence as if
it was one mund but many tongues
that were putting forward a case
aganst the CIA. I am very glad
because I have learnt a tremendous
lot about the CIA today which I
should have learnt 1f I was sufficiently
interested alsp in high school and at
an earlier age. But I am very glad
I had 1t told to me today in its most
horrid form to say what an exag-
gerated monster the CIA is which 1s
here to subvert this country.

But 1f you take your intelligence a
httle further and listen to what the
words were, you will find that you
now know what the CIA did in
Cambodia, you will now know what
the CIA did in Vietnam; you wll
now know what the CIA did in Brazil,
in Venazuela, in Ghana, in Mozambi~
que and in Europe, or somewhere or
the other But you do not know what
they did in India. We all know what
they did all over the world but we
do not know what they did in India.

What a tragedy for all of us that
all the information about what they
did in India is concentrated into
three heads, the head of the Minister
who is going to reply but will not
reveal, the head of the orgsnisation
which calls itself the Indian National
Congress—I do not know why that
central word " {s any more
applicable—and, ultimately, the pretty
head of the Prime Minister who has
also entérsd this race. But epart
from that, mobody khows, We have
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fried on o to find out from
Government what the CIA is doing
in this country—I can quote chapter
and verse but I do not have the time.
It was o June 13, 1867, that Mr.
Masanj made a very eloguent plea
about findimg out about its activities
and said that it was even more
necessary that it be published,

There is no Jack Anderson in this
country, there are no people to write
books on RAW and CBI in India. We
have nobody who can openly discuss
matters of State. To that extent, we
are a poorer society. At least in the
United States, people can discuss all
these things, and if Mr. Stephen
could not leave his hotel in New
York after 6.00 in the evening, it was
for the protection of the population
of New York! In an open society
like that, you can debate these issues
and it is precisely from the struggle
between the executive, between the
legislature, between the judiciary, and
the free press that an open society 18
made But here we want to put
everything under one umbrella or
petticoat, whatever you may like to
call it. 'This is really the tragedy of
Indian democracy,

But that apart, it is we who have
asked for this information. We
wanted an intelligent debate on the
facts as they are known, not on the
monsters that are raused, not on the
euphorian shadows that are created,
but on facts as they are known. I
would like to know what happened,
because we demanded an inguiry
which was promised to us. We did
not demand the inquiry so that
Mr Chavan and the Government of
India could become wiser; we
demanded the inquiry so that we
could become wiser. Whatever
rumour one hears and from whatever
the inquiry has revealed or leaked
out. I can only say that, when they
started their inquiry they found—and
thig is what I have heard, correct me,
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political  parties, excluding the
Swatantra Party, were financed by
the Soviets, More recently infor-
mation came to me—and this, I would
like to say in secrecy to you alone,
Sir,~—that there are 175 Members of
Parliament who are supposed to be
on their pay-rolls. (Interruption) I
say, check it out, I want to find out
Also do you not tell us if it is so?
Why do you not tell us if there 1s
anybody on the other pay-rolls?

SHRI B. V. NAIK (Kanara): Be-
cause 1t ig not true.

SHRI PILOO MODY: Mr Naik has
demied it on behalf of hig Govern-
ment. The man does not know what
he has undertaken to deny! He can
certainly be forgiven for his over-
enthusiasm but not for his trash.
ness — (Interruption).

Several things were said about me
and about that little badge that I was
wearing. Why did I wear that badge?
I think, I adequately explained it in
the past. Now whether Mr. Stephen
was in the past..

SHRI G. VISWANATHAN: He
was at the UNO...

SHRI PILOO MODY: . . res-
trained from molesting the population
of New York or not, said that this
was buffoonery, he said all manner
of things about it. I would just
remind him—since he does come from
Kerala, after all, he is only newly
available here in Delhi, whatever else
his past may have been—that it Is
only too easy to abuse. If I were to
ask him why was he carrying this
brief? And on whose behslf he was
carrying this brief? If I were to
ask him, is this some sort of dalali
that he was doing? Or if I was to
become more pungent and say**

SHRAI SHASHI BHUSHAN: This
is very bad, Sir. Mr. Mody is a de-
cent Member of Parliament He
should not use suth expressions

SHRI PILOO MODY: **Now,
having said that...

SHRI VAYALAR RAVI: That is

not a joke, That he offered to me
algo.

**Expunged &8 ordered by the Chair,

rd
H
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SHRI PILOO MODY. Haying sad
it, I wall ask you to expunge it

Mi CHAIRMNN He shoild with-
draw it

SHRI PHOO MODY: 1 will not
only withdraw 1it, but I will ask you
16 expunge 1t

SHRI C, M STEPHEN, I did not
understand the meamng of the word
used How cid i1t come mn? 1 can per-
fectly understand a person ike Mr
Mody, with his past association end
all that, getting up and using that
vord But fo apply it to mé, is absslu-
tely objébhionable and to say ‘I have
used it. But you can expunge it’' 1s
sométhing strange I demand, Sir, that
he must be made to withdraw that
word Expunging 1s your job If it s
not parliamentary and dignified, he
must he made ta withdraw 1t

SHA! PILOO MODY That 1s pre-
clsely the point I am making When
he Is using words, as also all other
people, hke Duftbohery’, these are
supposed to be acceptable terms

cCM STEPﬁEN repeat
that 1t is absolutely 'buﬂodnerf 1
am not withdrawing 1t

MR CHAIRMAN Implicily youor
argiubrent 1s that all such words do not
béNave the Paflamint So, T woild
retjuest you to kindly wnthdraw it

SHRI PILOO MODY 1 have done
it evenr before you asked me, What
are you tellmg me? I am just trying
to make & pdint

MR CHAIRMAN 1 also direbt that
the words dpoken m the vernaeular

858 810 m Enghsh stand expunged,

she] sHYAMNANDAK  pOSHHA
8ir, ot your ruling that the
uﬂpgnety can easily be used against
uiypersonf
MR CHAIRMAN! Buffoorisly’ 18

not the word that he used at  this
junture.

pECEMENY 13- 19 o A% (Dhdy B8

ad My
W8k spes! B

lﬁgqﬂp‘ wiﬁ 3 .

SHRI C M STEPHEN. I used that
word, but nobody objected to it

MR. CHAIRMAN  That was when
komeone-else was 1n  the Chair 1
am not concetned with 1it.

SHRI PILOO MODY  Nobody
objected when he ufed that word
Why onl; he, even the Deputy
Speaker, he also used it I am just
trying tq draw a parallel about what
constitutes parliamentary dignity afia
decorum and how words like that
should not be baidied about by people
to whom tle most charitable thing 1
may say is that theitx knowledge of
Enghsh 1s not ag strong ag it should
be

SHRI € M STEPHEN You
belong to that class

SHRI PILOO MODY Coming back
to the subject what I want to stree 1s
that secret agencies are operating all
over the world and they have been
operating 1n India too And 1t has
been established beyond doubt that
the Government of India have, in fact
on many occasions taken the help of
these agencies when it suited them
aqd when it has not surted them,
they have used the names of these
agencles to smear peo;ile m the
Opposition They have called me, my
Party, my collesgues and my frends
by sundx‘y names, CYA mnames, KGB
nameé and such others have
been bandied about in fhis House as:t
it is no s b;xﬂness When thése
things a by the qutelaﬂe
and the Erohd& the Chair, then,
you & it, and oiftsidk, ‘the
Presl of th# Cofigress Party

kés wifd chiigés of tids nabure
urfa the of this

chmw %qt mm%ﬁ&m

hﬁl teti-
bng%rx i'h o H
m mﬁﬁu&, % e igggxg%fn the

§ wm it sderet

ol o

mﬁ:mﬂmm '
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o, ' Bilt whh” i;g ah the
informativd; & i §y Babdtir
who hes ggt all te tiformition 1t
35 the Primé Mnilter and her
res an8  coifiding collengues
who have all the informdtion It is
the officers of the Governmént whb
have all the information These are
the petple that tHese agehcies must
seduce What 1s the pont of talking
about 1t?

It 1s perhaps for that reason that
it 15 considered by the Government
that such information should not be
divulged “in the national interest’—
the congress party having made
national interest synonymous to
congress interest Think you

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K C PANT) I have listened
to the speéches that were delivered 1o
the course of this Debate with great
attention Shr1 Piloo Mody who just
spoke has introduced an element of
humour into his remarks All the
Speakers, who spoke—whatever may
be their vamation in accents, what-
ever méy be their variation in emphii-
sis whhtevér mey be the alleégations
and counter-aliegétions—all of them
had a common thread%hndithg through
their speeches And thit comimon
thread was the concern——if I may say
g0, the ovetwhelming coricérri—for the
serurity and integrity of out country,
this was the common thread, and I
think this common thread 15 1 the
ultimate analysis something that binds
up together 1 our anxiety to see that
our nationa} life and gur palional
values ape preserved and protected
and are mot allowed to be subverted,
angd ultimately it 18 the concern of
Parhament aw thas lerger aspect of
our national life which iz the sugest
guarantee for all of us and for the
people of this country.

Duntig the Debate cerfmin things
wese sud whieh wate somewhat wild,
it I may say so Shri Jyotirmoy Bomu
said that BSF had been sent for
training to Vietdiorn, Th 1§ Tavitaitic
non~semse. 1 am syrprined thed & ress
ponsible Member of this Hounse says &

thihg ke thaf
ve 1t

SHRI JYOTIRMOY BOSU 1 got it
verified

SHRI K C PANT Mere assertion
and repetition makes a thing worse
and no befler He puts some words
into the Prme Mimster’s mouth
regarding the Baptist Church There
are persons in this country who
belong to the Baptist Church And
I don’t think that 1n a secular country
anybody need say anything agamnst
any rehigion or any church

SHRI JYOTIRMOY BOSU On sa
poitit of order In the meeting of the
ConsultatiVe Cofmmittee attached to
the Home Ministry, when we discus-
s¢éd the CIA  activities, the Prime
Minister said that there were com-
plaints of the Baptist Mission being
mvolved with the CIA  You can Jet
the matter be sent to the Privileges
Committee, and I shall prove 1t
there

MR CHAIRMAN ‘There 1s no
pomt of order

SHRI K C PANT As you have
said Sir, there 18 no pomnt of order
But just to bring it to the notice of
the House that thik Meniber is 1n thé
hatnt of makriy utterly irresponsible
statements, I would lke to quote
from what thé Prifme Miniiter safd
at the consultative committee meet-

have before me here the
, because I had anticipated

this This was what she said
“She cotfld not shy  whether

Baptist and o}hu Missions were

cim.}'laf*fng particular ponts  of

view which were characterised as
of CIAY

SHRI vhsm HANHYE  (Akola)
So, she had saldf'fudt the oppdsite

SHRI JYOTIRMOY BOSU BSmce
my name hms been draggéd in, may
I submit.

without cating to

dos &

MR CHAIRMAN The hon Minis-
ier 12 not yielding S0 the hoh.
Member may kindly sit down.
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SHRI JYOTIRMOY BOSU: Since
my name has been dragged, I have
got a right to be heard, , ..

MR. CHAIRMAN: He has had his
say already. Now, let the hon.
Minister have his say.

BHRI JYOTIRMOY BOSU: I am
within my righis to point out that the
Prime Minister talked about a pro-
fessor in Simla and the Baptist

MR. CHAIRMAN: Now, let him
not disturb the proceedings. He is
going outsitle the rules now.

SHRI JYOTIRMOY BOSU: What
are the rules that you want to
quote now? Since my name hag been
dragged. I have a right to be heard...

MR. CHAIRMAN: The hon. Minis-
ter is only replying to the pomt
made by him.,

SHRI VASANT SATHE: The hon.
Member has been proved false by the
repord, How does he say that his
name has been dragged in? The
hon. Minister has just read out from
the minutes. (Interruptions).

MR. CHAIRMAN Order, order.
‘May 1 request the hon. Members not
to have altercations with each other?

SHRI JYOTIRMOY BOSU: iSince
my name has been dragged in... **

SHRI PRABODH CHANDRA
(Gurdaspur): **

SHRI JYOTIRMOY BQSU: **

MR CHAIRMAN: Two blacks are
not going to make white. So, let Shri
Prabodh Chandra sit down. What he
his said will not go on record, and
what Shri Jyotirmoy Bosu has said
will also not be recorded.

SRRI K. C. PANT: Then, we saw

Shri Piloo Mady get up and say mer-
rily that 178 Members of Parliament
were in the pay-roll of some foreélgn

**Not recorded.

PRSI
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firm. Is this the way to treat &
serious debate of this'kind In thig
House? Is it proper to cast this kind
of aspersion on fellow-Memberg of
this House? After all, unless we have
a measure of respect for each other
and a measure of respect for each
other's integrity, how can this
country function and how can the
Parlament function? And 1 am
amazed at how he has gone on mer-
rily to make this statement....

SHRI JYOTIRMOY BOSU: Why
did they allow Bill Graham to go to
border areas?

SHRI K. C, PANT* The hon. Mem-
ber 1s utterly incorngible,

MR, CHAIRMAN: Let not Shri
Jyotirmoy Bosu disturb the proceed-
ngs n this manner. The hon.
Minister has heard his point already,
and he is now replying to it.

SHRI S M BANERJEE; Shri Piloo
Mody has mentioned about 175
Members. That should be proved or
else 1t should be withdrawn, I did
not want to interrupt at the time he
was speaking. Let him mention the
names of those Members....

MR. CHAIRMAN: Let the hon.
Member sit down, He 1s interrupting.

SHRI S. M. BANERJEE: I am not
interrupting. Since the hon. Member
has mentioned about 175 Members,
I want to raise a point of order. In
fact, I wanted to rajse a point of
order even while he was speaking,
How can he make such a statément?
Let him mention the nathes of all
those Members,

MR. CHAIRMAN: The hon. Minis-
ter is replying to that point, 8o, let
the hon. Member kindly bear with
him,

SHRI PILOO MODY: May 1 ex-
plain something?. ..,
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MR. CHAIRMAN: I hope the hon,
Minister has heard his speech and
understood what he has said, He
neel not interrupt any further.

SHRI PILOO MODY: I would like
to amplify it a little,

SHRI K. C. PANT: As the House
is aware, this:subject had come be-
fore the House in the form of a star-
red question on the 15th November,
We had assured the House that Gov-
ernment were aware of the reports
and statements that foreign intelli-
gencw. agencies were active in differ-
ent parts of the country and that they
were maintaining a continuous
watch over such activities. We had
also made it known that such activi-
ties were not conducive to the pro-
motion of mutual good relations, At
the same time, we had urged. . ..

SHRI JYOTIRMOY BOSU: What
about the 1969 speech of Shri Yesh-
wanirap Chavan?

SHRI K. C. PANT:.... that the
disclosute of information which Gov-
einment had in their possession on
the details of what was done to coun-
ter the activities of foreign intelli-
gence organisations including the
CIA would not serve any public
interest

SIIRI JYOTIRMOY BOSU: Why
was the CBI report not published?
We want the report of 1967-688 of the
enquiry conducted by intelligence
branch, Why is it withheld?

MR. CHAIRMAN: Let him go the
way he wants, Must he deal with it
only in the manner you want?

SHRI JYOTIRMOY BOSU: I appeal
to you to get a reply. Why is the in-
telligence branch report not being
published? Whom are they shielding?

SHRI K. C. PANT: It has been said
by my hon. friend 8hri Indrajit Gupta
and other Members also. I think it
is well-known that the exisience of
intelligence agencies is a fact of life
in the international world. We would
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be in a world of self-delusion if we
do not think that intelligence work
was done in various countries. Every
country has its own intelli-
gence network. In the nature of
things one could not perhaps object,
even if one might object one could
not prevent the collection of some in-
telligence. But the pomnt is not only
of intelligence. The most objectica-
able point, if I may say so, 1s when
an attempt i made to interfere in
the internal affaizs of a country ir-
respective of international or diplo-
matic practices, We cannot connive
at subversion masquerading as intel-
ligence. No country can tolerate in-
terference by any agency in the in-
ternal affairs of the country. We have
all our values, our way of life and
our Constitution, and at no cost shall
we permit any foreign orgamsation
to erode them.

We are an open gociety; we a.e
proud of it. We know that India can-
not isolate itself from the rest of the
world We have friendly relations and
cultural exchanges with a large num-
ber of countries of varying ideo'ogical
moorings, While promoting genuine
cultural interflow we should be on
guard that no one takes undue ad-
vaniage of the openness of our so-
ciety and interfere under some guise
in our internal affairs,

Speaking only of the recent past,
the House will recall that when the
country stood united in the face of
the challenges arising out of the free-
dom struggle of Bangla Desh no one,
particularly no foreign influence, could
weaken the country’s resolve. After
the liberation of Bangla Desh and in
the months that followed, we had
reasong to believe that the foreign
agencies had bacome more active. The
Prime Minister gtruck a note of warn-
ing. Shri Pilvo Mody may find it
amusing but the country took it se-
riously and that is what counts....
(interruptions). In various forums
such as meetings of political parties,
newspapers ang japrnals published
from different parts of the country,
the subject came up for discussion and
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%:ef a as fully en-

igeed, 1 have relerrgd to this be-
such a, reaction is salutary and
iy to the fact that we
are wl

SHR1 G. VISWANATHAN: Nor-
:mrauy you do not read.

SHRI X. C. PANT: I know. I have
$0 give pextain facts that 1 have, which
Factliitates matters; I will not read if
Jou do not want me to read.

SHRI SHYAMNANDAN MISHRA:
'ﬂiﬁh matters you must read But
Chhi;man bur difficulty {5 that
ings of the Bouue do not
get Hy reported in newspapers, You
have t0 osometmngaboutthis
Urly the Goveinment speech gets
ce. Pressmen are our honoured
ests in the gallery. But they do not
do juatice to the country or the
gouniyy’'s  represenfatives Ministers
come with volumingus speeches and
those completely overwhelm all the
«others. The most unintelligent thing
said by the Minister gets publicity.

MR, CHAIRMAN: The Chairman 16
hardly the officer to whom a complaing
like this should be lodged. The forum
of platforyn for complaining is com-
pletely different. In fact, the complaint
of the Government is that they do
not get proper reporting

SHRI SHYAMNANDAN MISHRA:
The proceedings of the House should
b fully reported, You are the cus-
todian of our rights ang you should
fdo spmething about it.  Otherwise,
audy ope side appears.

SHR! 8. M. BANERJEE: On a
poit of orier. Sir, Way I know
Whether under the ruleg any member
or 'memberg of this House can make
an wpeﬂ to the presg or to influence
the press fo publish their names and
their spéeches?

s SHYAMNANDAN MISIIRA-
who hay made this alj
mﬂeu on a urit k

3‘@. I"w:: :a.r m

-.v
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SHRI SAMAR GUHA: Thet day I
spoke for 45 minutes. Butinfhemm-
ufier giving the minister's reply,
was reportad in the end, “The maﬂon
wag raised by Shri Samar Guha"!

MR. CHAIRMAN: Today you had
only, 2 minutes but you spoke for
23 minutes. I only hope the press will
ireat you charitably.

SHREI K. C. PANT: I saw Mr. Jyoti-
remoy su also demonstrating. 1
would like to pass on to Mr. Mishra
a fip I get from Mr. Bosu. He was
breifing the press on what happened
in the consultative committee meeting,
Such briefings will ensure that every-
thing comeq into the press!

SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir. The minister
cannot import anything that has been
happening in their Central Hall or
any place outside It js the Govern-
ment which is doctoring the news-
papers. They are trying to corrupt
the press Even so, the integrity of
the Indran press is not in doubt, by
ang large.

MR. CHAIRMAN: You have sad
that the integrity of the Indian press
is not in doubt, by apd large That
should suffice. I hope the protest you
have made will be taken note of by
the press.

SHRI VAYALAR RAVI: He is mak-
ing an allegation that the Government
is doctoring and corrupting the press.
It is beseless. The Government is not
deing it.

SHRI PRABODH CHANDRA: On
a point of order, Sir.

MR CHAIRMAN: Under what rule?
I yoy have a serious point of order
under some rule, you are entitled to
raisé it

SHRI PRABODH CHAN!DRA T am
not Mr H)oo ody. ‘not humor-
ous. amp aéri .ﬁ orller

S B S
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21l the members? He has said, we are

trying to corrupt the press. (Interrup-
tions).

SHRI SHYAMNANDAN MISHRA:
1t is a charge against the Govern-
ment.

SHRI JYOTIRMOY BOSU: My

< ‘vcomplaint is that the journalists and

reporters are pressurizeg by the gov-

“ernment. ... (interruptions).

F e

’SHRI RAJ BAHADUR: It is an in-
sSinuation and an insult to the press
... (interruptions).

SHRI SAMAR GUHA: Sir, on a
point of order. You have observed
that the press will take note of some-
thing. The chair can only say that the
government will take note of it So,
the observations of the chair are not
in conformity with the rules.... (in-
terruptions).

_MR. CHAIRMAN: There is no point
of order.

SHRI K. C. PANT: We are drifting
far away from the main subject of
discussion,

I am sorry that Shri Indrajit Gupta
sees shadows where there are none.
As I was saying, many firiends have
referred to foreign money, the role cf
foreign money ang expressed concern
about it. As they know, the Intelli-
gence Bureau conducted an inquiry
as all sections of the House had de-
manded that they should do .so. On
this basis, a probe was made by the
Intelligenice Buteau into the allega-
tions that foreign money wag being
used in the country to influence our
volitical, social and economic institu-
tions. We had made known to the
House the severe limitations under
which an intelligence organisation
has to function. It cannot make open
enquiries or record evidence. Tt has
to rely on the secret sources of in-
formaton which cannot be made pub-
lic With these limitations, it wag not
possible to make such reports public.
Al the same time, the general issues
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thrown up as a resuit of the enquiry
were fully shaved with the House.
It was pointed out that while any
precise quantitative assessment of the
financial assistance received was not
possible, the indications were that it
was selective and was not so small
as to be ignored. It was also men-
tioned that it had been possible for
foreign intelligence agencies to finan-
ce the activities of certain institutions
ang 01‘ganisations working in their
academic and research fields. Such
inistitutiong and organisations them-
selves might not have known the
ultimate source from which assistance
was being extended to them. or
even that the scholarships or travel
grants or other forms of monetary
assistance they had received to carry
on their academic or research work
had been obtained from any foreign
intelligence agency.

The House is aware that we had the
Asia Foundation wind up its activities
in the country. The House is also
aware that Government set up a
Council of Social Sciences Research
with a suitable grant to review the
progress of social science research and
to sponsor research programmes in
this field, The getting up of the Coun-
cil, while considered necessary “and
desirable in itself, would also have
the effect of reducing the dependence
of Indian research institutions and
scholars on foreign financial assistance
for their worthwhile projects in this
feld.

SHRI JJYOTIRMOY BOSU: The
Minister says that an enquiry was
conducted by the intelligence branch.
Where i3 the report?

SHRI K. C. PANT: We had also
touched on the problem of indirect
financia] assistance by foreign agencies
to individuals and organisations of
various descriptions in India. This
takes many forms such as large com-
missiong on saleg of literature import-
ed from abroad’ subventions paid out
of trade earnings by bilateral under-
standing between comTercial enter-
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Prises and recipient organisations,
high advertisement charges, etc, Apart
from ecreating special cells in the
Intelligence Bureau or in the Direc-
torate of Enforcement for undertaking
8 closer scrutiny of remittances, con-
version ete, efforts are also being
fmade to impose rigorously the exist-
ing provisiong of law to curb mal-
practices.

-The House is also aware that the

Finance Minister has already intro-
duced the Foreign Exchange Regula-
tion (Amendment) Bill, 1972 which
is presently under the consideration
of the Joint Select Committee.

Some reference was made to the
questionable activities of some foreign
scholars in India. As I have stated
earlier, we are in open society. We
fully welcome genwne scholars and
academicians. A country as rich in
its variety and diversity as India 1s,
will naturally fascinate academic
scholars. At the same time, we
should be careful that nothing
adverse to the interests of the
garb of academic pursuits, It is
with  this am  in view that
we are formulating guide-lines for
research by foreign scholars in India.
While we will be happy to assist
genuine foreign scholars to undertake
researche; on topics which create bet-
ter urderstanding about India among
their countrymen, it woulq also be
necessary to exclude from the pur-
view of guch studies, problems relat-
ing to sensitive themes and areas,
defence and security matters, ete.

The question of a Bill on forelgn
money has come up before the House
several times and we' have told the
House that we are undertaking the
drafting of a legislation %o impose
suitable restrivtions on the receipt of
foreign vontributions by individuals
and institutiong in the country with
a view to ensuring that our parlia-
mentary institutions, political organi-
sations academic and other vohuniary
organisations working in important
areas of nationa] life are able to func-
GMGIPND—RS 1—2889 LSD-—
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tion in w manner consistent with the
public. This would naturally he =8
somewhat complicated legislation. We
also have to ewercise care to ensure
that while a legislation fulfils its do-
minant objective, no undue harass-
ment is caused to those pursuing thewr
legitimate bona fide avocations. We
hope to be able to introduce this le.
gislation shortly. #

I am glad that we have had a fu
discussion on the subject, There
no doubt that public debates such
these tend to strengthen the sense o
determination ang resolve of th
people and the country, It is ynfor-Y
tunate that some persens in Parha-
ment and elsewhere have chosen to
make a travesty of this matter. A
sense of humour is a good thing but
then the secunty or integrity of the
country ig no laughing matter.

We are all aware of the difficult
battle we are waging on the economic
fiont At heavy odds, we are resolyed
to remove poverty and attan 1£-
rehance We are only too cons .ous
of the fact that the problemg of the
country cannot be wished away over-
night. Patience and understanding
are as essentjal as hard work and de~
termination_ It is in this context that
one should take care that grievances
however genuine are not utihised and
explaiteg by some to defeat and des-
troy the larger constructive efforts of
the nation,

Sir, I am sure, the basic purpose of
the debate to ensure thai ne foreign
agency ig allowed to interfere in our
internal matters or is allowed to sub-
vert the values of the country will be
achieved, This consider as a central
theme of most of the speakers who
have highlighted it at this juncture
and that is a very useful thing which
will have a very salutary effect on
the whole covutry.

18.30 hrs,

[The Lok Sabhg then dijourned il

Eleven of the Ciock on Wadnesday,

December 13, 1873jAyrehavana 23,
1894 (Saka) ]
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